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RAJYA SABHA
Thursday, the 26th July, 2018/4th Shravana, 1940 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair

REFERENCE BY THE CHAIR

sft AuTIf: AT IERIATT 3 BRATE fasTg S99 81 Today is the Nineteenth
Anniversary of the Kargil Vijay Diwas. On the 26th of July, 1999, our brave soldiers,
with their valour, courage and sacrifice, recaptured the Kargil Heights, resulting in a
spectacular victory for our country by regaining control of all the occupied territory and
effectively defending our country against foreign intruders.

Today, on behalf of the whole House, and on my own behalf, I pay glowing tributes
to our brave soldiers, who faced extreme conditions and difficult situations to defend our
country and to secure our lives.

We pay our respects to the memory of the brave soldiers who laid down their lives
in the defence of our country.

PAPERS LAID ON THE TABLE
MoU between Government of India and NPCIL, BHAVINI, ECIL, IREL, UCIL

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTHEASTERN REGION; THE MINISTER OF STATE INTHE PRIME MINISTER'S
OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF
SPACE (DR. JITENDRA SINGH): Sir, I lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(i) Memorandum of Understanding between the Government of India
(Department of Atomic Energy) and the Nuclear Power Corporation of India
Limited (NPCIL), for the year 2018-19.

[Placed in Library. See No. L.T. 9351/16/18]

(i) Memorandum of Understanding between the Government of India
(Department of Atomic Energy) and the Bharatiya Nabhikiya Vidyut Nigam
Limited (BHAVINI), for the year 2018-19.

[Placed in Library. See No. L.T. 9352/16/18]
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(i) Memorandum of Understanding between the Government of India (Department

(iv)

™)

of Atomic Energy) and the Electronics Corporation of India Limited (ECIL),
for the year 2018-19. [Placed in Library. See No. L.T. 9349/16/18]

Memorandum of Understanding between the Government of India (Department
of Atomic Energy) and the Indian Rare Earths Limited (IREL), for the year
2018-19. [Placed in Library. See No. L.T. 9350/16/18]

Memorandum of Understanding between the Government of India (Department
of Atomic Energy) and the Uranium Corporation of India Limited (UCIL), for
the year 2018-19. [Placed in Library. See No. L.T. 9348/16/18]

I.  Notification of the Ministry of Social Justice and Empowerment.

II. Reports and Accounts of Shri Hanuman Prasad Poddar Andh Vidyalaya,

Varanasi, various Associations and Societies.

III. MoU between GOI and ALIMCO.

WIS I SR SIRBIRT #aTer g # oy w3t (oft $o1 urer): A8y, ¥
fFraferRaa ot |1 gee uR R g

L.

II.

A copy (in English and Hindi) of the Ministry of Social Justice and
Empowerment (Department of Empowerment of Persons with Disabilities)
Notification No. G.S.R. 410 (E), dated the 27th April, 2018, publishing the
National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental
Retardation and Multiple Disabilities (Amendment) Rules, 2018, under
Section 36 of the National Trust for the Welfare of persons with Autism,
Cerebral Palsy, Mental Retardation and Multiple Disabilities

[Placed in Library. See No. L.T. 9333/16/18]

A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Shri Hanuman Prasad Poddar Andh

Vidyalaya, Varanasi, Uttar Pradesh, for the year 2010-11, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Vidyalaya.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(1) (a) above. [Placed in Library. See No. L.T. 9476/16/18]

(i1) (a) Annual Report and Accounts of the National Association for the Blind,

Delhi, for the year 2010-11, together with the Auditor's Report on the

Accounts.
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Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned at
(ii) (a) above. [Placed in Library. See No. L.T. 9475/16/18]

Annual Report and Accounts of the Voluntary Organization of Rural
Development Society (Navajeevan Residential Special School for the
Deaf), Kurnool, Andhra Pradesh, for the year 2011-12, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Organization.

Statement giving reasons for the delay in laying the papers mentioned at
(iii) (a) above. [Placed in Library. See No. L.T. 9477/16/18]

Annual Report and Accounts of the Voluntary Organization of Rural
Development Society (Navajeevan Residential Special School for the
Deaf), Kurnool, Andhra Pradesh, for the year 2013-14 together with the

Auditor's Report on the Accounts.
Review by Government on the working of the above Organization.

Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above. [Placed in Library. See No. L.T. 9473/16/18]

Annual Report and Accounts of the Parents's Association for the Welfare
of the Mentally Handicapped Persons (PAWMENCAP), Hyderabad,
Telangana, for the year 2013-14, together with the Auditor's Report on

the Accounts.
Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned at
(v) (a) above. [Placed in Library. See No. L.T. 9478/16/18]

Memorandum of Understanding between the Government of India [ Department

of Empowerment of Persons with Disabilities (Divyangjan), Ministry of

Social Justice and Empowerment] and the Artificial Limbs Manufacturing
Corporation of India (ALIMCO), for the year 2018-19.

[Placed in Library. See No. L.T. 9327/16/18]
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMERCE

SHRI NARESH GUJRAL (Punjab): Sir, I present the following Reports (in
English and Hindi) of the Department-related Parliamentary Standing Committee on

Commerce:—

(i) 143rd Report on Action Taken by Government on the Recommendations/
Observations of the Committee contained in its 137th Report on 'Trade with
Association of South-East Asian Nations (ASEAN)';

(il) 144th Report on Action Taken by Government on the Recommendations/
Observations of the Committee contained in its 139th Report on 'Impact of

Good and Services Tax (GST) on Exports'; and

(ii1) 145th Report on 'Impact of Chinese Goods on Indian Industry'.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON LABOUR

3t I ART ST RISRAT): HBIGd, H 57 3R ISNIR AT I
"R 15T ST T - FRITATS, 91T B ael! AR IS o e SRTTel 3R
CATETI & HRIGROT B Haxel" T ST UfIde & U iy (3sh derr 2=
) T UeS IR & g

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Sixtieth Report of

the Department-related Parliamentary Standing Committee on Finance

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; AND THE
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(RAO INDERIJIT SINGH): Sir, I make a statement regarding Status of implementation of
recommendations contained in the Sixtieth Report of the Department-related Parliamentary
Standing Committee on Finance on Demands for Grants (2018-19), pertaining to the

Ministry of Planning.
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OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members may recall that yesterday, 25th July, 2018, while
taking up the Clause-by-Clause consideration of the Fugitive Economic Offenders Bill,
2018, Shri Anand Sharma and other Members raised an objection that the Amendments
to the Bill proposed by the hon. Member, Shri Elamaram Kareem, were not circulated
to the Members. I have made an enquiry and found that the Amendments proposed by
Shri Kareem were received in the Secretariat only on 24th July, 2018, and the same
were circulated to the Members in the morning of 25th July, 2018, along with other
Parliamentary papers. Similarly, Amendments proposed by the hon. Member, Shri
Vishambhar Prasad Nishad, were received on 23rd July, 2018, and were circulated to the
Members on 24th July, 2018.

The practice is that whenever the Secretariat receives Amendments, these are
circulated on the next day and normally those bundles will reach you between 6 A.M. and
7 A.M., or 7 A.M. and 8 A.M.. That is the practice that is followed. I request the Members
to check the mail that they receive every day. Sometimes, it may be a bunch. So, you can

get the advantage.

Now, Zero Hour - Shri Shwait Malik. ...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Delay in the execution of Amritsar-Ferozpur railway link

i 33q AfeT® (IST1): TRy wRied, H et s9R § b e 991 v wecaqol
9 o= I 1 HiepT faaT| SHHT vy SHaaR-{HRISTYR BT Vefd ol 2l ... (e ). .

3l §O Teds: AR, HA A AT 81 ..(@ag)... ¥R, H wal 267 & I
Tfew e gl ... (aum™). ..

MR. CHAIRMAN: I have not allowed you. 39 93 SSYI There is a Calling
Attention. 39 93 SIIgY| Mr. Dalwai, you are a senior Member, why are you asking?

...(Interruptions)...

it vaq afeldh: TR, IFHAAR-MBRISYR BT 1 Xefd oI 2, IF UR 25 fhaiiex &
T Nold ¢ (BT A MTAR Bl =I5 & A1 UF alternative Yeld BT we FHadl g1 519
I BT 10 AT AT AT, T $GP IR H JGIR] H BYT 8T I8 I 9 AT 3gaR §
3ITT T MR 9 Nl AT P g He<ayul qardl AT AT a9 2016 7 519 H $9 G H 3771,
1§91 ey Soran § yur H#3i Al R w1l off b1, S 99 & faxt /3 A4 sreur
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[57) vaq AfeTap ]
Sicell Sfl 1 3R I9 WY & Vel HA1 &1 G 99 Sfl B1 9N g b ' 59 AT Bl
AT 3R 299 BRI BYY AT JMANT A 39 Yoid o b forw Faer fopy

TR, 39 4P & I A AIER-E Bl Sl g3 B, I8 °iF € HH B SRl 81 3R

T AT ob 1Y Al 1 aRG BRI $UY BT W M 8 3R 39 W) R 40 F_rs
T &1 R, 519 I8 UTH 31T 3R I a8 Sil Yo7q Bl * TRBR |

oY AU 3TUHT ISt BT A9 oI Bl STeRd el Bl
o} waq wfers: T=, § Uit &1 7\ 7L ...
MR. CHAIRMAN: That is removed from the record.

3ft 394 AfeTd: TR, TSI ARHR B TRE H I TIEH oS QAN & T o
HATIT AT, AT P 40 BRIS DU, S 1P AR I, I8 Tel fF ofs ufaafsre=
H ST W%, ol UiaatsTee Wk bl 1 e 7T, R I8 R viotae 51 99 9 off/d
2 3R 300 BRIS BUY BT § IS B

sft TAy: STUHT AT T &2 What is your demand? What is your suggestion?

7t vaa Afere: W), H AYS H1EIH A Uo7 AR H REIE BT 181 § b 40
PRIS I 2 ARG BRIS BT T8 o -7 T 1Y HIT BN, I8 F ATTDT g1 U al
MR P €S | A4 BN, U B S | B8 Wl Bl A9 BN A TSI, S 3R
PR AR AT T2 Bl BrfaefaS] el TuT ISR, ORI 3R HERTE & A1
A prfaefact Mol guRT, f$ha «rs &, 31TS 4R U U &1 Xeld &b &, Sil gHIgd

MR. CHAIRMAN: Thank you.
s} vaq "fereh: IR, onfl IHY B1 9R, UUd 9 ..

st Jumfy: g=arcl ?E??ﬁ, ¥ B g garm fe ¥ maximum zero hour
submissions I ATET §| $ATeTY &1 fAe # FHIGT HR ST, A1 ax Al Bl Hid!
ot A =TT Bhaet 15 A<l Bl Bl HIdT et grgam|

27} T aferd: QU weIed, § drdefs B T8T 1 59 Neld wb &b g1 3 f$Hhd
Eﬁw alternative Wﬁlﬁ"ﬂ, Wﬂ'ﬁ@ﬂ'&Talternaﬁve e e mgﬁaﬁs‘
TATHE 40 FRIS ¥ o€ TFIRR T 1D T8 S YeTd T alternative T, HHT BT Y &
b, AT

it wafar: gififea fedts g anfew) 2 <19 12 o195

*Expunged as ordered by the Chair.
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Need to provide flood and drought relief to the affected State of Bihar

2} I 11 GR (FA8R): urafer Sft, 8RR o7 a9 1 &% Aiel 916 3R gars 4
IR Y& B AfthT 399 ATt 9y & JrMTa | T 99 SR Bl 3 O 9wt el e |
RS H €19 1 4TS Tl 81 Tl 5l fhAT =1 &1 a1 dio1 A1 fpit avE STt faam aiR dis
TS & forg dar ot 81 T B, oifth R 981 81 9§ fhd™ 99RT 1978 F81 B T &l
T I5T H IR IR BETHR 791 81 THaR] & ol TR &7 191a a7 81 781 21 17 fagr
HIPHR YW BI GUC H 371 7T 81 JATs BT A1 1< 81 B

N R H B Bl Wl B b oy guf wR 8 ¥R 841 gsdn &, Rl [ears
B Pl TR FaRAT T8I 81 S8l T IR Ve BT [aTe 8, U $I oidel =1 @el ST
$ BRI RAT T B A Wl B M B IR AT U T S @ E, T 99 qE |
guTfad g1 feami o fRART 31d weeye 81 718 81 far orue wiqsy sigrrRey 98|
PR IET 2

U HITa MIST &1 RART § v TRAR A AR 0E © & 1 S woras R
T H G B! RART BT 3P B MR R 8 B Y& B & (oY T TRBR
DI G ORI FH1E 33T HRIY TG

it W T ure R ([Er): #eiey, # 9 9ew §IRT So1U 1Y favy & wad
B g BT G|

sfivrcht BEde WA (ER): #A8Igy, § W A 9 §RT So1Y ¢ fawg
WY D g PR g

1. 7S FAR o ([FNER): 78igy, § W) A1911Y 9ew §RT1 Io1Y Y favy F w3
DI HIg HIAT g

MR. CHAIRMAN: Shri P. Bhattacharya.

Concern over environmental pollution in the country

SHRIP. BHATTACHARYA (West Bengal): This Government has already introduced
a Draft Coastal Regulation Zone Notification, 2018. What is this thing? All the fishermen,
particularly the small fishermen in the coastal area, starting from Sundarbans of West

Bengal to Gujarat and Maharashtra, everywhere, are in trouble.

Sir, when Jairam Ramesh ji was the Minister, he stopped this thing, and, that is why,
at that time, only the ordinary and the small fishermen were getting the benefit of that. But
this time it has been opened for everybody, and, that is why, only the big...

MR. CHAIRMAN: Mr. Bhattacharya, the subject of your Zero Hour submission is

'concern over environmental pollution in the country’ Qfdh 3T fishermen & IR H d1d
BT B
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SHRI P. BHATTACHARYA: Sir, I am talking about the coastal zone. In the coastal
zone, three things are there. Firstly, the fishermen are in trouble and they are facing
problems; secondly, some people are creating trouble inside and outside the coastal zone
as they have huge amount of money and they are using that money. As a result, the

fishermen are facing problems.
MR. CHAIRMAN: What is the demand?

SHRI P. BHATTACHARYA: Sir, my demand is that the draft Coastal Regulation
Zone Notification, 2018 should be withdrawn by the Government.

MR. CHAIRMAN: Does Jairam Ramesh agree with this? ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, I associate myself with the issue raised
by the hon. Member.

MR. CHAIRMAN: Thank you. Now, Mrs. Dola Sen. ...(Interruptions)... Oh, I am
sorry; Ms. Dola Sen.

Plight of tea garden workers in West Bengal

MS. DOLA SEN (West Bengal): Mr. Chairman, Sir, first of ail, I thank you for
giving me the opportunity to raise this important issue of plight of tea garden workers in
the State of West Bengal.

Sir, the West Bengal Government has fully exempted tea gardens from agricultural
income tax for the years 2018-19 and 2019-20. There are 2.72 lakh workers in Bengal's tea
gardens and eight lakh dependants living in the tea gardens. The West Bengal Government
is committed to ensuring the welfare of tea garden workers and has allocated more than
1,000 crore of rupees since 2011 for this purpose. The West Bengal Government gives
35 kilogram of rice at two rupees per kilogram, provides electricity and water to tea
garden workers, and, has raised their wages by almost hundred rupees per day per worker
in seven years' period. The number of closed tea gardens is only five. Out of these five,
in respect of three tea gardens, the matter is sub-judice under the hon'ble High Court,
and, in respect of two tea gardens, discussions are going on at tripartite level, whereas
in the earlier regime, around 40 to 60 tea gardens were closed per year. In the midst of
politically-motivated trade unions' strikes, I am sorry, Sir, tea garden owners have gone to
court to declare their tea gardens as 'abandoned'. As a result, workers are suffering. The
West Bengal Government is pro-actively taking action against organizations, which are
not paying Provident Fund and gratuity. Leases of the abandoned tea gardens, which had

been shut down, are being cancelled and auctioned.
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MR. CHAIRMAN: What is your suggestion?

MS. DOLA SEN: I am coming to that, Sir. The State Government has already taken
responsibility of the workers, who were working in the closed State Government tea
gardens, by giving them Governmental jobs. But, on the other hand, I am sorry, Sir,
the Centre has failed to fulfil its promise of taking over seven tea gardens of Central
Government only. The promise was made by a Union Minister during 2016 Assembly
election campaign. Tea estates in other parts of the country, such as Assam, need urgent
attention of the Union Government. Other States and the Centre must take inspiration
from the Bengal model to uplift the conditions of tea farmers and tea workers. Many tea
workers still work at low wages in poor working conditions. The Centre must think and
work towards ensuring better working conditions for tea workers to promote the industry.
Thank you, Sir.

SHRI BHUBANESWAR KALITA (Assam): Sir, I associate myself with the matter
raised by the hon. Member but I would also like to say that... ...(Interruptions)...

MR. CHAIRMAN: No, no. Please associate only. ...(Interruptions)... No speech is
allowed. ...(Interruptions)... It is not going on record.

SHRI BHUBANESWAR KALITA: *

SHRI P. BHATTACHARYA: Sir, I also associate myself with the matter raised by
hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I also associate myself with the
matter raised by hon. Member.

MR. CHAIRMAN: No, no. ...(Interruptions)... No speech 1is allowed.

...(Interruptions)...
SHRI BHUBANESWAR KALITA: *

MR. CHAIRMAN: This is not going on record. ...(Interruptions)... Now, Shri Ram
Chandra Prasad. ...(Interruptions)... Please, please. Kalitaji, you wanted to associate, I
said, "Okay, associate." Mr. Bhattacharya also associates.

SRR T TRpert (AT R : vAIfiTe 81 )1 8, I8 e B .. (FaHT). ..

sft wurafa: =, 8, ()., RN @) ¥ L (ayT)... I7 39 fedee
BHA? .. (FGE)....

Adverse impact of Indigo plantation on soil fertility

it I T gre Rig: U Sft, § o A1 9 ARER &b SR A UP 95 o
HEYUl ITd AT A8 &1 AR BT Sl FITIE ATl AT, I81 R 100 aY Tl AURT

*Not recorded.
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BN ES-ICARE

TURT el 9T gar 11 9 §HI & Sil {5 &, I W= el B Wl HRA &b folg q=1
ST STAT ST 7 3R fITahSar gl A Wt ax1e Sl 2 39 goig & s ot feam
o, ITH! NP FRART 95 @19 81 15 2| I9 T 59 T8i AT el Y &, I g
R BT g1 2ff 3iR 8 BSIR fhrl & ey forg 7 A1 WR, I9H S5 9T Bl il a1
31Ts off, T8 1 37eTT 8, ifhT § 574 g2 R §, 98 I8 & & Sfl iel ol Wil off, Sqep1 aga
ST GG STHIF IR ISl T STHIF 1 ST Iava oY, 98 gc &l off, forad gefd a8f &
ST frare o, ST Nfere I ERE 81 2 &l 39 W) Sl RIS o3 off, 39+ I8
AT AT AT o SABT 4§ B <1 AT 3R T Al ATl Ugl 95 81 T off| I et a1,
1918 H 9T G311 AT, <ifeh il a¥ & a1a, [98R H B &I Ueb Hul &, ST IRT Ro7ed &
AER e 3 R I $9H! Wl Y& BRals 8l T W Pls el 781 8, b sART
WRBR - gqD! F A o1 g1 § I81 W 59 919 Bl gAY @1 918 &l § & da
WHR 39 91 DI < o Al 1el Ugal o1 Wil &1 39 SR 9 §€ H a7 a7 o1 f
T TARI STHIF BT TR BRI 8, STHIT DY SARD ITRT WA B 8, ST W<l Bl R |
ST IR I IE ©1 AR AP ATH F ARBR I qRIY § 6 39 W) 1 Sl Bl
Y MR SHDT WA TR I 1 AT 3TYDT Iga-9gd F=IdTa |

Y eRder ([r): F9mafy Sft, # wd a1 59 v 9 dag war g
SN HEdwen WA (FER): 91Ul Sff, # Wt T 31 597 vy 4 Heg Rl g

7} IR 1T SIGR (STR U< 20): GUTART Sfl, § 1 w2 1 59 A9y A Hag el gl
Food Adulteration in the country

SHRI K.G. KENYE (Nagaland): Mr. Chairman, Sir, thank you very much for giving
me this opportunity. Food safety is of the highest priority for any Government. In the State
of Nagaland, of late, there has been serious food adulteration. Chemicals like Formaline,
Rhodamine-B, Sudan, Etholin, Calcium Carbide and synthetic dyes are highly toxic and
carcinogenic. Food items like fish, fruits and fresh vegetables, which are imported from
the mainland to the State of Nagaland and the other North Eastern Region, have been
found by the Food Safety and Health Department of these States to be adulterated with
these poisonous chemicals. We are grateful to the Government that their laboratories and
test equipments have come timely. And God knows for how many years, for how long
such rackets have been taking place. This has placed the health of lakhs of people of the
State and the Region at stake. There is a racket which is operating across many States
from the mainland. So, a certain State authority or police, the executive forces, cannot
arrest this racket. So, we plead that the Centre orders a high level investigation, like the
CBI investigation, which we feel will be appropriate to tackle this menace. Sir, this is a

strategic State of the country. This morning, the Standing Committee on Commerce has
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also pointed out the report regarding influx and inflow of goods from the neighbouring
countries. We feel that there is a deeper, a larger conspiracy to block the inflow of the
goods from the mainland and encourage to find an entry point from the North-Eastern

part of the country. Thank you.

SHRI B.K. HARIPRASAD (Karnataka): Sir, I associate myself with the matter
raised by the hon. Member.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI BISWAIJIT DAIMARY (Assam): Sir, I also associate myself with the matter
raised by the hon. Member.

Shortage of Loco-Pilots and Assistant Loco-Pilots in Kerala

SHRI K. SOMAPRASAD (Kerala): Sir, with your permission, I would like to
draw the attention of the Government to an urgent matter related to the pathetic situation
which resulted due to the shortage of loco-pilots in Southern Railway in Kerala. The
railway safety in Kerala is in peril, and the situation warrants immediate intervention of
the Railway Ministry. The shortage of loco-pilots and assistant loco-pilots is very acute in
Trivandrum and Palakkad Divisions. More than 30 per cent posts of the total sanctioned
strength of loco-pilots are vacant. When a new train is sanctioned, appointment of one
loco-pilot and one assistant loco-pilot is mandatory. But no such postings were made in
the last several years. The Railway Recruitment Board has stopped direct recruitment.
Transfers from other divisions are also held up with some cases pending in the Railway
Tribunal. Due to the shortage, the present loco-pilots are compelled to work for several
hours continuously. Due to this insufficiency of loco-pilots, even the off duty was not
granted to those who had worked continuously for more than 48 hours and thus became
eligible for it. Instead of 270 loco-pilots required for Trivandrum, Ernakulam and Kollam

depots, only 189 loco-pilots are working at present.

Sir, through you, my appeal to the Government is that it should instruct the railway
authorities to provide adequate number of loco-pilots and assistant loco-pilots at the

earliest.
Thank you, Sir.

SHRI K.K. RAGESH (Kerala): Sir, I associate myself with the mention made by
the hon. Member.

MR. CHAIRMAN: This is the way of putting things.
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Concern over increasing menace of elephants in Surguja district of Chhattisgarh

it I AR A/ (B<IRTE): IR R, 99 YR 89 | ofd] 3l da o
5 o Tt IS ATE BT AT, YD FUT A 3 37T Iqa! AT fireh B, 39 forg §
g2 ¥ UP] g9dIE <l gl HEIed, VUG & AIA-AY ¥ & By AT H AN
BITIT &b YebIy | YT &1 BTG H 89 Uh ok TaIeTal H S8 32 &, Al gl kb
& TR A ff IR 81 Y& 71 3l I BT W 39 1 Al HUR AN Bl S o
Tl &, ORI AN T Y & 3R fHaml @t wdid 32 R A Ad 40 TR oI T
BT SHEIAT IR B U 81 TS &1 39 I H 4l Th WRPR B 3R I S FaLer B,
IP AFAR G B W &1 oRg BUY Q¢ A1 &1 H T3l § b 3T & q9g H 3 &1
TG UV gt T 21 SAfTY ART STRIE} & A1ead ¥ 3MUE ¥ fh 39 ) wergfa far
B Y JATGO! BT IR DI IGIAT ST MY 3R 39 IR A [q=R fBar srem =iy fd
JMMRER $Hd YT &RIT HRYT B

BTRRIT BT ST ST SITHT-SIHT 81 ¥ET 8 foh o1 IRET AE I uRen= ¥&d 81 o= & o gar
T FA &, b I H TP d g8f YBTS B ORE Ced & AR Bl Bl 4T &1 Al
3raaR 81 feran weley, § 1 g8 @redn g & O 9gd s1f¥e Sudle drel & €, S
SYIIE 1ot U< ¥ &, F1 A1 Ot dig Rad foan Sy o =1t &f ydhe o 98t a1 fea
SIQ1 81 A1 &6 A-A1F R B b 1 I8 F daI9@ I control T8I 81 U1 IET &,
SHfery B YT BIS Fawel S+ ARV a8 WNfRT 98Tdl B H I8 U 984 36T 3R
PRIR SUTI 81 AhdT g1 SAfMY B 337 faom § |- arfavl

Heled, § A1 81 A1 I8 Faes A1 =nedr § (6 il T s1fori & weid arel St
7ot &, S WRASM, TERFR, YRR, TG, BIRET AT Yol & TAH el ST $899
IS B, offch S fofq FTa=T T o eraver i1 912y, 39 fofy R d8ar U
B A12Y, I &1 €1 981 TRE-AE B teams B W & (& A HI GTHRT AT
S, <ifeh a8i &9 39 fhdl IR 9 fad 81 o1 b ©1 Heled, H ap JeH |
e TSI &, AT ATH & b BTN 3 fobetr ... (7 @t widhy....

st qumfa: v\ AR S, SMueT 9y F9T 8 Tl Your time is over.
...(Interruptions)...

ot I faR Jam: *

MR. CHAIRMAN: It is not going on record. 34 ilol 98 NIEN! ST HEd Q,
g1l ART WY 3R 377 3T I 91 HE 3T T ... (A)... BARIIG | a7 747 AT g1l
272 ...(TAYT)... BT S, 3T 96 S8y ...(TaLT). ..

STl BT T WRI, § WY Bl 59 A9y & 61 Ay HRal g

*Not recorded.
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it eRdw: Ae1ey, H W W 1 39 49y & A1 Gig BT g

MR. CHAIRMAN: Shri Pratap Singh Bajwa, not here. Shri M.P. Veerendra Kumar,
not here. Then, Dr. Vikas Mahatme.

Need to grant SC Status for Dhangar Community in Maharashtra

S1. FIpTa 7eT (HERTS): TIRAT IR, ¥ 3G HA1egH I GadhT & b Hecdqul
T PI TR [SAT AT gl AR, HERTS: H &R BT 7% {Usel 70 A1 4 I 8T T,
AP 14} Teh I GeASIAT &1 T g1 WIRA b WG 3 &R Bl S SIS BT
JRETYT fm 17 B, Afdh AeRTSe H 39 fewa) # forad 99y 99 'R & 99T TS foran
Z3T B gTE SIS BT b Hl 3MGHl AR § $el el ©, fhe §9 SIS Bl
AERTE | RETT B3 fiYel Adhdll 82 T SMRETIT TR ST Pl & f&am 12 B, otfes
SATST 1 GIR STT SR ST/ SIS b JATRET0T ¥ dferd 2

AgIey, H qa A18dl g fb ARPR - U+ A GIo-u= H g8 "o o ff fH
HERTSE W R I SR SITI/STSTI BT 37RE <3| Helqd, H dredr § & 59
10T T AR BR & QST Al e~ HrRIATS! 81, I Seal A STeal YR 61 Sy
HERTS, H gTR FHTS & Sl AT &, ITH TRBR & RIS 9gd A &, 39 &, Sl HH
BT 1R, 3TIAT I AN ARTST RET B TR Igd 9¢ Dl 7, FoTad 37 FeAd
ARBR PI Igd W WY B Fobdll 81 AT IT1 3Nl fEqed a9 M1, A1 TRBR dga
HATE 3 377 S| Heled, WRHR A H Fe e BT A8 g b Iy RPR A Sleg
H STeg o FAmIRET U5 AT qRd 39 ST &I fHaT SI1g, d1fes it ot &R &I 2, i
el 70 AT W SHHT HBIIST 8] of UT I8 8, I SHBT BIIST by, JfAe § $9¢ v
Sl AT &, IABT A9 IoT Feb, MR AR BT 1Y FHIK 81 Ao, GG |

SHRI HUSAIN DALWALI: Sir, I associate myself with the matter raised by
Dr. Vikas Mahatme.

SHRI VINAY DINU TENDULKAR (Goa): Sir, I also associate myself with the
matter raised by Dr. Vikas Mahatme.

SHRI MAHESH PODDAR (Jharkhand): Sir, I also associate myself with the matter
raised by Dr. Vikas Mahatme.

MR. CHAIRMAN: You know the system. The recommendation has to be made
by the State Government. It is then sent to the Registrar General; then it is sent to the
concerned Commission. Then, it goes to the Cabinet and then it comes to Parliament.
Please talk to the State Government and impress upon them to send a recommendation.
...(Interruptions)... The Central Government asking the State to make a recommendation

is not the way. ...(Interruptions)... Now, Shrimati Jharna Das Baidya.
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Need to increase minimum working age of young girls from 14 years to 18 years

SHRIMATI JHARNA DAS BAIDYA (Tripura): With your permission, Sir, I would
draw the kind attention of the House to the scheme which is mentioned by the Minister in
the answer that adolescent girls in the age group of 11-18 years can improve their social

status through nutrition, life skills, home skills and vocational training.

Sir, adolescence is a significant period for mental, emotional and psychological
development. Adolescence represents a window of opportunity to prepare for their
healthy adult life. During this period, nutritional problems originating earlier in life can

be practically corrected.

Sir, we should try to solve their health problems first and then try to give them
training. This scheme can lead them to many problems. It would promote child labour and
exploitation of children below the age of 14 years. In the name of work, girls are being

trafficked as slaves and sexual exploitation.

I would request the Government to increase the age group of girls, who can work,

to 18 years. Thank you, Sir.

SHRI K.K. RAGESH (Kerala): Sir, I associate myself with the matter raised by the

hon. Member.

SHRI K. SOMAPRASAD: Sir, I too associate myself with the matter raised by the

hon. Member.

sft ot Rie R ot e faeeh): ARG, § WY AT 6 §1RT $31Y U
foro & T &1 g HRAT
SHRI NARAIN DASS GUPTA (NCT of Delhi): Sir, I too associate myself with the

matter raised by the hon. Member.

MR. CHAIRMAN: Members are supposed to speak. They can only refer to the
notes, that's all. Dr. Vinay P. Sahasrabuddhe.

Satellite cities and their problems

31, e ). 9eogs (MERTS): HeIey, § TR YR & 9 § 7 g &1 ¥

IHTTR & AT AT ATl _‘c‘gl

31T QX 2T H satellite cities BT T Igd To! THRAT BT 7T T BAR 0 H 31
TRIBROT AT urbanization HIs 33 I8! 8T &, AR =TS T8 Y &I, faeell 81, Plerdbra
Bl T TETETE] 81, 7 WERI &b ga- 16 I9-9$ satelite cities I &1 X8 &1 O 89 s H
3 &, A1 g foredt +ff e 9 MM, 37! 1T |1-<fH cities BT cross R AT BT
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S QERT A T JIs 2R foRT g3l §1 3 Sil AR satellite cities &, 9 U €S A g Bl
AR ST 8, A1 S BRI &b IR H Ueh 37T A 3R 7T It a1 P ST’ 5| o I8
eft 2 5 A TR faeere 430 7 89N 39 1R &Y ey WieR fhan &, TR a8
AT © fh 71 AR Ucell § gRIET Bl AdR, IRAUIC B oD Sl FHATY &, TGHUT Bi Sif
Wﬁeﬁ?ﬁl‘%ﬁwﬁgarbage managementﬁW@W%HWﬂgﬁﬂfﬂTSﬁ?
ITIT ST natural resources' management &1 ST THR-T B, STFIRIAT & SdTd Pl SR] gy,
S RT3 BT B R (FIbTel Bl el J DS T A AR 7T w1 g1 2112q|

wgIey, H bad gaq1 81 garl drEdl g fb 3 S satellite cities ©, $ cities Bl
dormitory cities 8T STIAT &1 SN, T8T TR TNTATETS ©, A10s] ©, 981 IR o |- & forg
S §, B R & fory facet i €1 dft-wd a1 st Seet ff BT B R 39
Wﬁ?ﬁﬁ%ﬁ%@senseofbelongingWﬂﬁﬁﬂfﬂﬂﬁmﬁﬂ?ﬁwﬁ?ﬁ
AR BT W SRAE 7, § 791 § % I8 wan g1 39 2@ 9 79 A9 specific
demands E| Ugell 91 I8 & b Ao ST EX Elﬂﬁ g\ satellite cities P phenomenon
Hﬁcognizanceﬁﬁwﬁ%ﬂmﬁ%waﬁ%ﬁﬁﬁgmwamﬁ
AP D! JrT ARTYR, HICETYR AT §aell ST standalone cities &b T &1 8l ATl
Satellite cities BT fI2IY Taif, Ta fIT class & 3R IS TR FH=131 &1 Yo fawry
T8 fAT0T S AR JATd SHST ATHR 37 FHRITAT & IR H eIIT I 3R AXDHR 39D
N H DTS T AT R T A= B 3SR B, T8 AR AR B

ft TRTIAOT AT TR RTSRRIT): HEIGd, § A 9 §RT So1 Y vy 9
Y DI TG DA g
SHRI HUSSAIN DALWAL: Sir, I associate myself with the matter raised by the

hon. Member.

Drinking water crisis in the country

it YU ATed RTSRAT): AT FHMIRT ST, Y A1eqq F Yo 999, ST &9
HI AN & AT Hhe BT AV 7, STel Ia=e, S T4 7 § &9 {1 arsan gl

HEIGd, 3l BT &1 § 89N 7T AN & §RT FHY STl Ua=e+ gadhidh, Composit
Water Management Index R U& RUIC R} 1 STal W1E HATAT & Yabidpd STl
HATEH fIeTd & folg, I AN &1 RUIE & AR STd & 3ed STANT IRed 3
2050 T TTIT D1 JATTLIDHAT 1,180 BCM BIF DI FHATAHT B, SId(h acid H I8 ST
695 BCM ¥ 31X T2 H Fwaq: U B Hof SUSLITT B AFAT HIT 1,137 BCM J +fF
B I EH 39 Y 310 3FIETH & A 9 STel Fehe BT ATHAT R aTel SR F o I&
g1 g9 forg I T8l o &1 vy &1 ureit < 17 &1 f49 & iR STt 1 &1
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[+t s a7ed]

Ied IYANT 3R Ja=a A A1 BT fI9g 8, R] 9 Hhe Bl THIRAT DI &9 H 7@
_gchooperative@?Wﬁ@ﬁaﬁwﬁ%wiﬁﬁwwg,m
AT | QX <2 H UgA B4 1R

HEIEY, 1l I 1Y ST SNt 7 IR &1 v fawar Iomn o1 g1aifes f[Agr 7 F1)
AR Afeai 1 €, IRy 39 GHY Sl STl Y&eT 8, Sl SR ARG & Y &, AR B
TS BT 20 ¥ 30 TRIR S 331 &, I8 SU] ST A AT 81 Uil Bl IE Sl Hahe &
3R S Yo7l 1 FIRAT 3T STe1-RR &, 99 UR <11 I SRATS 8, I8 3 drel 997
R Y H Gl R R Fhe W @I IR Gl 2l Al STA-WATe B Afda
IYALIAT AR YT BT gl AT DI &I 3 G §Y §0 Hae H R SR B Bl
JAILIDHAT 21 A AR B RUIC 3§ A1 JET BT A7 g1 $H(Y 849 I8 GHedd B0
BT T YSTel & U] WRETT 8 U RUMIT Bl TAR BRA 3R Brffad HRT Bl
TE JATTLIH 2, FTR M1 dTel aui H STol-Hhe SITaT HIdh WY 7 of ITY| g 97
F vl & $R Ioaw, IR S § TR FRISH iR 27e3 # oot 579 JaR | it
@I GUd 93 I8! &, Afe BH G & T & forg A1 9igi o1 ST A1 2 A1 Y, et 3R
e} Y§E H1 H U FH-IT G191 BT STl J€ FHI DD Bl a2 7 Sl g9RY
AT H ST-HATEF] DI SUSALIT Bl &H FII12ad HRAT 81T

st YW fR 99M : 98icy, ¥ 9T 9 gRT SeIV U faug & 319+ 31udh!
g PRIl

st ARTIT A1l G=RAT: FEled, H W AT Ae §RT SeU T vy 3 o+
AT T BT g

SRR /T TR[eR: Aeigd, § Al AT 9e §RT SSIY Y fawy § 39+ 37!
g B gl

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

Strike declared by the All India Motor Transport Congress

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, there is a truckers' strike going
on in the country. This is a matter of great concern because this is slowing down the
economy, affecting multiple sectors, including consumers. if there is no movement of
finished goods; the farmers if there is no movement of perishable items and, of course,
labour who are involved in this large industry. The truckers' main demands are that issues
related to passage of goods between the States is being slowed down by an E-Way Bill

which is not being implemented properly and which hampers the passage of trucks and
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is resulting in tremendous losses to the trucking industry, Because of the barriers that
they face and the delays at toll barriers, a huge amount of fuel is wasted by the trucking
industry. The truckers' industry has already met the Ministers concerned but they are not

satisfied with the response of the Ministers.

I urge the Government and the Ministers concerned to be much more pro-active in
responding to the truckers' strike. This is not a stage of the economy where we can afford
any slow down. So, please consider the challenges introduced by the implementation of
the GST in the context of E-Way Bills, etc., and provide remedy to the problems faced by
the truckers and ensure that the strike can be called off as speedily as possible, and all the

collateral damage caused by this very, very significant strike is remedied right away.

DR. SANJAY SINH (Assam): Sir, I associate myself with the matter raised by the

hon. Member.

SHRI K.K. RAGESH: Sir, I also associate myself with the matter raised by the hon.
Member.

SHRI K. SOMAPRASAD: Sir, I also associate myself with the matter raised by the

hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI RANJIB BISWAL (Odisha): Sir, I also associate myself with the matter raised
by the hon. Member.

it dt.ua. g (STR ueen): weiey, § ol A 9ew R S Y vy |
YU AT FHIg DRI &

2 g Toas: Aeled, H Wl AT 9aw §RT SOTY MY faw 3 379 3! T
HRAT G|

it ARTIYT S [ HE Iy, § W AT 9aRI §RT SO Y fawy | 37+ 3!
g PRl

SOME HON. MEMBERS: Sir we also associate our selves with the matter raised
by the non. Member.

MR. CHAIRMAN : Yes, Mr. Minister.

ARSI iR AfwERar #5rerg #§ wog w3t (of e sreTae): IIREA
AR, BAURT TG HERTS ST 7 1902 § YR ARTST HTST, TgoT FATST MR Sferd AHTST Bl
STRETOT f3AT 2T JMTST S 116 T R & IR ....(HIHTH)....

o} gumafa: 3 fowy ) sl
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it IS ISR ATST TG HERTS DI AE H &H 8 ....(FAUM).... RS I
e 21 ... (caEm)...

MR. CHAIRMAN: He is talking about Sahu Maharaj....(Interruptions)...

3 IFET ISE: WG FERTS 1 AT H 116 ATl gl il AREV a7 o,
..(TAG).... § & DI AFDRI BT G ...(FALH).... HERTE H ST ARTST AT
A1 Il R8T 81 ...(FAYH).... § FSH & AT AaRAT I (U HRAT A18dT § b RIS
JATS, SIS AT, UIEIGR FATS 3R STEI0T GHIS, ... (IGET)... $70 MR o Hdef)
BT T D1 AR &, AT H YT BRAT1 A8 g

SPECIAL MENTIONS

sft wumfa: e R ...(9GYM)... Now, Special Mentions. Shri Narayan Lal

Panchariya, you can read.

Demand to take action against the industrial units and urban authorities in Punjab
responsible for allowing polluted water to flow into the Harike Barrage which is

main source of water supply to Rajasthan

sft TRTIOT ATl TARAT (RTORAT): AHIRT FEIGd, IR 39+ Ry &1 37,
T 3R FAIS! BT It BRP RIS DI ST F UG Bl § IR Jold I
TR vd AT suire Al 9 814 gy 3idd: qage Tal 4 Addx sRe d_1a d
3T &1 R IRTST H M FTT ST ISR HreX 3R ISR Biex § Biel Sl 2
RIS HTex H fARIVSR ISRAM HI 9Tl HAd & T FBRISTR Blex U9 3fR
RTSIRT &1 WY TR 2, T oI & $TATR 70l 1 STt Jmgfd eidil 81 8Reb
SRTST ¥ RTSRATT B 1 BT STATYNT BT 0Tl AP U5 21 59 =y § q9a-997
TR ISR AR FRT UoId ARG D TR o 7121 2 7 eRP SRt R ugfia ot
JATEd BT P Ge U OIF HaH 3] DR D] AR B beid Iguul R0 e
ERT Salls, 2017 § STl GAgd fI9HT, IoRem gd dord gguor = dsd &
HTBIRAT P ATl YT WU A FAISl Tal TAT $D D Al R GG WY A AR
DI T 59 FBRISTYR BISY 3§ ST UG $I ST d BI TS, AT $AH Ig¥EH dcdi Bl AT
AR A &R gRT FeriRa 7 & wal arferas ot

Heled, § $v5 WRPR AU S uquul Rz ded A I8 fded ol g 6
U o N 7 TIRIg WM, il fh TSTReI &1 Mmyfa 81 X8 ST $I ugfid
B & foy WY RER 2, & [Tog A R dRaR &1 Sy, 5E Iong™ o

ST B g STl b 3T JATead &l 511 Al
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TSR FaAfdex Rig Y= (49719): Hele, § W o1 9 ARy Iooid A FRIg Pl
gl

N IMGAR T RIORAT): FeIGd, H Al W &l 597 faRIY Seoid A AHg Hral g

Demand to complete the pending railways project in tribal areas of Gujarat and

provide necessary financial resources for that purpose

it ARTOTATE SIHSHTS ST (JoIRTd): HEIed, H e & A1edH J PR &b &1 |
AT 2TEdT § 3 oRTd 3§ Yed Hiotae &1 9_1 d 7 93 81 R8T 81 b WRBR B 57
RIS IR €T <1 DS JOIRT P Neld b AR FIoide g oxl 4 9d I8 8] I91aT
H T_R I BICT ISYYR T STARTSIYR F1S 91 A8, ORI & A1 S SIGalT, AL
7Y TliR Haest fid & &1 B, ORI & IIeT & SHIS &5 § POG Electric
Works and Electric Engine Repairing Workshop Pt wefid &= & w1t | ﬁs‘ DH
&1 fopar ST ¥8T ® 3R 7 81 39 MU smaedse iy d9mee s SRR gRT SUde
PRATY S & &1 I8 I9d Uloide JoRTd d Heg Jael & ATfaardl d1ged &3 | 811 ©,
R anfeardl &1 &1 AT g 31 [T 8l T AeAaES A Jrs aor dTell
Jole ¢ 1 H & dcd TS 7, 39S forg i ifirer & forg orma & i yf T <
2l

§ e & A1EH W WRBR - IJGRIY BRAT AT g [P ORI b Afeardl & §
cifd Yerd gRATSTIBT P1 MAfFedT & 3R UR YRI HRary 3R b [y I

=T FaTee SuTe Beam|

Demand to relax requirement of producing documentary proofs for claiming

ownership of forest land by forest dwellers

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, this matter has already been raised
yesterday, so I do not want to raise it again. I hope the Government takes an effective step
on the matter raised yesterday about the forest dwellers and tribals in allotting ownership

of forest land to them.

Demand to recruit the Siksha Mitra on the post of Assistant

Teachers in Uttar Pradesh

Y wora Rie Ry o &5 fReel): AR, § e @reds | SN ue e A
Rrenfi=i o g2 & aR H bvs DR BT LT b BRI AS Gl AR, IR
veer H gl Rien d9 & AR Uod ge av § qesied 700 RrenfiE) 7 wid iR
3[E]ATE &b PRV IHSAT DI 2 IT AU ST &1 81 A B qbA1db] BRI Bl I8 A
Rief AT Fated AT H HEAT 8R Y I BTl I dPH11d! BRI B
R1ET0T Td B H AN PRSP bes ARDR GIRT 3 RN &1 g8Tel B <1 Febell 2
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[#71 S 5]

H 3fad W | Pes WRPR d IR U9 WBR, SHI F Ig U¥T el dredl § b
ARBR FAE H B a1 BRI Pl AP 3eATYD & IS R B deb JaTel D12
FHT TATQY SR Io¥ Gd STRIES, g1 A R B3l ot FgfeaT gs off, SR uew
# Renfi=i &1 f$HeM 81 121, Siafes STRIES 3G9 RIS 9 US 8 999 | Figa
Rrenfi=r WeTae SeTId H Ug Bl IITHIN YK HR Re &1 WRBR A AR |qarel § b g
FT ZIM? ITRIES ST TTaLT SR TS H AR ol 121 81 Fehal 2

3d: H WRBR H RIY BRAT 181 § b SR Taer d Rianfizll & quer a1 <&
AHINTS  Td 1 Il &1 Frem Faren Se vd 9a Rienfisl & aRari a1
HRATTSIT &1 BT ApTel THIT H AT SIRT (AT TG ST H U] 4 AT FSTIAT
& fo1g | 3R AR A o w1l wad e 39 el

31, dord e @) 7Eiey, § Wl &) 39 faRiY Seoid | g Bl Bl
3 g9 Toras (TERT): WEIed, H ft W & 39 faRiy Seoi W g Bl g

3t el PR T RIS e &7 faeel): 7eied, § 4 W@ &l 597 faviy
Ieeld ¥ qHIg BT g

3 ARTIVT ST Al (RIS ST &3 faeel): #eied, § W) W@ b1 39 fauy

Jeei I WG DA

SHRI RANJIB BISWAL (Odisha): Sir, I also associate myself with the Special
Mention raised by the hon. Member.

1. TS HAR 31 (RER): 78iqy, § i W@ &l 59 faRIY Seoid A Rg Hral g

SHRI AHMAD ASHFAQUE KARIM (Bihar): Sir, I also associate myself with the
Special Mention raised by the hon. Member.

MR. CHAIRMAN: Shri Subhasish Chakraborty - not present; Shri Motilal Vora-

not present; Shri Prasanna Acharya.

Demand for the establishment of Permanent Bench of Odisha
High Court in Western Odisha

SHRI PRASANNA ACHARYA (Odisha): Sir, the people of western Odisha are
persistently demanding since 1959 for establishment of a bench of the High Court. When
the Orissa High Court was established in 1948, the population of the State was about 85
lakh, and now, it has crossed 4.5 crore. The eleven districts of Odisha, which define the
area of western Odisha, are mostly populated by SC/ST and OBC communities, speaking
a different dialect, who can ill - afford to approach the High Court for justice. This is

contrary to the theory of 'Justice at the door step'.
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Parliament has the exclusive power to legislate in the matter of establishment of
permanent bench of High Court, as provided in item number 78 of the Union List of
Seventh Schedule to the Constitution of India. In the year 1976, permanent bench of

Patna High Court was established at Ranchi by an enactment of Parliament,

Since the State Government represents the will of the people of the State, the Chief
Minister of Odisha has recommended establishment of permanent benches of the High
Court in western and southern Odisha with the commitment to provide required funds and

other infrastructural facilities.

Since Odisha State was created in 1936, the provisions of the State Reorganization
Act, 1956, pertaining to establishment of High Court bench, will not be applicable. I
would, therefore, urge upon the Union Government to initiate steps immediately for
setting up of permanent bench of High Court in western Odisha to meet the demand of

the people who are agitating for the same since decades.

SHRI RANJIB BISWAL.: Sir, I associate myself with the Special Mention raised by
the hon. Member, Shri Prasanna Acharya.

SHRI PRATAP KESHARI DEB (Odisha): Sir, I also associate myself with the
Special Mention raised by the hon. Member, Shri Prasanna Acharya.

Demand to upgrade the ESIC Hospital in Tirunelveli, Tamil Nadu to 100 bedded

hospital along with filling up the vacancies in it on a war footing

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, the ESIC Hospital at
Vannarpettai in Tirunelveli, Tamil Nadu, is very important to the large labour community
in the districts of Tirunelveii, Kanyakumari and Thoothukudi. There are 2,01,643
insured persons, with total beneficiaries of about eight lakh people. The next nearest
model hospital is located about 650 kms. away at Chennai. Therefore, this ESIC Hospital
assumes greater importance and is absolutely necessary for the medical treatment of the

labour population.

Unfortunately, the hospital, at present, lacks in every aspect. It is just 50-bedded
hospital, whereas, there is an urgent need to upgrade this to 100-bedded hospital. The
sanctioned strength of specialist doctors is 13, but, at present, there are only five specialist
doctors available, and eight posts are vacant. In the case of general medical officers, the
situation is still worse. Out of the sanctioned strength of twenty six, ten posts are kept

vacant, and out of the present sixteen medical officers, six of them are on study leave, and
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one other doctor is on unauthorized leave. So, literally, the strength is reduced, with just
nine medical officers only on duty. There are ten vacant posts of senior resident doctors,
and ten posts of nursing staff. This is a big injustice to the large labour population as they

solely depend on this hospital for their healthcare and medical treatment.

Hence, I urge the Government to take necessary steps to upgrade the Hospital to

100-bedded hospital and fill up the vacancies on a war footing.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the Special
Mention raised by the hon. Member, Shrimati Vijila Sathyananth.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the Special Mention
raised by the hon. Member, Shrimati Vijila Sathyananth.

MS. DOLA SEN (West Bengal): Sir, I also associate myself with the Special
Mention raised by the hon. Member, Shrimati Vijila Sathyananth.

SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the
Special Mention raised by the hon. Member, Shrimati Vijila Sathyananth.

SHRI DEREK O' BRIEN (West Bengal): Sir, I am on a point of order.
MR. CHAIRMAN: What is your point of order?

SHRI DEREK O'BRIEN: Sir, my point of order is, in Special Mentions, since you
have taken it up, I would invite your attention to Rule 180b, page 56. These Special
Mentions give everybody a chance, especially, my colleagues, who are sitting in the last

row or the second last row.
MR. CHAIRMAN: What is the point?

SHRI DEREK O'BRIEN: Sir, my point of order is that when the Member gives
notice for Special Mention, he is an MP representing a State. When he or she gives notice
for Special Mention, he wants to bring up something important which relates to the State
and the Centre. Many of these Special Mentions are being rejected at the level of the
Under Secretary. That is why I have raised this point of order.

MR. CHAIRMAN: There is no point of order in this. You have to come and meet

me and we will discuss this.

SHRI DEREK O'BRIEN: Sir, this concerns everybody in the House. Special

Mentions are being rejected under Rule 180B.
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MR. CHAIRMAN: You can come and discuss with me; I am ready to discuss with
an open mind. Mr. Punia, please. ...(Interruptions)... Others will lose an opportunity,

please sit down.
SHRI DEREK O'BRIEN: Sir, it is a serious issue.

MR. CHAIRMAN: I will look into it. It is the Chairman's prerogative at the end of
the day.

Demand to immediately release outstanding amount of honorarium of workers

engaged in Saakshar Bharat programme

7 . 0e. g (STR TR en): HEIS Y, SR Ya s /ISy ¥ "HIER HIRd e & d8d
I3, T2 TS FHTU, faerdT/ggrael/ et U, SETorET 3R ST9-69 JreTT
& Ted S T Wi AT H PRI ST BT g1 WA &, 772 il 718 Pbaed 2,000
DU BT YA [hT ST 8131 4T, 2018 | s WRBR gRT S A Bl Y el
fopam <11 <27 © 3R Tt 33 WEHT 9 39 frer § $riRa #fies 991 Arey & € 1 o
2 &, Fo BRT 57 71 3§ BIh! ARTSTN & 3R A YEA & IR IR 37T Y &

AP A S TS ¥ AU HIST b HIEH I 37T AR ST AT ISP I
& T AR TAT AT BT AT N T8 817 UR ACHST HR AP DI THD] &
T, IR GUFITY WREBR $TH! AN & HUX Bls W IS HEH T8l ol W&l &, S
et 81 JMMARI 81 ST &1 7181, $9 SHD! I I TSI 7 U I &b A1egHq o
IR I¥ & g JA1, A9 AQ1ee [ w31, R, 78 ofR gu #35) vd 9RA &
A AR | S9! Rieridl & (e 8q R {6 2, dfd o/ d@ 3 dls

TEd el fireft Bl

3 3 A& b ATEIH A H TS BRI g b HH Il IR B9 BR dlel 91 S HbI
& Tl Bl & H W Y HRA ARPR &b AT AA1E [IHT_I HATAY DI qeblel a3
SR fhY ST 3iR $72 deablel AT T YT (BT S|

it yTafey: s Yaa = Rie:
sft Yacht T+ g ([TR UQen): W), A S9! 3NY ©E &l =4 & forg faam
oft [puTafey: 3T anft sHd! T AR & A1 T8 o e ?

S} Yaeit 79 RiE: W), onft 1 89 SHd! Ug IR, offhd ATRIaR, 6! MY T B

o} Fuaf: 3T s ufeu A1
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Demand to protect river Ganga and its origin place, the Himalayas from

destruction due to Global warming and man-made activities

it Xacht T RE: wEiey, T BT ISH BT 60 BRI ARN Bl ST SR @re
ﬂ?ﬁﬁﬁ%ﬁm%l EREIRINESINCARINEIY (ecosystem services) HAME TS &
forg oo ¥ o ol Sfig-Siwg e a=g-Sita Y 39 W R E1 8ot - feerery &
TR TR TSl | Hahe 9 8T 81 I8 W dfeqd Hid aRadd & dold iR A4-
S TR & W 96 8T 81 I8 Soold HRAT 3T AP 8 b 5, 2013 B ATIGT
& q1g At gt & frafon, wEdeRun, a9 @ B W B AT TE a9 AR oot i A
JAMISTAT BT TR TBIRI 81 I8! B

3T BTe B H, TIRY AN 7 fRATed 3 60 URIRIa STaA-SIdl & G Bl HIR TR
ST IR T8 =T SR §U ST BIRYT AN QI8 3R FeT A1l & 3THTd Bl AT
1 TTT-FEATET Q91 &1 STas-X3a1 & |I-A1 AR WP AR FRIAT B 46 A
gl

31 : Ig IHf I d ® b 57 a1l S8+ & SUd 9 THR qafaRofiy Hahe
R T4l Bl dIfh AT |nfedi @ "gRoT fHaT” (carrying capacity) & TR0 THRT
ool i

St wumafer: 3 59 97 § W) fhds U9 | S1eud R, bR HHT WX AR SHP
AN TdR, IHD IR H IR-IR J&T 3THR Yol I8 &1 Shri Javed Ali Khan to associate.

7 SITaE 37elt @M (SR Yoz Heled, H W@ &l 39 (49 & g Hrar gl
A e e b S 2R e i s o (R AN OB e sl —‘L‘-‘T

T
Sl ==

7 fremR yTe e (STR ween): Weley, H W) %@ Bl 39 49y 4 Wdg HRa gl
i T WS (STR U ¥): Aeied, H I W3 3l 59 fawy 4 Hag Bl g

Demand to re-name the Azamgarh Railway Station after the name of

the great Urdu poet Kaifi Azmi

Tt} g™ Rig aea (SR UR9): ARGy, IR IS & AR Yo WIH
BT 8 IRAFTT BYP U, T ST SUTEITT B A1 1 21 29 H P =i & V) 9819
BRIl &, NI IRTGTH FATS ! fQem o1 A Jeayul J8T 21 UH s A9 WSl 3 MY
2, 3R I8 <wH I fierdr & fp U0 98 feaal &1 s & 718 &1 I8 98I B g ®
5 U= e favfoll & IR 1 SEd §U % & YAd IH1 & M SHP AH W) IW
SIYI H 3T 9 H 3ISTTe SiHUS & Fardt iR <91 & favafaw=ard 78 IR Bl

FTransliteration in Urdu script.
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STTSTHY & A IR ATSTHAIG Yol T BT 17 T ST a1 AT HY T&T & 37: 3T 37T T
o qalcR Yot & AT AT aTel ATSTHIG Neld T BT T4 HET TR BT TSTHT &
ATH R X ST BT fAaR B

Demand for enforcement of the rights of Transgenders

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, Homophobia manifests in the
form of discrimination, bigotry and humiliation at public places and even in personal
conversations. It is deep-rooted in cultural and social biases. Our House took the lead
in passing a private Member's Bill, the Right to Transgenders Bill, 2014 at the initiative
of Shri Tiruchi Siva, with an intent to ensuring equal rights and opportunities to persons
identifying themselves differently from the conventional binary genders of male and
female. In spite of this, we see continuing incidents of mental harassment at the workplace

or social discrimination in public life.

Recently, the first transgender to secure a reputed job at a multinational company in
Kerala, had to shuttle between hotels for weeks, as she was not able to rent an apartment
because she was not a 'preferable' tenant. There are newspaper reports about Air India
denying a cabin crew job to a trans person. In the Kochi Metro, 12 out of 23 transgenders
have quit their jobs. On the issue of inclusion, I would bring to your notice that private
and public institutes in India, and most public offices do not provide for a gender option

other than male and female in application forms.

I, therefore, urge the Government to enforce in spirit the Bill that we passed in this
House by setting up grievance councils for transgenders at workplaces and ensuring that
application forms across the country are suitably modified to accommodate them. Thank

you.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I associate myself with the Special

Mention submission made by Prof. M. V. Rajeev Gowda.

SHRI D. RAJA: Sir, I also associate myself with the Special Mention submission
made by Prof. M. V. Rajeev Gowda.

SHRI R. S. BHARATHI (Tamil Nadu): Sir, I too associate myself with the Special

Mention submission made by Prof. M. V. Rajeev Gowda.

SHRIP. L. PUNIA: Sir, I also associate myself with the Special Mention submission
made by Prof. M. V. Rajeev Gowda.

PROF. MANOJ KUMAR JHA: Sir, I associate myself with the Special Mention
submission made by Prof. M. V. Rajeev Gowda.
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it UTIfer: ST T TAEIRITE AR X 8, S ART 31TUE ® fb 3+ IR @ &1 A
gt e HIAT IHT TET Bl MU 37U A $t 79 997 | S9F 918 98 automatically
Reprs 7 ot 3 S0

MATTERS RAISED WITH PERMISSION — Contd.

Rehabilitation of farmers affected by land acquisition for Lara

Power Project in Chhattisgarh

S BRI AT IR, gRIATE | BRINTG 190 H RIS RTell & fiid aRT-gdR #
3ENfIF TP ART IR TR Hroiae -gae e fafiice grT onfia @t < <& 81 59
TS 7] 9 AT IR fRami @l S SIfEd o 18 §1 39 SIerIEY & faid i
TR B BT IR Iooia 81 8T 2 fhrl BT gais 1T 2005 & T8 YA Bl
ST AT BRA S T 1Y ARPR W Bl G B A1l FHII] IR A9 & 2
&Y T2, WU 37 ¥ fhami &l AR WY 721 fear 7 81 21 fham aX-aX wea &
forg areg g1 fpamal @ S SIferUEld 81 39 WR 4 99 S IR HiY 781 & 01 8 &
HIIAR, {BAT1 BT IRAR YT BT RIBR 81 8T &, SHD! Pbel I Ga1s T8 81 W8 &l
9 &9 H BN WRGR & 9T fhar srigiferd 81 38 € 3R SH@! SISt |l 0
TR B DI AMATIHAT &1 T8 HIFSAT IY 2007 H 3R et &7 & fhar eRIdR IRBR
B e & RIHR 81 T2 &1 HBIGY, 319 S & [ BNIe H 69 SATGT Taierdls 2l
a1 Y Bl W Fa1g T8l 81 UT I8! 5l fharT U IR & A & foy wel
T AT T A ol A AR § {6 IRT-ER SRS $eh1e aRT guR TR gioiae
TR fafics gRT 81 a1el 3 # fHaml B ITd! SHIF & =TSl g BT I
T SITY 3R fHT1 b SRISTHIR Jaaii bl §9 WIF 3 ISR [T SY| g=drg |

SHRI PRATAP KESHARI DEB (Odisha): Sir, I associate myself with the Zero

Hour submission made by Shrimati Chhaya Verma.

SHRIMATI JHARNA DAS BAIDYA: Sir, I also associate myself with the Zero

Hour submission made by Shrimati Chhaya Verma.

SHRI ANUBHAV MOHANTY (Odisha): Sir, I also associate myself with the Zero

Hour submission made by Shrimati Chhaya Verma.

i} goTafcr: =i, SIST 89 16 Zero Hour Submissions 31k 10 Special Mentions fg%
PR UTY, B9 I fEA1T A YRT C1gH SOl B X8 &1 AN 3719 Al &b [T 3R SITaT
AT T U FaTed a1 & foTY, ST SXe STl 1 JiTa, H S UR 37eI R 8T g JegqT
FA P 918 IAH] R AT 2, I8 SE|
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12.00 Noon~
ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Question No. 91. Shri Vijaysai Reddy.
Merging of education schemes

*91. SHRI V. VIJAYASAI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry has decided to merge SSA, RMSA and Centrally

Sponsored Scheme on Teacher Education under Samagra Shiksha Abhiyan;
(b) if so, the reasons therefor;

(c) whether it would lead to losing of jobs by people working on contractual basis
and outsourcing under SSA, particularly in Andhra Pradesh where more than two hundred

people would lose their jobs due to above merger; and
(d) if so, in what way the Ministry would protect them?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Yes, Sir. In pursuance of the proposal of the Union Budget, 2018-19, to
treat school education holistically without segmentation from pre-school to Class XII,
the Department of School Education and Literacy has launched the Samagra Shiksha
- an Integrated Scheme for School Education as a Centrally Sponsored Scheme with
effect from the year 2018-19. This programme subsumes the three erstwhile Centrally
Sponsored Schemes of Sarva Shiksha Abhiyan (SSA), Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) and Teacher Education (TE).

Samagra Shiksha is, therefore, an overarching programme for the school education
sector extending from pre-school to class XII and aims to ensure inclusive and equitable
quality education at all levels of school education. It envisages the 'school' as a continuum
from pre-school, primary, upper primary, secondary to senior secondary levels. The
Scheme would lead to an optimal utilization of budgetary allocations and effective use of

human resources and institutional structures created for the erstwhile Schemes.

An allocation of Rs 75,000 crore over the period 1st April, 2018 to 31st March, 2020
has been approved for the Scheme which is a 20% increase over the current allocations.

Its main features, inter alia, are as follows:
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(@)

(i)

(iii)

(iv)

™)

(vi)

Annual Grant of Rs. 5,000 to Rs. 20,000/- per school for strengthening of

Libraries.

Composite school grant increased from Rs. 14,500-50,000 to Rs. 25,000-1

Lakh and to be allocated on the basis of school enrolment.

Annual Grant for sports equipments at the cost of Rs. 5000 for Primary Schools,
Rs. 10,000 for upper primary schools and up to Rs. 25,000 for secondary and

senior secondary schools.

Allocation for Children with Special Needs (CwSN) increased from Rs. 3,000
to Rs. 3,500 per child per annum including a stipend of Rs. 200 per month
for CWSN girls to be provided from Classes I to XII. - earlier it was only for
classes IX to XII.

Allocation for uniforms enhanced from Rs. 400 to Rs. 600 per child per

annum.

Allocation for textbooks enhanced from Rs. 150/250 to Rs. 250/400 per child

per annum.

(vil) Upgradation of existing schools.

(viil) Upgradation of Kasturba Gandhi Balika Vidyalayas (KGBVs) from Class 6-8

(ix)

x)

to Class 6-12.

Strengthening Teacher Education Institutions like SCERTs and DIETs to
improve the quality of teachers with SCERT as the nodal institution for in-

service and pre-service teacher training.

Enhanced use of digital technology in education through smart classrooms,
digital boards and DTH channels.

As the Scheme expands support for school education at pre-school and senior

secondary levels, it provides for additional job opportunities for teachers, part-time

teachers, support staff in schools, resource persons for academic support to teachers,

teacher educators and administrative personnel. Further, the matters related to requirement

of manpower to administer the Schemes, recruitment and the terms and conditions of

service fall within the purview of the States and Union Territories.

SHRIV. VIJAYASAIREDDY: Mr. Chairman, Sir, Sarva Shiksha Abhiyan, Rashtriya
Madhyamik Shiksha Abhiyan and Scheme for Reorganisation of Teachers Education have

been merged into Samagra Shiksha Abhiyan. Majority of those who have been working
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for these three schemes — SSA, RMSA and SRTE — were on contract basis. But, under
the new Samagra Shiksha Abhiyan they have not been accommodated. Since majority
of those who were working under those schemes are not accommodated under the new

Scheme, they are becoming jobless.

So, I would like to know from the hon. Minister whether any protection
mechanism has been worked out for accommodating them in the new scheme. If not,

how the Ministry is going to protect them?

SHRI PRAKASH JAVADEKAR: Hon. Chairman, Sir, this is a new issue which
he has raised and I am thankful to him for that. I will definitely review whether some
people are getting out of job due to this merger. I don't think so, because this is a merger
of schemes and not dismantling of schemes. ST A T e 2, I8! M 81 98
$afeTy § b ugel wdfRien i o, Areafies e sivarT o iR Erer Toher o,
<A 3TeT-37e1T M U1 W Wpe I 1281 T DI U A1 <@ & oy |\ e fan g
S SHD! 4-5 faRmyard Fifegd aar &, U a1 dHi w61 Bl felias 39T Ioic e
Tl 28 BOIR RIS BT AT, 5 ATl "THY &' BT g97C 20 TRUC TGN 34 BOIR PRIS
BT BT B 3IR 3Tl ATl 20 TRAT 3R IHY 41 TR HRIS SUY BTN ToIC H bl
g1 8, I 991 91 B

A1 914 g © o gl ST ¢ WRd, 9¢ R H T 11 g AP Wpell § 8%
AT 10 TSR BT 4 20 TR Y ARSI UT=T T S IR 8 Tpd H ATIsRI B

<t 91 I o S S faRiea © o dvqran it faenerg-Arsies st Saer &
BT, e I8 Tpd e & - 99 Whed § Bol 4 3M13d] dd gk VhAIST AT, U
3,700 BRCSY &, B SH] ST BRP & dREdl db HYl, difd 91 Ug, 91 dg | 1247
T® 91 U¢, 3HS oY agevCe U &I, S fofY Sl 8T ed 31134 ad o, I©
3G 12d1 IF G132 B BH ISP FHRgFaR BT FFH01 B3|

=Neft el a1d 9% © % 8 Wpdt # BTl B Wl AT TS BT Wd Tal I8
g1 3P W & oY 11 TG TSR Tpell Pl 8 AT ATSSl B AR 5 TR S0 ¥
IR 20 BOIR BUY T Wl Bl ITe &l ST Sl HlfSie Ue 14 89K B9 8l o,
qg 25 BOIR YU B 15 8 3R T8 50 BSIR U &, 81 1 g Y by TV &1 3719 Tpel
¥ fasTelt 781 & A1 377 =Tl T81 €, g8 el 81N, i faret WR+ o oy 89 U < % &

SHaR Uhe 3 Ugel ¥ SR &1 AT 3iR 3ATST SCERT DIET SIRT faReAT H 51 §7!
YOI B F forg 8 ST! ART U 3311 &4 1Sl S9dT S dvE o Il g,
afep Rierept b1 ufReror Y Siep i 4 81 SHIKI B HI &, THH a5 AR BIas 8

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair]

SHRI V. VIJAYASAI REDDY: Sir, my second supplementary is this.



30  Oral Answers [RAJYA SABHA] to Questions

[Shri V. Vijayasai Reddy]

The funding pattern between the Centre and the State for all three schemes and
the new one is 60:40 for general States and, Sir, you are aware, for Special Category
States, it is 90:10. All along, hon. Prime Minister, hon. Finance Minister and hon. Home
Minister have, on record, been saying that whatever benefits that are accrued to the
Special Category States, as of now, would be extended to the State of Andhra Pradesh
also, though it has not been granted a Special Category Status. I would like to know from
the hon. Minister for this new scheme, that is, the Samagra Shiksha Abhiyan and also for
the earlier schemes, whether the ratio is 90:10 or 60:40.

N} UHTE AESHR: FeIe Y, I Usel | U {1 &, 98 9 &1 811 $9feg H A%
AT TS g [P $HD! &l Y [IRI9ad &1 317t faapd I8 & b, 3R il SiTe W)
gredl T® BT Thdl ©, Al SHB] ATSdT qdb ATIS BT 2, Sl 33! BT Tl §, SHDI
ST TP ATUS HRAT & MR Sl Tl TP Bl Ihdl 8, IAD] IREd| AP JTIS BRAT 2

B9 394 YUY 3 Thel P o1y H U < ¥2 81 uUSeA i1 Wpel, Hlold ST g
H 3! e e, I8 9gd deayul &l

SHRI ANUBHAV MOHANTY: Is it 90:10 or 60:40?

SHRI PRAKASH JAVADEKAR: I am coming to that. SURT Sil ¥&cdqul el 2,
e IR # A 9E 7 Y8BT § AR o $9d G H =4l Fell o, children with
special needs, g9 I %R’ qr :l‘sf BRI EFH’SE 21 Children with special needs P ‘Eﬁ
Tl B TAEATE 9gd A Bl 211 89 8 B & oY dIF 89IR ¥UY o 9 3R S &l
Tt BT W ST H | ofd 1 319 I BOIR BT 9 89K Yd Al fhaT &, S Hois! 31eTTT
1, Fell BrAl & o 3§ 9§ T8I SMet 3fiR 1 |l BUY Ted] IS, Sl with W T1ed
g, STP] B HEI Yo HIcATE 1137 1 TG I8 ThiH gRI ke o Ul §11s TS © b a8
SEH TS 91 o | FATRIET AT Bl 25 AT §U T, <ifh 25 AT H 98 HIIHH 981 B a8l
Tt BT AT 3R I 31T Rargst HA &l SToxd Al 71T B Sw”dl $I <@ §U, FHY
3181 1 Uh ATIH TP A TaolTd HReb I AT © 3R 3BT U} a1 + W fham
g, 31T wewr 5 WY WrTd fhar € iR 31y Uew & IR § o Y uiforit 8, I8 uiforit 89
3TH H AT

SHRIMATI VANDANA CHAVAN: Sir, at the outset, I would like to congratulate the

Government for having taken this extremely important decision to treat school education

without fragmentation as 'primary' and 'secondary'. But, today, as we see, the municipal
corporations or the Governments have prathamik shiksha schools and madhyamik shiksha
schools. And, it is a problem for students to take admissions, for further education,
after they pass out the seventh standard, or now, the eighth standard. So, what is the
Government doing in this regard? That is where the hurdle is. The schemes have been
merged, but what about the admissions to ensure that they finish their education by taking
it up to 12th standard?
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sft THTI AASHR: ABIGY, A BT Ugell W IRl I 1Y, Fsfhat #f 9 iR
ded A WU, sAb foU & I8 W holistic view ¥ ST s 8, $AfU 399
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R e 81§ A A S Bl g8 g Al § b gl AE s 96 TS ©§ SR HE s
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g H S BUs B RIS Bl 2, 981 R il FoldR 3R ST &) Ryars & v o se
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3 TR TESHY: ITAUEIE Heled, il ol &I el g, Iqb IR H H§ a1
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A H1roT Al FAeldl 8, 3oy Sue! el <@’ NCERT & fevre @ €1 fear 81 gaer aut
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319 JABH B e 3T dhdl T8 & iR T THI R JABH firer, a8 i 39 % B
B9 600 BYY < & &, <lfhT U1 7R 3 3R YA [T ARPR STe Aebel| 2

3 Gelted AR [war:  SuwTedel Heled, § aad H1egq A A w31 Sff
T AT b Wpel &b T2 Bl 600 BUYY H YR WTeT b 1T YA ST a8 gfeehet ol
D A1 H 81 HeDh el IR Sff B a1 BT YRT FHT BT AT MU upgradation
of existing schools @1 d1d B8l 1 WIRA AXBR & Sl CBSE &b HAIEIH H Ipel dold ©, ST
St ofs & fram 2, 9 faudia 9ga & sl 3 W €1 9 U Udhe o & SfeR 3
AR Ahedt Tpal TERI 3 T A 8, olfh BRATIN & feR Ui U oS Bl 1aH
81 BRI & T FTedl # 37erT fFram 81§ Suvredter Sft & Areqd A w1 w341 Sft 9
frde= =1 Ared g o Rl o1 TR 81 9gd STaxl & SR A1eH & 3797d § agd 4
Tpel T8l g9 Ul &1 1241 F TP b ool Wi b Y Ui Ups ofs 31 ReariRie
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(37t gefter AR ]

BNl 21 39 aoT8 9 981 IR 9 A1 GREHR el @il U1 38! & 3R 7 W8T dl e @il a1
2 B 3019 I ofs &I RaraRie &l QR Fg H U GHI et HraT < [ g Uhs
ofs & 3fex IR Abet Ipdl a1, BTlife WENAs = I8 T fhaT gl 81 U= I

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Put your
question, please. 3T 37 HRY|

Y el PR W W1, § 797 €1 IO Y1 §| TR &4 o8 WRBRI & qedH ¥ oS
& 7 Bl e AT <, 1 e R1en & TR & g agd afean sl

SHRI PRAKASH JAVADEKAR: It is a suggestion for action.

THE VICE-CHAIRMAN (SHRI BHUBNESWAR KALITA): Okay. Now, next Q.

No. 92. The questioner is not present. Are there any supplementaries?
TN -I=[eA & T § BRI Aot
*92. ft THTA S1T: T AT H21 I IAT BT HUT BT b

(@) T WY I gIRT MRS < A daedl Fedl” &1 U T 959 ay
2030 T HUf feg | TR &1 I BT B 3R IS 8, T Todaed) <RT R 3;

() T AIBR HGaRT I P I (b Haell el & I£eF & 0T a9 2030
T IR F TR BT IV B 3G 18 T8 HTI-IIo1 IR 1 o= 7 8 3R afy

CT) TRIT HT-TISTHT B HIATIT B H T BT RIS FEdT fier veT 7 @ik afe
&, a1 Joade) «iRT /1 82

ST HATAI & I A (1@ F5oid [98): (@) I (1) faav0 991 ged R 79
e T g

Aoy

(@) | I 21 (THSISIT) & T8 ay 2030 I AYUT fIeq § ==RH RIS BT
I B & ol goh Tee, FIaamdd FHsi a1 M §1 17 TSI 3R 394 Hag 169
e & SN /I AT P G USRI BT GHIE PR AT [IbT & 3M1erep, AR
3R TITaRUTY AT BT Teh IR0 DR BT TIRT B &l TISIoN 1 W H™Y F TN )
Hfad 2 iR 78 Frrgar 2: At ST S &1 39d T S H &fd AT TS 1
P T A&, A P Y-, e oR blad §: @ F forg AT gRen
AIEIRTS! & g § T & oy FHI STk GHfead HRAr; TR &1 3fd B+ & g
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T TG ST G BT 97 ISR, &1 3R SRS WRi R 3aedd

AT ShHaD FroTd BTl

(@) ARA IRGR §RT YR T M fIdBRT UoreT 37 v ot # ufdfad g
2 3R T B75- TN 3R BesilT &5 THIH| DI FaRAT &b HIEgH A Brff=a BT S
IET Bl RBR d VI BRIGH/IDH b J1eEgH I 99 2030 db YR H T TG BT
I B B &= 3 B FR B § S gFATE! Ha IuAe BRI, AR GGl &
AE] P AT GRET ITTe] BRI TAT TRIST & foTg ISR 3iR 31 BT Ford He
BT T TID HIRIIT BT TREfd o 2

Hs HTIHH A & g gt Jard Iuaer HIM W Bsd T IS @rer gren
IR & AR, dfrd |rdwI e fIdRor qormelt & T8d AR &1 § TTHT 75%
3TETET 1 3R T &1 7 50% 3MATa] & fhHTI Jedl UR (@rad, g 3iR A1 3T &
forg spwrer: 3/2/1 5. UfT 6.1, ATeITS ST BRIT I 1 IS ATHIOT TSt BrishH
& AT W AT AR GRIT UoTel Ul HR1T ST ¥8] | W20 HRd e &t ot
TE el W] Bl ST GIITad Bl 8 AR gD &g IY 2019 T X <2 DI Gol
3 D) TN H G BRAT &1 TG F2AT ARG ATSHT Dbl e TRIg GRART bl A=y
HERIAT SUAE BRATHR 2022 Th T F oY smary YAfRad o= 21 @1 9bH &
TITH YT P SUALIAT H HHI S-MR F RG] BT Udb LMY IS8T 81 Wem= H2AT Sootde
ST & dgd, Sve IRART BT 2020 TP 8 HRIS UGNl BT Uard fhy Srid
S ad gger w9 Q@ Afeesi Sk awal & wWRey @l Jar sl g9d AfaRed, dura
e #A1 g fSSTell 8% 8R IISMT) 61 de 99 ©U 3 o & 91 91T H |daamdd
TN FaIc e uT BTRIeT BT 3R 3T b A1 -1 ATHIVT JaT31] D ISR Y&T HRAT B

AEITG TREU 3R gREm GHfead w1 & ddg H e W™ iy
BRATGITEN &1 IS ARG (TSI WY WRE0T {7e) &1 5 U8l i & ofg
f:gew AFER Samsil ik AeTie Aarsli & [Y-wr A1g 3R 9T w@rRey adq1 IR-
HERY AT BT MM DRI §Y WR Y AP TR ST D ST G Rad Bl
TE 10 RIS A 3MfIF TR IR FHAR IRART (ST 50 HRIS FfkTan) B Uiy aRaIR
IRray 5,00,000 B. BT TR AT GR&AT T&TH BT IET AHTTD HBTIAT BIRIHH
(QAUEYd) g1, faeransit ofR fa=aivii &1 UerM U« SHRar 21 §96 SAfTRed, 7 e
BIRIDHHI, ST HHRT WU | ST GRET & 9 H S S &, FAT] Jer F3A1 Siiae S
T AT (dIoASTOd TS ), T8 A3 GRef 91 Jior1 (GeHuadars) R ed U
AT (TUATS) ERT ARG e H1 STl § T gig &1 18 21 NoHsioddrs
200,000 %. BT FITET STa 191 JaT S 8, TUHATHEET 200,000 5. T HT iR
gECHT 4191 TaT Rl & SR TUTATS SRS &5 § BIHIRI Bl Y SUeTe BRI &1

4 yaR, fAfve gvEart Srimd TR & foy ISR IR 3 goid a3 W
&I Bfed B T FETAT et IERT JTHI0T ISR TRET S1fAfa (THSIUARIRESHY)
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&% &, UTHIUT H BRI DI U a¥ H HH-H-HH 100 f&1 F fo1g ISR @t RS
Y SR 1 "G FHA S 9 Ao | ORI gHeaeE oiR Y werfadaser # gai|
YATFT T FYT ST B 1 MR b A1 FAToTT 3R HIISd hrfaefac! & A1 fieidy g9+
A SrimHl/Fo & ISR $I Fadl Te oy 3fARuT IWa 91 71 S ard
TG IS - IS oAt e TRIaT & fy Peret ISR JRad HR & gl
FAGT 21 39 TR &1 e Igidas AT TR IRART H 3 Id &I (S Aldell e
DI HHN: FASTIAN Fe! H A B A1 81 e sfciiey 50,000 U GG Bl
TRIET-H e PR DY [ H BRI R 8T B

(M) IR SR IAF/AT I5G-a31 & TN A WE-Sed & g
BRI/ T BT BRI B I8! 51 I WIBR IR e -85 gRT AT besi-
IR WHIHAI BT WhIF & feenfraen & ogar faxiia Jerar & i ol efe 4 &=
WRBR B eI A B AT S R8T 51 BRI S iy B Ggad w9 4
R BT ST ® 3R SUIEIRIT § TIoil o< & foTT a9 pRarsar & STidl

Action Plan on eradication of poverty
1%92.SHRI PRABHAT JHA: Will the Minister of PLANNING be pleased to state:

(a) whether one of the main objectives of the United Nations Sustainable
Development Goals is to eradicate poverty from the entire world by 2030 and if so, the

details thereof;

(b) whether Government is also working on an action plan to eradicate poverty
from India by 2030, in accordance with the objective of sustainable development goals of
the United Nations and if so, the details thereof; and

(c) whether States are extending requisite cooperation to supplement the action

plan and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERIJIT SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The Sustainable Development Goals (SDGs) constitute a bold, universal
agreement to eradicate extreme poverty from the entire world by 2030. There are 17
SDGs and 169 associated targets, which seek to address all aspects of human wellbeing
and integrate economic, social and environmental dimensions of development. The SDG
1 is explicitly centred on poverty and reads as follows: 'End poverty in all its forms

everywhere'. Targets under the SDG 1 are infer alia focused on implementing social

+ Original notice of the question was received in Hindi.
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protection systems for all; ensuring equal rights of all to economic and natural resources,
financial services and appropriate technology; ensuring mobilization of adequate resources
for ending poverty and creating necessary policy framework at national, regional and

international levels.

(b) The National Development Agenda pursued by the Government of India is
mirrored in the SDGs and implemented through an array of Centrally Sponsored and
Central Sector Schemes. The Government is working towards eradicating extreme
poverty from India by 2030 through a number of programmes/schemes which reflect
a comprehensive strategy of providing basic services, extending social protection to
members of vulnerable communities and generating employment and income for the

poor.

Several programmes focus on providing basic services for all. As per the National
Food Security Act, food grains are provided to nearly 75% of the population in rural areas
and 50%) of the population in urban areas at affordable prices (Rs. 3/2/1 per kg for rice,
wheat and coarse grains respectively) under the Targeted Public Distribution System.
Access to adequate and safe drinking water is being provided through the National
Rural Drinking Water Programme. The flagship initiative of the Swachh Bharat Mission
ensures access to sanitation and aims to make the whole country Open Defecation Free
by 2019. The Pradhan Mantri Awaas Yojana targets to ensure 'Housing for All' by 2022
by providing special assistance to poor households. Lack of access to clean cooking fuel
has been a bane of poverty across the country. Under the Pradhan Mantri Ujjwala Yojana,
8 crore LPG connections will be provided by 2020 to BPL families directly protecting the
health of women and children. Further, SAUBHAGYA (Pradhan Mantri Sahaj Bijli Har
Ghar Yojna) aims to achieve universal household electrification in all parts of the country

in a time bound manner, while also providing employment to rural youth in the process.

Towards ensuring social protection and security, several major interventions are
under implementation. The new initiative of Ayushman Bharat (National Health Protection
Scheme) will ensure people's access to quality comprehensive health care including for
maternal and child health and non-communicable diseases along with free essential drugs
and diagnostic services. It will provide health insurance coverage to over 10 crore poor
and vulnerable families (about 50 crore individuals) up to Rs. 5, 00,000 per family per
year. The National Social Assistance Programme (NSAP) provides pension to the elderly,
widows and differently-abled individuals. Moreover, access to social security has been
substantially augmented by three major programmes together known as Jan Suraksha,
i.e. Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJIBY), Pradhan Mantri Suraksha
Bima Yojana (PMSBY) and Atal Pension Yojana (APY). The PMJIBY provides term life
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insurance of Rs. 200,000; the PMSBY provides personal accident insurance to the tune of

Rs. 200,000 and the APY offers pension to workers in the unorganized sector.

Similarly, several impactful programmes focus onemploymentand income generation
of the poor. Under the Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), employment guarantee is provided to rural unskilled workers for at least
100 days a year. The Pradhan Mantri Jan Dhan Yojana has enabled significant progress
in financial inclusion and economic empowerment. Together with Aadhaar seeding and
mobile connectivity, it has enabled cumulative direct benefit transfer to beneficiaries of
various programmes/schemes. The Deendayal Antyodaya Yojana National Livelihoods
Mission, is devoted to creating skilled employment for the poor. The Mission also aims
to gradually bring one female member each from a large number of rural poor households
into Self-Help Groups. The Mission Antyodaya is working towards making 50,000 Gram
Panchayats poverty-free.

(¢) The Government of India is implementing programmes/schemes for poverty
eradication in collaboration with the States/UTs. The relevant Centrally Sponsored
Schemes are being executed by the State governments and UTs with the support of the
Central Government in terms of release of financial support as per the scheme guidelines.
Progress, of implementation is jointly monitored and necessary actions are taken to

expedite achievement.

MS. DOLA SEN: Will the Minister of Planning be pleased to state whether the
Government has any data on the transgenders and other severely ostracised members
of Indian society who are below poverty line? If so, the details thereof please. Whether
the Government would consider a thorough revision of this plan to specifically describe
how it plans to undertake the eradication of poverty among all Indian citizens including

them?

NTq saﬁﬂa RS N, I8 d$l 3&H Hdldl Sustainable Development Goals T H
5 wfear 1 g5 qaret Yol A1, T8 3191 8 el 3R Al He! e 371 1 &1 § I Hel
=Ted1 g fob 14 RE ¥ U8 Harel Y01 1 8, I8 Hadl & {7y 91 sreffad I@dr 81 a9
2016 % ISR United Nations & auspices & AT ¥ 193 Jewbi 1 Ud haerl foram f 2030
TP B UP ob Bl FIT-aAT RFHIRT 18T HAT AMfRYI HRA W SHBT U signatory B
BN YT 3T S 7 ST Surtainable Development Goals United Nations & %‘, BT mirror
image WA dI National Development Agenda XdT Tl S W9 UESAT Sustainable
Development Goals T H&T %’, dg poverty eradication 219 2030 qP S abject poverty %,
eX Udh Heh P a8 et <11 B1 39 verticle & 1 6-7 horizontals & 311R 169 targets &l 37
targets T RT HX & ol HRT ARHTR U IR A IR T o I8! 81 e, & qare
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BT STATd & Ugel, § 39 8IS B SIFBRI & (ol I =T & f poverty alleviate
B b K Q-0 384 dIol B! Il ol U Al basic services STAAT Bl AT HRIAT
Igd &1 ST 81 IS9P {91 poverty &1 &€ |ahciTl ST =T social protection Bl 3R
social protection B EﬁTIT, SIREEEG] gﬁﬁ poverty A I3 I8 91eN rhd MY, ottt
AT Sifad S dRE A I ol & qra IR T e employment 3R income
generation g1 39T YR ARBR & S initiatives B, T 3T permission <, a1 ¥ S-Th
R 4 f37ep BRAT ATE G

IUHTeAE (3 YaAgaR Hiferdn): T2 Sfl, 39 AR TSR B 59 IR H for@ax

9741 S| The answer should not be too long. There are many supplementaries.

RAO INDERIJIT SINGH: Sir, the answer has not even been read out. The person
who has asked the question is not here. ST {9 31U 31l fohat fh 98 g9IR wRady &
forg €1 781 &, afew AR fava & foy o<t srefiya Y@ 51 Ife s9b IR 4 8189 &l
SR e ST, 1§ wwer € 6 39 @IS mufa e g a1kl Stet ad A
ST A 1 YOI 8, ... (@agH)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You reply to the

Member who is present and who has brought the supplementary. ...(Interruptions)...

G g5olid Rig: R, A9 FaRT A transgender 3R fIHSTT & IR § STFHRT
BINTT BR1 ATET 81 39 qHY HIS[ET AR IR 98 9 AR A 781 &, gy § I a1
forRaa w1 g

Iyaureds (St YaTaR Fiferan): SId §1 3T AR a1 Bl 918 4 faRkad 3§
ENMEEEICIN Y

Y wler e fsm: AR, A S 7 R WRER & IR H $E ¥ {5 959 99
B B 3MR United Nations DT &ITT 3 T §Y, T2 H Sl a9 TN & 3fR ST abject
poverty%,%ﬁ?ﬁﬂﬂﬁ?m, schemes @1 9T &R T&T B § 3MYP HIIH F HFHT H31
S A ST e g fb Sl STae e At <@ BN, 89 |e @R A 9@l television TR
1, AGART H TS U1 B 3R &l W1 yal o1 & faeeh wex 7 & dF afeaai Wt ot
qotg 9, I 7 F @F1 9 e &) aoig 9 aR TS| I8 919 § RIS & meR W 6 8T
81 319 ga1 Te1 d fha & 9 starve R 81 T, AT ITD! death 81 T 3R TSB! Y
THIR] € 3} 377 1 %8 & b &9 98 PR @ &, IRA[-WREl BYY W B W8 &, 921 Vb
U a7 H ATST 3ATUD T T H, I Bl capital, el R H 9 A8 I STd!
death 81 STl &, <1 I8 98 FRrwiToTIeb a1 &1 14T 3% U8l drel #7311 off 41 &8 ¥ o fb
SIq 89 Wpell H gl Bl UK &, Al W1 91 <l 81 gaferg § S =nedn g b @ ok
abject povertyﬁaﬂﬂ?ﬂiﬂﬂﬁﬁ,WW@W%W%WWWW%?W
H AT W 39 IXE DI TS "eT 7 7, s R <91 &1 farr i, a1 39 R o @t
BIg ISTT AT U B2
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M@ gEoia (E: A8y, F1 3d § Aol & aR d 316t $R g, Hifd 39 dl
QST & IR A E YV 82

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Be short.

M@ g5l g: 98Iy, U a1 Al 99 Ugd § I8 Bl dredi g (o faoel | S
A A1 g% 2, 9 91 gUIIQUl 81 3RIAR & 3SR I reporting §S ©, b aRIaebdT
HATE, 39 IR 4 371 T SAR UK 1] Ug el ol & 89 39 (97 H =i o fordn & 3ik
&9 A1 PR b 59 aN H SR <11 P arda a1 57 dfeadl o Hid @ 9 8 gs ol
...(TAHT).... I Fd B IT FHATIR IR H AT B ... (ALT)....

it weier s fAsm: W), PR A1 Sl $9 dRE & Sfa1q ol 3R faeel! 28R 3§ )
34l aTaep! TET 2 Bl Ve & 6 9 yg A A3 A1 fdl SiR goie & w3, 1 I8 9gd 8
BT B! 91 2 ....(FGLTH)....

9 gsoiid f98: IR, S SRIqRI H 31TdT 8, I8 constitution T 3T &1 g1ar, dr
BT YIS 98] BIdT 3R gospel TT&l BTl SP IR H AFHRI EIRTT HRAT MATID B
..(FGHT)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I think, the Minister
can have inquiry at his own level because this is reported in a national newspaper.

...(Interruptions)...

RAO INDERIJIT SINGH: Sir, it has been reported in the newspaper. But it has not

been verified. How can I make a comment on something which ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, no. You need

not comment. Just verify it. ...(Interruptions)... Verify it. ...(Interruptions)...

RAO INDERIJIT SINGH: That is what I am saying. Let it be wverified.

...(Interruptions)...

sft weier T fsm: W), 99 Sff O SR SR TR BT Jeld ST I8 ol
..(STLT)....

SHRI ANAND SHARMA: Sir, I have a suggestion. This is a very serious matter.
The Members will move for Half-an-Hour Discussion. It is a very important matter.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please give it in

writing. ...(Interruptions)...

SHRI ANAND SHARMA: We will move that. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Secretariat

will consider it. Thank you very much. ...(Interruptions)... Mr. Jatiya.

1. IRV SIeAT: HEIGY, TRIG BT SR B SIRxd g 3R SR <9 & forw
IrToT &l H HRA HE e qol et A1 K€ 51 wurafcr Sff, Aret 7 365 & 81 € Sk U
I & 1 ASTIR <1 51 A4-7 9301 4 ol & {6 qral &A1 4 SHa! TR 4 gerar a3+
& forq @ar Sure fby v €2 § g A & I Wi gl Tredl g fb St g I
IHET & folQ q18 715 8, IT! TRT UG HXh, IS9P IRUIM U B & forg, ITH
TSl & & forg ot iy Ut fopg 7w 62

G gesoitd Rig: 519 IR 9184, "HETT ) 39 WX TRAde TR
e fUsel B3 Ardl A AN 81 I8 U A1edH &, Frad TR &1 HaviR g1 511 weva &
T FESTAT ST BT 1 MOSPI &1 ST fUwel el whel J¥el 4 T, 3¢ 37X 2011 H
21.92 BT AT, Pl FAATHR 27 BRIS ART poverty line &b =11 | IHH U& dTel AT 4,
2004-05 ¥, ST AFhSarell BHTT 2T, ITh! RE § RHASA 15 off, IHSH AR T
X1 & A1 27.05 HIRIST, AT 30 BRI AT RGN X1 & 19 | Ig TR & ATl geah!
ST 38T &, oife I8 Rafea 81 3imst A uam9 Arel Ugel, |l B9 & U aTell TG 74T
ST 2T, oifeheT SIS 31T & & B9IR $YY & SR Tl o] 7RI T2l A1 ST ATl
XTI Bl & I8 IR U M Y 8, Rafea 81 S a9 8, S9d 7199 A
ST & fa9 2,615 W man days with a total expenditure of Rs. 4,71,273.41 crore as on
2017-18 39 W & &l ?@5 g1 The average number of days of employment provided per
household is 45.77 days during 2017-18, and for the next financial year, 2018-19, an

allocation of fifty-five thousand...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Next

question; Question No. 93.
(MR. CHAIRMAN in the Chair)

SHRI JAIRAM RAMESH: Sir, Question Nos.103 and 105 are identical to Question
No. 93. So, all the three questions can be taken together.

MR. CHAIRMAN: You have a point. Question Nos.103 and 105 seem to be
identical. So, we would take it up together with Q. No. 93.

Institutes of excellence

*93. SHRI A. VIJAYAKUMAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has declared some institutions as "Institutes of

Excellence";
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(b) if so, whether such status has been extended even to institutions that are at

proposal stage; and
(c) if so, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c¢) The University Grants Commission (UGC) issued / notified the UGC
(Declaration of Government Educational Institutions as Institutions of Eminence)
Guidelines, 2017 for public institutions and UGC (Institutions of Eminence Deemed to
be Universities) Regulations, 2017 for private institutions for setting up / upgrading of
20 institutions (10 from public sector and 10 from private sector) as world class teaching
and research institutions called as 'Institutions of Eminence' (IoEs). The Regulations

inter-alia provide for Greenfield category too.

Accordingly, applications were invited through UGC's notification dated 13th
September, 2017 from existing Government Institutions and existing Private Institution
along with from Sponsoring Organizations which intends to set up new Institutions of
Eminence Deemed to be University. In this regard, 114 applications - 74 from public
sector and 40 from private sector, including 11 applications in the Greenfield projects

have been received.

These applications had been entrusted to an Empowered Expert Committee (EEC)
constituted for this purpose. The EEC, after thorough examination of applications and

presentations made by the institutions, made its recommendations to UGC.

The UGC in its meeting held on 9th July, 2018 considered and approved the report
of EEC and recommended that the following 3 institutions from the public category for

issuance of Orders as Institutions of Eminence:
(1) Indian Institute of Science, Bangalore
(il) Indian Institute of Technology, Delhi
(iii) Indian Institute of Technology, Bombay

In addition, the following three Institutions have been recommended for issuance
of Letter of Intent:

(i) Birla Institute of Technology & Sciences, Pilani
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(i) Manipal Academy of Higher Education, Manipal

(iii) Jio Institute under the Greenfield category. It will be set up of as an Institutions
of Eminence Deemed to be University within three years of issuance of Letter

of Intent'.

The Institutions were recommended and approved by the EEC and the UGC based
on their detailed fifteen year strategic vision plan and a five year rolling implementation
plan viz. Academic Plan, Faculty Recruitment Plan, Students Admission plan, Research
Plan, Networking Plan, Infrastructure development Plan, Finance Plan, Administrative
Plan, Governance Plan, etc. with clear annual milestones and action plans on how the
Institutions of Eminence Deemed to be Universities are to be set up, with identifiable
outputs and outcomes and their plan to meet the criteria for attaining the status of an
Institution of Eminence, as mentioned in their application and presentations made before
the EEC.

Institution of Eminence status to Jio Institute

*103.SHRI RITABRATA BANERIJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Jio Institute has been given Institution of Eminence status recently;
(b) if so, the details thereof and the reasons therefor;

(c) where is the campus of the institute situated and how many courses have been

offered during the last one year; and
(d) the number of faculty members and students in the institute?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) University Grants Commission (UGC) notified the UGC (Institutions of
Eminence Deemed to be Universities) Regulations, 2017 for declaration of private sector
Institutions as Institutions of Eminence Deemed to be Universities. The Regulations
inter-alia provide for Sponsoring Organizations under Greenfield category to set up new

Institution of Eminence Deemed to be University.

In accordance with the Regulations, 40 applications from private sector, including 11

applications in the Greenfield category received in the Ministry. These applications had been
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entrusted to Empowered Expert Committee (EEC) constituted for selection of Institutions
of Eminence. EEC, after thorough examination of applications and presentations made by

the Institutions/Sponsoring Organizations, made its recommendations to UGC.

The report of EEC was considered and approved by UGC in its meeting held on 9th
July, 2018 and recommended that the following 3 Institutions from private category for

issuance of Letter to Intent:
(i) Birla Institute of Technology & Sciences, Pilani
(il) Manipal Academy of Higher Education, Manipal
(ii1) One Institution (Jio Institute) under the Greenfield category.

These Institutions were recommended and approved by EEC and the UGC based
on their detailed fifteen year strategic vision plan and a five year rolling implementation
plan viz. Academic Plan, Faculty Recruitment Plan, Students Admission plan, Research
Plan, Networking Plan, Infrastructure development Plan, Finance Plan, Administrative
Plan, Governance Plan, etc. with clear annual milestones and action plans on how the
Institutions of Eminence Deemed to be Universities are to be set up, with identifiable
outputs and outcomes and how their plan to meet the criteria for attaining the status of an
Institution of Eminence Deemed to be University, as mentioned in their application and

presentations made before the EEC.

The Sponsoring Organization of the Jio Institute has proposed to set up the
Institution at Karjat, Maharashtra. The Institution has been given Letter of Intent for
setting up Institutions of Eminence Deemed to be University in the next three years. The
Sponsoring Organization will submit a report to this Ministry indicating its readiness for
commencing academic programmes, within three year of this Letter of Intent. During this
period, the proposed Institution will not admit students in the Institute. The students will

only be admitted after issuance of Notification by this Ministry.
Status of Institutions of Eminence

*105.SHRI RAVI PRAKASH VERMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has granted status of Institutions of Eminence to six

private and public sector institutions of higher education in 2018;
(b) if so, the details thereof, institution-wise; and

(c) the details of criteria adopted for granting the status to such institutions?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) As per the budget announcement, 2016, the University Grants Commission
(UGC) issued / notified the UGC (Declaration of Government Educational Institutions as
Institutions of Eminence] Guidelines, 2017 for public institutions and UGC (Institutions
of Eminence Deemed to be Universities) Regulations, 2017 for private institutions for
setting up/upgrading up of 20 institutions (10 from public sector and 10 from private
sector) as world class teaching and research institutions called as 'Institutions of Eminence'
(ToEs).

Accordingly, applications were invited through UGC's notification dated 13th
September, 2017 from existing Government Institutions and existing Private Institution
along with from Sponsoring Organizations which intends to set up new Institutions of
Eminence Deemed to be University. In this regard, 114 applications - 74 from public
sector and 40 from private sector, including 11 applications in the Greenfield projects

have been received.

These applications had been entrusted to Empowered Expert Committee (EEC)
constituted for this purpose. EEC, after thorough examination of applications and

presentations made by the institutions, made its recommendations to UGC.

UGC in its meeting held on 9th July, 2018 considered and approved the report of
EEC report and recommended that the following 3 institutions from the public category

for issuance of Orders as Institutions of Eminence:
(1) Indian Institute of Science, Bangalore
(il)) Indian Institute of Technology, Delhi
(iii) Indian Institute of Technology, Bombay

In addition, the following three Institutions have been recommended for issuance

of Letter of Intent:
(1) Birla Institute of Technology & Sciences, Pilani
(il) Manipal Academy of Higher Education, Manipal

(ii1) Jio Institute under the Greenfield category. It will be set up of as an Institutions

of Eminence Deemed to be University within three years of issuance of Letter of Intent'.
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These Institutions have been recommended and approved by EEC & UGC based
on their detailed fifteen year strategic vision plan and a five year rolling implementation
plan viz. Academic Plan, Faculty Recruitment Plan, Students Admission plan, Research
Plan, Networking Plan, Infrastructure development Plan, Finance Plan, Administrative
Plan, Governance Plan, etc. with clear annual milestones and action plans on how the
Institutions of Eminence are to be set up, with identifiable outputs and outcomes and how
their plan to meet the criteria for attaining the status of an Institution of Eminence, as

mentioned in their application and presentations made before the EEC.

SHRI PRAKASH JAVADEKAR: Sir, I have laid the answer for Question No. 93 on
the Table of the House.

MR. CHAIRMAN: You may include the other Questions; Question Nos. 103 and
105, also.

SHRI PRAKASH JAVADEKAR: Yes, Sir.

SHRI A. VIJAYAKUMAR: Sir, I am thankful to you for permitting me to put a

supplementary question on an important issue.

I have gone through the Minister's reply. The recommendations that have been
made show how the influential could pass all common logic and recommend the status of
'Institutions of Eminence' to a non-existent institution, thus equating the Indian Institute
of Science and IIT with Jio Institute. Political and commercial influences have reached

the peak in the country.
MR. CHAIRMAN: Put the question, Mr. Vijayakumar.

SHRI A. VIJAYAKUMAR: Sir, I wish to mention here that the Government of
Tamil Nadu too had urged not to bifurcate the UGC. Besides, the States only engage
technical universities. Humanities and law should also be included here. My question
to the Minister is whether the Government would reconsider the status given to a Jio

Institute as a Greenfield Institute of Eminence.

MR. CHAIRMAN: He has already answered that question in the House, but still he

may do so again.

SHRI PRAKASH JAVADEKAR: Yes, Sir. I would still answer it since it is an
important issue. There were 114 applications seeking the status of 'Institute of
Eminence'. There were 74 public universities, that is, State and Central, and public-
funded institutes and 29 private institutes which are in existence. And there was a third

category created by the Empowered Committee termed as 'Green Field Category'. So,
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Jio Institute ! institute of eminence T Bl tag &1 f&am T ¥, P Letter of Intent
fam T 21 3 I8 ) 91T € % Green Field Category @ 11 applications &1 SHH &I @
PR BT 1 T BT, | I8 qam1 A8 €1 $IH vision 15 AT BT &, academic plan &I
%, faculty requirement Cixsl Eﬁ'ﬁ, student admission ¥ ﬁﬁ, research plan 4T gﬁ"ﬂ,
networking plan 4T Eﬁ"'IT, I collaboration with other institutions, infrastructure
development GRSl ?ﬁ'ﬁ, finance ®81 A W IR governance Ft =t 15 AT BT
Action Plan, clear annual milestone with Action Plan, BfTST 7 I8 A9 ST YTt W@+
S?ﬁ? Ireger I ?ﬁﬁ Q’E[{ @ﬁ?, ST Houston University ®I Vice Chancellor %, | Qﬁ, e
TOU AT I JAT U 3R T H YT V8T gl 39 ke ¥ s IR fARve 1 s5a1
independently HTH Tl $781+ W presentations S| IIT, Bombay; I, Delhi 31X IISc,
Bangalore, A 1 public institutes ¥, fT®! 89 TH-Tdh R HRIS BUT <3| &F fohdt of
private institute P TUdh g7 o €1 S < private institutes %, ISEEES I\ AT %, ST
319Y 1fRTed | & 3R E&RT BITS, Pilani 8, I &l institutes 31 $9H TR Jio Institute &1
I8 Green Field Category HUgel Tdh 2 selection fpaTI STH s T 4T AT R IR T &1
31 B SHDT institute of eminence ®T tag e 81 98 $aet 3R Bad Letter of Intent B
T Tt § d BT action WWWW%, I TR ST status TR BT

SHRI A. VIJAYAKUMAR: Sir, there are so many comments in the Indian news

papers. I want to quote two newspapers. The Economic Times says ...(Interruptions)...
MR. CHAIRMAN: Don't do it. You just ask question.

SHRI A. VIJAYAKUMAR: Will the Government come with a White Paper on

selection of Jio Institute in Green Field Category to clear the air among the people?

=t YhTIT SaSHN: I@W, ¥ 9 ufshan EI?!T.%’ g f& there was a Green Field
Category. sﬂﬁ 11 institutes = applicatoins ﬁ‘;’, ST 31Tot 31fTed # 7121 Bl 3R & <91 dl
fR1eT P GuRAT B, Tl private investments I 4T 31ee fqeafdene e, I8 974 B,
PIs W THST AT B If they are going to invest, STH 11 A=eI3T 7 B faars ik S8 iH
Sien] presentations ﬁ? R gt 31t S T8l 7 AT @ dgd IR criteria 2\1, 371?53[
details ﬂ’“ﬁ R HIcH &l %‘, BT 7 sﬂ’dﬂ detailed report 21 3 5<-|I(?N $<-|'4 ¥ ENEL Bl
37_§TIT, for fe & repeat BT o &9 fopedt Y private institute CIR RIS R s %, A Jio
Institute T institute of eminence ®T tag &l f&am 81 98 Had Letter of Intent &1 T+ AT

SHT T B ¥ Feldl 8, 9 b [Avafdene™d §91d &, I8 <@ & 918 8l SHd! tag
forerm

MR. CHAIRMAN: Shri Ritabrata Banerjee; absent. Shri Ravi Prakash Verma;
absent. 71 ATl & T A FITI T, Ffeh H 77cb U2 DI club fHaT, SAMAT 570! T8l
HiwT <A1 BRI i g1 87 S, |
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SHRID. RAJA: Sir, initially the Government announced ten institutions from public
category and ten institutions among private universities which would be considered for
according the status of institutions of eminence. But the so-called Empowered Expert
Committee restricted it to three from public category and three from private, and one

category which is yet to be started is Green Field University.
MR. CHAIRMAN: Please ask the question.

SHRI D. RAJA: Sir, the IIT Chennai is considered to be one of the best in the country
and one of the best in the world. Secondly, Jawaharlal Nehru University continues to be

one of the best. ...(Interruptions)...
MR. CHAIRMAN: Please ask the question.

SHRI D. RAJA: Why are these two institutions not being considered for according

the status of eminence?

3t YBTeT TAASH: Uh ke ¥ 59 AR AfhaT § AR Al 781 off, arm's
distance TR U Expert Panel 91T 71T, @t RIeTReT & oMaR W I8 fohar 1 g9
&l 900 Jfaferst €, cife ugedl 100 ZHafgdist o sioft § g9R I8l &1 HIs YFAafaet
Tl 2, 3ol BRI 7ol i I2T & f R 3117 9Tl 10 |ieil § S9IRT Universities &9 |
B Ugell 200 YAAFGETST BT A0fl H 311 ||

3141 Vice-Chancellors &1 Ush AR @cl 8l &, foRm § 81 ox o §, 98f 4
HARIAT B U AT BT ISTERT a6l I8 & fob 10 A1l Teb AR YART HRb d a8]
TP Ugd &1 37T F8T Sl faculty &, I8 20 IgSCH U U BIT & AR ST A 9gd ISt
GTell YEd! &, SAfoTY JIJUTd SH™ Wl SUTGT BI4T 8, offh+ 981 TR faculties T thousands 3
%ﬁ?ﬂg,Wi%fl‘i’ﬁﬂﬁﬂ@ﬁ%ﬁ?ﬁ%@ﬁ?citaﬁonsﬁa@ﬁﬁg,mﬁﬁwww
&l el T 81 3R 84 379 I8i 1 I8 fRIRY SR el 7, 1 84 Rved 1 g3l aRe
T IRIh I TIR HRAT Eﬁ’fﬂ, "s’?ﬂ'[%l’(’ g1 "&'Rpfm BT B thousands and thousands of
crore rupees IR E

IIT, Madras U 98dxI- ¥ 81 3R 89R IgT W HHl fY Bls Ao Ias oI,
fafeaa & a9 IIT, Madras STTST, Hifh d8T ST Research Park §9T © 3R 519 a1 9
Incubation Center <l I %, dg U+ lddh %‘ﬁﬁ innovation %Hﬁﬂﬁ@ﬁ%l ﬁam‘«m

H1g FH3I VB g MR ST &9 g9 R feced Ay 81 ... (aum)...

SHRI D. RAJA: What about JNU?

it [HTafer: W31 ST, 9 8T ¥ @1 g, I T STarg 3 L (@EET). .. TS
SI ¥ BT, Sferg HAT Sl FHEM <, $HD] Dls SI6]d 6l 8l ... (ALTH).... ST SIf J8i
ST T8l B ... (AT ). ..
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1. NP FIoTut: AT FHTIRT S, § M ATedw & A1 #3A1 Sfit &7 e
TR HRAT ATE 6 130 BRI DI AETET dTel ST H, STai Ia R0 HwAHl B U
To! I 8, Afb Institutes of Excellenceﬂﬁ?ﬁﬁ%ﬁﬁ@ﬁﬂﬁ?ﬂ?ﬁ%&ﬁﬁ%ﬁ
T 37T 31 &RIT 32 o 3fex I {RIe &b R §T TR IR ARBR AT B2 9T ARBR
39 9 § &5 dRIR SURT B BT B BN, dife vfasy § gaR [Aeafder
Institutes of Excellence # T {2 & Ter 100 fawafaemeral & Ad! # 31 A2

3l UHI AEASHY: THART JBI JAT 8 [ a9 Ugel 89 20 U SISy Dl
Helae o, S I WR 6 Igd, qra! $¥ieged & forg Wt a8t Miearess gl § va
IETERYT g AT bl TOYOTHT 8 3R QX <97 B 900 JAAMNIEIST & perufcrai o1
EEZIRNED T ﬁ@%, T8 d Private Universities ﬁ, Deemed Universities ﬁ, IRBRI
IFaraest 81 a1 R we gfafddTs gil $91 9 § - ‘Quality Enhancement and
Teacher Education’. 39T 323 Ja! & fb AN IRV 319+l Farferd! gelv 3R fawg
IR H

MR. CHAIRMAN: Now, Shri Derek O'Brien.

ft RNb SﬂEI'IéT-I: TR, Ig S 114 universities o QWIT% AT B, 11 Central

Universities, 27 Institute of National Importanc, 27 State Universities and 10 Private
Universities, & 9 ST ARSI &, TSded # §9d1 $B background &1 They have a

track record. My question to the Minister is a very direct one. What is the track record
of a University which does not have a Facebook account or even a Twitter account? Can
he just make it very clear to the House that this Jio Institute has not got a letter of
eminence? ...(Interruptions)...Yes, let him just make it very clear because it is an

unconvincing argument, even he knows. ...(Interruptions)...
MR. CHAIRMAN: No; that is a different thing. You have to ask question.

SHRI DEREK O'BRIEN: My question arises because | have seen the answers to Q.
Nos. 93 and 103. It was very apparent...

MR. CHAIRMAN: What is your question?

SHRI DEREK O'BRIEN: My question is: Has it become a University of Eminence?
"Yes' or 'No', because media reports tell us something, that it is linked with election bonds.

I don't want to get into that.
MR. CHAIRMAN: Hon. Minister, 'Yes' or 'No'?
SHRI PRAKASH JAVADEKAR: No.

MR. CHAIRMAN: Thank you.
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SHRI PRAKASH JAVADEKAR: The Institute has not been accorded the status
of eminence. It has only been given Letter of Intent on the recommendation of the

Empowered Committee.
MR. CHAIRMAN: Thank you. Now, Question No. 94.
*94. 3T ARIST TS : 91 AT IR e BRI A3 I8 qAT DI HUT P b

(@) T 2014 F qZaT A TS Rt aRITommRit @) et fea 7; oiR

() 37 gRATSTIRIT 7 foh-fore wrext &1 wfFrfera fean ma § &ik g9 gRarsmsit
P forg fora=n-fopat eI adfed &1 18 872

3maTe 3R Tt BRf WHer & wew w ot ' R @) (@) ik @)
=T 991 Yot oR T fear T B

faeeor

(@) 3R () W1e RSt A =i 25 S, 2015 BT 3R A1 71 2471 &1 WY
RTER AN UfhaT b AR TR, I W H 100 SR BT WHIC SR & WY H [IH $A &
forq = foar w1 &1 =aferd el &) gl Surey H €1 s (i SRa)) g7 Wkl A
U TS ST IRaTal H 2,05,018 BRI ¥UT DI Pl AT UR et 5,151 URIISTI3T bl
TRATd fhaT & ST HATed & d9-18E (www.smartcities.gov.in) TR SUeTe Bl

w1E SISt fier faror iR feznfvcell & agaR, &5 ISR &1 yra e
JAfY #H 48,000 HRIE BUYY TP (AT FEAAT UG B & g 5d/E A Famr
ERT G & AR R A g9RIR SUAE] BRI SITQI| =T §IRT 3 IS e
YA & A" H g7 MU AV geARIR I/ W el 4 S 6 31
i) & A | Ao &7, o feEl & |y FEiedr ofe I Serl S @
GEICEIRS

SEICE|
1S RIS AT @ siarfa fafea @ik & = [ 19 9T8v] &1 1og-q17 el
PHY. o/ Y [CIREERCIE]
&1 1 | fpg Ty orex
1 2 3
1. ofedM IR FeER g0 998 1. 91 @RIR

2. YUY RCHIECIEGRE
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1 2 3
2. foroufar
3. BIDITS]
4. IR
3. U Haw 1. aRiTETe
2. TR
4. I9H 1. qarerl
5. feER 1. OTFHRYR
2. qTAYR
3.9e1
4. f9ER TNI%
6. TR 1. A€
7. BTG 1. YR
2. faemagR
3. TATRRYR
8. THAIRTM 1.9
9.  TIERTIIR TR gdell 1. Rycaran
10. faoett 1. 778 el TRUTferdT uRYe
1. T 1. TOTSH
12, ORI 1. MR
2. 3EHEIETG
3. R
4. FSIERT
5. ISTHIC

6 TR
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13. R 1. hXTe

14.  feHmE@ U 1. gHRITAT

15, STF 3R HEIR 1,919

16.  IRGES 1. 3=

7.  ®AcH 1. 9o

18. A 1. PIfeg

19. &g 1. PIAR
20. HIUSI 1. WIUTS

SARSIRIN
6. [

VASE R
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1 3
21.  HERTE 1. fio=Y Rraars
2. ATRIH
3. 70y
4. |
5. FRTYR
6. HATI-SIae!
7. AiRATTETE
8. 901
22. AR 1. S¥hTA
23. HET™ 1. Rrai
24. fRIRA (RSIENIC]
25. ANIRIS 1. pISHT
26.  3NfsEM 1. IR
2. RTSRbel
27. g 1. ggat
28. UIlg (ASIERIEI
2. STTeeR
3. 3T
29.  ITORA 1. SR
2. ISR
3. PIeT
4. ST
30. fufews 1. AR
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31.

32.

33.

34.

35.

36.

IR U

qfegs 3Tt

10. WERATYR

1. =g TS BIABT

100
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Smart City Projects

#94. MS. SAROJ PANDEY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) the number of smart city projects sanctioned after 2014; and

(b) the names of the cities included in these projects and the amount allocated for

these projects?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) A statement is laid on the Table
of the House.

Statement

(a) and (b) The Smart Cities Mission was launched on 25 June 2015. Based on a
two-stage City Challenge process, 100 cities have been selected from across the country
for development as Smart Cities. The list of cities selected is given in the Annexure
(See below). These cities have proposed a total of 5151 projects at a total cost of
% 2,05,018 crores in their Smart City Proposals which are available on Mission's website

(www.smartcities.gov.in).

As per Smart Cities Mission Statement and Guidelines, the Central Government
proposes to give financial support to the extent of ¥ 48,000 crores over the Mission period.
An equal amount, on a matching basis, will be provided by the State/ULB. The balance
funds as required by the city in the terms of their Smart City Proposal are expected to be
mobilized by the cities from States/ULBs' own resources, debt, borrowings from financial
institutions, both domestic and external sources, private sector through Public Private

Partnerships (PPPs), convergence with other Missions etc.
Annexure

List of Cities selected in various Rounds under Smart Cities Mission - State-wise

S1. No. Name of State/UT Cities selected in various Rounds
1. Andaman and Nicobar Islands 1. Port Blair
2. Andhra Pradesh 1. Vishakhapatnam

2. Tirupati

3. Kakinada

4. Amaravati

+ Original notice of the question was received in Hindi.
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S1. No. Name of State/UT Cities selected in various Rounds
3. Arunachal Pradesh l.Pasighat
2. Itanagar
4. Assam 1. Guwabhati
5. Bihar 1. Muzaffarpur
2. Bhagalpur
3. Patna
4 Biharsharif
6. Chandigarh 1. Chandigarh
7. Chhattisgarh 1. Raipur
2. Bilaspur
3. Naya Raipur
8. Daman and Diu I .Diu
9. Dadra and Nagar Haveli 1.Silvassa
10.  Delhi 1. New Delhi Municipal Council
1.  Goa 1. Panaji
12.  Gujarat 1. Gandhinagar
2. Ahmedabad
3. Surat
4. Vadodara
5. Rajkot
6. Dahod
13.  Haryana 1. Karnal
2. Faridabad
14.  Himachal Pradesh 1. Dharamshala

2. Shimla
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S1. No. Name of State/UT

Cities selected in various Rounds

15. Jammu and Kashmir

16. Jharkhand

17. Karnataka

18. Kerala

19.  Lakshadweep

20.  Madhya Pradesh

21. Maharashtra

1 Jammu

2.

1.

Srinagar

Ranchi

. Mangaluru

. Belagavi

. Shivamogga

. Hubballi-Dharwad
. Tumakuru

. Davanegere

7.Bangalore

1

2

. Kochi
. Thiruvananthapuram
. Kavaratti

. Bhopal

. Indore

. Jabalpur

. Gwalior

. Sagar

. Satna

. Ujjain

. Pimpri Chinchwad
. Nashik

. Thane

. Solapur

. Nagpur
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S1. No. Name of State/UT Cities selected in various Rounds
6. Kalyan-Dombivali
7. Aurangabad
8. Pune
22.  Manipur 1. Imphal
23.  Meghalaya 1. Shillong
24.  Mizoram 1. Aizawl
25.  Nagaland 1. Kohima
26.  Odisha 1. Bhubaneshwar
2. Raurkela
27.  Puducherry 1. Puducherry
28.  Punjab 1. Ludhiana
2. Jalandhar
3. Amritsar
29.  Rajasthan 1. Jaipur
2. Udaipur
3. Kota
4. Ajmer
30.  Sikkim 1. Namchi
2. Gangtok
31.  Tamil Nadu 1. Tiruchirapalli
2. Tirunelveli
3. Thanjavur
4. Tiruppur
5. Salem

. Vellore
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S1. No. Name of State/UT Cities selected in various Rounds

7. Coimbatore
8. Madurai

9. Thoothukudi
10. Chennai

11. Erode
32.  Telangana 1. Karimnagar

2. Greater Warangal

33.  Tripura 1. Agartala

34.  Uttar Pradesh 1. Aligarh
2. Jhansi
3. Kanpur

4. Allahabad
5. Lucknow
6. Varanasi

7. Agra

8. Bareilly

9. Moradabad

10. Saharanpur

35.  Uttarakhand 1. Dehradun
36.  West Bengal 1. New Town Kolkata
TotaL 100

Goft |11 IO FHTART S, § 779k HIEgH A ARBR Bl 59 d1d b oy gers o1
T § b ARPR Bl e AP B1 il SfaeRon 2, 98 WS RSl & dregd | g2 81
&1 & SR |l 21eRi &1 AP 81, 390 91 B ofdx TS RISt Y |von ol 781 H /i
T St A Yo TmEd g 5 R 100 2rexi &1 9 wE Rids 3t &l | femn mn g, 98
% e T qRT 81 SITY? 100 BRI Bl 8H Hd A GIC RISIST H dealed PR IRAT?
TSP BT THI AT W) TI BT TS 82
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SHRI HARDEEP SINGH PURI: Sir, these hundred Smart Cities were selected in
four instalments, the first starting in January 2016, and the hundredth city was selected
only in June 2018. I am very confident that each of these cities, which will have a five-
year span, will complete the projects which have been identified for each of these cities

during those five years in respect of each of them.

gt RS i A QUM ST, § gu @l g (6 gF R 2Rl @1 '
RISt 3 Tl o7 T2, 97 ITh foIY R U Dhls [REHR B IS 82 SHP A1 &
1, famR, 2018 T 5 2Texi ®1 WIE RIETST o Gl § 3@ S ¥ &, 91 89 fbdl
oY 2TEX BT =IO 2018 T bR YR

SHRI HARDEEP SINGH PURI: Sir, the cities already stand announced. In fact, the
process, as I mentioned, and I would like to bring it to the attention of the hon. Member,
is that from January 2016, the scheme envisages that the Centre will contribute ¥ 500
crores in respect of each of these cities. There will be a matching contribution from each
of the State Governments and the urban local bodies and the remaining resources would
be raised through convergence, through private-public partnerships, from loans and other

sources.

As of 3rd September, when | had the privilege of being associated with this Ministry,
the amount of expenditure, that had been incurred as a result of the contracting, was about
¥ 8,000 crores. Presently, it is about ¥ 30,000 crores. And, by December 2018, which is
the point the hon. Member is asking, it will be about ¥ 50,000 crores. So, this is a process
which is ongoing and, I think, in respect of the cities which were in the first category,
that is, the cities which were allocated in January, 2016, 37 per cent of the expenditure
would have been incurred. And, as we proceed, Mr. Chairman, I want to place it before
this House that the Smart Cities Project envisages a total expenditure outlay of ¥ 2,05,800
crores, and this expenditure will be met in stages, and I am sure that within five years, in

respect of each city from the date of allocation, all these projects will be completed.

Y [T T IMTSTIS: TR, TE I A< WA 1 I AN G 81 Y &1 AfehA, Fare
g & fo A ffex aree 3 S B8l {6 39 IR 2 g $_Is | AT W TR, al
BT &, AR AT & HaTiaeb F Teb Rt A1 IR JICATSST 3Tl 81 3R SaTIHET Dbl
S Tferamiest e HHET B, S¥H slow pace TR 39T ARSI SIfeR &I 81 Tl
FHHET 1 g8 i el B, T e 31 € f 98 IR 1 Wiolaed 8, oT SET S H W E,
31t TR €1 781 €, T aRAfI T T B2
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S g B e BA S c S ) G e 1 AT 2D Glia
sdy) s Ja S S 0 el S LS g sl jluie e S g Jlge

S5 o g TS g (0 g S LSS L T S 55 8 e ) B8 I ap
IEHL:#L|AQF|EEEF|$LL¢$FJJF:§UJ )J:J;u.e;l‘_,_.g_lh:u.

% slow pace = o = S SRl g mal b s S Sl il (el 2 s
B S Sy Ui LS ey 8 S BBA L S ik Ssl i

bt O R e s e S B el O OBm g s 2l D
e

SHRI HARDEEP SINGH PURI: Sir, through you, I would like to inform the hon.
Member that the Central assistance in respect of the overall programme is ¥ 50,000
crores, but because the scheme started slightly late, we have pegged it at ¥ 48,000 crores.
Also the States and the Union Territories will provide equal matching sum. The hon.
Member raised the issue about the Parliamentary Standing Committee's figures. I would
like to submit that that Committee used the procedure of Utilisation Certificates. This
is a scheme which started three years ago and the Utilisation Certificates, anyone who
has even a nodding acquaintance with the Government knows, are about two years
old and that is the figure since the time the scheme had started. Today, as I mentioned,
I have the figures in respect of each Smart City, and in respect of how much Central
Government assistance has been received. We have a few difficulties. In that, often, we
release the Central assistance, but the State Government does not pass it on to the Smart
City Special Purpose Vehicle. Equally, where the Central assistance is forthcoming, the
State Government has not provided its share. But, I want to assure the hon. Member
that the rate of implementation of the schemes, going by the schemes anywhere in the
world, considering that it has been allocated funds, is extremely fast, and I have absolute
confidence that all the hundred smart cities will be completed within five years from the

date of commencement in respect of each of them.

SHRI VIVEK K. TANKHA: Sir, this is an issue which our young India would like
to ask the hon. Minister. Sir, what are smart cities? These are the cities, which are existing
cities where you are doing some cosmetic changes. Does the Government have a plan to

build new cities which are wi-fi cities as smart cities?

SHRI HARDEEP SINGH PURI: Hon'ble Chairman, Sir, I would like to inform

the hon. Member that the selection process for the hundred smart cities was anchored in

FTransliteration in Urdu script.
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competitive federalism, which is that the proposals for those cities came from the citizens
themselves. A total of something around 2.5 million citizens participated in the process.
Now, out of the hundred cities that have been selected in these four stages, about ninety of
them are brown field projects. In other words, the existing cities where there are already
vast urban structures, they are being retro-fitted and retro-developed, but, 10 per cent of

them are green field projects. Sir, for instance, the Naya Raipur.
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SHRI HARDEEP SINGH PURI: Hon. Chairman, Sir, I would like to tell the hon.
Member that the list of hundred smart cities is already closed and as and when a new
scheme is considered for inclusion of additional smart cities, I would advise the authorities
concerned to make a proposal to that effect so that, again through a system of competitive

federalism, Meerut or any other city would be included.
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Shortage of teachers

7*95.SHRI SURENDRA SINGH NAGAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is a huge shortage of teachers in colleges of rural

areas in comparison to the colleges of cities; and

(b) if so, the reasons therefor and by when the Government would bridge this

gap?

T Original notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) No Sir. The University Grants Commission (UGC) has informed that as
per information available on All India Survey on Higher Education (AISHE), 2016-17,

the details of Vacant posts of Teachers in Rural and Urban areas are as follows:-

Area Sanctioned Strength In Position Vacant Position Vacant %
Rural 6,80,924 5,43,626 1,37,298 20.1
Urban 5,71,356 4,02,637 1,68,719 29.5
TotaL 12,52,280 9,46,263 3,06,017

The colleges included under 2(f) and 12(B) of UGC Act, 1956 comes under the
administrative purview of respective State Governments. The Central Government/UGC
does not involve in selection or recruitment of teachers and non-teaching staff of colleges/

State Universities.

UGC also continuously monitors vacancy issues with Central Universities.
UGC requested all Vice Chancellors of Central Universities on 27th February, 2018
(Annexure-4) to prepare a time bound action plan indicating the timeline for advertisement
of posts, scrutiny of applications, selection/appointments of candidates etc. Where the
regular Vice-Chancellors are not in position, the Universities have been asked to issue

advertisement for calling the applications immediately.

Also, the Central Government has revised pay scales of teachers and other
academic staff in universities and colleges in order to attract and retain talented teachers/

professors.
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Annexure

Dr. Jitendra K. Tripathi

Joint Secretary

University Grants Commission

(Ministry of Human resource
e ST Development, Govt. of India)
BY SPEED POST Bahadur Shah Zafar Marg,
New Delhi-110002
Phone- 011-23239200
Fax: 011-23238897

E-mail: jitendratripathi.ugc@nic.in
D.0.No.F.19-1/2013 (CU) 27 February, 2018
Dear Sir

The University Grants Commission has the mandate of maintaining standards of
higher education in the country. The Commission is pained to note that a large number of
teaching posts are lying vacant for long period of time which is ultimately affecting the
quality of higher education. During our interactions with university authorities various

reasons for non-filling up of teaching posts have been highlighted.

2. The Parliamentary Standing Committee has taken a serious view with regard to
vacant posts of faculty members and desired that the process of the filling up of the vacant

sanctioned teaching posts be expedited.

3. UGC has been repeatedly requesting the central universities to fill up the vacant
teaching posts at the earliest and give topmost priority for identifying the causes for the
vacancies and make concerted efforts to fill up the vacancies as per UGC norms, at an
early date to ensure that the teaching work of the university is not adversely affected. The
MHRD also repeatedly requested for preparation of action plan for filling up of vacant

posts of teaching positions in Central Universities.

4. I would, therefore, request you to prepare a time bound action plan indicating
the timeline for advertisement of posts, scrutiny of applications, calling of interviews,
selection/appointments of candidates etc. Where the regular Vice-Chancellors are not in
position, the Universities may issue advertisement for calling the applications immediately.
Wherever, the Universities are facing the difficulty in getting eligible candidates, Ministry/
UGC has already requested all the Central Universities to make rolling advertisements

may run on the website throughout the year.
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5. Inview of the importance and implications of this issue I would, like to request you
to formulate the action plan in this regard and send the same to the Ministry of HRD and
UGC at the earliest.

With regards,
Yours sincerely,
(Jitendra K. Tripathi)
Vice Chancellors of all Central Universities

Copy to:  Dr. Sukhbir Singh Sandhu, IAS, additional Secretary (CU & L), Government
of India, Ministry of Human Resource Development, Department of Higher
Education, Shastri Bhawan, New Delhi-11000
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SHRIMATI VIJILA SATHYANANTH: Sir, through you, I would like to know from

the hon. Minister for Human Resource Development, if the University Grants Commission

is diluted, if its powers are taken out and if the grants are reduced, then, how the college
teachers can be paid. All the colleges and universities will find it very, very difficult to

pay the teachers, and, so, the shortage will become even more grave.
MR. CHAIRMAN: How will the salaries be paid is the question.

SHRI PRAKASH JAVADEKAR: Sir, the Central Government pays hundred
per cent salaries to all the teaching staff; teachers, professors, assistant professors and
associate professors, in all Centrally-funded universities and institutions. As far as State
Governments are concerned we have already implemented the seventh Pay Commission
here — we have told all the State Governments that we will give them 50 per cent and
you give the Seventh Pay Commission, because it is a contribution by both. The other
State employees do not get any amount from the Central Government, but in this special

case we are giving them.

SHRI OSCAR FERNANDES: Sir, is it a fact that during the recruitment of teachers
in Delhi University, the SC/ST teachers will be deprived of the jobs? The number, which
would have been normal in the normal recruitment process, will not be there. And, will

the SC/ST teachers be deprived because of the process that we have initiated now?

SHRI PRAKASH JAVADEKAR: I am assuring the House that we will ensure that
no Scheduled Caste, Scheduled Tribe or OBC teacher, who can get the job, will be denied
the opportunity at all. This is the decision of the UGC to have a University as a unit so
that all Scheduled Caste, Scheduled Tribe or OBC candidates get the correct opportunity
— 50 per cent. But because the court has quashed our provisions and has introduced the
department-wise roaster, it has created the imbalance. Therefore, we have filed an SLP

and stopped the recruitment till the SLP is decided, and we will do the justice.

MR. CHAIRMAN: Q. No. 96, Shri Narayan Lal Panchariya. ...(Interruptions)...
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96, Shri Narayan Lai Panchariya ...(Interruptions)...
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Assessing learning level of children

*96. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has taken any steps to assess the learning levels of
children;

(b) if so, the details thereof, State-wise and if not, the reasons therefor; and

(c) the details regarding learning levels of children in Rajasthan and the relative
position of the State vis-a-vis other States?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c)A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. In order to increase focus on quality of elementary education,
the Central rules to The Right of Children to Free and Compulsory Education Act (RTE)
Act, 2009 have been amended on 20th February, 2017 to include reference on class-wise,
subject-wise Learning Outcomes. The Learning Outcomes for each class in Languages
(Hindi, English and Urdu), Mathematics, Environmental Studies, Science and Social
Science up to the elementary stage (classes 1 to 8) have, accordingly, been finalized

and shared with all States and UTs. Learning outcomes have been translated in different
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languages and serve as a benchmark for student's capabilities to be achieved in each

subject & class.

To assess the learning levels of the students in Classes 3, 5 and 8 National Council
of Educational Research and Training (NCERT) conducted the National Achievement
Survey (NAS) on 13th February, 2017 in which approximately 22 lakh children across the
country participated. NAS at the elementary level was based on the Learning Outcomes
developed by the NCERT. The design and implementation of the survey included in
its ambit the school leaders, teachers and the whole network of officials at the Cluster,
Block, District Institute of Education and Training (DIET), State Council of Educational
Research and Training (SCERT) and the Directorates of Education in the different States/
UTs. The state-wise performance for the classes 3, 5 and 8 is given in the Annexure (See

below).

NCERT similarly conducted NAS for class 10 on February 05, 2018. The survey
tools used multiple test booklets in Mathematics, Modern Indian Language, English,
Sciences and Social Sciences. The attainment of the learning levels of nearly 15 lakh
students was assessed. District report cards (provisional) for NAS 2018 for class X have

been released and are available on MHRD website.

(c¢) The position of Rajasthan with respect to National average is fairly high
across all the three grades and also across all subjects at elementary level. The subjects
assessed were Environmental Science, Language, and Mathematics in Grades 3 and 5
and in Grade 8 Language, Maths, Science and Social Science. The subject-wise details
regarding the performance of Rajasthan at elementary level can be seen at http://www.

ncert.nic.in/programmes/NAS/pdf/state/Raiasthan.pdf.

Annexure

The State-wise performance for the classes 3, 5 and 8

Sl. No.  States /UTs Average in percentage (%)
Class 3 Class 5 Class 8
1 2 3 4 5
National 65.7 56.0 46.8
1. Andaman and Nicobar 62.0 52.0 39.0
2. Arunachal Pradesh 49.3 41.7 36.8
3. Andhra Pradesh 75.3 65.0 51.3
4.  Assam 70.3 61.7 51.0

5. Bihar 64.3 55.7 48.5
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1 2 3 4 5

6.  Chandigarh 73.3 67.0 53.0
7. Chhattisgarh 62.3 51.7 453
8. Dadra and Nagar Haveli 68.0 62.0 52.0
9.  Daman and Diu 61.3 46.7 38.5
10. Delhi 55.7 48.3 39.3
11. Goa 63.0 49.0 423
12.  Gujarat 68.0 58.0 54.3
13. Haryana 61.3 51.0 44.5
14. Himachal Pradesh 65.3 553 45.0
15.  Jammu and Kashmir 61.3 543 38.0
16. Jharkhand 67.3 60.3 54.8
17. Karnataka 75.7 68.7 54.5
18. Kerala 73.3 65.7 47.8
19. Lakshadweep 56.0 473 36.0
20. Madhya Pradesh 65.7 533 45.5
21. Mabharashtra 68.0 56.3 46.3
22.  Manipur 69.7 58.7 448
23. Meghalaya 59.7 453 39.3
24. Mizoram 66.7 48.7 36.8
25. Nagaland 65.0 49.7 37.3
26. Odisha 62.0 54.0 45.5
27. Puducherry 60.0 51.3 34.3
28. Punjab 58.7 48.0 39.3
29. Rajasthan 74.0 68.0 62.3
30. Sikkim 56.7 45.7 393
31. Tamil Nadu 63.3 53.0 40.3
32. Tripura 64.3 55.0 42.8

33. Telangana 68.0 55.7 42.0
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1 2 3 4 5

34. Uttar Pradesh 57.7 50.7 443
35. Uttarakhand 69.7 61.3 48.5
36. West Bengal 72.3 52.7 433

Source: http://ncert.nic.in/
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Rrerepi & wiRreror afe wR T a1 <) qHY b A1 FR1eT & & 3 il e old 37 I8 7, BH
RieTepi 1 ITH STAR TR B B NI 2| H ST A8l § [ 3T bR §90
f&em ¥ ®Ig 31 Be¥ a1 XEl 82

37l GHTI TAASHR: H ATYD] A1 A8 § [ G4 @< 91 I8 o & fUod e
A1l H ST g8 1077 ga b ulet €1 781 o, 'no detention’ TTET BIRTI, SHP BRI IS
URIETT BT 9T T BT AT I BT 7T GH BH A e W TS 39 BRI AN T
s |d 3MueR 9d <@ &l fAedT g & areg aigde 1 a1 ufeetd, J1sdl & BT & uiad!
BT T 21 AT MR AIdl & g2 Bl =ieft BT U1 UG Tei 311l § He11 a8l g fb
R ¥ fRART B, O I8 WRE B &9 SHD! Fedls oMY & fol¢ Ud National
Assessment Survey a1, T 97 I TRGRI TOIRTAT B TeradT I I, arad],
3MTSdl & 22 ARI BIAI BT 13 TR Bl U 1 & 3§ a8 3reeT 74 (BTl § AT9e] g1
TS g b ISP RIS Awrafi 7 I g4 31<s A WhR (hdTl Sl Bell F 15 A1
BIF1 BT T4 (6T 71, SNl {6 T dos Repls 7, a1 g1 94 B TE1 gafll 379 891 39
| P IR TR R1er # fSRgde-argst IR B B Ao §975 51 3Taeh! H H 9ol §
o amaes fefegae 3 i g1 o1t R AR &1 781 el 81T, I @l @l H bR | 9o
F maen! I8 W I TR E S TSR 759 8, A1 86 &R 5T BT WHIEd TR
foraT 2 3R U= AIwhTg ot 3mae! T firert

i TRTAVT AT FRTRAT: TR, AR TART U & b U FR1efepi b1 IR &b praf A
T = 7 2, R a=di @ ugTs § 1! 81 Bkl g1 § S aredn g 6 &1 59
g IR WRBR A BIs NI 978 8, BTy 167 Sae geai bl 9o IR & A <2

7} THTE SAESHR: H ID] IAT 18T § b Rierep! BT g7 1 Feai DI UG
ﬁ%l%ﬂﬁ\“ﬂ’lﬂmleaming outcomes ﬁwmg,maﬂﬂﬂ?ﬁ%ﬁﬁ%ﬂﬁ
o 3 T=ai BI &1 TS 1 $9 JIoT1 H Ugell, A, TRIs) Pell 7 8% a9 H &% fIwg a1
FIT A BT AR, T8 WY faam T & ofR S SR & ordfia v, I +ft Riman ar 7
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¥ 39T ST T8 § b I8 Concurrent Subject &, 3HTCTY ATEART FR16T H 150 ARBRI
1 AMRHR BIT 21 5 T 1 g far & 5 3 o ol 7 7 <

Fresh documentary requirement for issuance of H-1B visa

*97. SHRI ANAND SHARMA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government's attention has been drawn to the new norms recently
notified by the USA mandating fresh documentary requirements for issuance of H-1B

visa;

(b) if so, whether Government has made any assessment on the adverse impact of
the tightening of norms on movement of Indian IT professionals and their employment at

contracting USA companies; and

(¢) whether Government proposes to formally take up this issue with the USA
authorities to simplify the norms and reduce the burden on H-1B visa applicants and IT

companies?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) On 18 April 2017, U.S. President Trump issued an Executive Order (EO)
titled "Buy American and Hire American", which requires different arms of the U.S.
Administration to suggest reforms to the H-1B visa programme. This process is still
underway and no comprehensive changes have been made to the work-visa programmes

so far.

The US Administration has taken some steps towards stricter enforcement of the
work visa programmes. These include, inter alia, placing the burden on the petitioner
to demonstrate that the beneficiary is employed in a third-party worksite for a specific
assignment in a specialty occupation; applying the same level of scrutiny to both original
petitions and extension requests; issue of memos by U.S. Citizenship and Immigration
Services (USCIS) on multiple H-1B filings; and full discretion to USCIS adjudicators to
deny an application or petition without prior filing of a Request for Evidence (RFE) or
Notice of Intent to Deny (NOID) in certain cases on the basis of initial evidence. Some
of these measures would necessitate additional documents on the part of the petitioner or

applicant.

Government of India has closely consulted with all stakeholders and engaged with

the U.S. Administration and Congress at all levels on all issues relating to movement of
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Indian professionals, including those pertaining to the H-1B visa programme. External
Affairs Minister took up the matter with the U.S. Secretary of State Rex Tillerson in New
York (September 21, 2017) and New Delhi (October 25, 2017) as well as with the U.S.
Ambassador to the UN, Nikki Haley in New Delhi (June 28, 2018). The Government has

decided to continue our engagement with the U.S. side proactively.

In our engagements, we have emphasized to the U.S. side that movement of Indian
skilled professionals to the U.S. has been a mutually-beneficial partnership which should
be nurtured. They have contributed to the growth and development of the U.S. economy

and have helped the U.S. retain its competitive edge and innovation advantage.

According to U.S. official statistics, the number of H-1B visa issued to Indian
nationals and their share in total number of H-1B visa issued by the U.S. both increased
in 2017, as compared to 2016.

Y AUTTRY: STHa SR, FITa 9gd SHICE B ... (FALM).... TE ST BT Teh FEaqul
fa¥a &, please bear with me.

SHRI ANAND SHARMA: Sir, I would like to compliment the hon. Minister for
sharing the concerns that the country has over the difficulties that have been placed before
the Indian professionals and highly skilled workers from going to the United States of
America on H-1B visa under that programme. After the President of the United States of
America signed an Executive Order 'Buy American, Hire American' in 2017, the United
States Citizenship and Immigration Services, and the Immigrant and Employee Rights
Section of the US Department of Justice, Civil Rights Division (DOJIER), are working to
restrict the H-1B visa programme for highly skilled workers. They have also conveyed to
the employers that this is violative of the Immigration and Nationality Act of the United
States.

MR. CHAIRMAN: What is your question?

SHRI ANAND SHARMA: Sir, my question is this. The Minister is aware that the
USCIS adjudicators have issued now more Request for Evidence from the Indian IT
companies. The Request for Evidence, besides the additional paperwork, has gone up by

72 per cent more than any other nationality, any other country.
MR. CHAIRMAN: Hear the reply so that you get further opportunity. Otherwise,
EEGEIS ]

ST GEHT @RI : FHIIL ST, A1 Gi¥E, A< 91 Sl < U8l &1 bel fb 34
T BT IR H ] =T | ¥ Bl Arg DR gU a1 81 I8 =T baet AR Bl
3R SOIfSTer @t € 781 8, 39 R 9ed 31 f T iR ¥ 9 @ Y ¥1 A H v a1 1w
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FE1 Aredl b 1t T Ua-1 41 IS & IR PIs T R T8l goTll $9H &l T
& 1 ANY € - T "AH Tb, so far" 3R GART "WHI URaaH 1" aRea gu &, i
9 97 BT Bl '‘Buy American, Hire American' T policy memorandum 31TdT, IEREEE
P8l T fF contract or itinerary JTIDT petition P AT B < Q@_ﬂﬂl 3B qdlq, ks
Aifeithder &1 1 = fovar, SEH I8 dal 137 fo ggell IR H Sl evidence & 33T, §
fe, 3R g AR 319 evidence AN, 1 ST Hichl el fa=1 €1 aep! FISIT deny
o S AHaT B

H 3T I8 8 I & b o1l Af 1S wigra uRacis w2 ga, a ot ga-1 &t i
DI T HH B B I T61 51 H Hadl fds < I8 1 a9 2014 7 TF-1 Y ISl 1 G 5
EoIR ¥ SaTe] fau 717 9 3R s} g8 G311 9 29 §9IR 81 IS, offh gt for=r &
W Pl TG PR gU H el g b I8 WaRT 991 Tl B I8 WART SRIER §1 ol T,
WEﬂF{TregimeséﬁaﬁﬁﬂﬁﬁGﬁ@ﬂW sﬁﬁmﬁaﬂ?ﬁimw
P! IRT § At deldl 81 Gl B, | SareT Ixed Wi §91T S Gahd B oife § 3
HIEH G DI Y b1 ATg! (b VAT 7 B, §HD (7Y AR WRBIR HRYR YATH R &
21 B9 White House ¥ M1 91 %X I8 &, &H State Administration ¥ ! 91 &R I8 &, &H
Congressmen ¥ 41 G &R & 81 U AU YT b AR AT H Sl qoTt 2, whether the
Government propsess to take it up formally. Not only proposes, Rkl already EW formal
H1 U= IoTAT Bl A 319 ARl fager 730, Yo feoRas & a1t 39! o, fa 7t
TS US BIAY Hshed] & A1 39d] SoTT, 31 By fifaRex U, S84 s9d! SSr|
S 91 AT Pel 5, Gfb T B &, § Fadl MaD! T feard el 3fep ot 6 Ramr
! el § ¢ @9 ¢ SN 811 a1a &, R o9 F1 qwil & fer #3713k g1 <1
& e HAT A, A1 FfREd AR 9 8 formally $9 fI9 &1 94 &1 MY ® IoTHH|

SHRI ANAND SHARMA: Sir, I would like to inform the Minister, while thanking

her for the concerns that we all have, that there is 42 per cent increase in the proportion of

H-1B petitions denied for Indian-born professionals from the third to the fourth quarter of
financial year 2017. Yesterday, the National Foundation for American Policy (NFAP) has

released the report. I will share it with the Minister.

SR T RIS <RI, s1ae 31 RUTE o1 516 o 2, a8 Rl Ry 8
g, oifdh H MU ARBHRT 3ffdhs ol g1 |y S, ST a1d §1 &2l off, a9 2014 #
1,08,817 TI-1 ) Ao fSU 01 99 2015 H 1,19,952 diwiT faT Q)

MR. CHAIRMAN: Members, I am sorry. Question Hour is over.
SR AT AR : 319 G351 I8 RS a1 < < <, e e # 9_7 81 S

it |urafar: g faRad # < ARG F91 e fofacl dd srgwd St &1 w0
CIERIRAE IR




Written Answers to [26 July, 2018] Starred Questions 75

WRITTEN ANSWERS TO STARRED QUESTIONS
Monitoring of implementation of welfare schemes for SCs and OBCs

*98. SHRI AMAR SHANKAR SABLE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ the details of welfare schemes launched by Government for SCs and OBCs
during the last four years;

(b) the funds allocated/released to various States for implementation of those
welfare schemes during that period, scheme-wise and State-wise, including Maharashtra;

() whether reports of misuse or diversion of funds by the State Governments
have been received during the said period,;

(d) if so, the details thereof and the action taken thereon;

(e) whether Government has any mechanism for monitoring the implementation
of these schemes; and

(f) if so, the details thereof?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRITHAAWARCHAND GEHLOT): (a) The following schemes were launched by the
Government for Scheduled Castes (SCs) and Other Backward Classes (OBCs) during
the last four years:

(i) Venture Capital Fund for Scheduled Castes (VCF-SC): was launched in the
year 2014-15 to promote entrepreneurship among the Scheduled Castes and
to provide concessional finance to SCs. Under the scheme, concessional
finance from ¥20.00 lakh to ¥ 15.00 crore are provided to the SC Entrepreneurs
to set up Projects/Units in Manufacturing and Service Sectors. In the year
2017-18, the Venture Capital Fund was also extended to Other Backward
Classes to promote entrepreneurship among the Other Backward Classes and
to provide concessional finance to OBCs. For OBC Entrepreneurs the
concessional finance is from ¥20.00 lakh to ¥5.00 crore. The scheme is being
implemented through Industrial Finance Corporation of India (IFCI). Rate of
interestis 8% and 7.75% for Women & Physically Handicapped Entrepreneurs.

(i) Credit Guarantee Enhancement Scheme for Scheduled Castes was
launched in the year 2014-15 to provide guarantee cover to SC entrepreneurs
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(i)

(iv)

for availing loans for Working Capital, Term Loans or Composite Term Loans
from any scheduled Bank. Under the scheme, the limit of Credit Guarantee
Cover is from ¥ 15.00 lakh to ¥5.00 crore.

The scheme of National Fellowship (NF) for OBC Students was launched
in the year 2014-15 and is designed to provide a total number of 300 Junior
Research Fellowships (JRFs) per year from the year 2014-15 onwards and 600
Senior Research Fellowships (SRFs) from 2015-16 to Other Backward Class
(OBC) students. The UGC is the nodal agency for implementing the scheme
and notifies the scheme through advertisements in the media at a suitable
date. The scheme covers all universities/institutions recognized by the UGC.
Fellowships are awarded to research students pursuing M. Phil, and Ph.D.
The rate of fellowship for JRF level is ¥ 25000 per month and for SRF level,
it is ¥ 28000 per month.

An OBC student admitted to M.Phil./Ph.D. course in a University or academic
institution after completing the required formalities of admission, is eligible
for the award of Fellowship subject to provisions of the scheme as per the
advertisement of UGC. The total period of award of JRF and SRF shall not
exceed a period of 5 years.

The Scheme ""Dr. Ambedkar Scheme of Interest Subsidy on Educational
Loans for Overseas Studies for the Students belonging to the Other
Backward Classes (OBCs)" was launched in 2014-15 and revised w.e.f
01.10.2017. The objective of the scheme is to award interest subsidy to
meritorious OBC students so as to provide them better opportunities for higher
education abroad and enhance their employability. For OBC candidates, total
income from all sources of the employed candidate or his/her parents/
guardians in case of unemployed candidate shall not exceed present Creamy
Layer criteria. 50 % of the outlay every year is earmarked for girl students.
The students should have secured admission in the approved courses at
Masters, M.Phil or Ph.D levels abroad. He/She should have availed loan from
a scheduled bank under the Education Loan Scheme of the Indian Banks
Association (IBA) for the purpose.

Under the scheme, interest payable by the students availing the education
loans of the IBA for the period of moratorium (i.e. course period, plus one
year or six months after getting job, whichever is earlier as prescribed under



Written Answers to [5 January, 2018] Starred Questions 77

the Education Loan Scheme of the IBA, shall be borne by the Government
of India. After the period of moratorium is over, the interest on the outstanding
loan amount shall be paid by the student, in accordance with the existing
Educational Loan Scheme as may be amended from time to time. The candidate
will bear the principal installments and interest beyond moratorium period.
The Canara Bank has been nominated as Nodal Bank under the Scheme.

(b) The details of funds allocated/released to various States for implementation
of welfare schemes during the last 4 years, scheme-wise and State-wise, including
Maharashtra, under the schemes Venture Capital Fund for Scheduled Castes (VCF-SCs),
National Fellowship for OBC Students, Dr. Ambedkar Central Sector Scheme of Interest
Subsidy on Educational Loans for Overseas Studies for Other Backward Classes (OBCs)
are given in the Statement-1, 11 and Il respectively (See below).

(c) and (d) There are no reports of misuse or diversion of funds in the following
schemes

(e) and (f) The monitoring of these two schemes i.e. National Fellowship for OBC
Students and Dr. Ambedkar Central Sector Scheme of Interest Subsidy on Educational
Loans for Overseas Studies for Other Backward Classes (OBCs) is done through regular
meetings with University Grants Commission, Canara Bank and Indian Bank Association.
Reports generated regarding disbursement is also seen on monthly basis. Since both
the schemes are new, no independent evaluation has been done till date. For Venture
Capital Fund for SCs (VCF-SC) and Credit Guarantee Enhancement Scheme for SCs, IFCI
monitors the progress of the utilization of funds and physical progress of the Units by
the Entrepreneurs so as to release the further installment to the Entrepreneurs. Ministry
holds meetings with the representative of the IFCI at regular intervals to check the progress
of the release and recovery under the scheme. Evaluation of the scheme is also conducted
by independent agency from time to time.

Statement-1

Details of allocation/release of funds under Venture Capital
Fund for Scheduled Castes (VCF-SC)

(% in Lakh)
Year Budget Estimate Revised Estimate Funds released
2014-15 20000.00 0.00 100.10

2015-16 1.00 0.00 6915.39
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Year Budget Estimate Revised Estimate Funds released
2016-17 4000.00 0.00 4512.04
2017-18 4000.00 0.00 5346.04
2018-19 14000.00 0.00 802.64

Details of year-wise disbursed funds from the year 2014-15 to 2018-19
(as on 18.07.2018)

(X in lakhs)

States Disbursed Amount

2014-15 2015-16 2016-17 2017-18 2018-19
Punjab - 1,261.57 69.99 15258 22500
Gujarat 100.10 100.00 242.00 157.75 -
Maharashtra - 512.06 570.02 1,535.68 24.08
Delhi NCR - 169.60 80.20 36.68 -
Telangana - 1,820.00 820.25 1,109.11 75.14
Andhra Pradesh - 1,610.67 285.99 708.56 40840
Uttar Pradesh - 106.55 21345 295.99 -
Tamil Nadu - 43494 570.65 346.63 1861
Karnataka - 800.00 100.00 40.00
Pondicherry - 100.00 - - -
West Bengal - - - 233.27 891
Assam-North East - - 400.00 100.00 -
Haryana - - 431.00 4500 -
Chhattisgarh - - 250.00 9050 4250
Himachal Pradesh - - 47850 2150 -
Bihar - - - 472.80 -
ToTAL 100.10 6,915.39 4512.04 5,346.04 802.64

ToTAL 17,676.21
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New Schools of Planning and Architecture

*99. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government is pursuing the announcement made in February, 2018
to establish eighteen new Schools of Planning and Architecture as autonomous
institutions within the 11Ts for providing quality education to the students willing to
opt architecture as profession;

(b) if so, the details thereof;

(c) what progress has so far been made towards setting up of those institutions;
and

(d) whether any time-line has been fixed for starting the functioning of those
institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (d) Pursuant to the Budget Announcement, 2018-19, it has been
decided to set up two new full-fledged Schools of Planning and Architecture (SPAS)
and 18 new Departments of Planning and Architecture (DPAs) in the well-established
Indian Institutes of Technology (11Ts) and National Institutes of Technology (NITs)
through challenge method.

The matter is under process for obtaining necessary approvals of the Competent
Authority.

The institutions are expected to start functioning from the academic session
2019-20.

Government representative on the Board of Management
of deemed universities

*100. SHRI T. RATHINAVEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government wants such a provision that mandates that there shall
be no Government representative on the board of management of deemed universities;

(b) whether Government proposes to remove a provision which states that no
deemed university would demand or accept capitation fee or donation for admission;
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() whether Government is considering to do away with the provisions which
state that UGC could direct any upward revision of the deemed university corpus; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) and (b) No, Sir. There is no such proposal at present.

(c) and (d) As per Clause 7.5.3 of the existing UGC (Institutions Deemed to be
Universities) Regulations, 2016, University Grants Commission (UGC) may issue
direction for any upward revision of the Corpus Fund of Deemed to be Universities,
from time to time. The extent of corpus fund shall be reviewed by the UGC every five
years and any upward revision so ordered shall not exceed the rate of inflation (measured
through Wholesale Price Index) for that period. However, UGC, in its proposed draft
UGC (Institutions Deemed to be Universities) Regulations, 2018, has proposed to do
away with the provisions relating to any upward revision of the Deemed to be University
Corpus Fund. The draft UGC (Institutions Deemed to be Universities) Regulations, 2018
have been put in public domain for the comments of general public and stakeholders.

Special benefits under special category status

*101. SHRI G.V.L. NARASIMHA RAO: Will the Minister of PLANNING be
pleased to state:

(@) whether there are any States in the country which enjoy Special Category
Status;

(b) if so, the details thereof and the details of special benefits accorded to them
under the Special Category Status;

(c) if not, what special benefits were available to them earlier;

(d) thedetails of States receiving Revenue Deficit Grants and the quantum thereof
during 2015 to 2020 under the 14th Finance Commission award; and

() whether tax incentives of similar nature were given to erstwhile Special
Category States as a mandated part of industrial incentives linked to Special Category
Status?

THEMINISTEROFSTATEOFTHEMINISTRY OFPLANNING (RAO INDERJIT
SINGH): (a) Special Category Status for plan assistance was granted in the past by the
National Development Council (NDC) to some States that were characterized by anumber
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of features necessitating special consideration. The 11 States that were granted special
category status in past were Arunachal Pradesh, Assam, Himachal Pradesh, Jammu and
Kashmir, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura and Uttarakhand.

(b) At present, the benefits to the eight North-Eastern states and the three
Himalayan states is as follows:

() Centrally Sponsored Schemes: The eight North-Eastern States and the three
Himalayan States viz., Jammu & Kashmir, Himachal Pradesh and Uttarakhand
are provided higher Central share compared to other states in the sharing
pattern for Centrally Sponsored Schemes. This has been implemented from
thefiscal year2016-17. The funding pattern for majority of Centrally Sponsored
Scheme (CSS) for the eight North-Eastern states and the three Himalayan
States is in the ratio of Centre: State of 90:10 whereas, for the rest of the
States, this ratio is 60:40 between the Centre and states.

(i) For Externally Aided Projects (EAPS) the loan received by Government of
India is passed on as 90% grant to the eight North Eastern States and the
three Himalayan States whereas for other States, it is a pass through assistance
as loan.

(c) As the Fourteenth Finance Commission recommendations for 2015-2020
provided for increased share in the devolution of taxes from 32 per cent to 42 per cent,
the block grants like Normal Central Assistance (NCA). Special Plan Assistance (SPA)
and Special Central Assistance (untied) provided to Special Category States earlier have
been discontinued from 2015-16, which were admissible to the eight North Eastern states
and three Himalayan States.

(d) The details of revenue deficit grant recommended to the different States by
the Fourteenth Finance Commission is as follows:

Revenue Deficit Grant:

(X crore)
States 2015-16  2016-17  2017-18 2018-19  2019-20 2015-20
1 2 3 4 5 6 7 8

1 Andhra Pradesh 6609 4930 4430 3644 2499 22112
2. Assam 2191 1188 Nil Nil Nil 3379
3. Himachal Pradesh 8009 8232 8311 8206 7866 40624
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1 2 3 4 5 6 7 8

4. Jammu and 9892 10831 11849 12952 14142 59666
Kashmir

5 Kerala 4640 3350 1529 Nil Nil 9519

6.  Manipur 2066 2096 2001 2042 1932 10227

7. Meghalaya 618 535 404 213 Nil 1770

8. Mizoram 2139 2294 2446 2588 27116 12183

9. Nagaland 3203 3451 3700 3945 4177 18476

10. Tripura 1089 1089 1059 992 875 5104

11.  West Bengal 8449 3311 Nil Nil Nil 11760
ToTAL 48905 41307 35819 34582 34207 194820

(e) The Special Category Status granted by the National Development Council
does not provide for any specific industrial incentives.

Deemed to be Universities Regulation, 2016

*102. SHRI R. VAITHILINGAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the deemed universities may no longer need
Government's nod before starting either an off campus or an off-shore centre as per
the changes proposed by Government;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has brought out UGC (Institutions
Deemed to be Universities) Regulations, 2016; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) and (b) No, Sir. An Institution Deemed to be University can start its
Off-Campus(es) and Off-Shore Campus(es) with the prior approval of the Government
of India.

(c) and (d) UGC had notified the UGC (Institutions Deemed to be Universities)
Regulations, 2016 in the Extraordinary Gazette of India on 11.07.2016. At present, all
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Institutions Deemed to be Universities are regulated by these Regulations. A copy of
these Regulations is available on UGC's website www.ugc.ac.in.

Stakeholders' consultation for new policies

*104. DR. VINAY P. SAHASRABUDDHE: Will the Minister of PLANNING be
pleased to state:

(@ whether Government has evolved any policy about taking the stakeholders'
consultations while preparing new policies or guidelines pertaining to the Ministry and
the Department thereunder;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) what has been the record of such consultations across the stakeholders during
the last three years and the details about the national level organizations involved in
such consultations and accepted by the Ministry/Department during the period?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) NITI Aayog's policy is to constantly and regularly engage in
stakeholder consultations.

(b) and (c) As a matter of regular practice and convention, consultations with
stakeholders are conducted constantly on all policy matters. An illustrative list of some
of the Stakeholders consultations conducted in NITI Aayog is given in the Statement.

Statement

An illustrative list of stakeholder consultations of NITI Aayog

SI. No. Sector Stakeholders' Consultation
1 Managing (i) OndirectionofPMO, Managing Urbanisation (MU)
Urbanization (MU) vertical, NITI Aayog has prepared guidelines for

selection of sites/location for projects/institutions
through challenge method in consultation with States/
UTs and Cabinet Secretariat. These guidelines have
been notified by Cabinet Secretariat.

(if) Constitution of Working Group on City
Governance & Smart Cities: MU vertical of NITI




86

Written Answers to

[RAJYA SABHA] Starred Questions

Sl. No.

Sector
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Aayog has constituted a working Group to deliberate
on the issues pertaining to (i) City Governance and
(if) Smart Cities as part of National Development
Agenda for New India@75 (2022) under the
Chairmanship of Prof. Chetan Vaidya, Ex-Director,
School of Planning and Architecture, New Delhi. The
consultation meeting of the working group was held
on 26.09.2017 and the second meeting on 04.10.2017.
Based on the deliberations and inputs received from
the experts of the group, draft reports on City
Governance & Smart Cities were drafted in consensus
with Chairman & Members and submitted to Hon'ble
Vice Chairman, NITI Aayog.

(iii) Sustainable Urban Transport Solutions for
Small & Medium Sized Cities: With a view to build
capacity in small and medium sized cities to plan and
implement smart and sustainable urban transport
solutions. NITI Aayog in partnership with Institute
forTransportationand DevelopmentPolicy (ITDP)has
launched an initiative to develop toolkits for planning
and implementation of sustainable mobility solutions.
States of Maharashtra. Jharkhand and Tamil Nadu are
partnering with NITI Aayog in this initiative.

(iv) Workshop on "National Workshop on
Municipal Finance & Effective and Accelerated
implementation of Smart Cities™:

MU vertical of NITI Aayog with knowledge partners
Janagraha and ASCI has organized a National
Workshop on Municipal Finance & Effective and
Acceleratedimplementationof SmartCities. TheNITI
Aayog has conceived this workshop as a platform
for state governments and cities to engage in action-
oriented conversations with each other and with
domain experts from business, academia and civil
society.
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SI. No.

Sector

Stakeholders' Consultation

2.

3

Rural Development

Water Resources

(v) NITI Aayog under its Memorandum of
UnderstandingwithSingapore CooperationEnterprise
launched a Capacity Building Programme "Urban
Management Programme" in April, 2016 with the
objective of Building Capacities of ULBs, Parastatal
bodies and State Government officials. The
programme covered seven States namely Tamil Nadu,
Andhra Pradesh, Maharashtra, Gujarat, UP, Delhi
and Assam. The three critical areas of urban
transformation included viz. (i) Urban Planning and
Governance (ii) Water, Waste Water and Solid Waste
Management (iii) Public Financing (Public Private
Partnership).

Consultation with the stakeholders were made on
21.9.2017 for the preparation of New India@75
development agenda on 'Housing For All (HFA)" and
“Swachh Bharat' in a meeting chaired by Member,
Shri V.K. Saraswat in which M/o Housing and Urban
Affairs, M/o Rural Development and M/o Drinking
Water and Sanitation were involved.

(i) NITI Aayog constituted a Working Group on Water
Resources development, management and efficient
utilization under the chairmanship of Member
(Agriculture and Water Resources) for seeking inputs
on Development Agenda for New India (2017-2022).
The Working Group was comprised of members from
M/o Water Resources (CWC & CGWB), professors
from IIT Delhi and II'T Roorkee, members from NITI
Aayog, IARI, CIl and subject experts from various
NGOs.

(ii) NITI Aayog constituted a Working Group on Land
Reforms and Management under the chairmanship of
Chairman, Special Cell on Land Policy, NITI Aayog




88

Written Answers to

[RAJYA SABHA] Starred Questions

Sl. No.

Sector

Stakeholders' Consultation

4,

5.

Security Cell

Sustainable Development
Goals(SDGs)

for seeking inputs on Development Agenda for New
India(2017-2022). The Working Groupwascomprised
of members from M/o Rural Development, D/o Land
Resources, M/o Housing and Urban Affairs, M/o
Agriculture, FW & Co-op, M/o Environment, F & CC,
M/o Tribal Affairs, members from NITI Aayog,
subject experts from NIRD-Hyderabad & IFPRI-
New Delhi and senior officers dealing with the subject
from various States.

(iif) NITI Aayog developed a Composite Water
Management Index. During the initial development
stage to the release of the Index ranking several
consultations/meetings of experts and stakeholders
had taken place: (a) Suggestions of the Committee of
Secretaries; (b) Three ministries namely M/o Water
Resources RD & GR, M/o Rural Development and
M/o Drinking Water and Sanitation partnered the
Index development process; (c) All States were
consulted along various stages of development and
data uploading; (d) Independent expert agencies got
engaged for portal development and data validation
process.

Stakeholders' consultation is a pre-requisite for
designing an effectfve 1 intervention. Prior to
launching of the Aspirational District Programme,
extensive consultation with the stakeholders
including State Government and the Central
Ministries were held. In addition, since the
Programme is evolving suggestions from district
teams, key officials at the State Government and
Central Government are being taken.

(i) Stakeholder Consultations on Sustainable
Development Goals by NITI Aayog:
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SI. No.

Sector

Stakeholders' Consultation

In September 2015, 193 countries including India
committed to the Sustainable Development Goals
(SDGs)asdetailedinthe UNresolution, "Transforming
our world: the 2030 Agenda for Sustainable
Development'. India is taking forward the
implementation of SDGs in the country and NITI
Aayog has been assigned the role of overseeing the
implementation process. The SDGs comprehensively
coversocial,economicandenvironmental dimensions
and build on the Millennium Development Goals
(MDGs), which covered the earlier fifteen-year period
from2000t0 2015. Thereare 17 SDGs which have 169
associated targets to be achieved by 2030. Therefore,
it is essential that various stakeholders involved in
the implementation process are fully aware about the
SDGsand associated targets and their implementation
strategies.

(if) National & Regional Consultations on SDGs:
NITIAayoghassystematicallytakenupthisawareness
development agenda and have conducted 21
National and Regional Consultations on various
SDGs involving Central Ministries, State
GovernmentsandUnionTerritories(UTSs).civilsociety
organisations, academia, international organisations,
Local Government representatives and other
stakeholders. The objectives of the consultations
have been:

» Facilitate deliberation on key thematic areas and
issues around the relevant SDGs in the Indian
context;

e Generate clarity about various SDG targets and
related national indicators;

e Analyse critical gaps and important strategies to
achieve the targets, and highlight best practices
from the States/UTs; and




90

Written Answers to

[RAJYA SABHA] Starred Questions

Sl. No.

Sector

Stakeholders' Consultation

6.

Infrastructure
connectivity

e Strengthen partnership among various
stakeholders around key interventions.

(iii) Consultation on SDG Indicators:The Ministry
of Statistics and Programme Implementation (MoSPI)
is responsible for evolving the national SDG
indicators. With a view to facilitating the process of
finalization of indicators, NITI Aayog constituted
four Working Groups under the chairmanship of
Members/Principal Adviser and held six rounds of
consultations on Indicators with MoSPI and other
Central Ministries.

NITI Aayog has also held a series of consultations
with Central Ministries and State Governments/UTs
on evolving a set of Priority Indicators on SDGs for
frequent monitoring and reporting of progress.

(i) Infrastructure connectivity vertical was actively
engaged in preparing India's Development agenda
@75. The vertical conducted working group meetings
with industry and government experts to prepare
reports on Rail Transport, Ports and Shipping Inland
Waterways, Civil Aviation, Road, Logistics.

(ii) The two policy briefs viz., India's Energy Storage
Mission; A Make in India Opportunity for Globally
Competitive Battery, Manufacturing, and Valuing
Society First. An Assessment of the Potential for a
Feebate Policy in India, were released by CEO, NITI
Aayog on 22nd November, 2017. They were prepared
in collaboration with RML. The former outlines a
strategy for India to become a global hub of battery
manufacturing, while the latter evaluates a "feebate™
policy to incentivize the supply and demand of electric

vehicles in India.
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7.

8.

States Coordination

Industry

(iii) NIT1 Aayog and Geneva based IRF signed a Sol
on 21st September, 2017 to cooperate in the field of
ITS. The objective of this SOI is to create a national
platform, involvingall relevant experts for the purpose
of developing a National ITS Policy covering Traffic
Management, Parking Management, Electronic
Enforcement of Traffic Rules and Regulations: Fleet
Management and Monitoring Innovation in the field
of ITS; Education in the field of ITS.

(i) To establish a Centre-State Partnership Model
and reignite and establish Private Public Partnership
across infrastructure sectors, NITI Aayog has
launched Development Support Services for States/
UTs for Infrastructure (D3S-i) projects to de-risk
projects and address key structural issues in project
development and build institutional and
organizational capacities. (ii) Under D3S-1 initiative,
about 419 projects were received from 18 states by
cut-off date of end of March, 2017. Subsequently on
the basis of various parameters like readiness,
usability, risk, impact and state commitment, MOUs
were signed with 8 States for a total of 11 projects.
Finally, D3S-1 project has been initiated for 10 projects
in eight (8) States. To undertake Projects, NITI Aayog
has engaged M/s Ernst and Young LLP as the
Consultant for the contract period valid for a period
of 35 months (up to January 2020). Phase-l and
Phase-11 of the projects have been completed, while
Phase-I11 of the projects are ongoing with a specified
timeline for completion. For quick mobilization of the
projects, stakeholders' consultation meetings are
being conducted.

(i) Detailed stakeholders consultations were held
before and after preparation of the National Strategy
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9.

Nutrition

on Atrtificial Intelligence (Al). The discussion paper
on Al Strategy was placed on the NITI Aayog's
website in June, 2018.

(ii) Public comments were invited on a draft Air
Transport Circular on obtaining Unique Identification
Number (UIN) & Operation of Civil Unmanned Aircraft
System (UAS) by Office of the Director General of
Civil Aviation (DGCA) in April, 2016. NITI Aayog,
recognizing the importance of the sector convened
a stakeholder meeting on 25.7.2017 that included
user Ministries, Ministry of Home Affairs, Ministry
of Defence, Industry Associations and manufacturers.
Following this meeting, Office of DGCA revised the
Circular on the subject and has sought fresh
comments on it in November, 2017. Further
consultations are ongoing prior to notification of the
Circular.

(iii) Consultations were held in 2016 with stakeholders
including all major e-commerce companies operating
in India by the Committee constituted by Department
of Industrial Policy and Promotion under the
chairmanship of CEO, NITI Aayog to look into the
issues relating to the growth of the e-commerce
sector in India.

National Nutrition Strategy was formulated following
extensive consultative process. The strategy provides
the rationale and roadmap for policy makers to bring
nutrition at centre stage of India's Development
Agenda. It focuses on inter-sectoral convergence
and identi es priority districts to tackle malnutrition
and meet the country's nutrition needs and targets.
POSHAN Abhiyaan has been launched with the aim
of improving nutrition outcomes in India in the next
three years.
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10.

11.

Sustainable Action for
Transforming Human
Capital (SATH).

Health

The National Council responsible for steering of the
programme is anchored in NITI Aayog and is chaired
by the Vice-Chairman, NITI Aayog. It will facilitate
convergent action amongst concerned Ministries,
provide overall policy guidance and periodically

review progress.

SATH is aimed at initiating transformation in two
key social sectors— education and health, by hand-
holding States towards improving their social sector
indicators and providing technical support over three
years. It was launched with selection of States
through an unique challenge method. Roadmaps for
State transformation have been finalised with
quarterly milestones for each initiative. A major
school consolidation and integration programme has
been initiated with over 26,000 schools merged for
better efficiencies and utilisation of resources.
Uttar Pradesh, Assam and Karnataka were selected
to improve their healthcare delivery and key health
indicators. In education, Madhya Pradesh, Odisha,
and Jharkhand were selected. Intensive consultations
were conducted with all stakeholders

Reforms in the Medical Council of India.

A Committee under the Chairmanship of Vice
Chairman, NITI Aayog and comprising Additional
Principal Secretary to Prime Minister, CEO, NITI
Aayog and Secretary, Health was constituted to
examine all options for reforms in the Medical Council
of India and suggest a way forward. The Committee
sought views and suggestions of various experts
including eminent physicians and surgeons; former
Secretaries to the Government of India, Department
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12,

Human Resource
Development

of Health and Family Welfare; public health experts;
President/Vice-President and other Members of the
MCI; representatives of the State Governments; and
lawyers. The draft "National Medical Commission
Bill" was prepared by the Committee after
deliberations. After extensive deliberations, the
Committee finalized the draft National Medical
Commission Bill for replacing the Medical Council
of India with the proposed National Medical
Commission. The bill has been approved by the
Union Cabinet.

Assessing the Performance of States on Health
Outcomes -Performance on Health Outcome Index:
In order to bring about transformational change in
population Health through a spirit of co-operative
and competitive federalism, NITI Aayog has
spearheaded the Health index initiative, to measure
the annual performance of States and UTs, and rank
States on the basis of change, while also providing
an overall status of States' performance. The index
comprises a limited set of indicators in three domains-
outcomes, governance and information and key
inputs/processes. The index was developed through
an iterative process in consultation with the MoHFW,
States and UTs, domestic and international sector
experts, and development partners.

School Education Quality Index (SEQI): The SEQI is
in the final stages of development by the NITI Aayog
in consultation with the Department of School
Education & Literacy, Ministry of Human Resource
Development (MHRD), State Education Departments
of all States & UTs and various stake holders,
including educationists.
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13.

Agriculture

Development Support Services for States/UTs (D3S)
for Education Projects: The NITI Aayog has initiated
a policy to provide institutional support to 3 States
to attain excellence in Education sector through an
initiative of Development Support Services for States
(DSSS) for Education. The scheme has named as
Sustainable Action for Transforming Human Capital
(SATH).The key objective of this policy is to identify
and build three future 'Role Model' States for
education systems. The first workshop under the
initiative for the State of Odisha has been taken
place at Bhubaneshwar on 7th December, 2017. The
similar workshops for the other 2 States will be held
shortly.

Reforms in Higher Education: A Committee for
Reforms in Higher Education was constituted based
on NITI's presentation on 'Proposed Reforms in
Regulatory Frameworks of the UGC and AICTE". It
was headed by Vice-Chairman, NITI Aayog. The
committee made recommendations for examining
short-term measures for reforms in higher education.
The Committee report is under consideration of the
Government.

NITI Aayog has conducted regional workshops at
Bengaluru, Bhubaneshwar, Chandigarh, Guwahati and
Raipur covering all the States/UTs for sensitizing
about the programme and also for furnishing the
requisite data for SEQI.

Agriculture being a State subject, States and other
stakeholders are consulted regularly for any policies,
guidelines.

Taskforce on Agricultural Development: The Task
Force on Agriculture Development was constituted
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on 16 March 2015 in pursuance of a decision taken
during the first meeting of the Governing Council of
NITI Aayog on 8,h February 2015 under the
chairmanship of Hon'ble Prime Minister. The Task
Force was headed by Vice Chairman, NITI Aayog.
All the States also constituted similar taskforce. All
the States, farmers' representatives, NGOs activists
were consulted while formulating the Report of
TaskForce. An Occasional Paper on "Raising
Agricultural Productivity and Making Farming
Remunerative for Farmers" was prepared on the line
with the Task force was made possible on 16.12.2015.

Model Act on Agricultural Land Leasing: NITI
Aayog constituted an Expert Group under the
Chairmanship of Dr. T.Hag, Former Chairman, CACP.
The Expert Group has suggested a Model Act on
Agricultural Land Leasing which was made public
on 12th April, 2016. This Model Act has been
prepared in consultations with all States/UTs and
line Ministries like Ministry of Agriculture and
Farmers Welfare, Department of Land Resources,
Ministry of Law and Justice and farmers associations
and civil society organizations to facilitate the States

for enactment of own land leasing laws.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Exploitation of atomic minerals

961. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(@ whether Government has taken a serious note on exploitation of Molybdenum
available near Harur Taluk, Dharmapuri District in Tamil Nadu to facilitate Defence and

Aviation Sectors;

(b) if so, the details thereof;

() whether Government has done mapping of availability of atomic mineral

deposits in the country;
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(d) if so, the details thereof and if not, the reasons therefor;

() whether Government has granted any mining permission for PSUs or private

companies for the exploitation of atomic minerals; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) and (b) Government of India is aware of the fact that 10.98
million tonnes of resources of Molybdenum Ore is located in Tamil Nadu. However,
Department of Atomic Energy (DAE) has not taken up any project for exploitation of
Molybdenum available near Harur Taluk, Dharmapuri District in Tamil Nadu.

(c) Yes, Sir.

(d) Atomic Minerals Directorate for Exploration and Research (AMD), a
constituent unit of Department of Atomic Energy (DAE), has the mandate to identify,
evaluate and augment mineral resources of uranium, thorium, niobium, tantalum, beryllium,
lithium, zirconium, titanium, rare earths (containing uranium and thorium) besides beach
sand minerals like garnet and sillimanite [Atomic Minerals (Part B, First Schedule), The
Mines and Minerals (Development and Regulation) Act, 1957]. During the last six and
a half decades, AMD has identified adequate resources of atomic minerals in the
country. The details of the resources of atomic minerals as on May, 2018 are furnished

below:
Uranium -3,00,034 tonne uranium oxide (U308).
Beach Sand Minerals [BSM] - 1,173.07 million tonne.
The resources of the minerals comprising BSM are given below:
Thorium (as monazite) - 12.47 million tonne (1.12 million tonne ThO2).

The mineral monazite, containing ~ 55 - 60% total Rare Earth Elements (REE), is
also the major resource for REE. AMD has also established ~ 2,000 tonne of 2%
xenotime (yttrium + REE mineral) - bearing heavy mineral concentrate.

Titanium (as ilmenite, leucoxene and rutile) - 682.30 million tonne Zirconium (as
zircon) - 35.75 million tonne Garnet - 187.46 million tonne.

Sillimanite - 255.09 million tonne.
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(e) and (f)The mining lease deed between the applicant and the State Government
is executed by the respective State Governments subject to production of approved
mining plan and other statutory permissions issued by various Government Departments.
The details of mining plans approved by AMD for private as well as Central Government
Public Sector Undertakings are given in the Statement-I and Il (See below). At present,
uranium deposits established by AMD are mined by Uranium Corporation of India
Limited (UCIL), a PSU of DAE. In respect of beach sand minerals, the mining operations
are being carried out by both PSUs and private entrepreneurs. In respect of other
atomic minerals like beryl, columbite, tantalite, lepidolite etc., no specific mining
operations are being carried out except their recovery as by-products incidental to
prospecting operations.

Statement-1

Details of 88 Nos. of Mining Plans approved by AMD for Beach Sand Minerals

Sl Name of the Area(Ha) Village District State
No. Company
1 2 3 4 5 6

Private Companies

1. VV Mineral 2405 Vijaypathy-I1 Tirunelvelli T.N.
2. VV Mineral 3.38 Thiruvambalapuram  Tirunelvelli T.N.
3. VV Mineral 4.80.0 Vijaypathy-IlI Tirunelvelli T.N.
4.V V Mineral 451 Vijaypathy-I Tirunelvelli T.N.
5V V Mineral# 4.00.5 Padukkapathu Tuticorin T.N.
6. VV Mineral# 4.20.5 Madhavan kurichi  Tuticorin T.N.
7. VV Mineral 36.42 K.Pudur,K.Ovari Tirunelvelli T.N.
8. VV Mineral 249 Karaichuttupudur ~ Tirunelvelli T.N.
9. VYV Mineral 5.00.0 Irukkandurai W Tirunelvelli T.N.
10.  VV Mineral 2.29 Karaichuttupudur  Tirunelvelli T.N.
11.  V V Mineral 247 Karaichuttupudur  Tirunelvelli T.N.
12,V V Mineral 2225 Azhagappapuram Kanyakumari T.N.
13, VV Mineral 3.08.5 Azhagappapuram Kanyakumari T.N.

14. VV Mineral 0.96 K.Pudur Tirunelvelli T.N.
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15.  VV Mineral 5.00.0 Irukkandurai E Tirunelvelli TN.
16.  V V Mineral 1775 Azhagappapuram Kanyakumari T.N.
17.  V V Mineral 4.09.5 Levenjipuram Tirunelvelli TN.
18.  V V Mineral 0.955 Azhagappapuram Kanyakumari TN.
19.  VV Mineral 3.785 Levenjipuram Tirunelvelli TN.
20. 'V V Mineral 3.07.9 Azhagappapuram Kanyakumari TN.
21.  VV Mineral 406 Vaipar-I Thothukudi T.N.
22. VV Mineral 4.06.5 Thiruvambalapuram  Tirunelvelli T.N.
23.  VV Mineral 12141 Thiruvambalapuram, Tirunelvelli T.N.
chetikulam,
Kudankulam,
Levinjipuram
24. V'V Mineral 4.035 K.Pudur Tirunelvelli T.N.
25.  VV Mineral 4.06.0 Vaipar-I Tuticorin T.N.
26. VV Mineral 267.0 Udankudi Tuticorin T.N.
27. VV Mineral 3.06.5 Vaipar-I Tuticorin T.N.
28.  VV Mineral 2930 Kandasamypuram  Tuticorin T.N.
29. VV Mineral 7.03.0 Keela Tiruchendur  Thothukudi T.N.
30. VV Mineral 5.00.0 Agastheeswaram Kanyakumari T.N.
31 VV Mineral 2.795 Vaipar-I Tuticorin T.N.
32.  Industrial Minerals 0.83 K.Pudur Tirunelvelli T.N.
Company*
33. Industrial Minerals 9.00.0 Irukkandurai Tirunelvelli T.N.
Company*
34. Industrial Minerals 7.86.5 Karaichuttupudur  Tirunelvelli T.N.
Company*
35.  Industrial Minerals 3.705 Levenjipuram Tirunelvelli T.N.
Company*
36. Industrial Minerals 3.35.8 Levenjipuram Tirunelvelli T.N.

Company*
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1 2 3 4 5 6

37.  Industrial Minerals 3.63 Midalam Kanyakumari TN.
Company*

38. Industrial Minerals 347 Thiruvambalapuram  Tirunelvelli TN.
Company*

39. Industrial Minerals 4.77.5 Chettikulam Tirunelvelli T.N.
Company*

40. Industrial Minerals 2.19.0 Karaichuttu Ovari ~ Tirunelveli T.N.
Company*

41.  Industrial Minerals 4.98 Vijaypathy-1V Tirunelvelli T.N.
Company*

42. Beach Minerals 4125 Mathavankurichi Tuticorin T.N.

Sand Company

43.  Beach Minerals 4005 Padukkapathu Tuticorin TN.
Sand Company

44. Beach Minerals 5.00.0 Manappadu Tuticorin TN.
Sand Company

45.  Beach Minerals 2.87 Kuttam 1 Tirunelveli T.N.
Sand Company

46. Beach Minerals 2.60.0 Kuttam 11 Tirunelveli T.N.
Sand Company

47. Beach Minerals 4155 Kuttam 111 Tirunelveli T.N.
Sand Company

48. Beach Minerals 4.90.0 Kuttam 1V Tirunelveli T.N.
Sand Company

49. Beach Minerals 476 Kuttam V Tirunelveli T.N.
Sand Company

50. Beach Minerals 4.73 Kuttam VI Tirunelveli T.N.
Sand Company

51. Beach Minerals 2.46.5 Kuttam VII Tirunelveli T.N.
Sand Company

52. Beach Minerals 4425 Kuttam VIII Tirunelveli T.N.
Sand Company
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53. Indian Garnet 2100 Undi Ratnagiri Maharashtra
Sands Company

54. Indian Garnet 15.6.0 Reel Ratnagiri Maharashtra
Sands Company

55. Indian Garnet 54.0.0 Kalbadevi Ratnagiri Maharashtra
Sands Company

56. Indian Garnet 4500 Pethpurangad Ratnagiri Maharashtra
Sands Company

57. Indian Garnet 67.5.0 Gaokhadi Ratnagiri Maharashtra
Sands Company

58. Indian Garnet D0 Varwade Ratnagiri Maharashtra
Sands Company

59. Kerala Rare 44395  Arattupuzha Alappuzha Kerala
Earth Minerals

60. Kerala Rare 49384  Arattupuzha Alappuzha Kerala
Earth Minerals

61. Kerala Rare 46529  Arattupuzha Alappuzha Kerala
Earth Minerals

62. Kerala Rare 45425  Arattupuzha Alappuzha Kerala
Earth Minerals

63. Rare Minerals 10.75 Dabhol Ratnagiri Maharastra

64. Rare Minerals 14.00 Dandewadi Ratnagiri Maharastra

65. Rare Minerals 17.00 Kolthare Ratnagiri Maharastra

66. Rare Minerals 400 Randpar Ratnagiri Maharastra

67. Rare Minerals 4.75 Pawas Ratnagiri Maharastra

68. Trimex Sands 720 Srikurmam Srikakulam AP.
Pvt. Ltd.

69. Trimex Heavy 1788 Bhavanapadu Srikakulam AP.
Minerals Pvt. Ltd.

70.  Trimex Ores 1538566 Kalingapatnam Srikakulam AP.

Pvt. Ltd.
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71. Industrial Minerals 36.665  Vembar, Tuticorin T.N.
India (P) Ltd. Periasamypuram

72.  Yes Yes Minerals 8595 Vanagiri Nagapattinam  T. N

PSU's

73.  Kerala Minerals 188.42 Nenndakara, Kollam Kerala
and Metals Ltd. Acre Chavara

74. Indian Rare Earth 465 Kudiraimozhi Chidambaranar ~ T.N
Limited

75. Indian Rare Earth 157212  Neendakara- Kollam Kerala
Limited Kayamkulam

76. Indian Rare Earth 67 Chavara- Kollam Kerala
Limited Neendakara

77. Indian Rare Earth 180 Alappad, Panmana  Kollam Kerala
Limited & Ayanivelikulangara

78. Indian Rare Earth 4.8 Alappad Kollam Kerala
Limited

79. Indian Rare Earth 4.8 Alappad Kollam Kerala
Limited

80. Indian Rare Earth 1858499 Manavalakurichi Kanyakumari TN
Limited

8l Indian Rare Earth  141.22.69 Manavalakurichi Kanyakumari T.N
Limited

82. Indian Rare Earth 2384 Manavalakurichi, Kanyakumari T.N
Limited Vattakottai

83. Indian Rare Earth  29.78.12 Midalam, Keezh Kanyakumari T.N
Limited Midalam

84. Indian Rare Earth 14840  Manavalakurichi Kanyakumari T.N
Limited

85. Indian Rare Earth  7.06.0 Manavalakurichi Kanyakumari TN

Limited
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1 2 3 4 5 6

86. Indian Rare Earth 272849 OSCOM GANJAM Odisha
Limited

87. Indian Rare Earth 49 Arattupuzha Alappuzha Kerala

Limited

88. Indian Rare Earth
Limited

857 acre  Bhimli

Vishakhapatnam A.P.

#- Mining Plan withdrawn

*- Mining Plan approved in favour of M/s V.V Mineral/Indian Garnet Supply Co.

Statement-11

Details of Mining Plans Approved by AMD in favour of M/s UCIL

Sl Name of Extent Village District State
No. Mines (Ha)
1 2 3 4 5 6
1. Narwapahar 456.62 Patharchaki, East Jharkhand
Uranium Mine Hartopa, Singhbhum
Margaghutu &
Rajdoha
2. Lambapur- 526.65 Nammapuram & Nalgonda Andhra
Peddagattu Yellapuram under Pradesh
Uranium Mine PA Pally Mandal
3. Turamdih 238.34 Nandup, East Jharkhand
Uranium Mine Banduhurang & Singhbhum
Purihasa
4. Banduhurang 278153  Banduhurang, East Jharkhand
Uranium Mine Keruadungri & Singhbhum
Talsa
5. Bagjata Uranium  122.73 Phuljhari, Bagjata  East Jharkhand
Mine & Bhadula Singhbhum
6. Mohuldih Uranium 116.68 Mohuldih, Saraikala- Jharkhand
Mine Kumhari, Kharsuwan
Brahamandungri,

Tirildih, Parvatipur
& Kamalpur
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1 2 3 4 5 6

7. Tummalapalle 81361 Tummalapalle, Cuddapah Andhra
Uranium Mine Rachakuntapalle Pradesh

8. Domiasiat 290.45 Mawthawpdah West Khasi Meghalaya
Uranium Mine Hill

9.  Gogi Uranium 39.133 Gogi Yadgir Karnataka
Mine

10. Jaduguda Uranium 388.23 Ichra, Mechuya East Jharkhand
Mine & Tilaitand Singhbhum

11.  Bhatin Uranium 14298 Bhatin East Jharkhand
Mine Singhbhum

Funds for Kaladan Multi Modal Transit Transport Project

962. PROF. M. V. RAJEEV GOWDA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the quantum of funds allocated and utilised for the Kaladan Multi Modal
Transit Transport Project since 2014, year-wise; and

(b) the volume of traffic and value of goods that have passed through the sections
of the transit project since its commencement, month-wise and section wise?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) The quantum of funds allocated and utilised for
the Kaladan Multi Modal Transit Transport Project since 2014, year-wise, is as under:

SI.No. Year Amount allocated Amount utilized

1 2014-15 ¥ 80 crore ¥ 52.55 crore

2. 2015-16 % 60 crore % 49.20 crore

3. 2016-17 ¥ 80 crore % 78.96 crore

4, 2017-18 No specific allocation was ¥ 128.26 crore on Kaladan

made for Kaladan Multi
Modal Transit Transport
project due to merger of
Plan and Non-Plan budget
heads in FY 2017-18.

Multi Modal Transit
Transport project.
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(b) Volume of traffic and value of goods that have passed through sections of
the transit Project is 'nil' as the road component of the project required to operationalize
the Kaladan Multi Modal Transit Transport project is under construction.

Decline of Indian workers in Gulf

963. SHRIMATI VIJILA SATHYANANTH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether it is a fact that Indian workers in Gulf are down by half since 2015;

(b)  whether the number of emigration clearance granted to Indian headed to the
Gulf for employment halved to 3.7 lakh in 2017 from 7.6 lakh in 2015;

(c) if so, the reasons therefor;

(d) whether a large number of Indian workers have also returned to the country
during the above period; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (¢) No. As per the information received from
the Indian Missions in these countries, the number of Indian workers in the Gulf
countries has gone up in the year 2017 compared to the corresponding numbers in 2015
except Kuwait, where the number has come down. A comparative statement showing
the number of Indian workers in the Gulf countries in the years 2015 and 2017 is given

below:
Name of Countries Number of Indian workers in Gulf
2015 2017

Kuwait 70765 38871
Bahrain 210081 227239
KSA 293000 305000
Qatar 650000 691539
UAE 206000 303000

Oman 669882 688226
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The Indian workers going for overseas employment to the Gulf countries are
employed on contractual basis and have to return back to India on completion of their
contract period which is generally 2-3 years. Therefore, the number of workers returning
to India after completion of contract is not a definitive indicator of any trend.

Yes. The number of emigration clearances granted to Indian Emigration Check
Required (ECR) passport holding workers going to Gulf countries for employment has
come down compared to the corresponding numbers in the year 2015. A large number
of Indian nationals holding ECR passports reportedly travel to the Gulf countries on
tourist visa and get their visas converted to employment visa, thereby bypassing the
e-Migrate system. These numbers as well as the number of Non ECR passport holders
going to the ECR countries for employment, are not reflected in the e-Migrate emigration
clearance data.

Data bank of students going abroad

1964. DR. KIRODI LAL MEENA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@) the details and the number of students studying in other countries including
Australia, as on date, country-wise;

(b) whether Government proposes to prepare a data bank of all students going
abroad for studies;

(c) if so, the details thereof and by when such a data bank would be prepared;

(d) whether Government proposes to issue any guidelines for students desirous
of getting admission in other countries for studies; and

(e) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Estimated country-wise number of Indian students
abroad, as per available inputs from Indian Missions abroad till 18.07.2018 is 7,52,725.
Country-wise details of students studying in other countries including Australia is
given in the Statement (See below).

(b) and (c) To create a database of Indian students going abroad, on 15 July, 2016,
Ministry has developed a "Students Registration Module" within the MAD AD portal

tOriginal notice of the question was received in Hindi.
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which enables Indian students abroad to register voluntarily and provide data about
their courses, location, institution, duration of the course, etc. The registration of students
in the portal is an ongoing process, as the movement of Indian students to other countries,
change of visa status, and their return to India etc., are dynamic.

Ministry, through its Missions/Posts abroad, have been regularly interacting with
Indian students studying abroad to register their details on the students module voluntarily
andalsoencouraging the Indian student organizationsand Indian Community Associations
for the same through social media platforms.

(d) and (e) Ministry and Indian Missions abroad issue advisories from time to time
asking Indian students to carry all documentation and undertake due diligence to ensure
that the foreign institutions to which they are seeking admission have proper authorization
and capacities.

Statement

Country-wise details of Indian students studying in foreign countries

SI. No. List of estimated Indian students pursuing studies in foreign Institutions (based
on inputs received from Indian Missions/Posts abroad as on 18.07.2018)

1 2 3
1 Antigua & Barbuda 40
2. Armenia 1400
3 Australia 87115
4, Austria 300
5. Azerbaijan 8l
6. Bahrain 27200
7. Bangladesh 3600

Belarus 461
9. Barbados 116
10. Belgium 680
11. Bosnia Herzegovina 2
12, Brazil 21

13. Brunei Darussalam 24
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1 2 3
14. Bulgaria 300
15. Canada 124000
16. China 18171
17. Cuba (Dominican Republic) 7
18. Cyprus 2360
19. Czech Republic 450
20. Denmark 274
21. Egypt 223
22. Estonia 138
23. Finland 795
24, France 6000
25. France (Reunion Is.) 4
26. Georgia 3000
27. Germany 15308
28. Greece 10
29. Guyana 184
30. Hong Kong 500
3L Hungary 650
32. Iceland 5
33 Indonesia 17
34. Iran 1200
35. Ireland 2500
36. Israel 550
37. Italy 2348
38. Japan 1236
39. Jamaica (The Bahamas, Turks & Caicos Islands KJ

and Cayman Islands)
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1 2 3
40. Jordan n
41. Kazakhstan 3220
42. Kenya 254
43, Korea (Republic of) 1230
44. Kuwait 178
45. Kyrgyzstan 8500
46. Latvia 1850
47. Lebanon 4
48. Libya 5
40. Lithuania 900
50. Luxembourg 80
5L Malaysia 1900
52.  Malta 40
53.  Mauritius 700
54, Mexico 100
55. Moldova 253
56. Nepal 2000
57. Netherlands 2500
58. New Zealand 30000
59. Norway 286
60. Oman 3000
61. Philippines 11000
62. Poland 2500
63. Portugal I6)
64. Romania 3
65. Russian Federation 11000
66. Rwanda 20
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1 2 3
67. Saudi Arabia (Kingdom of) 70800
68. Serbia 1
69. Slovenia 36
70. Singapore 2000
71. Slovakia 43
72. South Africa 320
73. Spain 709
74, Sri Lanka 7
75. St. Lucia 231
76. St. Kitts & Nevis 10
77. Sudan 15
78. Sweden 3200
79. Switzerland 1555
80. Tajikistan 910
8L Tanzania 2
82. Thailand 297
83. Turkey 58
84. Uganda 1
85. Ukraine 11000
86. United Arab Emirates 50000
87. United Kingdom (2016-17) 16550
88. United States of America 211703
89. Uzbekistan 50
0. Venezuala (including in Curacao, Sint Maartin and Aruba) 281

ToTtaL 752725
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Unnatural death of Indians in foreign countries

965. SHRI A. VIJAYAKUMAR: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether Government is aware that Indians were killed in a suicide bomb
blast in Afghanistan;

(b)  whether the number of unnatural death of Indians in foreign countries are
increasing; and

(c) whether Government has taken any steps to safeguard Indians and their
families who died unnaturally in foreign countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) No Indian national was killed in the suicide bomb
attack in Jalalabad, Afghanistan on July 1, 2018. However, twelve Afghan Sikh and one
Afghan Hindu national were killed in this attack.

(b) and (c) From time to time there are reports of deaths of Indian nationals
abroad, including due to accidents, violence, suicides and other causes. As soon as
such a report is received, Indian Missions/Posts abroad take up the matter with local
authorities for investigation/inquiry in cases of unnatural deaths. The Indian Missions/
Posts also liaise with employers or sponsors of the deceased and local authorities for
expeditious repatriation of the mortal remains, as necessary. This include requisite
documentation and clearances of local authorities, preparation of the mortal remains for
transportation, obtaining consent of the family of the deceased for acceptance of the
body.

Matters relating to compensation and terminal dues as applicable, are actively
pursued with employers and insurance companies concerned. In cases which are
pending with the courts, the Indian Missions/Posts keep the family members of the
deceased informed of the status of the case and liaise with the lawyers for expeditious
settlement of the cases. In cases, where the employers are non-cooperative, initial
financial assistance is also arranged by the Indian Missions/Posts from the ICWF
(Indian Community Welfare Fund).

Decline in number of Passport Seva Kendras

966. ROF. M.V. RAJEEV GOWDA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the number of Passport Seva Kendras operating in the country since 2014,
year-wise;
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(b) the number of persons served by these Kendras since then, year-wise; and

(c) the reasons for a decline in the number of Passport Seva Kendras being
operated?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) At present, 93 Passport Seva Kendras and 215
Post Office Passport Seva Kendras are operating across the country as extended arms
of the 36 Passport Offices, thus providing extended reach to passport applicants.

(b) The total number of persons served at these 93 PSK, year-wise, is as under:

Duration Number of persons served
Jan-Dec 2014 8702706
Jan-Dec 2015 10326595
Jan-Dec 2016 9843824
Jan-Dec 2017 11734020
Jan-Jun 2018 6267510

() There has been no decline in the number of PSK and on the contrary, the
Ministry in association with the Department of Posts has announced opening of 289
Passport Seva Kendras at the Head Post Offices (HPO)/ Post Offices (PO) in the country
called 'Post Office Passport Seva Kendra' (POPSK). Out of the 289 POPSK announced,
215 POPSK are functional as on 21 July, 2018. More than 12,500 appointments are
being released every day at these POPSK and a total of 11,44,637 applications have been
received in these POPSK since they started functioning from January 2017 till June 2018.

Measures to check emigration frauds

967. DR. VIKAS MAHATME: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the measures taken by Government to check and stop emigration frauds;
(b) what is the number of frauds registered during the last three years; and

(c) whether travel agents are required to furnish details of emigrants. Their
emergency contacts, their employer details etc. to the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Recruitment of Indian nationals for overseas
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employment by any agency without obtaining a Registration Certificate from the Ministry
of External Affairs (MEA) is an offence punishable under provisions of the Emigration
Act and Rules, 1983.

The Government has been receiving complaints/grievances from emigrants and their
family members/relatives of being cheated by illegal agents. Such complaints, along with
details of illegal agents, are forwarded to the concerned State Governments and Police
authorities urging them to apprehend such illegal agents and prosecute them. Wherever
required, such complaints are also referred to Mission/Post abroad for providing relief
and rescue/repatriation to the Indians in distress.

Since "Law and Order" is a State subject, action against these illegal agents falls
within the jurisdiction of State Authorities. On receipt of such complaints, Police
investigate the case and thereafter seek Prosecution Sanction from the MEA under
provisions of the Emigration Act, 1983. Prosecution Sanctions are processed and
Sanctions issued on priority by the office of the Protector General of Emigrants, MEA.

Government has also issued Standard Operating Procedure to be followed by States
on receipt of complaints. Visual and print media campaign is also launched from time
to time encouraging emigrants to utilize services of the registered Recruitment Agents
and not to go through illegal/fake agents.

In order to promote safe and legal emigration and to curb mushrooming growth
of the overseas recruitment business being carried out by illegal agents, a high-level
Conference of major labour sending States was convened on 10th January, 2018, in New
Delhi during which, state Governments were inter alia requested to pro-actively check
the growth of illegal agents who indulge in overseas recruitment activity illegally and
take strict action against them.

(b) Status relating to complaints against unregistered agents received during the
last three years is given below:-

Year Number of Cases Prosecution Sanction Prosecution
referred to State/UT sought Sanction
Governments for issued
investigation
2015 101 1 u
2016 231 2 Viv]
2017 446 30 0
2018 (upto 30th June) 231 3 03
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(c) Travel agents are not under the purview of Ministry of External Affairs.
However all emigrants proceeding abroad for employment purposes on ECR passports
are required to take emigration clearance when they travel to Emigration Check Required
(ECR) notified countries and the recruiting agent has to compulsorily furnish details of
emigrant, Foreign employer, Insurance details (Pravasi Bhartiya Bima Yojana); work
contract, emergency contact details etc., on-line through e-migrate portal of MEA.

Construction of new roads in Doklam by China

968. SHRI NEERAJ SHEKHAR:
SHRI RAVI PRAKASH VERMA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ whether China has constructed new roads in Southern part of Doklam
Plateau;

(b) if so, the details thereof;

(c) whether Government has taken up the matter with Chinese authorities during
the recent bilateral high level meetings;

(d) if so, the details and the outcome thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (e) Since the disengagement of Indian and
Chinese border personnel in the Doklam area on 28 August 2017, there have been no
new developments at the face-off site and its vicinity. The status quo prevails in this
area.

In our high-level exchanges with China, Government has consistently maintained
that peace and tranquility in the India-China border areas is an important pre-requisite
for the smooth development of bilateral relations.

Government keeps a constant watch on all developments having a bearing on
India's security and takes all necessary measures to safeguard it.

Three pronged approach for China

969. SHRI RITABRATA BANERJEE: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether Government has adopted a broad, three pronged approach to deal
with increasing engagement of China in the South Asian and Indian Ocean
neighbourhood; and
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(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) India is of the firm view that as two large
countries having wider regional and global interests, India and China must pursue their
relationships with other countries in a manner that does not become a source of
concern for each other, and is based on mutual respect and sensitivity to each other's
concerns and aspirations.

Under its 'Neighbourhood First' policy, Government is committed to developing
friendly and mutually beneficial relations with all its neighbours. India is an active
economic partner of its neighbours and is involved in a large number of development
projects in these countries. India also has extensive ties with its neighbours in diverse
fields including defence and security cooperation, trade and investment, education,
culture and people-to-people exchanges.

Extradition of Vijay Mallya

970. DR. R. LAKSHMANAN: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether Government has taken any concrete steps to support/help the
efforts of Ministry of Home Affairs in Extraditing Vijay Mallya from the United Kingdom;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) Yes.

(b) A formal extradition request was handed by Ministry of External Affairs to
the British High Commission in New Delhi on 9 February 2017. A copy of the same was
also sent to the High Commission of India (HCI), London for follow up. A letter was
sent to the UK Central Authority (UKCA) by the HCI, London on 9 February 2017. After
certification by the Secretary of State, Home Office UK, Vijay Mallya was arrested and
produced before the Westminster Magistrate's Court on 18 April 2017. At the conclusion
of the bearing, he was granted conditional bail.

The matter is currently sub judice at the Westminster Magistrate's Court in
London, where hearing for Final Arguments on Closing Submissions of the Case has
been fixed on 31 July 2018.

(c) Does not arise.
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Indian asylum seekers in foreign jails

971. DR. SANJAY SINH: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether it is a fact that over thousands of asylum seekers from India have
been branded as illegal migrants and are in jails of different countries;

(b) if so, the details of Indians incarcerated in different countries as illegal
migrants, country-wise;

(c) the action taken by Government with its counterparts to take back these
Indians; and

(d) if no action has been taken, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) From Indian Missions abroad, we do
receive reports about Indian/nationals seeking asylum. When their requests for asylum
are turned down, for those countries, where such persons are present, they become
illegal migrants. The information gathered by our various Missions on asylum seekers
from India in foreign countries shows approx. 8000 in Germany but not in jail, 359 in
USA in detention, 2 in Denmark in jail, 2 in Brazil in jail and 1 in Finland but not in
jail.

However, accurate data regarding the number of asylum applications and the
actual number of people granted asylum as well as Indians in their jails is not available,
as some foreign governments cite inability to share such data due to privacy and data
protection laws.

(c) The Government of India believes that asylum seekers, while applying for
asylum to a foreign government, denigrate the system in India to obtain personal gains
despite the fact that India, being a democratic country, provides avenues for everyone
to redress their grievances lawfully. Our Missions and Posts abroad regularly liaise with
the local authorities and upon verification of their identity and nationality extend
necessary consular assistance and issue necessary travel document to facilitate their
return to India.

(d) Does not arise.
Request to deport Vijay Mallya

972. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(@ whether it is a fact that Government had earlier requested United Kingdom
to deport Vijay Mallya;
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(b) if so, the details thereof;

(c) whether United Kingdom has acceded the request of Government of India
regarding the deporting;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (d) A formal extradition request was handed by
Ministry of External Affairs to the British High Commission in New Delhi on 9 February
2017. A copy of the same was also sent to the High Commission of India (HCI), London
for follow up. A letter was sent to the UK Central Authority (UKCA) by the HCI,
London on 9 February 2017. After certification by the Secretary of State, Home Office
UK, Mr. Vijay Mallya was arrested and produced before the Westminster Magistrate's
Court on 18 April 2017. At the conclusion of the hearing, he was granted conditional
bail.

The matter is currently sub judice at the Westminster Magistrate's Court in
London, where hearing for Final Arguments on Closing Submissions of the Case has
been fixed on 31 July 2018.

From the developments so far, it can be concluded that the process for extradition
of Mr. Vijay Mallya has progressed/is progressing as per the India-UK Extradition
Treaty. Whether the person will be extradited to India or not, will depend on the Court's
decision, where the process is awaiting conclusion.

(e) Does not arise.
973. [The question was withdrawn.]

Restriction on Indian IT professionals in Singapore and
other countries

974. SHRI K. C. RAMAMURTHY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the number of IT professionals from India in Singapore;

(b) whether it is a fact that Singapore has started restricting Indian IT
professionals;

(c) if so, the details thereof and how Singapore's contention is justified since
it is in violation of Free Trade Agreement (FTA); and
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(d) whether one after the other country is rejecting Indian IT professionals and
if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) Government of Singapore does not publically
share aggregate number of Permanent Residents (PR) or Employment Pass (EP) holders
in Singapore particularly with respect to country of origin and specific professional
categories. Our estimates suggest that Indians constitute one of the largest non-citizen
population among the approximately 1.8 million foreign residents of Singapore including
PR and EP holders.

Government of India as part of its engagement with Singapore side consistently
takes up economic and commercial issues and maintains regular engagement on all
matters pertaining to Indian IT firms and professionals including their concerns about
availability of EPs. It has been conveyed at various levels on multiple occasions that
Singapore's policies should be consistent with provisions of Comprehensive Economic
Cooperation Agreement (CECA) and enable Indian companies to conduct their business
without difficulty. As a result, a number of major IT companies have conveyed
improvement in situation.

(d) No. Government of India continues to monitor the situation and takes up
relevant issues in mechanisms such as Joint Working Groups (JWGs) and bilateral
meetings.

Impact of USA's sanctions against Iran

975. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(@ whether it is a fact that Government is rethinking on its investment plans
in Iran in the oil sector after the fresh USA sanctions imposed on Iran; and

(b) if so, the details of the oil projects in operation/under consideration at
present in Iran and what changes are proposed to be made after the USA sanctions?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) India's bilateral relations with Iran stand
on their own and are not influenced by India's relations with any third country.

Discussions have been held in the past on India's participation in Farzad-B gas

field in Iran.
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Government of India consistently monitors all developments with a bearing on its
national interest, including energy security and takes necessary measures to safeguard
and protect the same.

Indians killed in America

1976. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ the total number of Indians killed during the last three years in America as
a result of fatal attacks on them;

(b) whether the Indian diaspora are feeling insecure in America due to these
frequent killings;

(c) the steps taken by Government to ensure that the interest of diasporic
Indians is not affected in America consequent upon various steps taken/statements
made by American administration about diasporic Indians following the formation of
new Government in America; and

(d) whether due to increasing sense of insecurity in Indians in America, the rate
of their return has increased?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (d) As per information available with the
Government, 14 Indians have been killed in the U.S. during the last three years
(2016-18).

There has been widespread condemnation of these incidents by the U.S. leadership,
in the Administration, the Congress and the State Governments. The prompt
investigation/sentencing of the accused in cases like that of Srinivas Kuchibotla and
Sherin Mathews in the U.S. reflects the success of our efforts with local authorities.

Safety and security of Indians abroad is top priority to the Government of India.
The Government has taken this up with the U.S. Government at very high levels and
conveyed our deep concerns. Our Embassy and Consulates in the U.S. maintain
constant touch with the U.S. authorities and local Indian community groups to address
any emergent issues pertinent to the welfare of Indian nationals in the U.S.

tOriginal notice of the question was received in Hindi.
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Our Mission/Posts in the U.S. extend all necessary assistance to the family
members/relatives/friends of the Indian nationals in cases of attacks, including by
liaising with local authorities and facilitating transportation to India of the mortal
remains of the victims.

There is no empirical data to suggest that there is any widespread sense of
insecurity amongst Indians in America or increase of their rate of return due to sense
of insecurity.

Suicide bomb attack in Afghanistan

977. SHRIMATI AMBIKA SONI: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether a suicide bomb attack took place near Jalalabad, Afghanistan
recently;

(b) if so, the number of Indians killed or wounded and the States from which
these hailed;

(c) whether any compensation has been given to the kin of those killed,;
(d) if so, the details thereof;
(e) the assistance being rendered to those who were injured in the attack; and

(H whether Government has asked Afghan authorities to tighten security
measures in the market place to ensure innocent Indians do not become victims of
attack?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (f) Yes, a suicide bomb attack did take place
in Jalalabad, Afghanistan on July 1,2018.

No Indian national was killed or hurt in this attack. However, 12 Afghan Sikh
nationals and one Afghan Hindu national were killed in the attack.

Government of India has condemned the attack. Indian Mission in Kabul and
Consulate in Jalalabad extended assistance and facilitation for performance of last rites
of the deceased. One Afghan Sikh national who was injured in the suicide attack of
July 1, 2018 in Jalalabad has been treated at the All India Institute of Medical Sciences
(AIIMS), New Delhi and discharged. Six more Afghan Sikh nationals have come to India
for treatment.

Afghan Government has ordered an inquiry into the attack.
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Low output of electric vehicles

978. SHRI A. VIJAYAKUMAR: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether subsidy for electric vehicles has been withdrawn:
(b) if so, the reasons therefor:

(c) whether electric vehicles arc not used on a large scale by Government
departments, due to low output; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) No, Sir.

(o) Does not arise in view of (a) above.

(c) and (d) No, Sir. Energy Efficiency Services Limited (EESL), a Joint Venture of
PSUs of Ministry of Power is providing electric vehicles to Government entities on
lease/outright purchase basis to replace the existing petrol and diesel vehicles taken
on lease by them. As on date, EESL has successfully delivered 150 e-cars to various
Government organizations across Delhi NCR. All the e-cars delivered by EESL are in
operation and being used by Government organizations.

Safety standard of automobile vehicles

979. SHRI M. P. VEERENDRA KUMAR: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(@ whether it is a fact that most of the automobile vehicles being used in the
country are not as per the standards with regard to safety;

(b) if so, the details thereof and the corrective steps taken thereon;
(c) whether Government has fixed any responsibility in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) to (d) Ministry of Road Transport
and Highways have informed that the Government has introduced several safety
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standards for new vehicles vide notification no. S.0. 1139 (E) dated 28.04.2015 and S.O.
2412 (E) dated 03.09.2015.

The Government has formulated various safety standards which are contained in
the Automotive Industry Standards (AIS) under the Central Motors Vehicles Rules,
1989 [CMVRY]. There is provision under rule 126 of Central Motor Vehicle Rules, 1989
that every manufacturer of motor vehicles other than trailers and semi-trailers requires
to submit the prototype of the vehicle to be manufactured by him for test by any of
the agencies specified therein for granting a certificate to the compliance of provisions
of Central Motor Vehicles Act, 1988 and Central Motor Vehicles Rules, 1989.

Rule 126A of CMVR, 1989 further mandates the recognized test agencies, to also
conduct test on vehicles drawn from the production line of the manufacturer to verify
whether these vehicles conform to the provisions of Rules under Section 110 of the
Motor Vehicle Act, 1988.

Enforcement of provisions of CMV Act and CMV Rules come under the purview
of the State Governments/Union Territories.

Strengthening of FAME India scheme

980. SHRI T. RATHINAVEL.: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether Government is considering to strengthen the FAME India scheme
further for the faster adoption of ecofriendiy automobile technologies;

(b) if so, the details thereof;

(c) whether vehicle length based classification would target reduction in
vehicular congestion and CO2 emission based classification would align with the

overall vision of green mobility and reduction in Green House gas emissions; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYOQ): (a) and (b) As per the Gazette
Notification of FAME India Scheme, the scheme shall be reviewed appropriately based
on the outcome and experience gained in the Phase | of this scheme, which was
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originally for a period of 1% years commencing from 1% April 2015. The phase | of the
scheme has, however, been extended till 30" September 2018.The FAME-II Scheme has,
so far, not been finalized.

(c) and (d) The Department of Heavy Industry, Ministry of Heavy Industries and
Public Enterprises has not undertaken any study to assess the impact of vehicle length
based classification and CO2 based classification on vehicular congestion and Green
House gas emissions respectively.

Manpower need assessment of Ministry

981. DR. VINAY P. SAHASRABUDDHE: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(@ whether the Ministry with all its Departments and also public sector
organisations under it, has conducted any manpower need assessment for its own
functioning and administration and if so, the details thereof and if not, the reasons
therefor; and

(b) whether, before recruiting new personnel for various positions under the
Ministry and allied organisations, option for re-skilling and re-deploying existing human
resources that may be underutilised, is explored as a matter of practice?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) So far as the Departments
under the Ministry of Heavy Industries and Public Enterprises are concerned, no such
manpower need assessment has been conducted as full authorization of the staff
requirements of this Ministry are unmet and therefore, the concerned Government
agencies such as D/o Personnel and Training (DoPT) etc., are requested time to time
to fulfill the requirements of officers and staff of this Ministry. These officers and staff
have to undergo a number of trainings throughout their service as per the norms of
Government of India.

However, so far as the Central Public Sector Enterprises (CPSEs) under the
Department of Heavy Industry (DHI) are concerned, they have reported that manpower
need assessment has been conducted by them internally or by outside professional
agencies taking into account their various processes/functions and business areas.
These CPSEs give emphasis on re-skilling and providing to learn enhance skills of
existing manpower, before recruiting new personnel for various positions.
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Need for Centres of Excellence

982. SHRI KANAKAMEDALA RAVINDRA KUMAR:
SHRI SAMBHAIJI CHHATRAPATI:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(@ whether Government has undertaken any review including appreciation by
foreign agency regarding four Centres of Excellence on advanced manufacturing that
have been set up in the country;

(b) if so, the details thereof;

(c) whether Government has felt any need to set up more such centres in the
country, particularly in Andhra Pradesh;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) Regular review of the
projects approved under the Scheme for "Enhancement' of Competitiveness in the.
Indian Capital Goods Sector", including the projects approved under the "Centre of
Excellence” Component of the Scheme, is done by the Project Review and Monitoring
Committee (PRMC) set up lor the respective projects. The Apex Committee set up under
the Scheme also reviews and monitors the progress of the projects.

(c) to (b) The proposals received under the Scheme arc processed as per the
Scheme Guidelines and approved by the Apex Committees set up under the Scheme.

Latest technology for automobile industry

983. SHRI T. RATHINAVEL.: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether it is a fact that as the Indian automobile remanufacturing market
becomes more competitive, the need for innovative technology is assuming greater

importance;

(b) whether Indian auto makers need latest technology;
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(c) whether Government is considering to help the auto industry to attain the
latesl technology and equipment to make India a truly global auto maker; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) India is the 5th largest car
manufacturer, 7th largest commercial vehicle manufacturer and largest manufacturer of
two wheelers in the world. Indian auto industry has embraced global automotive
technologies in vehicle as well as auto component industry and consequently, uses
latest manufacturing processes which are more people oriented as compared to a high
degree of automation which is prevalent elsewhere in the world.

(b) Yes Sir, in view of the rapidly changing product technologies in the
automotive industry and depleting fossil fuel resources, its high import cost, related
issues environmental degradation and climate change, switching over from conventional
IC engine based vehicles to new drivetrain technologies like electric, hybrid, fuel cells
is need of the hour. Thus industry would need to develop technologies like Lithium
lon Batteries, electric motors for automotive applications and battery management
systems.

(c) and (d) Yes Sir, Government has rolled out National Mission on Electric
Mobility, 2013 with the objective of developing electric mobility in Mission Mode. As
a follow up FAME Scheme was launched in 2015 for providing incentives to promote
demand creation, establishment of EV ecosystem and infrastructure, development of
technology through R&D. Second phase of this Scheme (FAME 2), envisages to give
a boost to EV industry with several interventions on the demand and supply side
including R&D efforts.

Apart from this, the Department of Heavy Industry supports technological
interventions for the automobile industry from time to time through grants given for
product and testing infrastructure development through the Development Council for
Automobile and Allied Industries (DCAAI) funds to Automotive Research Association
of India (ARAI), Pune, Academic Institutions etc.

Revised guidelines for closure of CPSEs

984. SHRIMATI VIJILA SATHYANANTH:
DR. BANDA PRAKASH:
Will the Minister of HEAVY INDUSTRIES PUBLIC ENTERPRISES be pleased to

state:

(@ whether Government has revised guidelines on time-bound closure of sick
and loss making Central Public Sector Enterprises and disposal of their movable and



126  Written Answers to [RAJYA SABHA] Unstarred Questions

immovable assets to reduce delays in implementation of closure plans for loss making
PSUs, if so, the details thereof;

(b) whether the surplus land obtained from the closure of such firms would be
prioritized to provide affordable housing and if so, the details thereof;

()  whether Government has laid down a uniform policy to give workers VRS
in this regard,;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) Department of Public Enterprises
(DPE) has revised the guidelines on time bound closure of sick / loss making Central
Public Sector Enterprises (CPSEs) and disposal of their assets and issued the same vide
OM dated 14.6.2018. The revised guidelines replace the earlier guidelines issued on
7.9.2016 on the same subject.

The revised guidelines prescribe a matrix of timelines for step by step process to
be completed in respect of a CPSE under closure and about disposal of its assets. As
per the revised guidelines, the entire process of closure of a CPSE and disposal of the
assets is to be completed within a period of 13 months from the zero date i.e. date of
issue of minutes conveying the approval for closure of sick/loss making CPSE by the
Government.

(b) In the guidelines, priority has been provided for use of land of CPSEs under
closure for affordable housing. The land identified for affordable housing shall undergo
the process of disposal as per the guidelines of Ministry of Housing and Urban Affairs
in this regard.

(c) to (e) The guidelines on time bound closure of sick/ loss making CPSEs
uniformly provide for payment of VRS/VSS at 2007 notional pay scale to employees of
CPSEs under closure irrespective of the existing pay scales of the company.

Losses incurred by sick PSUs

985. SHRI KAPIL SIBAL.: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(@ the details of sick PSUs with the losses incurred by them on monthly basis
since 2014 till date;
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(b)  whether there has been increase in the number of sick PSUs since 2014 and
if so, the details thereof along with the sick PSUs; and

(c) whether it is a fact that Government is giving these sick PSUs to private
sector and if so, the details regarding such changes in management since 2014 till date
with the details of the new management?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) As per information available
in Public Enterprises Survey 2013-14, 2014-15 and 2015-16, the details of sick Central
Public Sector Enterprises (CPSESs) registered with Board for Industrial and Financial
Reconstruction (BIFR) is given below:

Years Total Number of sick CPSEs Number of operative sick
registered with BIFR CPSEs registered with
BIFR
2013-14 63 44
2014-15 63 3
2015-16 65 KY)

The detail of profit/loss for the last 3 years of these operative sick CPSEs is given
in the Statement (See below).

(C) The Department of Public Enterprises has issued guidelines on 29.10.2015
for "Streamlining the mechanism for revival and restructuring of sick/incipient sick and
weak CPSEs: General Principles and mechanism of restructuring™ after the winding up
of BRPSE on 7.10.2015. It is the responsibility of the concerned Administrative Ministries/
Departments to monitor the performance of CPSEs and to identify the sick CPSEs and
take timely redressal measures. All matters relating to sick/loss making CPSEs including
sale/transfer management to private sector etc. are dealt by the concerned administrative
Ministries/Departments.

Statement

Reconstruction (BIFR) with their profit/loss during the last 3 years.

( in lakh)
SI. No. Name of sick operative CPSES Profit/Loss
2013-14
1 Andrew Yule & Company Ltd. 2229

2. Bengal Chemicals & Pharmaceuticals Ltd. -3655
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Sl. No. Name of sick operative CPSEs Profit/Loss
3 Bharat Coking Coal Ltd. 171435
4. Bharat Heavy Plate & Vessels Ltd. 3504
5. Bharat Immunologicals & Biologicals Corp. Ltd. 502
6. Bharat Pumps & Compressors Ltd. 524
7. Bharat Wagon & Engg. Co. Ltd. -667
8. Biecco Lawrie Ltd. -1439
9. Birds Jute & Exports Ltd. -265
10.  Braithwaite & Co. Ltd. 1043
11.  British India Corporation Ltd. -9261
12, Burn Standard Company Ltd. -828
13.  Cement Corpn. of India Ltd. 1620
14.  Central Coalfields Ltd. 167176
15.  Eastern Coalfields Ltd. 87223
16.  Fertilizer Corpn. of India Ltd. 6
17.  Heavy Engineering Corpn. Ltd. 29931
18.  Hindustan Antibiotics Ltd. -8423
19.  Hindustan Cables Ltd. -78188
20.  Hindustan Fertilizer Corpn. Ltd. -38050
21.  Hindustan Fluorocarbons Limited -2482
22.  Hindustan Insecticides Ltd. 185
23.  Hindustan Organic Chemicals Ltd. -17685
24.  Hindustan Photo Films Manufacturing Co. Ltd. -182042
25.  Hindustan Salts Ltd. n
26.  Hindustan Vegetable Oils Corpn. Ltd. -2510
27.  HMT Bearings Ltd. -1598
28. HMT Machine Tools Ltd. -5266
29. ITI Ltd. -34426
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SI. No. Name of sick operative CPSES Profit/Loss
30. Indian Drugs & Pharmaceuticals Ltd. -17463
31 Instrumentation Ltd. -6861
32.  Madras Fertilizers Ltd. 10004
33.  Nagaland Pulp & Paper Company Ltd. -1473
34.  National Jute Manufactures Corporation Ltd. -655
35, Nepa Ltd. 30886
36.  North Eastern Regional Agri. Marketing Corp.Ltd. -444
37.  Orissa Drugs & Chemicals Ltd. 49
38.  Projects & Development India Ltd. 132
39. Richardson & Cruddas(1972) Ltd. -383
40.  Scooters India Ltd. 1360
41, Triveni Structural Ltd. -7587
42.  Tungabhadra Steel Products Ltd. -3191
43.  Tyre Corporation of India Ltd. -1636
44.  Vignyan Industries Ltd. 97
2014-15

1 Andrew Yule & Company Ltd. 1296
2. Bengal Chemicals & Pharmaceuticals Ltd. -1732
3 Bharat Coking Coal Ltd. 76314
4. Bharat Immunologicals & Biologicals Corp. Ltd. 155
5. Bharat Pumps & Compressors Ltd. -5482
6. Bharat Wagon & Engg. Co. Ltd. -1568
7. Birds Jute & Exports Ltd. -585
8. British India Corporation Ltd. -9494
9. Burn Standard Company Ltd. -2466
10.  Cement Corpn. Of India Ltd. 4008
11.  Central Coalfields Ltd. 177061
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Sl. No. Name of sick operative CPSEs Profit/Loss
12.  Eastern Coalfields Ltd. 113940
13.  Fertilizer Corpn. of India Ltd. 19098
14.  Heavy Engineering Corpn. Ltd. -24169
15.  Hindustan Antibiotics Ltd. -8963
16.  Hindustan Cables Ltd. -93299
17.  Hindustan Fertilizer Corpn. Ltd. -38075
18.  Hindustan Fluorocarbons Limited =377
19.  Hindustan Insecticides Ltd. 160
20.  Hindustan Organic Chemicals Ltd. -21549
21.  Hindustan Photo Films Manufacturing Co. Ltd. -216436
22.  Hindustan Salts Ltd. -495
23.  HMT Bearings Ltd. 1777
24.  HMT Machine Tools Ltd. -13494
25.  ITI Ltd. -29712
26.  Indian Drugs & Pharmaceuticals Ltd. -16721
27.  Instrumentation Ltd. -14154
28.  Madras Fertilizers Ltd. -13469
29. Nagaland Pulp & Paper Company Ltd. -1538
30. National Jute Manufactures Corporation Ltd. -49
31 Nepa Ltd. -4871
32, North Eastern Regional Agri. Marketing Corp. Ltd. -589
33.  Orissa Drugs & Chemicals Ltd. 135
34.  Projects & Development India Ltd. -586
35.  Richardson & Cruddas (1972) Ltd. -365
36.  Scooters India Ltd. 1109
37.  Tungabhadra Steel Products Ltd. -2887
38.  Vignyan Industries Ltd. 22
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SI. No. Name of sick operative CPSES Profit/Loss
2015-16
1 Andrew Yule & Company Ltd. 835
2. Bengal Chemicals & Pharmaceuticals Ltd. 913
3 Bharat Coking Coal Ltd. 76820
4, Bharat Immunologicals & Biologicals Corp. Ltd. -621
5. Bharat Pumps & Compressors Ltd. -7506,
6. Bharat Wagon & Engg. Co. Ltd. -1526
7. Birds Jute & Exports Ltd. -464
Braithwaite & Co. Ltd. 64
9. British India Corporation Ltd. 9724
10.  Burn Standard Company Ltd. -2837
11.  Cement Corpn. of India Ltd. 5351
12, Central Coalfields Ltd. 191470
13.  Eastern Coalfields Ltd. 86802
14.  Fertilizer Corpn. of India Ltd. 865
15.  Fertilizers & Chemicals (Travancore) Ltd. -45219
16.  Heavy Engineering Corpn. Ltd. -14477
17.  Hindustan Antibiotics Ltd. -7718
18.  Hindustan Cables Ltd. -99412
19.  Hindustan Fertilizer Corpn. Ltd. 934014
20.  Hindustan Fluorocarbons Limited -1111
21.  Hindustan Insecticides Ltd. 183
22.  Hindustan Organic Chemicals Ltd. -17391
23.  Hindustan Photo Films Manufacturing Co. Ltd. -252791
24.  Hindustan Salts Ltd. -113
25.  HMT Bearings Ltd. 1777
26. ITI Ltd. 25119
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Sl. No. Name of sick operative CPSEs Profit/Loss
27.  Indian Drugs & Pharmaceuticals Ltd. -16608
28.  Instrumentation Ltd. -17050
29.  Madras Fertilizers Ltd. -18954
30. Nagaland Pulp & Paper Company Ltd. -1739
3L National Jute Manufactures Corporation Ltd. 731
32.  Nepa Ltd. -7012
33, North Eastern Regional Agri. Marketing Corp. Ltd. -589
34.  Orissa Drugs & Chemicals Ltd. 146
35.  Projects & Development India Ltd. -892
36. Richardson & Cruddas(1972) Ltd. -1006
37.  Scooters India Ltd. 548
38.  Tungabhadra Steel Products Ltd. -2887
39.  Vignyan Industries Ltd. 45

New National Auto Policy

986. SHRI N. GOKULAKRISHNAN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether a new National Auto Policy would be introduced very soon by
Government;

(b) if so, the details thereof;

(c) whether the new policy would give special emphasis to emission linked
taxation on automobiles and a technology agnostic green mobility roadmap;

(d) whether the discussions have been held with various stakeholders to frame
the policy; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) to (€) A draft National Automotive
Policy has been prepared by DHI and placed on the website of DHI (www.dhi.nic.in).
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The draft policy is holistic in nature and addresses the interests of the Automotive
Industry in meeting the objectives of the Auto Mission Plan 2016-26. Any policy is
normally finalised after due stakeholder consultations.

Proposals from Maharashtra for urban development

987. SHRI AMAR SHANKAR SABLE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the details of proposals sent by Maharashtra for urban development to the
Central Government during the last three years; and

(b) whether Government has approved those proposals and if so, the details
and status thereof, project-wise and city-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Urban Developments is a State
subject. The Ministry of Housing and Urban Affairs facilitates and handholds States/
Union Territories(UTs) including Maharashtra in this endeavour through its Missions-
Swachh Bharat Mission(SBM), Atal Mission for Rejuvenation and Urban
Transformation(AMRUT), Smart Cities Mission(SCM), Pradhan Mantri Awas
Yojana(Urban)(PMAY-U), Deendayal Antyodaya Yojana-National Urban Livelihoods
Mission(DAY-NULM) and through Metro Rail Projects to develop urban infrastructure
for improving the quality of life in cities and towns covered under these Missions.
Under the Missions the Central Government approves the State Plans and provides the
Central Assistance to the States. The projects are designed, approved and executed by
the States/UTs and the Cities. The details of proposals received from Government of
Maharashtra during the last three years and its status is given in the Statement.

Statement

The details of proposals received from Government of Maharashtra during the
last three years and its status

0] Under AMRUT the Ministry has approved State Annual Action Plans (SAAPS)
worth ¥ 7759.32 crore (including ¥ 3534.08 crore as Central Assistance (CA)) for
the entire Mission period in three rounds.

(i)  Based on the all India City Challenge under Smart Cities Mission, eight cities
(Pimpri- Chinchwad, Nashik, Thane, Solapur, Nagpur, Kalyan-Dombivali,
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(i)

(iv)

V)
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Aurangabad and Pune) were selected to develop as Smart Cities in different
Rounds. CA amounting to ¥ 1434 crore was released.

All proposals of Swachh Bharat Mission - Urban (SBM-U) are approved by the
State High Powered Committee (SHPC) and submitted to Government of India
for the State as a whole for release of funds. Against the proposals received from
the State, under the Mission, an amount of ¥ 564.22 crore was released.

Under PMAY-U 4,52,889 houses have been sanctioned. CA amounting to ¥ 5779
crore has been sanctioned of which ¥ 584 crore has been released.

Metro Projects

Metro Project proposal sent to Department of Economic Affairs (DEA), Ministry
of Finance for Multilateral/Bilateral funding:—

a  Metro Line 2A (Dahisar East - D N Nagar)

Estimated Cost: ¥ 6410 Cr. Length: 18.6 km City: Mumbai

b. Metro Line 2B (D N Nagar - Mandale)

Estimated Cost: ¥ 10986 Cr. Length: 23.6 km City: Mumbai

C. Metro Line 4 (Wadala-Ghatkopar-Mulund-Thane-Kasarvadavli)
Estimated Cost: ¥ 14549 Cr. Length: 32.3 km City: Mumbai

d Metro Line 7 (Dahisar East - Andheri East)

Estimated Cost: ¥ 6208 Cr. Length: 16.5 km City: Mumbai

e. Metro Line 5 (Thane-Kalyan)

Estimated Cost: ¥ 8417 Cr. Length: 9.5 km City: Mumbai

f.  Metro Line 6 (Swami Samarthnagar- Vikroli)

Estimated Cost: ¥ 6672 Cr. Length: 14.5 km City: Mumbai

g. Metro Line 9/7A (Andheri E- Mira Bhayander)

Estimated Cost: ¥ 6518 Cr.(approx.) Length: 13.5 km City: Mumbai

Mumbai Metropolitan Region Development Authority (MMRDA) has informed
that proposals for metro line 2A, 2B, 4 & 7 have been posed for multilateral/
bilateral funding.
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2. Proposal for notification of metro lines 2A, 2B, 4 & 7 under Central Metro Acts
as received from the State Govt., have been processed and notifications in this

regards have been issued.

3. The Proposal for Central grant assistance to the tune of 10% of the total project
cost (total project cost ¥ 34016.00 cr.) of metro lines 2A, 2B, 4,5, 6 & 7 excluding
cost of R&R, Land and State taxes was received. This Ministry has sought certain
clarifications from MMRDA in this regard. The comments of MMRDA are

awaited.

4, Pune Metro Line-3 (Hinjewadi to Shivajinagar) on Public Private Partnership
(PPP)mode
Estimated Cost: ¥ 6124 Cr.
Length: 23.33 Km
In-principle approval for taking up the project in PPP mode under "Viability Gap

Funding" has been granted.

5. Development of Multi Modal Corridor (MMC) from Navghar to Balavali
Estimated Cost: ¥ 22,300 Cr.
Length: 100.0 Km.

MMRDA is seeking the external assistance from the World Bank to the tune of
T 14,300 crores for this project. This Ministry has recommended the proposal

to the DEA for the aforesaid project.

6. Pune Metro Rail Project - approved by Gol in January, 2017.

Total Cost - ¥ 11,420 Crore

Total length - 31.25 Km. (Corridor 1: PCMC to Swargate - 16.589 Km.
Corridor 2: Vanaz to Ramawadi - 14.665 km).

Implementing Agency: Maharashtra Metro Rail Corporation Ltd.

Current Status as on 30.06.2018: Physical progress - 21.00%, Financial
progress - 14.80%

Expected date of completion - September, 2021

Funds released from Government of India(GOl) till date: ¥ 720 Crore
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7. Mumbai Trans Harbour Link (MTHL): Govt. of India has approved the proposal
to allow MMRDA to borrow directly from Japan International Cooperation Agency,
official development assistance for this project.

Implementing Agency: Mumbai Metropolitan Region Development Authority
(MMRDA) on EPC Design-Build

Total Cost: ¥ 17,843 crore

Total length: 22.5 Km.

Current Status: Construction is in progress. Preliminary work started

Expected date of completion: September, 2022

8. Intelligent Transportation System (ITS) Master Plan in Mumbai Metropolitan
Region - The proposal for technical assistance from JICA was received in this
Ministry in August, 2017 for approval. The said proposal was deficient of few
documents and hence was returned to State Govt. vide this Ministry's letter
dated 30.08.2017.

Shortage of General Pool Residential Accommodation

988. SHRI B.K. HARIPRASAD: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether the shortage of General Pool Residential Accommodation
(GPRAS) has grown in the country during the last three years and the current year
and if so, the details thereof, city and State/UT-wise along with the reasons therefor;

and

(b) the number of flats constructed for Central Government employees along
with the funds spent on such construction during the said period, location, State/UT

and flat type-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No, Sir.

(b) The details of GPRA constructed for Central Government employees and the
funds spent on such constructions during the last three years are given in the

Statement.
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Statement

Details of General Pool Residential Accommodation Constructed by CPWD

Sl Name of Nos. of type of quarters constructed during Total fund
No. Location/ last three years and the current year spent on
State/UT constructions

Type- Type- Type- Type- Type- Type- of quarter

| Il ] N \% M in Crores
(approx.)
1 Delhi
(i) Deen Dayal
Upadhyay Marg - - - - 140 104 168.00
(i) DIZArea - - - 0 - - 15.00
(i) Dev Nagar - - 384 - - - 116.82
2. Agartala - 24 24 2 - 1 22.36
(Tripura)
3. Silchar (Assam) - 14 14 8 3 - 14.90

Apart from above mentioned projects, NBCC has a project underway in Kidwai
Nager East, Delhi which involves construction of 4608 dwelling units at a cost of ¥ 5298
Crores, including maintenance of the complex for 30 years, out of which, NBCC has
constructed and handed over 210 Type-1l and 153 Type-1ll General Pool Residential
Accommaodation (GPRA) units till 23.07.2018. The cost of the project is to be met
through long term lease of commercial/office space to Government Bodies and there is
no requirement of budgetary provision from the Government Exchequer.

Status of projects under HRIDAY Scheme

989. SHRI SANJAY SINGH: Will the Minister of HOUSING ANDURBAN AFFAIRS
be please to state:

(@ whether it is a fact that only 52 per cent of the amount has been released
to the State Governments by the Central Government for different projects under
HRIDAY Scheme;
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(b) if so, the details of projects undertaken by the State Governments since
2015, year-wise and State-wise;

(c) the details of status of the projects undertaken by the States until 30 June,
2018; and

(d) the total amount utilized on each project, project-wise, State-wise and year-
wise since 2015?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No, Sir. HRIDAY, being a central sector
scheme, funds are directly released to the cities. Out of the total sanctioned funds of
T 421 crore, an amount of ¥ 276.39 crore (66%) has been released so far.

(b) to (d) The details are given in the Statement.
Statement

Details of projects undertaken by various State Governments and funds released
to them and progress status

Sl Name of the Sanction  Total ~Amount Progress uc
No. Project Date  cost of released  Status Received
the so far  (till30th  so far
Project (in June,  (in crore)
(in crore)  crore) 2018)
1 2 3 4 5 6 7
Ajmer (Rajasthan)
1. Development of Heritage = 5.01.2016  5.72 440 5% 244
Walk connecting Akbari Progress
Quila and Soni ji ki
Nasiya
2. Development of Jaipur 4072016 354 282 60% 092
Road Precinct Progress
3. Development of Pushkar 4072016 6.16 492 70% 2.73
HeritageWalk Progress
4. Development of Subhash  4.07.2016 830 6.58 75% 7.37
Udyan Progress
5. Annasagar Lakefront 19.10.2016  11.69 9.34 70% 434
Up-gradation Progress

ToTAL 3541 28.06 17.80
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1 2 3 4 5 6 7

Amaravati (AndhraPradesh)
1 Up-gradation of Approach 28.10.2015 10.01 8.96 100% 8.92

roads to Heritage Sites in Completed
Amaravati

2. Development of Heritage  28.10.2015 232 207 98%
Walk in Amaravati Progress

3. Development of Heritage  31.03.2016 641 128 Project replaced

Park at Amravati with Development
of Amaravati
Pond
ToTAL 18.74 1231 892

Kancheepuram (Tamil Nadu)

1. Development and 17.02.2016  9.89 7.08 60% 464
Infrastructure Up-gradation Progress
around Ekambareswarar
Temple

2. Development and 17.02.2016  7.63 6.08 58% 281
Infrastructure Up- Progress

gradation around
Varadharaja Perumal

Temple Zone
3. DPR for Development and 10.10.2017 246 0.98 15% 0.40
Infrastructure Works Progress

Around Kamatchi
Amman Temple

ToTaL 19.98 14.14 7.85

Amritsar (Punjab)

1.(a) Landscape Improvements 07122015 1.87 0.37 Implementing  0.82

and Historic Edge agency being

Delineation of the finalized by

Rambagh Garden ASI and
contract is

being awarded
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1 2 3 4 5 6 7

(b) Additional payment to 09.11.2016 0.63 012
AMC for Rejuvenation
of Rambagh Garden at

Amritsar
2. Provision of surface 07122015 112 0.22 Project
parking in Rambagh cancelled
Garden
3. Restoration & Adaptive 07.12.2015 108 2.66 95%
Reuse of Rambagh Gate Progress
4. Comprehensive road 10.10.2016 3199 31.98 75% 2530
development and up- Progress

gradation of 21 major
roads leading to Golden
Temple at Amritsar

5. Development of Public 10.10.2016  0.99 0.39 Project -

Plaza along the southern cancelled
edge of Rambagh Garden
at Amritsar
6. Reorganizing Connectivity 10.10.2016 4.99 3.79 95% 180
and Linkages through Progress

Streetscape and Landscape
improvement at Gol Bagh

at Amritsar
7. Comprehensive 10.10.2016  4.99 3.89 90% 190
Improvement of a Progress

mobility corridor along
the outer and inner
circular road at Amritsar

8. Reuvitalization and 10.10.2016  4.99 3.89 95% 1.90
Infrastructure Progress
Development at 40 Khoo,
or 40 Wells and Colonial
Period Power House
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1 2 3 4 5 6 7
9. Development of an 10.10.2016  0.99 0.78 50% 0.40
Environmental Park at Progress
the UBDC Canal at
Amritsar
10. Structural retrofitting and  10.10.2016  1.99 158 60% 0.79
up-gradation of the Progress
historic fabric of the
colonial period building
of the current Deputy
Commissioner of Amritsar's
Office at Amritsar
11. Up-gradation of the 10.10.2016 050 0.40 98% 0.20
Maharaja Ranjit Singh Progress
Panorama at Amritsar
12. Interpretative Signage in 14102016 5.34 213 -
the City with Sensors
ToTAL 61.47 52.20 KCHN
Badami(Karnataka)
1. Development of Sullage 23062016 051 0.37 65% 0.07
Treatment Plant in Progress
Takkote Village
2. Zero Waste Management 29.06.2016 2.30 184 80% 0.46
for Badami Town Progress
3. Improvement of Historic,  29.06.2016  2.09 041 Contract to -
Vernacular Building Facade be awarded
and Streetscape at Badami after ASI
recommendation
4. Integrated Development 29.06.2016  13.76 2.75 15% -
and Improvement of Progress
Arterial Road,
Transportation
Infrastructure, Parking
and Road Signage at
Badami
ToTAL 18.66 537 0.53
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1 2 3 4 5 6 7

Dwarka (Guiarat)

1. Vegetable market square 4072016 371 249 55% 0.27
Progress

2. Sidheshwar Mahadev 4072016 323 253 60% 0.90
Precinct Progress

3. Darshan Path - Teen Batti 4.07.2016 197 140 55% 110
Progress

4. Development of heritage  14.102016 2.74 213 70% 0.90
zone 01 Dwarkadhish Progress

temple square

5. Development of heritage  14.10.2016 7.24 448 60% 1.60
zone 04 Main Processional Progress
Street (Darshan Path) from
ISKON Gate to Dwarkadhish
temple

6. Development of Bet 24.08.2017 1348 539 5% Progress -
Dwaraka Darshan Circuit

TotaL 32.37 1842 477

Warangal (Telangana)

1. Bhadrakali Lake Foreshore 14.10.2015 14.94 1111 58% 202
Development at Warangal Progress

2. Development work at 1000 28.03.2016 0.94 0.18 30% 0.14
pillar temple area Progress

3. Development work at 28.03.2016 178 0.35 100% 0.36
Kazipeth Dargah Completed

4. Rejuvenation of pond at  28.03.2016 203 162 70% 041
Padmakshi Temple and Progress

Development of Jain Sites
of Hanamkonda Hill

5 Revival and Development 14.10.2016 15.29 6.11 5% -
of Fort Warangal Progress

ToTAL 34.98 19.37 293
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1 2 3 4 5 6 7
Gaya (Bihar)

1. Development of Ghats 31.032016 5.86 468 45% 207
and Sarovars at Gaya: Progress
Brahmsat and Baitarani
Sarovar

2. Development of Ghat and 29.12.2016 8.78 351 8% 0.85
Vishnupad temple complex Progress
(Zone-1) at Gaya

3. Development of Akshay  29.12.2016 161 128 70% 0.64
Vat Complex Progress

4. Development of Connecting 29.122016 1842 736 2% Progress -
pathway- Dungeshwari hill
to Mahabodhi temple
(Zone-6) at Bodh Gaya
ToTAL 34.67 16.83 3.56

Mathura (Uttar Pradesh)

1. Redevelopment and 08.03.2016 1056 7.68 68% 227
Revitalization of Progress
Vrindavan Parikrama
Marg

2. Krishna Janmabhoomi 20122016  13.02 5.20 30% 421
Precinct Progress

3. Revitalization of the 290122016  6.15 246 5% -
Historic Chatta Bazaar Progress
at Mathura

4. Rejuvenation of the 290122016  3.62 145 5% -
Historic Vishram Ghat Progress
at Mathura
ToTAL 3335 16.79 10.39
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2 3 4 5 6 7
Puri (Odisha)
Development of Landscape 31.03.2016 3.66 3.65 90% 2.72
Garden by using treated Progress
water from waste water
treatment plant at Banki
Muhana at Puri
Landscape development of 10.10.2016 8.80 352 20%
Shri Jagannatha Ballabh Progress
Matha Garden at Puri
Landscape development 10.10.2016  1.99 154 50% 0.35
etc. along the River Front Progress
Athamala at Puri
Improvement and facades 10.10.2016 1.84 0.73 40%
up-gradation of Bada Progress
Odiya Matha and Ganga
Mata Matha at Puri
Revival of Pokharis, Ponds 10.10.2016 1.14 0.79 60% 034
located in 7 Jagaghara at Progress
Puri
Retrofitting of building 10.10.2016  2.97 119 50%
facades along the Progress
Parikrama Marg (periphery)
of Shri Jagannatha Temple
at Puri
ToTAL 2040 1142 341
Velankanni (Tamil Nadu)
Development of support 21122015 0.97 0.77 100% 0.07
infrastructure at Completed
Velankjcanni
Heritage linked 29.12.2016  10.37 7.66 55% 352
infrastructure Progress
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2 3 4 5 6 7

DPR  for "Additional 16112017 866 346 20%

Heritage linked Progress

infrastructure development

of Three Delineated zones

(Town Core, Beach Civic &

Recreational zone, Transit

node)

ToTAL 20.00 11.89 359

Varanasi (Uttar Pradesh)

Construction of 10 01.06.2015 791 791 100% 6.28

approach Roads to Completed

various heritage sites

at Varanasi

Development of 18.04.2016  2.04 0.40 Project -

Dashashwamedh - Cancelled

GodowliaCulture

Quarter

Redevelopment of Town  18.04.2016 258 224 100% 167

Hall as Heritage Centre Completed

Development of 24 Roads 13.04.2016 29.89 2168 100% 376

leading to various heritage Completed

sites at Varanasi

Development of Heritage  29.06.2016  1.86 142 100% 0.30

precinct of Road Completed

Connecting Durgakund,

Kurushetra Pokhra and

Assi Ghat

Carrying out Heritage 23082016  0.07 0.07 100% -

Artistic Paint Work at Completed

Varanasi

Heritage Walk around 1410.2016 251 229 80% 143

Kabir Chaura and Piplani Progress
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1 2 3 4 5 6 7
8. Development of 81 heritage 14.10.2016  10.75 9.40 95% 6.88
sites of Varanasi Progress

9. Implementation of Heritage 15.05.2017 26.50 21.20 100% 21.80

Sensitive Infrastructure for Completed
LED Street Lighting at Old
Kashi Zone
10. Thematic Development 30.05.2017 6.00 240 25%
of 10 Roads leading to Progress
Various Heritage Sites
in Varanasi
11. Facade Lighting for 06.02.2018 1.03 0.82 100% 041
Historic monument Completed

of Town Hall and
Durga Mandir

ToTAL 9114 69.01 4253

Construction of dwelling units for urban poor

1990. DR. SATYANARAYAN JATIYA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state the latest details of number of dwelling units constructed
and the facilities like drinking water, roads and healthcare provided for urban poor
along with the expenditure incurred thereon, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): In pursuance of the Government's vision of
"Housing for All by 2022", the Ministry of Housing and Urban Affairs is implementing
the Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] and providing assistance to
States/Union Territories (UTs) in addressing the housing requirements along with the
basic civic infrastructure like water, sanitation, sewerage, road, electricity etc. of the
slum dwellers and other urban poor.

Under the PMAY (U), total 10,371 projects involving Central Assistance of
¥ 78,017.11 crore have been approved for construction of total 51,10,821 houses across
the country. Central Assistance of ¥ 27,684.31 Crore has been released, 28,98,700
houses have been grounded for construction and 7,93,531 houses have been completed.
State-wise financial and physical progress of the PMAY (U) is given in the
Statement-1 (See below).

tOriginal notice of the question was received in Hindi.
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Further, the Ministry of Health and Family Welfare (MoH&FW) is implementing
a National Urban Health Mission (NUHM) as a sub-Mission under an overarching
National Health Mission (NHM) since May, 2013 for providing equitable and quality
primary health care services to urban population with focus on slum and vulnerable
sections of the Society. State-wise financial progress under NUHM is given in the
Statement-11.

Statement-1
States/UT-wise financial and physical progress since launch of PMAY(U)

(as on 16th July, 2018)

Sl. No. Name of the Project Financial Progress Physical Progress (Nos.)
State/UT Proposal (X in crore)
Considered Central Central Houses Houses Houses

Assistance Assistance Sanctioned grounded Completed
Approved Released for
construction

1 2 3 4 5 6 7 8
1. Andaman and 3 9.14 0.23 609

Nicobar Island

(Ut
2. Andhra Pradesh 335 11.177.96 3.479.15 7,42,832 6,03,347 53,523
3. Arunachal Pradesh 28 145.76 77.48 6,093 5,558 163
4. Assam 169 1,065.91 340.51 70,980 16,098 538
5. Bihar 253 2,307.63 848.44  1,45,052 78,641 17,837
6. Chandigarh (UT) - 1.77 1.77 84 5,044 5.044
7. Chhattisgarh 731 2,506.97 771.05 1,68,787 56,896 13,976
8. Dadra and Nagar 2 55.53 31.60 3,344 2.150 733

Haveli (UT)
9. Daman and Diu (UT) 6 12.31 5.45 757 532 189
10. Delhi (UT) - 81.80 81.80 3,689 36,189 19,589
11. Goa 10 4.28 3.38 216 156 156
12.  Guiarat 332 4.336.75 2,67341 2,73,086 2,01,805 1,11,335

13. Haryana 454 3,589.95 300.50 2,27,616 8,716 4,864
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1 2 3 4 5 6 7 8

14.  Himachal Pradesh 101 148.52 58.50 8,338 3,128 452

15.  Jammu and 91 230.03 7157 14,648 5,399 805
Kashmir

16.  Jharkhand 330  2,504.83 975.06  1,69,527 90,631 38,812

17. Karnataka 1,188 6,117.29  2,410.33 3,85,645 1,82,631 57,691

18. Kerala 348 1,367.42 409.02 88,706 48,893 11,630

19. Lakshadweep (UT) - - - - - -

20. Madhya Pradesh 709 7,494.87 3.491.74 488,782 3,87,690 1,19,901

21. Maharashtra 196 7.075.91 1,881.28 5,09,594 152,209 90,073
22.  Manipur 24 397.49 160.35 26,488 5,120 277
23.  Meghalaya 8 11.98 5.37 792 971 537
24.  Mizoram 32 455.65 79.02 29,850 2,017 653
25.  Nagaland 31 390.92 86.57 24,335 5,106 651
26. Odisha 254 1,443.26 488.73 90,527 58,228 11,065
27.  Puducherry (UT) 17 142.23 48.06 9,445 3,937 700
28.  Punjab 400 681.05 185.86 47,096 19,119 4,277
29. Rajasthan 266 2,379.63 579.61 1,49,123 71,683 30,518
30.  Sikkim 11 7.79 131 518 80 25
31. Tamil Nadu 2,035 7,499.29  2505.14 4,93,372 3,39,968 74,303
32. Telangana 246 2,932.05 1,277.25 193,271 149,534 13,807
33.  Tripura 44 1,216.65 478.32 78,894 63,596 10,443
34. Uttar Pradesh 1,358 6,676.14  2,051.00 4,30,668 1,77,499 32,300
35.  Uttarakhand 120 392.71 246.22 19,995 8,171 4,753
36. West Bengal 239 3,155.65 1,579.23 2,08,062 1,07,958 61911

GRAND ToTAL 10,371  78,017.11 27,684.31 51,10,821 28,98,700 7,93,531
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Statement-11

Details of Allocation, Release and Expenditure under NUHM for the
FY. 2013-14 to 2017-18

(X in crore)
SI. No. Name of State Total (2013-14 to 2017-18)
Central Allocation Central Release Exp.

1 2 3 4 5

1 Andaman and Nicobar 190 047 0.86

Islands

2. Andhra Pradesh 364.43 251.76 22899
3 Arunachal Pradesh 9.38 5.45 6.07
4 Assam 180,53 68.23 52.06
5. Bihar 119.15 46.98 25,56
6 Chandigarh 2107 15.63 1847
7. Chhattisgarh 111.20 8113 10352
8. Dadra and Nagar Haveli 2.60 1.88 137
9. Daman and Diu 157 0.29 0.11
10.  Delhi 300.69 226.58 19147
11. Goa 6.74 267 381
12.  Gujarat 395.39 339.50 355.61
13.  Haryana 180.81 156.88H 12181
14.  Himachal Pradesh 490 3.39 290
15, Jammu and Kashmir 44.65 34.76 3581
16.  Jharkhand 72.32 36.24 17.96
17.  Karnataka 347.68 209.58 23750
18. Kerala 127.73 95.12 12131
19.  Lakshadweep 0.30 - -
20. Madhya Pradesh 311.64 166.05 112,60

21.  Mabharashtra 896.42 490,57 262.39
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1 2 3 4 5

22. Manipur 18.40 6.21 311

23.  Meghalaya 34.34 22.18 13.82

24.  Mizoram 28.78 1831 1241

25.  Nagaland 2592 1391 8.92

26. Odisha 13347 124.74 186.10

27.  Puducherry 1529 7.65 8.92

28.  Punjab 148.83 117.96 149.58

29. Rajasthan 199.11 162.31 257.76

30.  Sikkim 748 301 202

3L Tamil Nadu 450.87 364.24 584.81

32.  Tripura 39.33 12.42 424

33.  Uttar Pradesh 599.67 378.35 503.85

34.  Uttarakhand 4117 25.60 28.25

35 West Bengal 492.40 282.29 310.29

36. Telangana 176.32 12111 133.03

ToTAL 5,912.48 3,893.44 4,107.25
OTHERS
ToTAL 656.74 91.02 -

Note:

1. Funds could not be released to the UTs of Andaman and Nicobar; Chandigarh, Delhi, Dadra
and Nagar Haweli and Daman and Diu in FY 2013-14 due to non-submission of PIP from the
UTs.

2. Funds could not be released to the UT of Daman and Diu in FY 2014-15 due to non-submission
of PIP from the UT.

3. In FY 2015-16 due to high unspent balance funds could not be released to Andaman and
Nicobar Islands, UT of Daman and Diu. Goa, Karnataka, Arunachal Pradesh, Assam, Sikkim,
Meghalaya, Maharashtra and Manipur.

4. In FY. 2016-17 due to high unspent balance funds could not be released to Andaman and

Nicobar Islands, West Bengal, Jammu and Kashmir, Bihar and Jharkhand and in FY 2017-18
due to High unspent balance funds could not be released to Rajasthan, Bihar, Telangana,
Madhya Pradesh and Jharkhand.
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Utilisation of funds for AMRUT scheme

991. SHRI DEREK O' BRIEN: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the details of allocations and actual utilisation of funds under AMRUT

scheme since its inception, year-wise;

(b) whether the percentage of completion of projects is proportionate to the
proposed investments under AMRUT; and

(c) whether Government has identified solutions for improving the pace of
implementation in order to achieve the targets in a timely manner and if so, the details
thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Under Atal Mission for Rejuvenation and
Urban Transformation (AMRUT), funds are not allocated/released year-wise. The
Ministry of Housing and Urban Affairs has approved all State Annual Action Plans
(SAAPs) for all States/Union Territories (UTs) for ¥ 77,640 crore, including Central
Assistance of T 35,990 crore. Under the Mission, the Central Assistance (CA) is
released in three instalments of 20:40:40. First instalment is released immediately on
approval of SAAP. Second and third instalments are released after submission of
Utilization Certificates (UCs) for 75% or more of CA released and corresponding State
share along with report of Independent Review and Monitoring Agency (IRMA).

The first instalment of CA works out to ¥ 7,198 crore and Ministry has released
¥ 7,138 crore (99.17%) towards this against which UCs amounting to ¥ 3,912 crore has
been received so far. Second instalment has also been released to the States who have
submitted their claims, complete in all respects.

(b) Out of total SAAP of ¥ 77,640 crore, Detailed Project Reports (DPRs) have
been approved for projects worth 371,638 crore (92.27% of SAAP) of which projects
for 46,224 crore are at various stages of implementation including completed projects.
Further, for projects costing ¥13,538 crore tenders have been issued and for projects
costing ¥11,876 crore, DPRs have been approved and tenders are being invited.

() Yes, Sir. For improving the pace of implementation, States/UTs have been
empowered to select, appraise and implement individual projects under AMRUT. Further,
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the Ministry has granted fast-track approvals to the SAAPs and is regularly monitoring
the progress in implementation of the Mission through review meetings, field visits
along with external monitoring through an Independent Review and Monitoring Agency
(IRMA). Progress of the Mission is also monitored by the Apex Committee constituted
under the Mission. Ministry of Housing and Urban Affairs is also providing hand-
holding support to the States/UTs whenever required in order to achieve the targets
in a timely manner.

Construction of affordable housing

992. SHRI K. R. ARJUNAN: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that the target for sanctioning of construction of affordable
housing under the Housing for All scheme would be achieved by mid 2019 against the
proposed deadline of 2022;

(b) whether it is also a fact that the total number of houses to be sanctioned
under the scheme is 11 million and by now Government has sanctioned the construction
of about 4.5 million units;

(c) whether Government is sanctioning upto 3-5 lakh units every month; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Pradhan Mantri Awas Yojana
(Urban) {PMAY [U]} Mission, launched on 25.6.2015, aims to provide assistance to
States/UTs in addressing the housing requirement of all eligible beneficiaries. PMAY (U)
guidelines require States/UTs to conduct demand assessment and validate the same to
arrive at the actual demand for housing among its citizens belonging to the urban poor.
So far, a demand of around 1.0 crore houses has been assessed from across all States
and UTs.

The Mission guidelines provide flexibility to States/UTs for appraising and
approving project proposals based on demand assessed and have to approach the
Ministry only for release of Central assistance for projects approved at the State level.

Keeping in view the road-map for achieving the goal of housing for all by 2022,
States/UTs have been requested to strategize fast tracking in submission of project
proposals to saturate their entire demand by 2018-19.
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As on 16.07.2018, total of 51,10,821 houses have been approved for construction
under PMAY (U) across the country.

(c) and (d) Central Sanctioning and Monitoring Committee (CSMC) constituted
under the Chairpersonship of Secretary, Housing and Urban Affairs is responsible for
overall review and monitoring of the Mission and releases of central assistance to the
States/UTs under PMAY (U). CSMC in its 35 meetings held since the launch of the
mission on 25" June, 2015, have considered project proposals received from States/UTs
across all verticals of the scheme and accepted a total of 51.11 lakh houses for releasing
of Central assistance under the mission.

Facilities provided to beneficiaries under PMAY

1993. SHRI NARAYAN RANE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the number of houses constructed and allotted under the Pradhan Mantri
Awas Yojana (PMAY) and the names of banks by which loan amount have been
sanctioned along with the amount of loan and the number of its beneficiaries, State-
wise; and

(b) whether PMAY has been implemented effectively and if so, the details of
facilities provided to the beneficiaries?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) In pursuance of the Government's
vision of "Housing for All by 2022", the Ministry of Housing and Urban Affairs is
implementing the Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] and providing
assistance to States/Union Territories (UTs) in addressing the housing requirements
along with the basic civic infrastructure like water, sanitation, sewerage, road, electricity
etc. of the slum dwellers and other urban poor.

Under the PMAY (U), total of 10,371 projects involving Central Assistance of
¥ 78,017.11 crore have been approved for construction of total 51,10,821 houses across
the country. Out of 51,10,821 sanctioned houses, 28.98,700 houses are grounded for
construction and construction of 7,93,531 is completed so far, of which, 7,85,029 are
allotted to the beneficiaries. State-wise progress of PMAY (U) is given in the
Statement-1 (See below).

tOriginal notice of the question was received in Hindi.
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Bank-wise details of Loan sanctioned and Central Assistance released as interest
subsidy to the beneficiaries under Credit Linked Subsidy Scheme (CLSS) vertical of the
PMAY (U) is given in the Statement-II.

Statement-1
State-wise Physical Progress of PMAY (U) since its inception

(as on 16th July, 2018)

SI. No. Name of the Physical Progress (Nos)

State/UT
Houses Houses Houses Houses

Sanctioned grounded for Completed*  Allotted/

construction Occupied*
1 2 3 4 5 6
1 Andaman and Nicobar 609 - - -
Island (UT)
2. Andhra Pradesh 742,832 6,03,347 53,523 54,329
3 Arunachal Pradesh 6,093 5,558 163 163
4. Assam 70,980 16,098 538 430
5. Bihar 1,45,052 78,641 17,837 15,336
6. Chandigarh (UT) 84 5044 5,044 1,700
7. Chhattisgarh 1,68,787 56,896 13976 16,057
8. Dadra and Nagar 3,344 2,150 733 781
Haveli (UT)
9. Daman and Diu (UT) 757 532 189 189
10.  Delhi (UT) 3,689 36,189 19,589 5,305
11. Goa 216 156 156 156
12.  Gujarat 2,73,086 2,01,805 1,11,335 1,25,812

13.  Haryana 2,271,616 8,716 4,864 4,965
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1 2 3 4 5 6

14.  Himachal Pradesh 8,338 3,128 452 624
15, Jammu and Kashmir 14,648 5399 805 805
16.  Jharkhand 1,69,527 90,631 38,812 37,508
17.  Karnataka 385,645 182,631 57,691 54,802
18.  Kerala 88,706 48,893 11,630 10,252

19.  Lakshadweep (UT) - - - -

20. Madhya Pradesh 488,782 3,87,690 1,19,901 126,717
21.  Maharashtra 5,09,594 1,52,209 90,073 97,914
22. Manipur 26,488 5120 27 27
23.  Meghalaya 792 971 537 275
24.  Mizoram 29,850 2,017 653 471
25.  Nagaland 24,335 5,106 651 10
26.  Odisha 90,527 58,228 11,065 9,359
27.  Puducherry (UT) 9,445 3937 700 832
28.  Punjab 47,096 19,119 4277 4,823
29. Rajasthan 149,123 71,683 30,518 22,709
30.  Sikkim 518 & 25 25
31, Tamil Nadu 493372 3,39,968 74,303 65,631
32. Telangana 193271 149534 13,807 14,630
33, Tripura 78,894 63,596 10,443 10,443
34.  Uttar Pradesh 430,668 1,77,499 32,300 35,060
35.  Uttarakhand 19,995 8171 4,753 4,628
36. West Bengal 2,08,062 1,07,958 61,911 62,011

GRrAND ToTAL 51,10,821 28,98,700 7,93,531 7,85,029

* Includes incomplete houses completed and occupied of earlier scheme.
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Statement-11

Bank-wise details of Loan sanctioned and Central assistance released as interest
subsidy to beneficiaries under CLSS vertical of PMAY (U)

Sl Name of Bank No. of  Loan Amount Central

No. Beneficiaries (R in Cr.) Assistance
Released as

interest
Subsidy for
beneficiaries
RinCr)

1 2 3 4 5

1. Allahabad Bank 415 34.29 707

2. Andhra Bank 426 52.77 7.68

3. Andhra Pradesh Grameena Vikas Bank 72 757 159

4. Andhra Pragati Grameena Bank 12 163 0.26

5. Assam Gramin Vikash Bank 17 132 0.24

6.  Axis Bank Ltd. 9,207 1,146.01 211.04

7. Bajaj Housing Finance Ltd. 4 164 0.09

8. Bandhan Bank Ltd. 1 0.10 0.02

9. Bank of Baroda 1,209 109.03 24.65

10. Bank of India 668 4724 1373

11. Bank of Maharashtra 462 55.69 9.58

12.  Bharat Co-operative Bank 16 2.06 0.35

(Mumbai) Ltd.

13. Canara Bank 1,343 96.06 2557

14.  Capital Small Finance Bank Ltd. 1 0.05 0.02

15.  Central Madhya Pradesh Gramin Bank 3 0.36 0.07

16. Chaitanya Godavari Grameena Bank 7 120 0.16

17.  Chhattisgarh Rajya Gramin Bank 51 2.34 084

18.  Citizencredit Cooperative Bank Ltd. 2 023 004
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1 2 3 4 5

19. Corporation Bank 323 3127 6.37
20. DCB Bank Ltd. 151 10.70 2.78
21. Dena Bank 113 11.49 223
22.  Dena Gujarat Gramin Bank 3l 3.72 0.74
23.  Equitas Small Finance Bank Ltd. 118 6.97 113
24.  Gramin Bank of Aryavart 120 7.58 212
25. ICICI Bank Ltd. 16,703 3,180.36 392.84
26. IDBI Bank Ltd. 167 28.73 364
27. IDFC Bank Ltd. 26 891 058
28. Indian Bank 142 2151 2.78
29. Indian Overseas Bank 275 2393 457
30. Jalgaon Janata Sahakari Bank Ltd. 8 0.84 0.19
31. Karnataka Vikas Grameena Bank 27 234 047
32.  Karnataka Bank Ltd. 0 9.37 182
33.  Karur Vysya Bank Ltd. 166 14.40 314
34. Kerala Gramin Bank 1,202 56.70 2057
35.  Kotak Mahindra Bank Ltd. 5Y) 24.73 187
36.  Lakhimpur Urban Cooperative 1 0.09 0.02

Bank Ltd.

37. Madhyanchal Gramin Bank 6 0.20 0.06
38.  Mizoram Rural Bank 211 13.26 4.10
39. Narmada Jhabua Gramin Bank 4 547 135
40. Oriental Bank of Commerce 431 46.42 752
41.  Pallavan Grama Bank 2 1.30 0.24
42.  Pandyan Grama Bank 15 1.02 0.37
43.  Pragathi Krishna Gramin Bank 292 30.60 567

44.  Prime Co-operative Bank Ltd. 28 167 0.44




158  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5
45. Punjab & Maharastra Co-operative 53 7.72 126
Bank Ltd.
46. Punjab & Sind Bank 2 365 0.55
47.  Punjab Gramin Bank 37 3.16 084
48. Punjab National Bank 300 2859 5.76
49. Rajkot Nagarik Sahakari Bank Limited 418 3101 8.52
50. Saptagiri Grameena Bank 1 0.07 0.02
51. Sarva Haryana Gramin Bank n 115 0.25
52. Sarvodaya Commercial Co-op Bank 18 115 0.3
Ltd.
53.  Saurashtra Gramin Bank 230 2156 534
54.  Shivalik Mercantile Coop Bank 2 043 0.05
55.  Shri Mahila Sewa Sahakari Bank Ltd. 122 332 0.69
56. State Bank of India 16,069 2,647.60 327.63
57.  Syndicate Bank 318 4184 592
58.  Tamilnad Mercantile Bank Ltd. 0 301 0.64
59.  The Ahmedabad Mercantile 4 0.78 0.09

Co-operative Bank Ltd.

60. The Catholic Syrian Bank Ltd. 9 084 0.15
61. The Greater Bombay Coop Bank Ltd. 2 0.29 0.03
62. The Gujarat State Co-operative 1 0.08 0.02
Bank Ltd.
63. The Nawanagar Co-operative Bank 5 213 053
64. The Saraswat Co-op Bank Ltd. 143 22.16 332
65. UCO Bank 322 2198 546
66. Ujjivan Small Finance Bank 220 16.49 384
67. Union Bank of India 106 1204 199

68. United Bank of India 382 43.37 7.78
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1 2 3 4 5
69. Utkarsh Small Finance Bank Ltd. 4 0.80 0.08
70. YES Bank Limited 549 54.64 12.80
71.  Abhyudaya Co-Operative Bank Ltd. 129 2.78 1951
72.  Adarsh Cooperative Bank Ltd. 1 0.01 0.09
73.  Allahabad UP Gramin Bank 4 0.05 021
74.  Almora Urban Co-Operative Bank Ltd. 1 0.02 0.08
75.  Assam Cooperative Apex Bank 6 011 051
76. Bangiya Gramin Vikas Bank 6 0.13 044
77. Baroda Rajasthan Kshetriya Gramin 17 0.34 221
Bank
78.  Bassein Catholic Co-Operative Bank 5 011 047
Ltd.
79.  Bihar Gramin Bank 23 043 174
80. Central Bank of India 256 411 1514
8L. Chhattisgarh Rajya Sahakari Bank 15 0.13 0.37
Maryadit
82. City Union Bank 78 146 9.14
83.  Cosmos Co-operative Urban Bank Ltd. 92 195 10.37
84. Dhanlaxmi Bank Limited 17 0.28 1.02
85.  Dombivli Nagari Sahakari Bank Ltd. A 0.75 7.68
86. ESAF Small Finance Bank Ltd. 7 0.07 0.32
87. J & K Grameen Bank 4 0.07 0.23
88. J&K Bank Ltd. 199 298 954
89. Janaseva Sahakari Bank Ltd. 10 0.22 137
90. Janata Sahakari Bank Ltd. 5 054 3.60
91. Kallappanna Awade Ichalkaranji Janta 4 140 445

Sahakari Bank Ltd.

92.  Kalupur Commercial Co-operative 314 6.95 3174
Bank Ltd.
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1 2 3 4 5
93. Karad Urban Co-Operative Bank Ltd. 17 034 2.06
94. Kerala State Co-operative Bank Ltd. 53 098 3.30
95.  Lakshmi Vilas Bank 1 0.02 0.10
96. Mahanagar Co-operative Bank Ltd. 3 0.07 0.25
97. Malviya Urban Cooperative Bank Ltd. 4 0.09 052
98. Meghalaya Co-Operative Apex Bank 15 0.25 098
Ltd.
99. Meghalaya Rural Bank 0 0.46 182
100. Mehsana Urban Co-operative Bank 222 4.95 2059
Ltd.
101. Mizoram Co-operative Apex Bank Ltd. 23 0.20 0.96
102. Nainital Bank Limited 7 014 0.77
103. Nutan Nagarik Sahakari Bank Ltd. 2 048 354
104. Puduvai Bharathiar Grama Bank 9 022 245
105. Purvanchal Bank 16 0.33 169
106. Rajasthan Marudhara Gramin Bank 419 405 12.14
107. Sangli Urban Co-Operative Bank Ltd. 6 012 0.72
108. Sardar Bhiladwala Pardi People's 1 0.02 0.08
Co-operative Bank Ltd.
109. Sarva UP Gramina Bank 237 525 2191
110. Shree Panchganga Nagari Sahakari 7 013 050
Bank Ltd.
111. Shri Mahalaxmi Co-Op Bank Ltd. 3 0.05 040
112. South Indian Bank Limited 194 3.86 2275
113. SVC Cooperative Bank Ltd. 15 0.35 212
114. Telangana Grameena Bank 124 2.73 12.90
115. The Jalgaon Peoples Co-Operative 19 0.39 2.10

Bank Ltd.
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1 2 3 4 5

116. The Kurmanchal Nagar Sahkari Bank 8 0.14 0.90
Ltd.

117. The Surat People's Co-operative Bank 3 0.05 0.22

118. TJSB Sahakari Bank Ltd. 15 0.35 281

119. Uttarakhand Gram in Bank 60 113 5.60

120. Uttarakhand State Cooperative Bank 28 0.46 1.83
Ltd.

121. Uttarbanga Kshetriya Gramin Bank 1 0.02 0.09

122. Viiaya Bank 2364 4839 219.83

123. Visakhapatnam Co-operative Bank Ltd. 14 0.17 1.36
TotaL 59,408 8,174.14 1,632.04

Shelter for urban homeless

994. SHRI K.C. RAMAMURTHY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that the Supreme Court appointed Committee concluded
that 90 per cent of urban homeless do not have shelter;

(b) if so, the reasons therefor inspite of Government starting the National Urban
Livelihood Mission (NULM) in 2013 to set up shelter homes for the poor;

(c) thedetails of cities covered under NULM and the performance of construction
of shelter homes in those cities, State-wise; and

(d) in what manner the Ministry is planning to go ahead, in view of Committee's
above findings?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b)The Committee on Urban
Homeless, constituted as per Hon'ble Supreme Court Order dated 11.11.2016,
has pointed out a huge gap between number of urban homeless and capacity of the
shelters available in States/UTs. Further, the Committee has, inter-alia, observed that
the major factors for slow progress in providing shelters includes, lack of will of State/
UT administrations, non-availability as well as high price of land at places required for



162  Written Answers to [RAJYA SABHA] Unstarred Questions

construction of shelters, reluctance to conduct legitimate survey of urban homeless,
poor management of shelters, non-availability of address proof, sub-optimal utilization
of NULM funds, lack of institutional preparedness at the level of Urban Local Bodies
and lack of coordination amongst planning agencies.

(c) and (d) The Deendayal Antyodaya Yojana - National Urban Livelihoods
Mission (DAY-NULM), was launched in 790 cities in 2013. It was later extended to 4041
statutory towns. The States/ UTs are allowed to implement all or any of the components
of the Mission in these Statutory Towns, based on the local capacity and requirement.

As intimated by States/UTs, a total of 1658 shelters have been sanctioned by 25
States/UTs under DAY-NULM. Out of these, 985 shelters are operational and remaining
are under construction/refurbishment. The details of State/UT-wise and City-wise shelters
operational under DAY-NULM are given in the Statement (See below). The Ministry of
Housing and Urban Affairs constantly pursues with States/ UTs to reduce the gap
between numbers of shelters sanctioned and made operational. Other steps taken
include amendment of guidelines to enable taking buildings on rent for shelters, as an
interim arrangement, uploading of information of shelters in DAY-NULM portal in
public domain, directing the State/UT Governments to conduct third party systematic
survey to identify urban homeless, and to keep the funds for SUH in a separate head
of account by the States/UTs.

Statement
State/UT-wise and City-wise details of shelters operational under DAY-NULM
(As on 15.07.2018)

SI. No.  City Name Number of Shelters
Andhra Pradesh

1 Adoni 1

2. Anantapur 7

3. Badvel 1

4, Bhimavaram 1

5. Chilakaluripet 1

6. Chittoor 1

7. Eluru 1
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SI. No.  City Name Number of Shelters
8. Guntakal 1
9. Guntur 3
10. Hindupur 1
11.  Kadapa 2
12, Kadtri 1
13. Kakinada (Urban) 1
14, Kurnool 2
15.  Machilipatnam 1
16.  Madanapalle 1
17. Nandyal 1
18.  Narasaraopet 1
19.  Nellore 2
20.  Ongole 1
21.  Proddutur 1
22. Rajahmundry (Urban) 1
23.  Rayachoty 1
24.  Rayadurg 1
25.  Srikakulam 1
26.  Tadepalligudem 1
27.  Tenali 2
28.  Tirupati (Urban) 1
29.  Vijayawada (Urban) 3
30.  Visakhapatnam (Urban) 7
31 Vizianagaram 1
32, Yemmiganur 1
ToTAL 52
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SI. No.  City Name Number of Shelters
Bihar
1 Arrah 1
2. Arrah 2
3 Arwal 1
4. Bettiah 1
5 Bhabua 1
6 Bhagalpur 6
7. Biharsharif 3
8. Chapra 1
9. Danapur 1
10.  Darbhanga 2
11. Gaya Town 4
12, Hajipur 2
13, Motihari 1
14, Muzaffarpur 7
15.  Patna New 2
16.  Patna Rural 1
17.  Saharsa 1
18.  Sasaram 1
19.  Sitamarhi 1
20.  Siwan 1
21.  Supaul 1
TotaL 41
Chhattisgarh
1 Ambikapur 1
2 Baloda Bazar 1

3. Bemetara 1
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SI. No.  City Name Number of Shelters
4. Bhilai 1
5. Bijapur 1
6. Dhamtari 1
7. Durg 1
8. Jagadalpur 1
9. Kawardha 1
10.  Raigarh 1
11.  Raigur 1
12, Surajpur 1
TotaL 12
Gujarat
1 Ahmadabad City 2
2. Rajkot 5
3. Surendranagar Dudhrej 1
TotaL 8
Haryana
1 Panipat 1

Himachal Pradesh

1 Shimla Urban 2
Jharkhand

1 Adityapur (Gamharia) 2
2, Chas 1
3. Deoghar 1
4. Dhanbad-Cum-Kenduadih-Cum-Jagata 1
5. Giridih 1
6. Jamshedpur (NAC) 6

7. Lohardaga 1
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SI. No.  City Name Number of Shelters
8. Mango 1
9. Phusro 1
10.  Ranchi n
11.  Sahibganj 1
TotaL 27
Karnataka
1 Bagalkot 1
2 Bangalore East 1
3 Bangalore West 2
4. Belgaum 1
5. Bellary 1
6. Bhadravati 1
7. Bijapur 1
8. Bommanahalli 1
9. Chikkaballapur 1
10.  Chitradurga 1
11.  Davanagere 1
12.  Dod Ballapur 1
13.  Gulbarga 4
14, Haveri 1
15.  Kolar 1
16.  Mangalore 2
17. Mysore 2
18. Ramanagara 2
19.  Ranibennur 1
20.  Shimoga 1

ToTAL 27
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SI. No.  City Name

Number of Shelters

Kerala
1 Kannur 1
2. Kochi 5
3. Kollarn 2
4, Kottayam 1
5. Thiruvananthapuram 3
6. Thrissur 1
ToTAL 13
Madhya Pradesh
1 Agar 1
2. Alirajpur 1
3 Anuppur 1
4, Ashoknagar 1
5 Balaghat 1
6 Barwani 1
7. Betul 1
8. Bhind 2
9. Bhopal 15
10.  Burhanpur 2
11.  Chhatarpur 1
12.  Chhindwara 2
13.  Dabra (Pichhore) 1
14.  Damoh 2
15.  Dewas 3
16.  Dhar 1
17.  Dindori 1
18.  Guna 3
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SI. No.  City Name Number of Shelters
19.  Gwalior 9
20.  Harda 1
21.  Hoshangabad 1
22, Indore 14
23. Itarsi 1
24.  Jabalpur 10
25.  Jhabua 1
26. Katni 1
27.  Khandwa 2
28.  Khargone 1
29. Mandla 1
30.  Mandsaur 2
3L Morena 2
32, Nagda 1
33, Narsimhapur 1
34.  Neemuch 1
35 Panna 1
36.  Pithampur 1
37. Raisen 1
38.  Rajgarh 1
39.  Ratlam 3
40. Rewa 2
41.  Sagar 2
42.  Satna 3
43.  Sehore 1
44, Seoni 1

45, Shahdol 1
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SI. No.  City Name Number of Shelters
46.  Shajapur 1
47.  Sheopur 1
48.  Shivpuri 2
49.  Sidhi 1
50.  Singrauli 2
51.  Tikamgarh 1
52.  Ujiain 5
53.  Umaria 1
54.  Vidisha 2
TotaL 122
Maharashtra
1 Achalpur 1
2, Akola 1
3. Aurangabad 5
4, Badlapur 1
5. Beed 1
6. Greater Mumbai 13
7. Ichalkaranji 1
Kolhapur 2
9. Malegaon 1
10. Nagpur 1
11.  Nanded 1
12, Pune 2
TotaL 0
Mizoram
1 Aizawl 20
2. Champhai 7
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SI. No.  City Name Number of Shelters
3. Kolasib 2
4. Lawngtlai 1
5. Lungiei 8
6. Mamit 2
7. Saiha 3
8. Serchhip 5
TotaL 48
NCT Delhi
L Delhi 201
Odisha
1 Baripada 2
2 Bhubaneswar 7
3 Boudhgarh 1
4. Cuttack 5
5 Debagarh 1
6 Malkangiri 1
7. Nabarangapur 1
8. Paradip 1
9. Puri 1
10.  Raurkela 3
11.  Rayada 1
12.  Sambalpur 1
TotaL 25
Punjab
1 Amritsar 1
2, Barnala 1

3. Batala 1
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SI. No.  City Name

Number of Shelters

4, Fatehgarh Sahib 1
5. Fazilka 1
6. Gurdaspur 1
7. Hoshiarpur 1
8. Khanna 1
0. Ludhiana 1
10.  Malerkotla 1
11. Moga 1
12, Pathankot 1
13.  Patiala 1
14.  Rupnagar 1
15.  S.A.S. Nagar (Mohali) 1
16.  Sangrur 1
17.  Taran Taran 1
TotaL 17
Rajasthan
1 Ajmer 6
2. Alwar 4
3 Bandikui 1
4, Banswara 2
5 Baran 2
6 Bari Sadri 1
7. Barmer 2
8. Beawar 2
9. Bharatpur 2
10.  Bhilwara 4
11.  Bhindar 1
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SI. No.  City Name Number of Shelters
12, Bhinmal 1
13.  Bikaner 4
14.  Bilara 1
15. Bundi 4
16.  Chhabra 1
17.  Chhapar 1
18.  Chittaurgarh 2
19.  Churu 2
20.  Dausa 2
21.  Deogarh 1
22.  Dhaulpur 1
23.  Dungarpur 2
24.  Falna 2
25.  Fatehnagar 1
26.  Fatehpur 1
27.  Ganganagar 5
28.  Gangapur 2
29.  Hanumangarh 2
30.  Hindaun 2
31 Jaipur 16
32, Jaisalmer 1
33. Jalor 2
34.  Jhalawar 2
35 Jhunjhunun 1
36.  Jodhpur 8
37.  Kanod 1

38. Karauli 1
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SI. No.  City Name Number of Shelters
39. Kekri 1
40.  Kishangarh 3
4]1. Kota 4
42.  Kotputli 1
43.  Lakheri 2
44, Lalsot 1
45.  Makrana 2
46.  Nagaur 3
47.  Nainwa 1
48.  Nathdwara 1
49.  Niwai 1
50. Pali 2
51.  Phalodi 1
52.  Pipadcity 1
53. Pratapgarh 1
54.  Rajgarh 1
55.  Rajsamand 2
56. Ratannagar 1
57.  Sadri 1
58.  Sagwara 1
59.  Salumbar 1
60.  Sardarshahar 1
61.  Sarwar 1
62.  Sawai Madhopur 3
63.  Sheogani 1
64.  Sikar 2
65. Sirohi 1
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SI. No.  City Name Number of Shelters
66.  Sojat 1
67.  Sujangarh 1
68.  Sumerpur 2
69.  Takhatgarh 1
70.  Tonk 3
71.  Udaipur 7
72.  Vijay Nagar 1
TotaL 153
Tamil Nadu
1 Ambur 1
2. Ariyalur 1
3 Avadi 1
4. Bodinayakanur 1
5 Chennai 48
6 Coimbatore North 4
7. Cuddalore 1
8. Cumbum 1
9. Dharmapuri 1
10.  Dindigul 1
11.  Erode 2
12. Hosur 1
13, Kancheepuram 2
14, Karaikkudi 1
15. Karur 1
16.  Krishnagiri 1
17.  Kumbakonam 1

18. Madurai 17
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SI. No.  City Name Number of Shelters
19. Nagapattinam 1
20.  Nagercoil 1
21.  Namakkal 1
22.  Pallavapuram 1
23.  Perambalur 1
24.  Periyakulam 1
25.  Pudukkottai 1
26.  Rajapalayam 1
27. Ramanathapuram 1
28.  Salem 5
29.  Sivaganpa 1
30.  Tambaram 1
31 Thanjavur 1
32.  Theni 1
33.  Thiruvallur 1
34.  Thiruvarur 1
35.  Tiruchirappalli 3
36.  Tirunelveli 2
37. Tiruppur 4
38.  Tiruvannamalai 2
39.  Vaniyambadi 1
40.  Viluppuram 1
41.  Virudhunagar 1
ToTAL 120

Telangana

1 GHMC 15
2. Jagtial 1
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SI. No.  City Name Number of Shelters
3 Karimnagar 1
4. Kharnmam (Urban) 1
5. Mahbubnagar 1
6. Miryalaguda 1
7. Nalgonda 1
8. Nizamabad 1
9. Siddipet 1
10.  Suryapet 1
11.  Warangal 2
TotaL 26
Uttar Pradesh
1 Agra 1
2. Bijnor 1
3 Chandausi 1
4. Ghaziabad 3
5 Gonda 1
6 Gorakhpur 1
7. Kanpur 13
8. Khurja 1
9. Loni 1
10.  Lucknow 9
11.  Maharajganj 1
12 Mahoba 1
13, Mainpuri 1
14.  Mathura 1
15.  Maunath Bhanian 1

16.  Moradabad 1
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SI. No.  City Name Number of Shelters
17.  Muzaffrnagar 1
18.  Orai 1
19.  Rae Bareli 1
20. Rampur 1
21.  Robertsganj 1
TotaL 43
Uttarakhand
1 Almora 1
2. Champawat 1
3 Dehradun 1
4, Gopeshwar 1
5 Haldwani 2
6 Kashipur 1
7. Rudraprayag 1
8. Tehri 1
TotaL 9
West Bengal
1 Bongaon 1
2 Cooch Behar 1
3 Durgapur 1
4, Haldia 1
5 Jalpaiguri 1
6 Krishnanagar 1
7. Medinipur 1
8. Nabadwip 1
TotaL 8

GRAND ToOTAL 985




178  Written Answers to [RAJYA SABHA] Unstarred Questions

Renting out of Government flats

995. SHRI B.K. HARIPRASAD: Will the MINISTER OF HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government is aware that Government residential flats/premises are
given on rent to non-government employees; and

(b) if so, the details thereof and if not, the details of last survey conducted in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Some incidents of subletting of
Government residential flats have come to notice. During the year 2018 (upto 23.07.2018),
409 complaints of alleged subletting of Government quarters were received, out of
which 242 have been inspected so far, in which 100 cases are believed to be sublet.

Amendment to RERA Real Estate Regulation Law

996. SHRI A. K. SELVARAJ: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that Government has ruled out any amendment to the
Real Estate (Regulation and Development) Act, 2016 despite demand by the builders'
lobby for changes in certain provisions of the Act;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has set a June 30 deadline for
States to amend the dilutions in the notified rules to bring all incomplete projects under
regulation;

(d) whether the June 30 deadline has also been set as the deadline for establishing
permanent regulators, starting website and tribunals, as prescribed in the law; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) No Sir. There is no proposal to
amend the Real Estate (Regulation and Development) Act, 2016 (RERA).

(c) to (e) As per advice of the Central Advisory Council (CAC) constituted under
section 41 of RERA, the Ministry has written to all the States/Union Territories (UTs)
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to set up the permanent Regulatory Authorities, Tribunals, fully functional web-portal
by 30th June, 2018.

Present status of land pooling policy

997. SHRI AMAR SHANKAR SABLE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the present status of Land Pooling Policy in Delhi;

(b) whether the Policy is likely to be implemented in zones J to L, P1 and P2
of Master Plan of Delhi, 2021, as notified on September 5, 2013;

(c) whether DDA has finalised the areas in which the Policy would be
implemented in P1 Zone and if so, the details thereof along with the names of villages/
locations covered therein;

(d) whether DDA proposes to upload representations received for revised Policy
and regulations on its website for transparency; and

(e) by when the Policy is likely to be finalised and implemented?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The proposal to modify the Land Policy
notified by Government of India on 05.09.2013 is under consideration of the Delhi
Development Authority (DDA).

(b) The notified Land Policy dated 05.09.2013 is applicable in 95 urbanizable
areas in Delhi spread across Zone J to L, N and P(II).

(c) DDA has initiated the process to include the following villages in Zone Pl
under the Land Policy:

i. Mamoorpur (Part) viii.  Khera Kalan (Part)

ii.  Narela(Part) X Jind Pur (Part)

iii. Bankner (Part) X Budhpur Bijapur (Part)
iv.  Alipur (Part) Xi. Nangli Puna (Part)

v.  Holambi Kalan (Part) Xil. Siraspur (Part)
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vi. Iradat Nagar (Naya Bans) (Part) xii. ~ Kureni (Part)

vii. Khera Khurd (Part) xiv.  Bhorgarh (Part)

(d) As per the prevailing practice the objections/suggestions/representations
received with respect to public notices are not put up on the DDA website.

(e) The modifications to the Land Policy are under consideration in DDA and
it is not possible to fix a time frame for the finalization of the same.

Cities selected under HRIDAY

998. SHRI AMAR SHANKAR SABLE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether Government has launched the Heritage City Development and
Augmentation Yojana (HRIDAY) in 2015 for overall development of heritage cities
across the country; and

(b) if so, the details of cities selected under this scheme?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The National Heritage
City Development and Augmentation Yojana (HRIDAY), a central sector scheme of the
Government of India with a total outlay of ¥ 500 crore was launched on 21 st January
2015. The scheme is implemented in 12 identified Cities namely, Ajmer, Amaravati,
Amritsar, Badami, Dwarka, Gaya, Kanchipuram, Mathura, Puri, Varanasi, Velankanni and
Warangal.

Avoidance of loans for affordable housing schemes

999. SHRI MAJEED MEMON: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@) whether it is a fact that not even one house has been built against the set
target of 1.97 lakh under PMAY-U in Mumbai;

(b) whether it is also a fact that banks are avoiding loan as gross NPAs of
Housing Finance Companies (HFCs), focusing on the affordable housing segment,
have shown an above average increase in delinquencies with gross NPAs at 4-5 per
cent; and

(c) whether the FICCI-CBRE report has estimated a shortage of houses for the
urban population at two crore which it said could take upto eight to ten years to

overcome?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Government of India has launched the
PMAY (Urban) mission on 25.06.2015 to provide central assistance to the implementing
agencies through States and UTs for providing houses to all eligible families/
beneficiaries. PMAY (U) guidelines require States/UTs to conduct demand assessment
and validate the same to arrive at the actual demand for housing among its citizens
belonging to the urban poor. So far, a demand of around 6.69 lakh houses has been
assessed in Mumbai by the State of Maharashtra.

The Mission guidelines provide flexibility to States/UTs for appraising and
approving project proposals based on demand assessed and have to approach the
Ministry only for release of Central assistance for projects approved at the State level.
A total of 03 1SSR projects from the State of Maharashtra for the construction of
2,00,310 Dwelling Units (DUs) in Mumbai have been accorded 'in principle' approval
under the mission.

In addition, under the CLSS component of PMAY (U) mission, 2381 housing loans
have been sanctioned in Mumbai and an amount of ¥ 49.66 Cr. has been disbursed as
interest subsidy.

(b) Ministry of Finance, Department of Financial Services has furnished an
analysis of the data for the past three years on individual housing loans outstanding
with Public Sector Banks (PSBs) and Housing Finance Companies (HFCs), as under:—

(Amounts in ¥ crore)

As on Individual Loan Size
Outstanding Individual Gross NPAs (%)
Housing Loans
Upto %10 to Upto %10 to
T 10 lakhs T 25 lakhs T 10 lakhs T 25 lakhs

PSBs  HFCs PSBs HFCs PSBs HFCs PSBs HFCs

31-03-2016 115958 65635 202138 158090 270 153 120 048
31-03-2017 114868 74,108 225984 177,757 271 120 119 043
Growth -1% 13% 12% 12%

31-03-2018 117315 81375 258619 212264 242 128 115 057

Growth 2% 10% 14% 19%




182  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) Technical Group constituted by the then Ministry of Housing and Urban
Poverty Alleviation had estimated the Urban Housing shortage at the beginning of the
12th Plan period i.e. 2012 at 18.78 million. PMAY (U) guidelines, however, require States/
UTs to conduct demand assessment and validate the same to arrive at the actual
demand for housing among its citizens belonging to the urban poor. So far, a demand
of around 1.0 crore houses has been assessed from across all States and UTs.

The Pradhan Mantri Awas Yojana (Urban) {PMAY(U)} mission launched on
25.06.2015 aims to provide central assistance to implementing agencies through States/
UTs for providing houses to all eligible beneficiaries by 2022.

Toilets constructed in Madhya Pradesh

1000. SHRI VIVEK K. TANKHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government claims that a large number of toilets have been
constructed under Swachh Bharat Mission (SBM) across the country;

(b) if so, the number of toilets constructed in the cities of Madhya Pradesh,
district-wise;

(c) the details of funds allocated to the State under SBM and the funds actually
utilised by the State, till date; and

(d) whether any audit of its fund utilisation by the user agencies towards
construction of these toilets has been conducted and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) One of the objective of Swachh Bharat
Mission - Urban is to make all cities Open Defecation Free (ODF). The progress on
construction of toilets till date is as under:—

Type of toilets Mission  Construction Under
Target completed construction

Individual Household Latrines (IHHL) 66.42 Lakhs 50.04 Lakhs 7.63 Lakhs
(no. of units)

Community/Public Toilets (CT/PT) 5.07 Lakhs  3.78 Lakhs 0.36 Lakhs
(no. of Seats)
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(b) Numbers of toilets constructed in cities of Madhya Pradesh, district-wise is
given in the Statement-l (See below).

(c) Details of funds allocated, utilisation certificate due and utilisation certificate
received in respect of the State of Madhya Pradesh is given in the Statement-Il
(See below).

(d) Audit of Urban Local Bodies (ULBS) is required to be done as per Rules
applicable to the respective States/Union Territories.
Statement-1

District-wise toilets/ latrines constructed under SBM-U
Upto 30 June, 2018

District (Urban areas) Individual Household Community/PublicToilets
Latrines(IHHL) (No. of Seats)

1 2 3

Agar Malwa 3289 301
Alirajpur 905 K3
Anuppur 5424 211
Ashoknagar 6708 KY)
Balaghat 6192 203
Barwani 5286 439
Betul 9069 273
Bhind 8450 154
Bhopal 42041 1614
Bina Etawa 0 0
Burhanpur 6838 428
Chhatarpur 8905 427
Chhindwara 21883 g7
Damoh 7236 279
Datia 3547 130

Dewas 7981 573
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1 2 3
Dhar 13995 621
Dindori 1688 61
Guna 10835 242
Gwalior 25737 1326
Harda 2524 134
Hoshangabad 9306 422
Indore 16461 4655
Jabalpur 47113 4212
Jhabua 2338 117
Khandwa 8536 439
Khargaon 8363 599
Mandla 4922 142
Mandsaur 7099 9%
Morena 8993 223
Murwara (Katni) 2920 276
Narsimhapur 10596 143
Neemuch 10118 986
Panna 5834 159
Raisen 9220 345
Rajgarh 9912 271
Ratlam 7191 299
Rewa 14262 1193
Sagar 15139 1185
Satna 19368 1008
Sehore 7540 237
Seoni 2537 Q0
Shahdol 5534 50
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1 2 3
Shajapur 3107 460
Sheopur 3406 76
Shivpuri 10817 210
Sidhi 4342 118
Singrauli 12087 s
Tikamgarh 4817 341
Ujjain 12486 1359
Umaria 1668 36
Vidisha 7038 453
GRAND ToTAL 491603 29692
Statement-11

Details of allocation, utilisation certificate due and utilisation
Certificate received

(Figures in crores)

Mission Funds released Utilisation Certificate Utilisation Certificate

Allocation (As on 13.07.2018) Due (as on Received
01.04.2017)

920.04 721.36 42749 42749

Objections in proposed modified land pooling policy

1001. SHRI NEERAJ SHEKHAR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether public hearing on suggestions and objections on Land Pooling
Policy was held by DDA between 2nd to 4th July, 2018;

(b) if so, whether majority of respondents objected to lower FAR, consortium
clause, contiguous land clause and EDC proposed in modified Policy;

() whether all contentious issues raised before Board of Enquiry and Hearing
would be incorporated in Board's report;
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(d) whether DDA would make regulations simple and flexible for wider
participation of stakeholders and smooth implementation of the Policy; and

(e) whether meeting of DDA Board would be called soon to finalise the Policy
to avoid any further delay?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (¢) DDA has published public notices
inviting objections and suggestions on the modified Land Policy and draft Regulations
for operationalisation of Land Policy, on 11.01.2018 and 12.01.2018, respectively. In
response, the objections/ suggestions received were heard in the meeting of Board of
Enquiry & Hearing (BoEH) constituted by Delhi Development Authority (DDA), held
on 02.07.2Q18, 03.07.2018 and 04.07.2018. Various issues were heard during the meeting
of BoEH including lower FAR, consortium clause, contiguous land clause and EDC etc.
The modified Land Policy and draft Regulations for operationalisation of Land Policy
are presently under consideration in DDA.

Migrants in cities under INNURM

1002. SHRIMATI ROOPA GANGULY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the total number of poor in the country, at present;
(b) whether it is a fact that his number includes the migrants;

(c) if so, the total number of this category in various metropolitan cities and
cities covered under Jawaharlal Nehru National Urban Renewal Mission (JNNURM);

(d) what type of occupation they generally follow;

(e) whether the Ministry has held any fruitful discussion with the Ministry of
Labour and Employment for providing social security to these people; and

(H if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) As per Poverty Estimates for
2011-12 released by erstwhile Planning Commission, the total number of persons below
poverty line was estimated as 26.98 crores. The estimates do not mention the number
of migrants separately.
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(c) Does not arise in view of (a) and (b) above.

(d) The Census of India conducted by the Registrar General & Census
Commissioner of India classifies migrant workers by place of last residence and industrial
category/occupational divisions. The industrial categories/occupational divisions include
agriculture, fishing, mining, manufacturing, construction, hotels, transport, real estate,
professionals, technicians, service workers, craft and related trade workers, plant and
machine operators etc.

(e) and (f) The Government of India has enacted The Unorganised Workers' Social
Security Act, 2008 to provide for the social security and welfare of unorganised
workers.

Lowering of FAR under Land Pooling Policy

1003. SHRI RAVI PRAKASH VERMA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has cited lack of resources like water as a reason for
lowering FAR under Land Pooling Policy in Delhi;

(b) whether Government would consider giving higher FAR under the Policy, in
view of rising population growth and continuing migration towards city as land is
limited and to address future needs vertical growth of the city is needed which would
only be met by higher FAR; and

(c) whether Government would consider making resources available through
efficient technology and alternate mechanisms instead of lowering FAR in the Policy
which has been opposed by majority of stakeholders?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No Sir.

(b) and (c) Do not arise in view of (a) above.
Amenities in R.K. Puram

1004. SHRI RAM KUMAR KASHYAP: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the details of specifications and scale of amenities laid down by Government
for General Pool Residential Accommodations (GPRAS) (Type 1V);
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(b) whether the laid down amenities have been provided in R.K. Puram, New
Delhi;

(c) whether CPWD has received complaints concerning non availability of laid
down amenities from the allottees;

(d) if so, the steps taken to provide laid down amenities there;

(e) whether windows of bathrooms and lavatory of N-Block of that area have
been blocked by drain pipes; and

() if so, the action taken to open the blockage of the windows?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Specifications and scale of
amenities for General Pool Residential Accommodations (GPRAS) are reviewed by the
Government from time to time. Ministry of Housing and Urban Affairs have laid down
the norms for upgradation of GPRA (including type V) vide Office Memorandum dated
08.03.2018 (available on https://cpwd.gov.in/WriteReadData/work proj/33805.pdf).
The prescribed facilities are applicable in GPRA including in R.K Puram subject to the
conditions laid down in the / said Office Memorandum.

() No, Sir.
(d) Does not arise.

(e) and (f) There are instances of windows of bathroom / lavatory being partially
blocked. Necessary action for modification of design has been taken up for opening
the windows fully.

HRIDAY funds for heritage places

1005. SHRI T.G. VENKATESH:
SHRI DHARMAPURI SRINIVAS:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@ whether it is a fact that the Ministry has decided to develop the Heritage
places in the country and if so, the details thereof;

(b) the number and details of places that have been identified in Telangana/
Andhra Pradesh under HRIDAY scheme; and
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(c) the details of funds earmarked and released so far?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Yes, Sir. The National Heritage City
Development and Augmentation Yojana (HRIDAY), a Central sector scheme of the
Government of India with a total outlay of ¥ 500 crore was launched on 21st January
2015, with the aim to bring together urban planning, economic growth and heritage
conservation in an inclusive manner. The Scheme supports development of core heritage
linked civic infrastructure projects including revitalization of urban infrastructure around
heritage, religious, cultural and tourist areas of the cities. The scheme is implemented
in 12 identified Cities.

(b) and (c) The details are as under:—

SI. No. state City Funds Earmarked Funds
(X in crore) Released
(X in crore)
1 Telangana Warangal 4054 19.61
2. Andhra Pradesh Amaravati 22.26 1237

Rehabilitation of homeless people

1006. SHRI RAJKUMAR DHOOT: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has conducted any survey about the homeless people
in the National Capital and Mumbai who subsist in the open sky;

(b) if so, the details of the outcome thereof and if not, the reasons therefor; and

(c) what action Government proposes to take to rehabilitate the homeless people
in the National Capital and Mumbai?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Instructions have been issued
by the Ministry of Housing and Urban Affairs to all States/ UTs to conduct a third party
systematic survey of urban homeless. As per Census 2011, urban homeless population
in Mumbai is 57416. As per information received from Government of Delhi, in a survey
conducted by Delhi Urban Shelter Improvement Board in 2014, the total number of
Homeless in Delhi found was 16760.
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(c) Itis the primary responsibility of Governments of the States/Union Territories
to provide shelter for the urban homeless. In order to complement and supplement the
efforts of Governments of States/ UTs in this regard, Ministry of Housing & Urban
Affairs is administering a scheme "Shelter for Urban Homeless (SUH)' as one of the
seven components of Deendayal Antyodaya Yojana - National Urban Livelihoods
Mission (DAY-NULM), through respective States/UTs. It focuses on providing permanent
shelters equipped with basic facilities to the urban homeless. Matter is regularly
pursued with the States/UTs to establish shelters as per guidelines of SUH to meet the
requirement of urban homeless persons. Recently, the States/UTs have also been
allowed to take buildings on rent for establishing shelters, on an interim arrangement
till 2022, till permanent shelters are set up. There are 201 shelters in Delhi and 13
shelters in Mumbai, operational under DAY-NULM.

Encroachments in New Delhi Municipal Council areas

1007. SHRI RAJKUMAR DHOOT: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether the encroachment clearing drives have recently been launched in

the national capital by the civic agencies;
(b) if so, the details thereof;

(c) whether Government is aware that encroachments in New Delhi Municipal
Council areas, particularly at Pandit Pant Marg and nearby areas have not been cleared,

so far;
(d) if so, the details thereof and the reasons therefor; and
(e) what action Government proposes to take in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Ministry of Housing and
Urban Affairs has constituted a Special Task Force on 25.04.2018, under the Chairmanship
of Vice Chairman, Delhi Development Authority (DDA) with the Chairperson, New Delhi
Municipal Council (NDMC) and Municipal Commissioners of the three Municipal

Corporations of Delhi amongst others, as members, to deal, inter-alia, with illegal
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constructions and encroachments including on public lands, parking spaces, roads,

pavements etc.

The updated status in respect of action taken by the civic agencies and DDA in

this regard is as under:—
(i) Total area cleared under permanent structures: 1,99,382.4 sq. m (appox.)
(i) Total area cleared under temporary structures: 6,52,308.3 sq. m (appox.)
(i) Length of road/street/footpath cleared: 1,280.615 kms.
(iv) Number of vehicles confiscated: 5,964
(v)  Number of items confiscated: 15,892

(c) to (e) NDMC has informed that vigil is being kept on Pandit Pant Marg and
nearby areas and action for removal of encroachment in such areas is taken as and when
encroachment and/ or unauthorized vendors/ hawkers are found in such areas. This is
an ongoing exercise on regular basis. NDMC has further informed that Hon'ble Supreme
Court has directed that the Station House Officer of the concerned Police Station of
Delhi Police is required to take immediate steps to remove any person found hawking/
squatting in non-hawking/squatting areas.

Demand of houses received under PMAY

11008. SHRI NARAYAN RANE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the demand of the number of houses in lacs received from States and Union
Territories under the Pradhan Mantri Awas Yojana (Urban) (PMAY-U) by the Central

Government;
(b) the contribution of Central Government in this regard,;

(c) the details of the amount released, so far, under this scheme, State-wise;

and

(d) the reasons for slow progress in this regard?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) In pursuance of the Government's
vision of "Housing for all by 2022", the Government is implementing Pradhan Mantri
Awas Yojana (Urban) [PMAY(U)] and providing assistance to all States/UTs in
addressing the housing requirement of the urban poor including slum dwellers. Central

assistance under various verticals of the PMAY(U) is as follows:—

(i) Central assistance @ X 1 lakh per house is available under the In-situ Slum

Redevelopment (ISSR) vertical,

(i) Central assistance @ X 1.5 lakh per house is available under the Affordable
Housing in Partnership (AHP) and Beneficiary led Individual House

Construction & Enhancement (BLCE) verticals.

(iii) Beneficiaries of Economically Weaker Section (EWSV) Lower Income Group
(L1G), Middle Income Group-I (MIG-I) and Middle Income Group-II (MIG-I1I)
seeking housing loans from Banks, Housing Finance Companies and such
other institutions are eligible for interest subsidies at the rates of 6.5 %, 4%
and 3% for loan amounts upto T 6 lakh, 9 lakh and 12 lakh respectively under
the Credit Linked Subsidy Scheme (CLSS) vertical.

PMAY (U) Guidelines provisions for undertaking demand survey for assessing
actual demand of housing under the Scheme. Under the PMAY (U), the demand
assessed and reported so far to this Ministry by States/UTs is approximately 100 Lakh.

(c) and (d) Based on their demand for housing under the PMAY (U), the States/
UTs frame the project proposals and they are approved by the concerned State Level
Sanctioning & Monitoring Committee (SLSMC) which is chaired by the Chief Secretary
of the concerned State. After approval from the concerned SLSMC, the States/UTs
submit the proposals to this Ministry for approval of central assistance by the Central
Sanctioning & Monitoring Committee (CSMC).

As on 16.7.2018, total 51,10,821 houses have been approved, 28,98,700 houses
have been grounded for construction and 7,93,531 houses have been completed across
the country under the PMAY (U). State-wise details of financial progress under the
PMAY (U) are given in the Statement.
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SI. No. Name of the Project Proposal Financial Progress
State/UT Considered (X in Crore)
Central Central
Assistance Assistance
Approved Released

1 2 3 4 5

1 Andaman and Nicobar 3 9.14 0.23

Island (UT)
2. Andhra Pradesh 335 11,177.96 3,479.15
3 Arunachal Pradesh 28 145.76 7748
4, Assam 169 1,065.91 34051
5. Bihar 253 2,307.63 84844
6. Chandigarh (UT) - 177 177
7. Chhattisgarh 731 2,506.97 77105
8. Dadra and Nagar 2 5553 31.60
Haveli (UT)

9. Daman and Diu (UT) 6 1231 545
10.  Delhi (UT) - 81.80 81.80
11.  Goa 10 428 338
12, Gujarat 332 4,336.75 267341
13.  Haryana 44 3,589.95 300.50
14, Himachal Pradesh 101 148.52 5850
15, Jammu and Kashmir a1 230.03 7157
16.  Jharkhand 330 2,504.83 975.06
17. Karnataka 1,188 6,117.29 2410.33
18. Kerala 348 1,367.42 409.02
19.  Lakshadweep (UT) - - -
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1 2 3 4 5
20.  Madhya Pradesh 709 7,494.87 3491.74
21.  Maharashtra 196 7,075.91 1,881.28
22.  Manipur 24 397.49 160.35
23.  Meghalaya 8 1198 537
24.  Mizoram 32 455.65 79.02
25.  Nagaland 3l 390.92 86.57
26.  Odisha 254 1,443.26 488.73
27.  Puducherry (UT) 17 142.23 48.06
28.  Punjab 400 681.05 185.86
29.  Rajasthan 266 2,379.63 579.61
30. Sikkim n 7.79 131
3L Tamil Nadu 2,035 7,499.29 2,505.14
32.  Telangana 246 2,932.05 1,277 25
33. Tripura 4 1,216.65 478.32
34.  Uttar Pradesh 1,358 6,676.14 2,051.00
35, Uttarakhand 120 392.71 246.22
36.  West Bengal 239 3,155.65 1,579.23
GRAND ToTAL 10,371 78,017.11 27,684.31

@)

Forced evictions and demolitions of houses under SCM

1009. SHRI K. R. ARJUNAN: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

whether in 2017, forced evictions and demolitions of houses have been done

in 32 of the cities participating in the Smart Cities Mission (SCM);

(b)
©

whether SCM has demonstrated a restrictive approach to urban development;

whether out of the total proposed investment of 2.04 lakh crore, 80 per cent

would be spent on Area Based Development which covers less than 5 per cent of the

area in at least half the cities of the mission;



Written Answers to [26 July, 2018] Unstarred Questions 195

(d) whether a lot of money is being spent on very few places; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Smart City Proposals prepared by
the cities do not contain any plan for eviction of people. All redevelopment projects
envisage rehabilitation of affected population by the State Governments following due
procedure.

(b) to (e) The Smart Cities Mission has adopted a three-pronged strategy focusing
on creating city-wide core infrastructure through convergence, applying Smart Solutions
across such core services to improve service delivery and developing area-level models.
Thus, a substantial proportion of the investments planned will provide city-wide benefits.
Of a total investment proposed by hundred selected cities, around ¥ 42,028 crores is
earmarked for creating city-wide core infrastructure through convergence. The
ICT-enabled Smart Solutions, with an aggregate investment of around ¥ 38,914 crores
will also have a pan-city impact. The total investment proposed in Area Based
Development (ABD) is around ¥ 1,64,104 crores. The Area Based Development (ABD)
starts with an "area" and is replicated to all other 'areas' of the Smart City. In this way,
the "area" to be developed is a lighthouse for other Areas. Thus, the impact of the three
strategic components of the Mission cannot be separately identified.

Disruptions of metro services on violet line

1010. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@ whether the metro services were disrupted on Violet Line recently as railing
fell on moving train;

(b) if so, the details thereof;

(c) whether any safety audit has been conducted on all the lines to ensure that
no such mishap occurs during the run of a train;

(d) if so, the details thereof; and

(e) if not, how DMRC ensures that all lines are safe and would not be disrupted

even during strong wind and rain?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The details of disruptions,
which occurred on 05.07.2018 at Violet Line of Delhi Metro, as received from Delhi
Metro Rail Corporation Ltd. (DMRC), are given in the Statement (See below).

(c) and (d) DMRC has informed that detailed inspection of all similar locations has
been conducted and no unsafe situation has been noticed.

() Does not arise in view of (c) and (d) above.
Statement
Details of Disruptions occurred on 05.07.2018 at Violet line of Delhi Metro

Details of incident: On 05.07.2018, at 16:03 hours, train operator of Train No. 638
on down line of Violet Line, while going up the ramp between Jangpura and Lajpat
Nagar Metro Stations, observed that a portion of steel grill and parapet panels
were leaning towards track just after the tunnel. He applied the emergency brakes
and stopped the train. The portion of the parapet panels rested on the side of
the train. For removal of the obstruction, power supply was required to be
switched-off and as anticipated time of removal of obstruction and re-starting the
train was substantial, the passengers were evacuated safely as per Standard
Operating Procedure. The parapet was constructed in 2009 to prevent entry to the
track as the track level at this location rises gradually from ground level to the
viaduct level. While the obstruction was being removed, the train services in the
section were regulated as follows:

. Passenger service was provided in two short loops between Kashmere Gate
-Central Secretariat and Nehru Place - Escort Mujesar at normal intervals.
Passenger service in the affected area between Central Secretariat and Nehru
Place was provided using the single available line.

. Passenger service normalized at 18:47 hours on the same day after removing
the obstruction.

Cause of Incident:

. Prima facie, the cause of failure appears to be failure of welding between
steel post and base plate on which the steel plate parapet was fixed.

. DMRC has ordered a detailed enquiry into the incident by a committee of
senior level officers.

Casualty, if any: There was no injury or harm to any passenger or person.
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Utilisation of amount under AMRUT in Punjab

1011. SHRI SHWAIT MALIK: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether steps have been taken up by Government regarding the progress
of sanctioning of ¥ 2,767 crore under AMRUT scheme for Punjab with a Central
assistance of ¥ 1,225 crore;

(b) the details of measures taken by Government for the utilisation of amount
of ¥153.24 crore released to that State under the scheme;

(c) and if no measures have been taken, the reasons therefor; and
(d) the current status of the project under the scheme in that State?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Yes, Sir. Under Atal Mission for
Rejuvenation and Urban Transformation (AMRUT), the Ministry of Housing and Urban
Affairs has approved the State Annual Action Plans (SAAPs) of 32,766.62 crore,
including Central Assistance of ¥1,204.47 crore submitted by the Government of Punjab
for the entire Mission period.

(b) Under AMRUT, the Ministry accords approval to the SAAPs only. Selection,
appraisal, approval and implementation of individual projects is done by the concerned
State/Union Territory (UT). Further, the Ministry regularly reviews the progress of
implementation of the Mission in all StatesAJTs including Punjab through meetings,
video conferences and official visits.

(c) Does not arise.

(d) Under AMRUT scheme in the State of Punjab, contracts have been awarded
for projects costing ¥333.55 crore and these projects are at various stages of
implementation. Further, tenders have been invited for projects costing ¥893.53 crore
and Detailed Project Reports (DPRs) are under preparation for projects amounting to
31,539.54 crore.

Registration for ongoing projects under RERA

1012. SHRI MD. NADIMUL HAQUE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that the pace of registration for ongoing projects in
various States/Union Territories under the Real Estate (Regulation and Development)
Act (RERA) is behind schedule;



198  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof; and

(c) the details of States/Union Territories which have not, so far, become RERA
compliant?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Section 3 of Real Estate (Regulation
and Development) Act, 2016 (RERA) mandates that for all the real estate projects, for
which the completion certificate has not been issued, the promoter shall make an
application to the Real Estate Regulatory Aathority for registration of the project within
a period of three months from the date of commencement of RERA. Further, no promoter
shall advertise or sell any plot, apartment or building, as the case may be, without
registering the real estate project with the Real Estate Regulatory Authority.

27 States/UTs have notified rules under RERA in their respective states. 6 North
Eastern States (Arunachal Pradesh, Meghalaya, Mizoram, Nagaland, Manipur and Sikkim),
West Bengal and Kerala have not notified rules under RERA. 27 States /UTs have set
up Real Estate Regulatory Authority and 20 States / UTs have set up Real Estate
Appellate Tribunals. 21 States / UTs have started their web portal for registration of
real estate projects and agents.

Utilisation of funds under HRIDAY scheme

1013. SHRI SANJAY SINGH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether it is a fact that out of the total sanctioned fund of ¥363.28 crores
under the HRIDAY scheme, only 52 per cent of the amount has been released to the
State Governments;

(b) whether it is also a fact that utilization of the sanctioned amount under the
scheme stands at just 6.5 per cent;

(c) if so, the details of funds released to the State since 2015, year-wise and
State wise; and

(d) if so, the reasons for under utilization of funds released and sanctioned
under the scheme?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No, Sir. HRIDAY, boeing a central sector
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scheme, funds are directly released to the cities. Out of the total sanctioned funds of
T 421 crore, an amount of T 276.35 crore (66%) has been released so far.

(b) No, Sir. So far, utilisation for an amount of ¥ 133.68 crore has been received
(48.37%).

(c) The details are given in the Statement (See below).

(d) In view of (a) and (b) above, question does not arise.
Statement

Details of fund released and utilized under HRIDAY Scheme

Sl. No. Cities/State FY. FY. FY. FY. Total Fund Total
2015-16 2016-17 2017-18 2018-19 Released Fund
Utilized
1. Amritsar (Punjab) 0.81 2285 2173 693 52.32 3312
2. Ajmer (Rajasthan) 114 18.13 6.73 212 28.12 17.80
3. Amaravati 374 740 119 0.00 12.33 8.92
(Andhra Pradesh)
4. Badami (Karnataka) 0.00 373 166 0.00 539 053
5 Dwarka (Gujarat) 0.00 5.78 12.56 0.14 1848 532
6. Gaya (Bihar) 117 1152 417 0.00 16.86 356
7. Kancheepuram 3.50 0.00 10.67 0.00 1417 10.53
(Tamil Nadu)
8  Mathura 211 912 557 0.00 16.80 10.39
(Uttar Pradesh)
9. Puri(Odisha) 0.73 6.70 2.96 107 11.46 341
10.  Velankanni 0.19 473 347 352 1191 359
(Tamil Nadu)
11.  Varanasi 6.28 31.94 3016 072 69.10 3358

(Uttar Pradesh)

12, Warangal 394 14.25 122 0.00 1941 293
(Telangana)

TotaL 2361 13615 10209 1450 27635 133.68
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Investments under mission on area based development

1014. SHRI DEREK O'BRIEN: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@) the details of expenditure and allocations for the Smart Cities Mission (SCM)
since its inception, year-wise;

(b) the percentage of selected 100 regions under SCM which have achieved
Smart City status and the details of percentage of identified projects completed; and

(c) the percentage of proposed investments under the Mission to be spent on
Area Based Development (ABD)?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Smart Cities Mission was launched
on June 25, 2015. Since then, T 16,604.20 crores have been allocated by Ministry of
Finance for Smart Cities Mission, of which, ¥ 11,348.33 crores have been released/
spend so far. The year-wise details are as under:

Financial Year (FY) Funds by Government Fund released/spent
of India (in ¥ crores) (in T crores)

2015-16 1,496.20 1,467.38

2016-17 4,598.50 4,493.65

2017-18 4,509.50 4,505.50

2018-19 6,000.00 881.80

ToTAL 16,604.20 11,348.33

(b) and (c) A total of 100 cities have been selected for development as Smart
Cities. These cities have proposed a total of 5151 projects at an estimated cost of ¥
2,05,018 crores in their Smart City Proposals. As reported by cities, 379 projects worth
¥ 7,039.61 crores have been completed and 732 projects worth ¥ 28,137.34 crores are
under implementation. Further, tendering has started for 436 projects with a cost of ¥
20,542.01 crores.

The progress of implementation depends on the Round of selection. The 100
cities have been selected over a period of three years starting from the first Round in
January 2016 and ending with the fourth round in June 2018. After selection of a city,
activities like incorporation of Special Purpose Vehicle (SPV), appointment of Project
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Management Consultants (PMCs), preparation of Detailed Project Reports (DPRS),
preparation of Request for Proposals (RFPs) have to be completed before the projects
can be grounded. These activities take around 15-18 months from the date of selection
of a Smart city.

Of the total investment proposed by hundred selected cities, around ¥ 42,028
crores is earmarked for creating city-wide core infrastructure through convergence. The
ICT-enabled Smart Solutions, with an aggregate investment of around ¥ 38,914 crores
will also have a pan-city impact. The total investment proposed in Area Based
Development (ABD) is around ¥ 1,64,104 crores. The Area Based Development (ABD)
starts with an "area" and is replicated to all other 'areas’ of the Smart City. In this way,
the 'area’ to be developed is a lighthouse for other areas. Thus, the impact of the three
strategic components of the Mission cannot be separately identified.

Utilisation of funds under AMRUT

1015. SHRI D. KUPENDRA REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has launched the Atal Mission for Rejuvenation and
Urban Transformation (AMRUT) two years back and about hundreds of projects are
being implemented under the scheme;

(b) if so, the details thereof along with the names of projects, funds allocated
and the present status of those projects, project-wise and State-wise;

(c) whether only a small percentage of total outlay has been utilised under the
mission, so far;

(d) if so, the details thereof and the reasons therefor; and

(e) by when these projects would be completed in all respects and the steps
taken/being taken to expedite their completion?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The Government of India
has launched the Atal Mission for Rejuvenation and Urban Transformation (AMRUT)
on 25 June, 2015. Under the Mission, States/Union Territories (UTs) have been
empowered to select, appraise and implement individual projects. The Ministry does
not approve individual projects but accords approval to the State Annual Action Plans
(SAAPs) submitted by the States/UTs only. The Ministry has approved SAAPs worth
T77,640 crore, including Central Assistance of 335,990 crore. The State/UT-wise details
of fund allocation and project implementation is given in the Statement (See below).
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(c)and(d)UnderAMRUT, the Central Assistance (CA) isreleased inthree instalments
of 20:40:40. First instalment is released immediately on approval of SAAP. Second and
third instalments are released after submission of Utilization Certificates (UCs) for 75%
or more of CA released and corresponding State share along with report of Independent
Review and Monitoring Agency (IRMA).

The first instalment of CA works out to I7,198 crore and Ministry has released
%7,138 crore (99.17%) towards this against which UCs amounting to ¥3,912 crore has
been received so far. Second instalment has also been released to the States who have
submitted their claims, complete in all respects.

Further, out of total SAAP of ¥77,640 crore, Detailed Project Reports (DPRS) have
been approved for projects worth 371,638 crore (92.27% of SAAP) of which projects
for ¥ 46,224 crore are at various stages of implementation including completed projects.
Further, for projects costing ¥13,538 crore tenders have been issued and for projects
costing 311,876 crore, DPRs have been approved and tenders are being invited.

(e) Under the Mission, the projects are envisaged to be completed by March,
2020. For fast track implementation and timely completion of the Mission, the Ministry
regularly reviews the progress of implementation of the Mission in all States/UTs through
meetings, video conferences and official visits. Progress of the Mission is also monitored
by the Apex Committee constituted under the Mission.

Statement
State/UT-wise details of fund allocation and project implementation

All amounts in ¥ crore

Sl. Name of Approved Committed  Cost of Cost of Cost of
No. State/UT SAAP Central projects projects projects
Assistance  under for which  for which

implemen-  tenders DPRs

tation* have been have been
invited* approved*

1 2 3 4 5 6 7

1.  Andaman and 10.82 10.82 290 - 792
Nicobar Islands

2. Andhra Pradesh? 2890.17 1056.62 3183.04 19.33 126.14
3. Arunachal Pradesh 140.25 126.22 1.36 11.92 16.59
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1 2 3 4 5 6 7

4. Assam 657.14 591.42 - 2.82 514
5. Bihar 2469.77 1164.80 1630.24 562.98 12.25
6.  Chandigarh 95.07 54.09 3594 0.98 149
7.  Chhattisgarh 2192.76 1009.74 1786.18 17.09 3497
8  Dadra and Nagar 10.82 10.82 41.36 - -

Haveli*

9.  Daman and Diu 1803 1803 1652 - -
10. Delhi 802.31 802.31 420.53 - 278.65
11. Goa 209.18 10458 36.12 1184 56.78
12.  Guijarat 488442  2069.96 2796.09 665.18 1030.32
13. Haryana 2565.74 764,51 830.15 96343 53.40
14.  Himachal Pradesh ~ 304.52 27407 93.76 62.15 49.94
15.  Jammu Kashmir 593.05 533.72 446.68 80.36 6.67
16.  Jharkhand 1245.74 566.17 438.11 487.79 318.60
17. Karnataka® 4952.87 2318.79 417549 766.35 223.29
18. Kerala 2359.38 1161.20 640.64 970.87 687.71
19. Lakshadweep 361 361 0.60 - 1.05
20. Madhya Pradesh* 620067  2592.86 6060.75 179.98 79.88
21.  Maharashtra 7759.32 3534.08 5892.33 1742.58 12257
22.  Manipur* 180.31 162.28 208.65 - 322
23.  Meghalaya 80.14 7212 - 047 0.22
24.  Mizoram 140.25 126.22 60.90 26.34 46.69
25.  Nagaland 120.22 108.19 27.63 - 2245
26. Odisha 1598.96 796.97 1608.90 127.07 -
27. Puducherry 64.91 64.91 16.28 1448 2164
28.  Punjab 276662 120447 33355 800.98 92.55
29. Rajasthan 322394  1541.95 2954.07 196.98 3395
30. Sikkim 40.06 36.06 17.02 - 9.32
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1 2 3 4 5 6 7

3L Tamil Nadu® 11194.78 4756.58 4182.86 3100.49 431492
32. Telangana 1666.26 832.60 1638.38 117 2375
33.  Tripura 148.25 13343 1212 152 11593

34.  Uttar Pradesh 1142167 492246 332393 2394.32 3804.32

35.  Uttarakhand 593.02 533.72 31721 72.62 56.02
36. West Bengal 4035.00 1929.32 2994.08 256.19 217.80
TotAaL 77640.02  35989.70  46224.37 1353828  11876.14

* Status as on 23.07.2018.
# These States/UT have taken up projects in excess of the size of approved SAAPs. In such cases,
the entire additional cost will be incurred by the concerned State/UT.

Discount on home loan in urban areas

11016. SHRI NARAYAN RANE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether the Housing for All by 2022 scheme is being implemented by the
Central Government according to the target;

(b) if so, the details thereof;

(c) whether Government has recently made an announcement of providing
several types of discount on home loan in urban areas; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Pradhan Mantri Awas Yojana
(Urban) {PMAY [U]} Mission, launched on 25.6.2015, aims to provide assistance to
States/UTs in addressing the housing requirement of the urban poor. The Mission
guidelines provide flexibility to States/UTs for appraising and approving project proposals
based on demand assessed and have to approach the Ministry only for release of
Central assistance for projects approved at the State level.

As on 16.07.2018, a total of 10,371 project proposals in 4,121 cities from 35 States/
UTs have been accepted for construction of 51, 10,821 EWS Houses with Central share
of ¥78,017.11 Crore.

tOriginal notice of the question was received in Hindi.
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(c) and (d) Under the Credit Linked Subsidy Scheme (CLSS for EWS/LIG & CLSS
for MIG) component of the Pradhan Mantri Awas Yojana (Urban) {PMAY[U]}, there is
aninterestsubsidy of 6.5% for Economically Weaker Section (EWS)/Lower Income Group
(LIG), 4% for Middle Income Group (MIG-1) and 3% for MIG-II, calculated on housing
loan up to ¥6 lakh, T9 lakh and Y12 lakh, respectively, over a tenure of 20 years.

Apart from that, Ministry has, recently, not announced any type of discounts on
home loans in urban areas.

Status and time-line of Smart Cities Mission

1017. SHRI C.M. RAMESH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the criteria in selecting Smart Cities under the Smart Cities Mission all over
the country and the details of the Smart Cities selected so far State-wise; and

(b) the details of the projects announced under the Smart Cities Mission, the
present status and time-line of completion?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The selection process of Smart Cities
follows a challenge (competition) process consisting of two stages. Stage 1 is intra-
state competition and was conducted by the State Governments on four broad criteria-
(i) Existing Service levels, (ii) Institutional Systems/Capacities, (iii) Self-Financing and
(iv) Past track record and reforms. On the basis of these criteria, 98 potential Smart
Cities were selected in August 2015 to participate in Stage 2. Further, on the basis of
requests received from States, 12 new potential Smart Cities were also included to
participate in All India Competition (Stage 2) of the Smart City Challenge Process.

In Stage 2, each potential Smart City submitted its Smart City Proposal (SCP)
which was evaluated by a panel of national and international experts on the basis of
two broad criteria i.e. (i) City level, and (ii) Proposal level.

On the basis of the above stated Challenge process, 100 cities have been selected
for development as Smart Cities. The list of cities selected State-wise is given in the
Statement (See below).

(b) The projects to be undertaken and timeframe for completion of these projects
has been given by the cities in their Smart City Proposals (SCPs) which are available

on the Smart Cities Mission website (www.smartcities.gov.in).
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5151 projects have been proposed, in 100 Smart Cities at an estimated cost of
¥ 2,05,018 crores. Presently, 379 projects worth ¥ 7,039.61 crores have been completed
and 732 projects worth ¥ 28,137.34 crores are under implementation. Further, tendering
has started for 436 projects with a cost of ¥ 20,542.01 crores. The remaining projects
are at the Detailed Project Report (DPR) stage.

Statement

List of Cities selected in various rounds under Smart Cities
Mission-State wise

SI.No. Name of State/UT Cities selected in various Rounds
1 Andaman and Nicobar Islands 1. Port Blair
2. Andhra Pradesh 1. Vishakhapatnam

2. Tirupati

Kakinada

3.
4. Amaravati

3 Arunachal Pradesh 1. Pasighat
2. Itanagar

4, Assam 1. Guwahati

5. Bihar 1. Muzaffarpur
2. Bhagalpur

. Patna

3
4. Biharsharif

6. Chandigarh 1. Chandigarh
7. Chhattisgarh 1. Raipur
2. Bilaspur

3. Naya Raipur

8. Daman and Diu 1.Diu
9. Dadra and Nagar Haveli 1. Silvassa
10.  Delhi 1. New Delhi Municipal Council

11. Goa 1. Panaji
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SI. No. Name of State/UT

Cities selected in various Rounds

12, Gujarat

13. Haryana

14. Himachal Pradesh

15. Jammu and Kashmir

16. Jharkhand
17. Karnataka

18. Kerala

19.  Lakshadweep
20.  Madhya Pradesh

1.
2.

1
2

2.
3.

. Gandhinagar
. Ahmedabad
. Surat

. Vadodara

. Rajkot

. Dahod

. Karnal

. Faridabad

Dharamshala

Shimla

Jammu

. Srinagar

. Ranchi

. Mangaluru

. Belagavi

. Shivamogga
.Hubballi-Dharwad
. Tumakuru

. Davanegere

. Bangalore

. Kochi

. Thiruvananthapuram
. Kavaratti

. Bhopal

Indore

Jabalpur

4.Gwalior
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SI. No.

Name of State/UT

Cities selected in various Rounds

21.

22.
23.
24,
25.
26.

27.

28.

29.

30.

Mabharashtra

Manipur
Meghalaya
Mizoram
Nagaland
Odisha

Puducherry

Punjab

Rajasthan

Sikkim

5. Sagar

6. Satna

7. Ujjain

1. Pimpri Chinchwad
2. Nashik

3. Thane

4. Solapur

5. Nagpur
6.Kalyan-Dombivali
7. Aurangabad
8. Pune

1. Imphal

1. Shillong

1. Aizawl

1. Kohima

1. Bhubaneshwar
2. Raurkela

1. Puducherry

1. Ludhiana

2. Jalandhar

3. Amritsar

1. Jaipur

2. Udaipur

3. Kota

4. Ajmer

1. Namchi

2. Gangtok

Unstarred Questions
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SI. No.

Name of State/UT

Cities selected in various Rounds

3L

32

35.
36.

Tamil Nadu

Telangana

Tripura

Uttar Pradesh

Uttarakhand

West Bengal

1. Tiruchirapalli
2. Tirunelveli
3. Thanjavur
4. Tiruppur
5.Salem

6. Vellore

7. Coimbatore
8. Madurai

9. Thoothukudi
10. Chennai
11. Erode

1. Karimnagar
2. Greater Warangal
1. Agartala

1. Aligarh

2. Jhansi

3. Kanpur

4. Allahabad

5. Lucknow

6. Varanasi

7. Agra
8.Bareilly

9. Moradabad
10. Saharanpur
1. Dehradun

1. New Town Kolkata

TotaL 100
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Facility for students with special needs

1018. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that there is no policy for educational needs/facilities for
students with special needs;

(b) if so, by when we are going to have it;
(¢) how many children with special needs are out of schools; and
(d) the steps being taken to bring them to schools?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIUPENDRA KUSHWAHA): (a) and (b) The Right of Children to
Free and Compulsory Education (RTE) Act, 2009 provides a justifiable legal framework
that entitles all children between the ages of 6-14 years free and compulsory elementary
education which also includes children with disabilities as per Section 3 of the RTE Act,
2009. The erstwhile Centrally Sponsored Schemes of Sarva Shiksha Abhiyan (SSA) at
elementary level and Rashtriya Madhyamik Shiksha Abhiyan (RMSA) at secondary level
had implemented the Inclusive Education (IE) programmes for children with special needs
(CwSN). Presently, the Central Government has launched Samagra Shiksha - an Integrated
Scheme for School Education, from 2018-19, which addresses the educational needs of
CwSN covering classes | to X1l and aims to provide inclusive education and barrier free
access in schools. Under the Samagra Shiksha, allocation for children with special needs
has been increased from ¥ 3000 to ¥ 3500 per child per annum including a stipend of
T 200 per month for CwSN girls in Classes I to Xll-earlier it was only for classes IX
to XII. Also, provision has been kept for appointment of special educators at Block/
Cluster/School level as per requirement.

The National Council of Educational Research & Training (NCERT) has developed
exemplar material on curricularadaptations, inclusive teachingand howto adopt flexibility
in evaluation for children with disabilities in inclusive classrooms. Central Board of
Secondary Education (CBSE), has an inclusion policy for students with disabilities which
inter-alia includes permitting the use of computer in writing the examination as per the
actual need and skills of the students with disabilities, provision of Reader in case student
with disability does not want the facility of scribe and need a person to read the question
paper and relaxation in mandatory attendance if any student with disability could not
attend the school for prescribed days.
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The Kendriya Vidyalaya Sangathan(KVS) and Navodaya Vidyalaya Samiti(NVS)
also provide a barrier free environment in their school campuses which includes ramps
and separate toilets for CwSN.

() As per Indian Market Research Bureau (IMRB) survey, 2014, there were
6,00,630 children with special needs who are out of school within the age group of
6-13 years.

(d) Mapping of children with special needs (CwSN) is an integral part of the
planning and surveys carried out by the States and UTs. A concerted drive to identify
CwSN is undertaken through convergence with multiple stakeholders. The identified
children are further assessed through assessment camps that are held in convergence
with the line Departments along with other resource persons in the State/UT.

The National Council of Educational Research & Training (NCERT) has developed
exemplar material for providing low cost quality home education to students with
severe disabilities through e-learning. NCERT text books have been converted into
digital books which can be downloaded free by any one, any time. Most of the books
are in UNICODE which a child with special needs can read using a Text-to-Speech
(TTS)/Software/mobile app though e-Pathshaala mobile app. For visually challenged
learners e-book in DAISY format and tactile maps have been developed.

Self defence training for girls

1019. KUMARI SELJA: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(@ the details of efforts made by Government to make self defence training
compulsory for girl students in schools in the country, keeping in view the increasing
atrocities against them;

(b) if so, the details thereof; and
(c) the achievements made by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The Government has
been promoting self defence training to girls under the erstwhile centrally sponsored
scheme of Rashtriya Madhyamik Shiksha Abhiyan (RMSA). Self-defence training is
imparted to enhance safety and security of girls inside and outside of the school and
to inculcate confidence amongst girls to deal with any emergency situation.
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The Central Government has launched an integrated scheme, for school education
named as Samagra Shiksha w.e.f. 2018-19, which subsumes the three erstwhile Centrally
Sponsored schemes of school education i.e. Sarva Shiksha Abhiyan (SSA), Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) and Centrally Sponsored Scheme on Teacher
Education (CSSTE). Under Samagra Shiksha scheme there is provision for self defence
training for girls @ ¥ 9000 per school for schools having girls students in classes
VI to XII.

(c) The number of schools where self defence training for girl students of classes
IX to XII has been approved during the last three years is given below.

Year No. of schools approved Amount approved
( in lakh)
2015-16 49517 4062.02
2016-17 57500 4880.75
2017-18 63409 5580.81

Course on Islamic Terrorism

1020. SHRI JOSE K. MANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the Jawaharlal Nehru University Registrar has refuted wild
speculations on JNU starting a course on Islamic Terrorism at the University;

(b) whether General Secretary of Jamiat Ulema-e-Hind had expressed displeasure
at such a proposal saying that the reported attempt is a deep-rooted conspiracy to
malign the image of Islam;

(c) whether the Registrar, INU, has also briefed the Delhi Minority Commissioner
enclosing a copy of the concept paper on the proposed Centre for National Security
Studies to be set up in JNU; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) Jawaharlal Nehru University (JNU) has
informed that the Registrar of the University has refuted wild speculations on JNU
offering a course on "Islamic terrorism" at the University.
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(b) A letter dated 22.5.2018 from the General Secretary of Jamiat Ulema-e-Hind
expressing concern on course on "Islamic Terrorism" within Centre for National Security
Studies (CNSS) was received by JNU and in response thereto a factual reply was sent
by the Registrar on 25.6.2018.

(c) and (d) Registrar, JNU has also responded to a notice served by the Delhi
Minorities Commission in the matter and clarified that the objective of the Centre for
National Security Studies Centre (CNSS) is to train the students in a unique way to
explore and unravel factors and forces shaping security challenges. The CNSS aims at
developing a place to produce world class security specialists who can engage with
the complexity of modern day security challenges.

Autonomy to State and Central Universities

1021. DR. VIKAS MAHATME: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether overregulation of Indian Universities has stifled their potential to
grow and this has led to a shortage in quality institutions of higher learning;

(b) if not, the reasons for the current state of affairs in these educational
institutions;

(c) whether Government has any proposal to create more autonomous institutions
on the lines of 1ITs and 1IMs and is also thinking of giving a significant degree of
autonomy to the existing State and Central Universities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) and (b) University Grants Commission,
having mandate to promote and coordinate university education, has been taking lead
in the recent past towards introducing reforms in the field of higher education. As a
part of the reforms, UGC has notified the University Grants Commission (Categorisation
of Universities (Only) for Grant of Graded Autonomy) Regulations, 2018 to grant
academic, administrative and financial autonomy to the Universities.

Under these Regulations, the Universities/Deemed to be Universities have been
classified into Category |, Category Il and Category Il based on their accreditation
under NAAC / Ranks in World Ranking.
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(c) and (d) UGC has informed that it has already approved to grant Autonomy
to 76 Educational Institutions including 62 Universities (5 Central Universities, 21 State
Universities, 34 Deemed to be Universities and 2 Private Universities) and 14 Colleges
across the Country, pursuant to the notification of the said Regulations in February,
2018.

Construction of toilets in schools

1022. SHRI RAVI PRAKASH VERMA:
SHRI NEERAJ SHEKHAR:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(@ whether there are 21,000 schools without toilets for girls and 29,000 without

toilets for boys in the country;

(b) if so, the details thereof along with details of the States having largest and
least number of schools without such toilets, State-wise;

(c) whether the Ministry has asked the State Governments to construct toilets

within a specified timeframe;

(d) if so, the details thereof along with the outcome therefor, State-wise, as on

date; and

(e) the details of funds allocated and released during 2017-18 and 2018-19, so

far, for construction of toilets in schools?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) As per Unified District
Information System for Education (UDISE), 2016-17 (Provisional), total number of
Government schools, without girls' toilet was 20,977 (1.93%) and without boys' toilet
was 28,713 (2.67%). State/UT-wise details of Government schools without toilet facilities
indicating the States having largest and least number of schools without boys' and

girls' toilets are given in the Statement (See below).

(c) and (d) Yes, Sir. As per Section 19 of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009, no school shall be established, or recognised
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unless it fulfils the norms and standards specified in the Schedule to the Act. All
schools established before the commencement of the Act has to fulfill these norms and
standards within three years of the date of commencement. If any school fails to fulfill
these norms and standards, then the competent authority shall withdraw recognition
granted to such a school. The Schedule to the Act inter-alia clearly states that every
recognised school should have separate toilets for boys and girls. All States were
requested to issue necessary directions and ensure that all the schools, including those
under the non-Government sector (private, aided schools etc.) comply with these
provisions of the RTE Act and compliance report be sent to this Ministry. Under
Swachh Vidyalaya initiative 4.17 lakh toilets including 1.91 lakh girls' toilets in 2.61 lakh
Government elementary and secondary schools were constructed/re-constructed in one
year upto 15th August, 2015 in association with States, UTs, Public Sector Undertakings
(PSUs) and private corporates, to provide separate toilets for girls and boys in all

Government schools.

All the States have been reminded on several occasions to maintain the toilets
and keep them functional, neat and clean and also fill the gaps, if any, and ensure

availability and functionality of toilets in all the schools.

Under the Samagra Shiksha scheme effective from 1st April, 2018 assistance is
provided to States for strengthening of existing government schools, and for creation
and augmentation of infrastructure facilities including toilets based on the gap
determined by UD1SE and proposals received from respective State/UT. The scheme
also provides for an annual recurring school composite grant varying from ¥ 25,000/
- to ¥ 1,00,000/- per annum depending upon the number of students, for all government
schools. Each school is required to spend atleast 10% of the composite school grant
on activities including maintenance of toilets related to Swachhata Action Plan. The
scheme also provides for annual maintenance and repair of existing school building,

toilets and other facilities to upkeep the infrastructure in good condition.

(e) Under the erstwhile schemes of Sarva Shiksha Abhiyan (SSA) and Rashtriya
Madhyamik Shiksha Abhiyan (RMSA), X 514.15 crore and % 13.21 crore were allocated
to States and UTs for construction/repair of school toilets during 2017-18. Under
Samagra Shiksha scheme, the tentative allocation to States and UTs for construction/

repair of school toilets for the year 2018-19 is ¥ 444.30 crore.
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Statement

State/UT-wise details of Government schools without toilet facilities indicating the
States having largest and least number of schools without
boys' and girls' toilets

SI. No. State/UT No. of No. of Percentage Percentage
schools schools  of schools of schools
without without without without

Girls' Boys' Girls' Boys'
toilet Toilet toilet Toilet

1 2 3 4 5 6

1 Andaman and Nicobar 0 0 0.00 0.00

Islands

2. Andhra Pradesh 123 165 0.28 0.38

3. Arunachal Pradesh 152 174 4.40 515

4. Assam 1461 3329 2.76 641

5. Bihar 7915 8989 1059 12.13

6. Chandigarh 0 0 0.00 0.00

7. Chhattisgarh 287 299 0.62 0.65

8. Dadra and Nagar Haveli 0 0 0.00 0.00

9. Daman and Diu 0 0 0.00 0.00

10.  Delhi 0 0 0.00 0.00

11.  Goa 0 0 0.00 0.00

12 Gujarat 18 82 0.05 012

13. Haryana 100 167 0.73 126

14. Himachal Pradesh 4 0.02 0.03

15, Jammu and Kashmir 867 1301 367 5.56

16.  Jharkhand 271 285 0.68 0.72

17. Karnataka 731 1427 148 292

18.  Kerala 26 60 052 120
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1 2 3 4 5 6
19.  Lakshadweep 0 0 0.00 0.00
20.  Madhya Pradesh 4672 5735 393 4.88
21.  Maharashtra 955 1441 144 218
22, Manipur 17 2 051 0.36
23. Meghalaya 407 173 5.22 2.23
24.  Mizoram 5 37 0.96 143
25.  Nagaland 54 7 258 0.33
26. Odisha 423 1423 0.73 248
27.  Puducherry 0 0 0.00 0.00
28. Punjab 3 117 0.21 0.58
29.  Rajasthan 558 5% 0.82 0.89
30. Sikkim 4 4 051 0.46
31.  Tamil Nadu 0 0 0.00 0.00
32.  Telangana 586 1378 202 486
33, Tripura 1 0 0.02 0.00
34.  Uttar Pradesh 534 623 0.33 0.39
35, Uttarakhand 655 566 371 324
36.  West Bengal 89 359 0.11 045
ALL INDIA 20977 28713 193 267

Source: UDISE 2016-17 (Provisional)
Conducting of NEET exam twice a year

1023. SHRI C.M. RAMESH:
SHRI KANAKAMEDALA RAVINDRA KUMAR:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government proposes to conduct JEE (Main) and National Eligibility-
cum-Entrance Test (NEET) twice a year for admission in engineering and medical
courses, if so, the rationale behind such a step;
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(b) the details of manners in which it is going to be beneficial to the student
community specially aspirants from rural areas; and

(c) whether Government has held discussions with various stakeholders in this
regard, before mooting such a proposal and if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (c) In pursuance of Budget
Announcement 2017-18, the Union Cabinet in its meeting held on 10.11.2017 approved
creation of National Testing Agency (NTA) as an autonomous and self-sustained
premier testing organization to conduct entrance examinations for Higher Education
Institutions (HEIs). NTA will conduct, inter-alia, JEE (MAIN) and National Eligibility
cum Entrance Test (NEET)-UG twice a year in order to give adequate opportunity to
candidates to bring out their best. All the entrance examinations will be computer
based, for which a network of test practice centres, especially for the aspirants from
rural areas will be established so that they have ample opportunity to acquaint themselves
with the computer based tests. The Schools and engineering colleges with computer
labs will be identified for this purpose, which can be used by any aspirant free of
charge. Extensive consultations were done with the concerned Ministries/ Departments
of the Government of India as well as other stakeholders both from Central and State
Government in a workshop held on 1-9-2017. Final decision and time table will be
announced soon.

B. R. Ambedkar scholarship fund

1024. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that many colleges and students are agitating for not
being provided B.R. Ambedkar scholarships fund;

(b) if so, Government's response thereto indicating the reasons for the delayed
payment;

(c) the details of scholarships provided to students in colleges and schools in
various parts of country during the last three years; and

(d) the steps taken or proposed to be taken by Government for providing timely
payment of scholarships?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) and (b) B.R. Ambedkar scholarship is
being administered by Ministry of Social Justice and Empowerment. Under B.R. Ambedkar
Scholarship, the following schemes are being implemented:

(i) Dr.Ambedkar Post-Matric Scholarship for Economically Backward Class (EBC)
students and

(i) Dr. Ambedkar Pre-Matric and Post-Matric Scholarship for DNT (De-notified
Tribes) students.

No incident of agitation by the college students have come to the notice of
Ministry of Social Justice and Empowerment.

(c) Asitis a Centrally Sponsored Scheme, the funds are being released to the
State/UTs and hence, details of scholarship provided to colleges/schools are not
maintained. However, State/UT-wise details of funds released and number of beneficiaries
during the last three years are given in the Statement-1 and Il respectively (See below).

(d) State/UTs have been advised to ensure timely disbursal of scholarship to
the beneficiaries. Further, Ministry of Social Justice and Empowerment is regularly
following up with the State Governments for submission of requisite documents, so
that Central Assistance could be released on time.

Statement-1

State-wise details of funds released and number of beneficiaries under the Scheme
of Dr. Ambedkar Post-Matric Scholarship for Economically Backward Class
(EBC) Students from 2015-16 to 2017-18

SI. No. States/UTs 2015-16 2016-17 2017-18

Funds No. of  Funds  No. of Funds No. of
Released  Benefi- Released Benefi- Released Benefi-
(X In lakh)  ciaries (R In lakh) ciaries (% In lakh) ciaries

1 2 3 4 5 6 7 8
1 Andhra Pradesh 35500 267889  364.87 181287 154.05 $
2. Bihar 250.00 $ 0.00 0 0.00 0

3. Gujarat 0.00 0 0.00 0 200.00 4819
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1 2 3 4 5 6 7 8
4. Himachal Pradesh 250.00 3577 50.74 290 300.00 8829
5. Jammu and 0.00 0 92.92 $ 0.00 0
Kashmir
6. Kerala 0.00 0 24804 $ 0.00 0
7. Odisha 0.00 0 205 $ 25.95 $
8  Rajasthan 0.00 0 50907 $ 0.00 0
9. Uttarakhand 0.00 0 7431 $ 0.00 0
10.  Manipur 0.00 0 0.00 0 200.00 $
11, Sikkim 145.00 588 9150 272 200.00 938
12.  Tripura 0.00 0 58.50 $ 0.00 0
13.  Chandigarh 0.00 0 20.00 158 20.00 $
TotaL 1000.00 272054 1512.00 182007 1100.00 14586

$ Not received from the States/UTs
Statement-11

Details of funds released and number of beneficiaries under the Scheme of
Dr. Ambedkar Pre-Matric and Post-Matric Scholarship for De-notified
Tribes (DNTs) Students from 2015-16 to 2017-18

No. Beneficiaries in lakh

SI. No. States/UTs 2015-16 2016-17 2017-18

Funds No. of  Funds  No. of Funds  No. of
Released  Benefi- Released Benefi- Released Benefi-
(X In lakh)  ciaries (% In lakh) ciaries (% In lakh) ciaries

1. Gujarat 0.00 0 0.00 0 539.25 $

2. Himachal Pradesh ~ 0.00 0 17835 $ 0.00 0

3. Jammu and 0.00 0 4755 $ 0.00 0
Kashmir

4. Karnataka 0.00 0 0.00 0 0.00 0

5. Maharashtra 378.11 376 22410 $ 0.00 0

6.  Rajasthan 71.89 $ 0.00 0 0.00 0
ToTAL 450.00 376 45000 0 539.25 0

$ Not received from the States/UTs
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Steps for overall change in education system

1025. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the details of major initiatives taken/ proposed to be taken by Government
to bring about the overall changes in the education system across the country during
the last three years;

(b) whether any Committee has been set up to bring about uniformity in the
curriculum, syllabus, examinations, etc. across the country;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the last instance when the changes were brought about in curriculum in
secondary education in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (e) The Government is committed to
provide equitable access to quality education to all sections of the society and the
vision of the Ministry is to realize India's human resource potential to its fullest in the
education sector with equity and inclusion. The Ministry of Human Resource
Development is implementing several schemes aimed at enhancing literacy and basic
education of the youth, expanding access to all levels of education, including higher
and technical education.

Several initiatives are currently being undertaken in this direction, such as in
elementary education, the Right of Children to Free and Compulsory Education (RTE)
Act, 2009 and Sarva Shiksha Abhiyan (SSA) programme aims for improvements in
school infrastructure, curricular and assessment reforms, identification of learning
indicators, improved teaching and learning resulting in better learning outcomes.
Rashtriya Madhyamik Shiksha Abhiyan (RMSA), ICT in Schools, Centrally Sponsored
Scheme on Teacher Education (CSSTE), Shaala Siddhi, Rashtriya Avishkar Abhiyan are
being implemented to improve the quality of secondary education. Recently, the
Department of School Education and Literacy has formulated the Samagra Shiksha- an
Integral Scheme for School Education as a Centrally Sponsored Scheme and it is being
implemented throughout the country with effect from the year 2018-19. This programme
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subsumes the three erstwhile Centrally Sponsored Scheme of Sarva Shiksha Abhiyan
(SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and Teacher Education (TE).
It is an overarching programme for the school education sector extending from
pre-school to class XII and aims to ensure inclusive and equitable quality education
at all levels of school education. It envisages the 'school' as a continuum from pre-
school, primary, upper primary, secondary to senior secondary levels.

In higher education also, various schemes, namely, Rashtriya Uchchatar Shiksha
Abhiyan (RUSA), Global Initiative for Academics Network (GIAN), Impacting Research,
Innovation & Technology (IMPRINT), Technical Education Quality Improvement
Programme (TEQIP), Pandit Madan Mohan Malaviya National Mission on Teachers and
Teaching (PMMMNMTT), Study Webs of Active-Learning for Young Aspiring Minds
(SWAYAM), National Digital Library, campus connect programme, Uchhatar Avishkar
Abhiyan, Unnat Bharat Abhiyan are being implemented to improve the quality of higher
education. A number of initiatives are also undertaken by UGC and AICTE for quality
improvement in higher and technical education.

Further, in order to balance the curriculum for cognitive and analytical areas with
curriculum in other life skills including creativity and sports, specific suggestions were
invited by MHRD and NCERT from teachers, academics, students, parents and other
stakeholders associated with school education with the objective to make the content
more balanced in various subjects offered from class | to class XII as prescribed by
NCERT/CBSE.

Currently, the Government is in the process of framing a New Education Policy
(NEP) for meeting the changing dynamics of the population's requirement with regard
to quality education, innovation and research, aiming to make India a knowledge
superpower by equipping its students with the necessary skills and knowledge. Wide
ranging consultations were undertaken at multiple levels of online, expert/thematic and
grassroots from village to State, Zonal levels as well as at the National level. Initially,
a Committee for Evolution of the New Education Policy was constituted which submitted
its report in May, 2016 and thereafter, the Ministry prepared 'Some Inputs for the Draft
National Education Policy, 2016'. Both these documents are treated as inputs for policy
formulation. The exercise of preparing a New Education Policy is still ongoing as a
Committee for Draft National Education Poljcy under the Chairmanship of
Dr. K. Kasturirangan has been constituted which will consider and examine all inputs
and suggestions and is expected to submit its report by 31.08.2018.
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Professors working on ad-hoc basis

11026. SHRI SANJAY SETH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that professors working on ad-hoc basis in all the Central
Universities, except Delhi University are paid only one fourth of the basic pay applicable
to these posts whereas their workload is equal to that of regular professors;

(b) if so, the reasons for non-payment of full pay to professors working on ad-
hoc basis;

(c) if not, the policy of Government with regard to pay of regular and ad-hoc
professors; and

(d) the guidelines of Hon'ble Supreme Court in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (c) There is no specific provision of
ad-hoc teachers in UGC (Minimum Qualifications for Appointment of Teachers and
other Academic Staff in Universities and colleges and Measures for the Maintenance
of Standards in Higher Education) Regulations, 2010. However, UGC Regulations 2010
provide for appointment of teachers on contract basis when it is absolutely necessary.

All the Central Universities being statutory autonomous Institutions established
under their respective Acts of Parliament, are governed by their Acts and Statutes and
Ordinances made thereunder. All academic and administrative matters including
engagement of contract teachers against vacant positions and their remuneration etc.
are decided by the Universities with the approval of their statutory bodies. The UGC
Regulations 2010 are mandatorily applicable to all Central Universities and Colleges
thereunder and Institutions deemed to be Universities, whose maintenance expenditure
is met by the UGC.

(d) Supreme Court in its judgment dated 26.10.2016 in the Civil Appeal No. 213/
2013 held that all the temporary employees would be entitled to draw wages at the
minimum of the pay-scale (at the lowest grade, in the regular pay-scale), extended to
regular employees, holding the same post.

tOriginal notice of the question was received in Hindi.
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Cyber bullying

1027. SHRI A. K. SELVARAJ: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether NCERT has issued guidelines on cyber bullying;
(b) if so, the details thereof;
(c) whether these guidelines could provide framework for our own policies; and

(d) whether parents should also be involved as they often don't get to know
if there is some kind of cyber bullying?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) National Council of
Educational Research and Training (NCERT) has developed guidelines on Cyber Safety
and Security for students, teachers and schools, which have been disseminated among
the States/Union Territories on May 17, 2018 for their reference, use and further
dissemination. Cyber Bullying is a component of Cyber Safety and Security.

(c) The Government has already framed the National Policy on Information and
Communication Technology (ICT) in School Education in 2012. Based on the Policy
guidelines, the National Council of Educational Research and Training (NCERT) has
developed the "Information and Communication Technology for School System: Curricula
for ICT in Education" in 2013. The guidelines on cyber safety and security circulated
by NCERT in May 2018 are in the form of Do's and Don'ts for its use in school
education system.

(d) The guidelines on cyber safety and security have been placed on the
NCERT's website for disseminating among all the stakeholders, including parents.

Kendriya Vidyalayas in Chhattisgarh

11028. SHRI RAM VICHAR NETAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of Kendriya Vidyalayas in Sarguja division of Chhattisgarh
along with the number of seats therein, and the number of students enrolled against
these seats;

tOriginal notice of the question was received in Hindi.
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(b) whether Government proposes to enhance the number of seats in all the

Kendriya Vidyalayas of Sarguja division including the one at Ambikapur;
(c) if so, the details thereof; and

(d) whether it is also a fact that posts of teachers in these schools are
lying vacant, if so, the steps being taken by Government to fill up these

vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) 6 Kendriya Vidyalayas (KVs) are
functioning in Sarguja division of Chhattisgarh i.e. Jhagrakhand, Manendragarh,
Ambikapur, Baikunthpur, Jashpur and Chirimiri. The details of number of seats therein,
and the number of students enrolled against these seats are given in the Statement

(See below).
(b) No such proposal is under consideration at present.
(c) Does not arise.

(d) Ason 1.7.2018, there are 51 vacant posts of teachers in the KVs located in
Sarguja Division of Chhattisgarh. Filling up of vacancies is a continuous process and
action is taken from time to time as per the provisions of the relevant Recruitment
Rules for filling up of the posts. Teachers are also engaged on contractual basis
for temporary duration by KVS to ensure that the teaching-learning process is not

hampered.
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Charging of fee by private schools

11029. SHRI RAMKUMAR VERMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the school fee and other expenses of children of
economic weaker sections are charged from the fee of other children by private schools;
and

(b) if so, the steps being taken by Government to stop this?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) No such information has come
to the notice of Ministry of Human Resource Development so far.

(b) Does not arise:
New reservation system for appointment in universities

1030. SHRI RANJIB BISWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has formed/proposes to form an inter-ministerial
committee to review a new reservation system for the appointment of faculty in
universities;

(b) if so, the details and the objective thereof;

(c) whether the said committee has given its report and if so, the details of the
recommendations made by it and if not, the time by which it has been asked to give
its report;

(d) whether Government has accepted all the recommendations; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (e) The University Grants Commission
(UGC) Guidelines of 2006 relating to reservation in teaching posts in Central Universities,
inter alia, prescribe that the cadre or unit for determining reservation roster points
should be 'University/college’ and not "Department/ subject'.

The Hon'ble Allahabad High Court in its order of C.M.W.P.N0.43260 of 2016 dated
07-04-2017 quashed clause 6(c) and 8(a)(v) of UGC Guidelines 2006. This Order was

tOriginal notice of the question was received in Hindi.
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later upheld by the Hon'ble Supreme Court in its judgement dated 21-7-2017 passed in
SLP(C) No. 16515/2017.

An inter-Ministerial Committee was constituted to examine the issue and state the
grounds for filing a Special Leave Petition before the Apex Court. On the recommendation
of the inter- ministerial Committee and after consulting the Additional Solictor General
and the Law Ministry, UGC and MHRD have filed separate SLPs on 12-04-2018 and
16-04-2018 respectively before the Hon'ble Supreme Court of India.

Meanwhile, in view of the matter being sub-judice, the UGC has been requested
vide MHRD letter dated 18th July, 2018 to issue a direction to all the institutions to
postpone the recruitment process, if it is already underway, till further orders. The UGC
has issued necessary instructions in this regard to Central Universities, Deemed
Universities, Colleges and other Grant in Aid Institutions and Centres.

Interest on educational loan

11031. SHRI RAM NATH THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) whether interest on educational loan is payable from the date on which it
is disbursed,;

(b) whether only economically weaker sections of society take this loan for
higher education;

() whether it is a fact that the interest becomes more than the principal till the
time of start of repayment; and

(d) if so, whether Government, keeping in view the above fact would direct the
banks to charge interest on such loans from the time when the student gets absorbed
in a job and is in a position to repay the loan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) Banks disburse Education Loan under
the Model Education Loan Scheme of Indian Banks' Association (IBA). Under the
Scheme, interest is charged from the first year but interest is payable only after the
moratorium period (which is course period plus one year). However, the Government

tOriginal notice of the question was received in Hindi.
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is implementing the following interest subsidy schemes on education loans for higher
education:

(i) Central Sector Interest Subsidy Scheme (CSIS): - Under the Scheme, full
Interest Subsidy is provided for the moratorium period (course period plus
one year), on the educational loan up to ¥ 7.5 lakh taken by students
belonging to Economically Weaker Sections (EWS) having annual parental
income up to ¥4.5 lakh, from Scheduled Banks under the Model Educational
Loan Scheme. ¥ 1577.68 crores interest subvention has been made in the
Financial Year 2017-18.

(i) Dr. Ambedkar Scheme of Interest Subsidy on Educational Loans for
Overseas Studies: -The Scheme is implemented by Ministry of Social Justice
and Empowerment. The objective of the scheme is to provide interest subsidy
to meritorious students belonging to Other Backward Classes (OBC) and
Economically Backward Classes (EBC) to provide them opportunities to
pursue higher education abroad in the field of Arts, Engineering, Medical
and Agriculture. The income ceiling is ¥ 8 lakh per annum for OBCs and
¥ 2.5 lakh per annum for EBCs.

(iii) Padho Pardesh Scheme: - The Scheme is implemented by Ministry of
Minority Affairs. Under the scheme, interest subsidy is provided to minority
students to pursue Master's Level Courses, M.Phil., and Ph.D. in foreign
Universities in the field of Arts, Engineering, Agriculture and Medical. The
income ceiling is ¥ 6.00 lakh per annum.

(b) Model Education Loan Scheme is applicable to all sections of the society.
(c) and (d) No, Sir.
Replacement of UGC with HECI

1032. SHRI MAJEED MEMON: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government has decided to replace University
Grants Commission (UGC) with a new Higher Education Commission of India (HECI);

(b) if so, how is it different from UGC with no funds to dole out; and
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(c) whether it is also a fact that Government also proposes a single regulator
titled "Higher Education Empowerment Regulation Agency (HEERA)" dissolving the
three regulators was red flagged with concerns by All India Council for Technical
Education (AICTE) and National Council for Teacher Education (NCTE), if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (b) The Ministry has prepared a draft
Higher Education Commission of India Bill, 2018 to repeal the University Grants
Commission (UGC) Act, 1956 and for establishment of the Higher Education Commission
of India (HECI) for promoting the quality of academic instruction, maintenance of
academic standards and autonomy of higher educational institutions for free pursuit of
knowledge, innovation, incubation, skills and entrepreneurship, and for facilitating
access, inclusion and opportunities to all, and providing for comprehensive and holistic
growth of higher education and research in a competitive global environment.

The proposed Higher Education Commission of India will focus largely on
promoting the quality of academic instruction, maintenance of academic standards and
grant of autonomy of higher educational institutions. The grant disbursal function to
Universities and Colleges is now proposed to be located in an entity which works in
a transparent, merit-based approach through an ICT enabled platform.

Further, the draft Higher Education Commission of India Bill, 2018 was put in
public domain on 27.06.18 for seeking comments and suggestions from educationists,
stake holders and general public before 20.07.18. The Ministry has received 10,200
suggestions/comments covering Members of Parliament, State Governments,
academicians, teacher unions, Chambers of Commerce, students etc. and appropriate
changes are being made in the draft Bill based on the public feedback.

(¢) No such proposal is under consideration of the Government.
Negative marking in 11Ts

1033. SHRI AMAR SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is aware that certain institutions like 11T have introduced
negative marking in the examinations for admission in their institutes;

(b) if so, the details thereof and the reasons therefor;
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(c) whether Government is also aware that a number of meritorious students are
adversely affected on account of negative marking for attempting question which are
generally misleading; and

(d) if so, whether Government proposes to direct such institution, to dispense
with the practice of negative marking and if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (d) Admission in B.Tech, M.Tech and
M.Sc courses in 1ITs is done on the basis of rank in the Joint Entrance Examination
(Advanced), Graduate Aptitude Test in Engineering (GATE), and Joint Admission Test
for M.Sc. (JAM) respectively. There is a provision of negative marking in these
examinations to safe-guard the interests of meritorious students and to discourage
guess-work. There is NO negative marking for a wrong answer in Numerical Answer
Type (NAT) questions. Provision of partial marks is also available in JEE(Advanced)
exam. Adequate care is taken by question paper setters to ensure that there is no
ambiguity. However, if a question has been found to be misleading, the candidates are
allowed to contest the question and challenge the answer keys prior to the evaluation.
The modalities for conducting these examinations are decided by Joint Admission
Board (JAB), National Coordination Board (NCB) of GATE and JAM-Advisory Board
(JAM-AB).

Absenteeism of teachers in schools

1034. SHRI ABIR RANJAN BISWAS: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has data on teacher absenteeism in Government schools
across the country;

(b) if so, the details thereof;

(c) the number of teaching posts that are vacant in Government educational
institutions;

(d) the initiatives taken by Government to enroll more teachers in Government
educational institutions; and

(e) the percentage of schools which have not yet fully implemented the provisions
of the Right To Education Act and the details thereof, State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The recruitment, service
conditions and deployment of teachers are primarily in the domain of the State
Governments and UT Administrations. Section 24 of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 mandates that a teacher appointed under sub-
section (1) of the Section 23 shall perform the following duties, namely (a) maintain
regularity and punctuality in attending school and (b) complete entire curriculum within
specified time. The steps taken to improve teachers' attendance include, inter alia,
encouraging States/UTs to monitor teachers' attendance through School Management
Committees/School Management Development Committees/Block Resource Centres/
Clusters Resource Centres and to use digital technology like installation of Bio-metric
attendance system in schools. Further, a study was done on teacher and student
attendance in 2012 which shows that there has been an improvement in both student
and teacher attendance in the last few years. It was found that the overall average
attendance rate of teachers at Primary level has increased to 84.8% (81.7% in 2006) and
at upper primary level it has increased to 83.1% (80.5% in 2006).

(c) The number of academic vacancies in Teaching Education Institutes (TIE)
in all States and UTs are as under:

SI. No. Institutions Sanctioned Posts Filled Vacant
L SCERTs 1150 787 363
2 DIETs 13606 8208 5398
3 CTEs 1633 932 701
4. IASEs 559 350 209

SCERT- State Council of Educational Research and Training
DIET- District Institute for Education and Training

CTE- Colleges of Teacher Education

IASE- Institutes of Advanced Study in Education

(d) The Central Government has been advising all States and UTs at various fora
to fill-up the vacancies of SCERTs and DIETSs, from time to time.
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Further, Samagra Shiksha an integrated scheme for School Education has been
launched by Government of India from 2018-19, for the school education sector extending
from pre-school to class 12 by subsuming the three Centrally Sponsored Schemes of
Sarva Shiksha Abhiyan (SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and
Teacher Education (TE). Under Samagra Shiksha, one of the focus areas is Strengthening
and up-gradation of SCERTSs/SIEs and DIETSs as nodal agencies for teacher training. The
Samagra Shiksha Scheme recommends organizational restructuring of the SCERTSs and
DIETSs, creation of a separate cadre for teacher educators and recruitment of high quality
people for academic posts in these TElIs.

(e) The State-wise details of Elementary Schools which have not yet fully
implemented the provisions of the Right To Education Act are given in the Statement.
Statement

State-wise percentage of Elementary schools not complying RTE Act, 2009

SI. No. State/UTs Number of Schools Percentage
1 Andaman and Nicobar Islands 1 0.29
2. Andhra Pradesh 9563 2193
3 Arunachal Pradesh 1307 39.34
4, Assam 15935 31.96
5 Bihar 56118 7841
6 Chandigarh u 9.48
7. Chhattisgarh 8350 18.96
8. Dadra Nagar Haveli 23 8.36
9. Daman and Diu 2 1277
10. Delhi 812 2011
11. Goa 296 34.22
12, Gujarat 5495 16.25
13. Haryana 3078 2177
14. Himachal Pradesh 1778 1148
15. Jammu and Kashmir 2331 9.99

16. Jharkhand 21729 5541
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SI. No. State/UTs Number of Schools Percentage
17. Karnataka 10246 2329
18. Kerala 473 9.75
19. Lakshadweep 0 0.00
20. Madhya Pradesh 39994 3649
21. Maharashtra 7954 11.90
22. Manipur 424 1284
23. Meghalaya 1069 13.73
24, Mizoram 189 8.35
25. Nagaland 4 211
26. Odisha 10287 1781
27. Puducherry 5 121
28. Punjab 2957 1441
29. Rajasthan 20913 30.85
30.  Sikkim 6 0.69
3L Tamil Nadu 4213 11.00
32. Telangana 6880 2522
33. Tripura 71 164
34. Uttar Pradesh 65071 40.34
35. Uttarakhand 2952 1731
36. West Bengal 22386 27.05
INDIA 322973 3041

Source: UDISE 2016-17 (Provisional)

Salaries of Para teachers

1035. SHRI RITABRATA BANERJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is aware that despite economic constraints the State
Government of West Bengal has recently increased the salaries of Para teachers;
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(b) if so, the details thereof;

(c) whether the Central Government would give its due to the State Government,
so that, the working of the State Government becomes a bit easier; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) No such information is
available with this Ministry. The terms and conditions of service and recruitment of all
teachers comes under the domain of the respective State/UT Governments.

(c) and (d) Under the Centrally Sponsored Scheme namely 'Samagra Shiksha'
central assistance is provided to all States and UTs including West Bengal as per the
existing funding pattern and availability of funds for various components such as RTE
entitlements, access, quality, Teacher Education, Kasturba Gandhi Balika Vidalayas
(KGBVs), inclusive education, support for salaries of teachers etc., as per the norms
of the scheme.

Enlarging scope of HEFA

1036. DR. R. LAKSHMANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government proposes to enlarge the scope of Higher
Education Financing Agency (HEFA);

(b) if so, the details thereof;

(c) whether Government has funded any project undertaken by the State
Universities in the State of Tamil Nadu during last three years;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYAPAL SINGH): (a) and (b) The Government has approved
"Revitalising Infrastructure and Systems in Education by 2022", as per which the scope
of institutions to be funded through Higher Education Financing Agency (HEFA) has
been enlarged to encompass School Education and Medical Education institutions,
apart from Higher Education. The total authorized equity capital of HEFA has been
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raised to ¥ 10,000 crore, with the facility to leverage additional resources from the
market, based on requirement. An additional Government equity of ¥ 5,000 crore, apart
from the existing ¥ 1,000 crore has been approved. All funds for educational infrastructure
in centrally funded educational institutions will henceforth be in the form often year
loans through HEFA to the institution, the interest liability of which would be borne
by the Government. The principal repayment would be undertaken by the institutions
in part or full depending on their age profile and financial capability. For new institutions
and those which have limited fee revision options, the entire principal and interest
repayment would be undertaken by the Government. There is an additional window of
financing for school and medical education institutions where the sponsoring Department
would undertake to repay the principal and interest to HEFA.

(c) to (e) HEFA funding is applicable to Centrally Funded Institutions in the above
categories and not to State Universities.

Doing B.Ed after Under Graduate Programme

1037. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether students who are pursuing Under Graduate Programme and would
be a graduate next year and want to do B.Ed have to do the four year B.Ed Programme
after studying bachelor's degree;

(b) whether they would have to do the four year integrated course again and
would have to spend two more years; and

(c) what is the substitute for this problem?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) No, Sir. No such requirement
is prescribed by National Council for Teacher Education (NCTE) Rules and Regulations.

Decline in engineering seats

1038. SHRI ANAND SHARMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government's attention has been drawn to sharp decline in
engineering seats in All India Council for Technical Education (AICTE) approved
institutes;



Written Answers to [26 July, 2018] Unstarred Questions 237

(b) if so, the reasons therefor and the percentage change in engineering seats
during the period 2014 to 2018 in all the listed AICTE institutes; and

(c) the steps proposed to be taken by Government to address the drop in seats?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) and (b) Yes, Sir. The total number of
seats in AICTE approved institutions has decreased from 16, 94,030 in Academic Year
2014-15 to 14,66,713 in Academic Year 2017-18, showing a decline of 13.41%.

The decline in the number of engineering seats is attributed to openings available
in the field of Pharmacy, Hotel Management, PGDM, MBA, Architecture etc. and non
furrushing of No Objection Certificates (NOC) by the State Governments for opening
new Engineering Colleges/Polytechnics as per the in perspective plan.

(c) To improve the technical knowhow skills competence of graduating students
and to promote innovation at the same time and thereby reducing the vacant seats in
engineering colleges, initiatives like mandatory internship; Smart India Hackathon;
Introduction of Model Curriculum etc. have been taken. Besides, Vocational Educational
Courses under National Skills Qualifications Framework (NSQF) in AICTE approved
Institutions has been introduced w.e.f Academic Year 2018-19. In order to improve the
quality of teadiing in AICTE approved Institutions, measures like Faculty Development,
Teachers Training etc. have been taken.

Uniform Common Minimum Programme in schools

11039. SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government proposes to implement a Uniform Common Minimum
Programme in all schools from 2019-20 onwards to have value based education; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) During the course of the
deliberations on the theme "Value Education' held during the "Chintan Shivir", organised
by the Ministry of Human Resource Development on 6th and 7th November, 2017, it
was recommended that a Common Minimum Programme for Value Education in Schools

tOriginal notice of the question was received in Hindi.
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may be developed. The Common Minimum Programme would focus on the four
constitutional values of Justice, Equality, Liberty and Fraternity. The approach to value
education would be an integrated whole school approach which requires that the
system in totality responds and adopts the value concerns and reflects them in all its
functioning.

Graduates from Engineering Colleges

11040. SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the total number of graduates passing out from private and Government
engineering colleges every year; and

(b) the details of graduates who are able to get jobs?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) and (b) The details regarding total
number of students graduating from AICTE approved Private and Government
Engineering Colleges and securing placement during Academic Year 2014-15 to 2016-
17 are as follows.

Sl.  Academic Total number Students Total number Students
No. Year of students securing of students securing
graduating placement graduating placements
from Govt from Private
engineering engineering
colleges colleges
1 2014-15 70072 28696 689098 305904
2 2015-16 80036 34228 705425 326877
3 2016-17 79503 29012 698089 333817

Digital drive of CBSE

1041. SHRIMATI WANSUK SYIEM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether CBSE's ongoing digital drive is currently acclaimed as worth
emulation by State Examination Boards and even UPSC;

(b) whether the digital drive saved 50 lakhs reams of paper for CBSE and also
%100 crore spent on paper and printing; and

tOriginal notice of the question was received in Hindi.
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(c) whether around 1.5 crore examinees take tests every year and the present
digital drive by CBSE covers evaluation, affiliation, examinations, teacher awards and
digital lockers?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIUPENDRAKUSHWAHA): (a) The Central Board of Secondary
Education (CBSE) has informed that the various digital initiatives taken by the Board
have been adopted by some of the examination bodies.

(b) CBSE has informed that the digital drive has saved lakhs of reams of papers
as well as crore of amounts spent on procurement of paper and printing. However, the
Board has not done any exact quantification of savings made through digital drive.

(c) Yes, Sir. The present digital drive of Board covers pre and post examination
activities, evaluation, affiliation, teacher award and digital lockers, etc.

No Retention Policy

11042. SHRI LALSINHVADODIA:
SHRI P. L PUNIA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
(@ whether there is any plan to do away with "No Retention Policy";
(b) if so, by which session the same would be implemented;

(c) whether the opinions of the respective State Governments have been taken

into account; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (d) In pursuance of a resolution
adopted in the 59th meeting of the Central Advisory Board of Education (CABE) held
on 6th June, 2012, a Sub-Committee was constituted for assessment of implementation
of Continuous and Comprehensive Evaluation (CCE) in the context of No-Detention
provision h the Right of Children to Free and Compulsory Education (RTE) Act, 2009.
The report ofthe Sub-Committee was placed before CABE in its meeting held on
19th August, 2015, wherein it was decided to request all States and UTs to share their

tOriginal notice of the question was received in Hindi.
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views on the No-Detention policy. Another sub-committee under the chairpersonship
of Minister of Education, Governnent of Rajasthan was constituted on 26th October,
2015, inter alia, to review the feedback received from States and UTs on the
‘No-Detention' Policy. 28 States shared their views on the 'No Detention policy' out of
which 22 States suggested modification to the 'No Detention policy'. A meeting of
CABE was held on 25th October, 2016, where it was decided that the Central Government
may bring in suitable amendment to the RTE Act, 2009.

The Right of Children to Free and Compulsory Education (Second Amendment)
Bill, 2017 was, accordingly, introduced in Lok Sabha on 11th August, 2017 and has been
passed by Lok Sabha on 18th July, 2018. The Bill seeks to substitute section 16 of the
Act so as to empower the appropriate Government to take a decision as to whether to
hold back a child in the fifth class or in the eighth class or in both classes, or not to
hold back a child in any class, till the completion of elementary education.

Reference of freedom fighters and social reformers in NCERT books

11043. SHRI MAHESH PODDAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that there is hardly any reference made about freedom
fighters, Gandhian Social reformer like Tana Bhagat and the Birsaits, the followers of
Bhagwan Birsa Munda from State of Jharkhand, in the history books and curriculum
of NCERT; and

(b) if so, whether Government would consider to include life and works of the
said great personalities of Jharkhand in NCERT curriculum and if so, by when and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The National Council of
Educational Research and Training (NCERT) textbooks in History, Political Science and
Sociology have included contents relating to the life and times of great personalities
hailing from Jharkhand. The NCERT develops model textbooks, which refer to great
personalities of different regions from all over India. The coverage is selective, so as
not to overload curriculum. Education being a subject in the Concurrent List of the
Constitution and the majority of schools being are under the jurisdiction of the State

tOriginal notice of the question was received in Hindi.
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Governments, it is for the State Governments to either adopt or adapt NCERT textbooks
or develop their own textbooks based on the National Curriculum Framework-2005 so
as to suit the State-specific needs and to cater to the diversity in the country across
States in culture, language and topography. The States have flexibility to provide more
coverage about their respective personalities in their textbooks.

Outflow of money on account of students going abroad for higher education

11044. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether a large number of Indian students go abroad for higher education
every year resulting in outflow of huge amount of money from the country, if so, the
details thereof;

(b) whether the amount could have been spent in the country itself if the higher
educational institutions of the country are upgraded to global standards which would
not only strengthen educational institutions but also serve the best interest of the
students; and

(c) if so, the details of efforts made by Government in this regard during the
last four years alongwith the result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (c) Studies abroad is a matter of
individual will and choice. Moreover, there are no restrictions on Cross-Border Students
Mobility and such mobility can be owing to variety of reasons such as affordability,
access to bank loans, exposure to foreign societies, aptitude for particular branch of
studies, inability to gain admission to top Indian Institutes due to capacity limitations
etc. Ministry of Human Resource Development does not maintain the information
regarding the number of Indian students going abroad. However, Ministry of External
Affairs (MEA) has informed that presently 7,52,725 (estimated) Indian students are
studying in different foreign countries.

Government of India is very keen to improve the global standards/International
ranking of the Indian Higher Education Institutions. In this regard, one of the latest
initiatives of Ministry of Human Resource Development is the declaration of Educational
Institutions as Institutions oT Eminence (IoE) to provide world class education to the

tOriginal notice of the question was received in Hindi.
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Indian Students within the country. The Government has approved the Regulatory
Avrchitecture in the form of University Grants Commission (Declaration of Government
Institutions as Institutions of Eminence) Guidelines, 2017 for Public Institutions and
University Grants Commission (Institutions of Eminence Deemed to be Universities)
Regulations, 2017 for private Institutions for setting up/upgrading of 20 Institutions
(10 from public sector & 10 from private sector) as world class teaching and research
institutions known as Institutions of Eminence (IoE). Six such institutions have been
recently accredited the status of I0E by the Ministry of Human Resource Development.
It is expected that the above selected Institutions will come up in top 500 of the world
ranking in 10 years and in top 100 of the world ranking eventually. To achieve the top
world ranking, these Institutions shall be provided with greater autonomy viz. to admit
foreign students up to 30% of admitted students; to recruit foreign faculty upto 25%
of faculty strength; to offer online courses upto 20% of its programmes; to enter into
academic collaboration with top 500 in the world ranking Institutions without permission
of University Grants Commission; free to fix and charge fees from foreign students
without restriction; flexibility of course structure in terms of number of credit hours and
years to take a degree; complete flexibility in fixing of curriculum and syllabus, etc.
These Institutions are expected to provide world class education to Indian Students
at an affordable rate, which may also bring down the number of students going abroad.

Besides, Ministry of Human Resource Development has recently launched the
‘Study in India' programme, with the objectives, inter alia, to reduce the export-import
imbalance in the number of international students; growth in India's global market share
of International students; and thereby increase in global ranking of Indian Educational
Institutions eventually resulting in bringing down the number of Indian students going
abroad for higher studies.

Discontinuation of moderation process

1045. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) the details regarding moderation process that has been followed by CBSE
and other Boards in marks evaluation;

(b) whether Government has directed CBSE and State Boards to discontinue the
moderation process which was intended to bring level playing field in evaluation
process;
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(c) if so, the details thereof and the reasons therefor;

(d) the effect of the moderation process on cut-offs in prominent universities;
and

(e) what would be the result of discontinuing moderation on university cutoffs?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Education being a subject in the
Concurrent List of the Constitution, the State Education Boards function under the
jurisdiction of State Governments and every State Board has its own system of
evaluation. So far as the Central Board of Secondary Education is concerned, the Board
operates the Moderation as a process of standardization with the following objectives:

. Compensate the candidates for the difficulties experienced in solving the
question in a specified time due to mis-representation / ambiguity of
questions and errors.

. Compensate the vagaries and to bring uniformity in the evaluation process.

. Bring parity on account of element of subjectivity involved in the evaluation
process.

. Level up the mean achievements in the set-wise performance of the candidates
attributable to the differences in the difficulty level of different set of
guestion papers in the multiple sets scheme.

. Maintain near parity of pass percentage of the candidates in the current year
vis-a-vis preceding years, subject-wise and overall.

(b) to (e) A meeting to review the Policy of Moderation of marks to avoid spiking
of marks was convened by the Secretary (School Education and Literacy), in Ministry
of Human Resource Development, on 24th April, 2017 with State Education Secretaries
and Chairpersons of State Education Boards, including the Central Board of Secondary
Education (CBSE). In the meeting, all State Boards also decided to constitute Inter
Board Working Group (IBWG) comprising of Chairpersons of the State Boards of
Secondary Education of Gujarat, Jammu & Kashmir, Kerala, Telengana, Chhattisgarh,
Manipur, Council for the Indian School Certificate Examinations (CISCE) with Chairman,
CBSE as the Convener of the IBWG. As per the meeting, the following decisions in
regard to moderation of marks for upward revision/spiking of marks were taken
unanimously:

(i) All State Boards decided to stop awarding moderation of marks for upward
revision/spiking of marks from the current year except Kerala Board and
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(ii)

subject to amendment in the State regulations, if required. However, Kerala
Board conveyed to do away with moderation from the next year.

All State Boards decided to continue with the policy of Grace Marks for
lower level performance to improve the pass percentage but the policy
should be placed on Board's web-site for transparency. It was also decided
to show grace marks distinctly in the Marks Sheet.

Subsequently, two meetings of the Inter-Board Working Group were held to
deliberate upon the issue. In the light of the outcomes of these high level meetings it
was decided to recommend implementation of the following by all School Education

Boards:

Practice of awarding moderation marks should be done away with, except in
the cases of ambiguity in the question paper, inter-set variation in difficulty
level (if multiple sets system exists in the Board) and vagaries in the
evaluation process based on statistical analysis. Bunching of marks and
their spiking should be cgmpletely avoided.

The practice of awarding grace marks should continue to pass the border
line cases. The policy of grace marks should also be disclosed by all Boards
on their websites.

The weightage of extra-curricular activities should be same across all the
Boards. Boards should show performance of students in extra-curricular
activities separately on the marks statement rather than adding them into
their scholastic performance.

The moderation policy and quantum of moderation given, if any, should also
be disclosed by all Boards on their websites on a year-to-year basis.

All the Educations Boards have been requested for implementation of the above
decision in a transparent manner. The implementation of the above decision would help
in bringing uniformity in evaluation process, parity of results and improve quality of
Education with emphasis on learning outcomes.

Frequency of NET examination

1046. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

@)

whether Government is contemplating reducing the frequency of National

Eligibility Test to once every year;
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(b) if so, the details thereof;
(c) the details regarding reasons for holding NET only once in a year;

(d) whether Government has consulted any University Teachers Association in
the matter; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYAPAL SINGH): (a) to (c) No, Sir. Central Board of Secondary
Education (CBSE) has informed that the UGC-NET examination is being conducted by
CBSE twice a year as per the policy decided. In 2017 the examination was conducted
in the months of January and November and the latest in July, 2018.

(d) and (e) Does not arise.
Problem in appearing for National Level Entrance examinations

1047. DR.V. MAITREYAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether several thousands of students from different States appearing in
National Level Entrance examinations are facing difficulties due to linguistic problems
and several region-based sociopolitical issues;

(b) if so, the details thereof and the steps taken by Government in this regard;

(c) whether Government has any plans to chalk out any remedial measures to
address these issues while conducting the National Level Common entrance exams
through the National Testing Agency (NTA);

(d) if so, the details thereof; and

(e) the steps taken by Government to provide a common and level playing field
for students appearing for exams conducted by NTA?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Central Board of
Secondary Education (CBSE) has been conducting the National Eligibility-Cum-Entrance
Test - Under Graduate (NEET- UG) in Regional Language also. During the year 2018,
the examination was conducted in 09 Regional Languages, namely, Assamese, Bengali,
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Guijarati, Kannada, Marathi, Oriya, Tamil, Telugu and Urdu, in addition to Hindi and
English. The Government has decided that the Joint Entrance Examination - Main (JEE-
Main) would be conducted in the Regional language also on the express request of the
State. On the request of the State Government of Gujarat the examination is conducted
in Gujarati medium as well as in English and Hindi medium. The University Grants
Comnnission - National Eligibility Test (UGC-NET) examination is conducted only in
English and Hindi medium as per the policy of the University Grants Commission
(UGC).

(c) to (e) The National Testing Agency (NTA) will conduct entrance examination
for higher educational institutions including JEE (Mains), National Eligibility Cum
Entrance Test (NEET)- UG. It will conduct UGC (NET) examination in December 2018
and all other examinations from 2019 onwards twice a year to give adequate opportunities
to candidates to bring out their best. All the entrance examinations will be computer
based. The National Testing Agency will conduct standardized testing to ensure a level
playing field for students from different backgrounds. It will ensure that the tests are
reliable, valid and fair especially in the context of the linguistic issues and use of
multiple languages for the same test. To keep the test items error free, the proposal is
to translate the item from Source Language into the Target Language and further to
translate it back from the Target Language to Source Language. Moreover, the translation
will be done by subject and language experts. These measures will ensure that the
problem encountered with test items in Regional Languages do not recur.

Arbitrary fee hike by schools

1048. SHRI JOSE K. MANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether spurred by the promulgation of a recent ordinance by the State
Government of Uttar Pradesh, Government proposed to bring a regulation to check
arbitrary fee hikes by private schools;

(b) whether the ordinance has mandated all private schools in the State to
consult the empowered panel headed by Divisional Commissioner wherein parents and
school managements are also represented on fee hikes which are capped at eight per
cent; and

(c) whether the Central Government is also looking at restrictive items like
charging admission fee and changing school uniforms every year?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) No such proposal is under
consideration of the Government at present.
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(b) The State Government of Uttar Pradesh has stated that no such provisions
exist in the Uttar Pradesh Self-Finance Independent School (Fixation of Fees) Ordinance
2018.

(c) Education being a subject in the Concurrent List of the Constitution and
majority of schools being under the jurisdiction of State Governments/Union Territory
Government. It is for the respective State Government/UT Government to take appropriate
action in the matter in respect of arbitrary fee hike by the private schools function from

their jurisdictions.
Ban on mobile phones in schools

1049. SHRI JOSE K. MANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the French lawmakers recently approved a ban on the use of mobile
phones in public schools, considered a detox law for the younger generation increasingly
addicted to the internet;

(b) whether the move was in response to the growing anxiety among many
parents over the amount of time their children spend glued to their smartphone screens

and the rising incidences of online bullying;

(c) whether this move provides a legal right to school children to disconnect

from the digital pressures during their school days; and
(d) whether Government would consider enacting a similar legislation?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) Ministry of External Affairs
has informed that it has been reported in the local media that the French Parliament after
discussions on July 18 and 19, 2018 has agreed on a proposed law to ban mobile
phones at school from next academic year. The proposed law is, however, yet to be

passed by the French Parliament.

(d) Education being a subject in the Concurrent List of the Constitution and the
majority of schools being under the jurisdiction of the State/Union Territory Governments,
it is for the respective State/Union Territory Government to take appropriate action to
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regulate the use of mobile phones by the students in their schools. The Central Board
of Secondary Education (CBSE), considering that the mobile phones could distract the
concentration of students and also possesses the potential for gross misuse during
examinations, has restricted the use of mobile phones in the schools affiliated to it
through its advisory issued in July, 2009.

Less number of scholarship/fellowship

1050. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the number of scholarship/fellowship awarded under
the National Science and Technology Human Resource Development is very less;

(b) if so, the details thereof;

(c) whether it is a fact that many IIT, I1Sc, 1IMs students are not interested to
join fellowship programme;

(d) whether the National Science and Technology Human Resource Development
could not be implemented due to inadequate allocation of funds; and

(e) if so, the details thereof and the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (e) Under National Science and
Technology Human Resource Development, Department of Science and Technology is
implementing Innovation in Science Pursuit for Inspired Research (INSPIRE) program
to promote Science and Technology and to identify, sustain and strengthen human
capacity for Research and Development base of the country. Scholarship/fellowship
awarded under the INSPIRE Programme are:

1. Scheme for Early Attraction of Talents for Science (SEATS):- under SEATS,
INSPIRE Award at the rate of ¥ 5,000/- is provided to 2 lakh school children
(from 6th to 10th standard) and INSPIRE Internship to top 1% student
(class XI) based on class X Board results.

2. Scholarship for Higher Education (2008):- Under the scheme 10,000
scholarships are offered annually. Since inception of the scheme, 70,000
Scholars have been offered INSPIRE scholarship, out of which 9334 are from



Written Answers to [26 July, 2018] Unstarred Questions 249

Indian Institutes of Technology/Indian Institutes of Science Education and
Research/Indian Institute of Science.

3. INSPIRE Fellowship (2011):- Under the scheme, 1000 INSPIRE Fellowships
are offered annually. Since inception of the scheme, 6588 fellows has been
offered INSPIRE fellowship, out of which 772 are from Indian Institutes of
Technology/ Indian Institutes of Science Education and Research/Indian
Institute of Science.

4. INSPIRE Faculty Scheme (2011): - Under the scheme, 200 young researchers
are selected annually. Since inception of the scheme, 1234 Fellows has been
offered INSPIRE Faculty award, out of which 246 INSPIRE Faculty Fellows
are from Indian Institutes of Technology/ Indian Institutes of Science
Education and Research/Indian Institute of Science.

Funds released under INSPIRE Program in the last three financial year is ¥ 1305.40

crore.

Further, Ministry of Human Resource Development has launched Prime Minister's
Research Fellows (PMRF) scheme in 2018. The scheme is aimed at attracting the talent
pool of the country to doctoral (Ph.D.) programs of Indian Institutes of Technology
(IITs) and Indian Institute of Science (11Sc) for carrying out research in cutting edge
science and technology domains, with focus on national priorities. Under the Scheme,
1000 fellowships are offered annually and in the current year 135 fellows have been
selected. A budgetary provision of T 75 crore has been made in the current year.

Evaluation of public school teachers

1051. SHRI K.C. RAMAMURTHY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Ministry is considering a proposal for evaluation of public school
teachers based on their overall classroom management skills and output based on
student performance levels;

(b) if so, the details thereof and mechanism adopted to evaluate their performance;

(c) whether the Ministry is considering incentivisation as a break-up of the total
salary component of such public school teachers to improve the standard of
teaching;
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(d) whether there is any mechanism to monitor implementation of National
Council of Teacher Education guidelines by various State Governments; and

(e) if not, whether Government plans a monitoring mechanism for the effective
implementation of said guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) No such proposal is under
consideration of this Ministry. However, the National Council of Educational and
Research Training (NCERT) has developed a framework for Performance Indicator for
Elementary School Teachers (PINDICS) and shared with the States and Union Territories.
PINDICS is a framework for assessing teacher performance and providing constructive
feedback for further improvement.

(d) and (e) The recruitnent and service conditions of teachers come under the
domain of respective State Government and UT Administrations. Section 23(1) of the
Right of Children to Free and Compulsory Education (RTE) Act, 2009 stipulates that
any person possessing such minimum qualifications, as laid down by an academic
authority, authorized by the Central Government notification, shall be eligible for
appointment as a teacher. Accordingly, the Cental Government has notified the National
Council for Teacher Education (NCTE) as academic authority at the national level for
teacher education and qualification. NCTE has prescribed teacher qualifications for
various levels. It has also made it mandatory that all persons holding teacher qualification
as laid down by the NCTE must also pass a Teacher Eligibility Test (TET).

Plan to reduce burden of school bags

1052. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government has come out with any concrete plan to reduce the
weight of the school bags for small kids and upto middle school level keeping in view
its physical and mental impact on the students and small children;

(b) whether Government is planning to set-up another new panel to study on
this issue and solve the problem as the previous panel failed to do so;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Government has taken various
initiatives to reduce the curriculum load and the burden of school bags. Some of the
initiatives taken in this regard are as under:

(i) The National Council of Educational Research and Training (NCERT) has
recommended only two books (Language and Mathematics) for classes | &
Il and three books for Classes Ill to VV (Language, Environmental Studies
and Mathematics). NCERT has also made available all their textbooks for free
access through the web (epathshala.nic.in) and mobile devices.

(i) The Central Board of Secondary Education (CBSE) has directed schools
affiliated to it to ensure that students do not carry school bags till Class I1.
In its latest circular dated 12th September, 2016, it has advised all its
affiliated schools to take all possible measures to keep the weight of school
bag under control.

(i) Kendriya Vidyalaya Sangathan implemented a Pilot project e-Prajna with the
distribution of 5000 Tablets to all the students of class-VII in 25 Kendriya
Vidyalayas (One KV from each region to reduce the burden of bag. Teachers
will use the tablets in classroom to teach science and mathematics for
enhancing core skills in the subject.

Education being a subject in the Concurrent List of the Constitution and the
majority of schools are under the jurisdiction of the State Governments, it is for the
respective State/Union Territory Government to take appropriate measures to reduce
the burden of schools bags of the children studying in their schools.

(b) There is no such proposal under consideration of the Government at present.
(c) Does not arise.
(d) As indicated in reply to part (a) of the Question.

Admission procedure in private schools

1053. SHRI AKHILESH PRASAD SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether it is a fact that majority of the private schools in Mumbai and Delhi
does not adhere to the admission procedures and agreements made by them while
taking land from the State Governments;
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(b) if so, the action taken by Government against these schools;

(c) thebasiccriteriathese public schools have to follow inadmission while dealing
with students of BPL and other lower strata of society families; and

(d) the number of BPL and other lower class students admitted by the leading
ten private schools of Mumbai and Delhi, year-wise during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (d) No such information is
maintained at the Central level i.e Department of School Education and Literacy level.
The subject is under the purview of the respective State Government of Maharashtra
and Government of NCT of Delhi. The requisite information has been sought from the
concerned State/UT.

University for minority

11054, SHRI SANJAY SETH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government has set aside the decision of the previous
Government in which a decision of opening five minority universities in the country

was taken;
(b) if so, the reasons therefor; and

(c) if not, the number of minority universities in the country at present and by

when the new universities would be set up?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (c) At present, there is no proposal
under consideration in the Ministry of Human Resource Development for setting up
Universities for Minorities. As informed by the Ministry of Minority Affairs (MoMA),
a Committee was constituted by Maulana Azad Education Foundation (MAEF), (a
registered society under MoMA\) to go into the modalities for establishment of institutions
in different parts of the country with a view to facilitate educational development of
the minorities. The Committee in its report has recommended, inter alia, establishment
of 05 National Institutes.

tOriginal notice of the question was received in Hindi.
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As informed by the National Commission for Minority Educational Institutions
(NCMEI), as on date, 11 Universities (including Jamia Milia Islamia, a Central University)
have been granted Minority status by NCMEI. The matter of Jamia Milia Islamia is sub
judice in the Hon'ble High Court of Delhi.

Reduction in allocation for education

11055. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has drastically reduced the allocations for education;
(b) if so, the details thereof and the reasons therefor;

(c) the details of the amount allocated/sanctioned during the last three years

and the current year, State-wise and year-wise;

(d) whether Government proposes to allocate funds for education as per

international standards; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) No, Sir.

(b) Question does not arise.

(¢) The overall allocation of funds on education in the past 3 years and the

current year is given below:

(X in crores)

Year D/o School education & D/o Higher Total Budget
Literacy Education

2015-16 42219.50 26855.26 69074.76

2016-17 43554.00 28840.00 72394.00

2017-18 46356.25 33329.70 79685.95

2018-19 50000.00 35010.29 85010.29

tOriginal notice of the question was received in Hindi.
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(d) and (e) Allocation of funds to various departments comes under the purview
of Ministry of Finance. Funds are allocated on the overall availability of resources and
the competitive demand under various schemes.

Shortage of teachers

11056. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether a large number of untrained teachers are employed for teaching in
the country due to which the process of teaching children is getting adversely affected;

(b) the details thereof;
(c) the details about shortage of teachers in the country, State-wise;

(d) whether any study has been conducted to ascertain the reasons of shortage
of teachers for a long time; and

(e) the steps taken by Ministry in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) Section 23(1) of the Right
of Children to Free and Compulsory Education (RTE)Act, 2009 stipulates that any
person possessing such minimum qualifications, as laid down by an academic authority,
authorized by the Central Government, by notification, shall be eligible for appointment
as a teacher. Accordingly, the Central Government has notified the National Council for
Teacher Education (NCTE) as academic authority for recruitment of teachers. Additionally,
NCTE, mandated for providing quality teacher education to the prospective teachers,
has set norms and standards for infrastructure, instructional facilities and qualification
and experience of faculty for the teacher education institutions in which teachers are
trained. For this purpose, NCTE has revised its Recognition, Norms and Procedure,
Regulations 2014. Section 23(2) ofthe RTE Act has been amended to extend the period
for training of untrained in-service elementary teachers to 31% March, 2019. As per
above amendment, all untrained in-service teachers working in Government, Government
aided and Private un-aided schools should acquire minimum qualification as laid down
by an academic authority, authorized by the Central Government by 31 March, 2019.

tOriginal notice of the question was received in Hindi.
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The National Institute of Open Schooling (NIOS) has been entrusted to conduct
this trained through ODL(Open Distance Learning) mode. The online D.E1. Ed
course has started from 3rd October, 2017. More than 13 lakh teachers have joined

these courses.

Further, the erstwhile Centrally Sponsored Scheme on Teacher Education (CSSTE)
aimed to provide infrastructural and institutional support to Government Teacher
Education Institutions (TEIs). To emphasize the focus on quality interventions and
teacher training, CSSTE provided for programme related interventions such as Capacity
Building, Specific projects for academic activities, Induction Training of Teacher
Educators, Faculty Development and Technology Support, etc. to Teacher Education
Institutes viz. State Council of Educational Research and Training (SCERT), District
Institutes of Education and Training (DIETs), Block Institutes of Education (BITES),
Colleges of Teacher Education (CTEs) and Institute of Advanced Studies in
Education(IASEs). The State-wise details of vacancy of teachers are given in the

Statement (See below).

(d) and (e) The RTE Act, 2009 in its Schedule lays down pupil teacher ratio (PTR)
for both primary and upper primary schools. At primary level the PTR should be 30:1
and at the upper primary level it should be 35:1. The Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) framework stipulates that the PTR at secondary level should be 30:1.
As per Unified District Information System for Education (UDISE) 2015-16, the PTR at
national level is 23:1 for Primary School, 17:1 for upper primary school and for secondary
schools it is 27:1. The PTR in most of the States and UTs is found to be satisfactory.
However, since some schools have lesser number of teachers than the required PTR,
it is clear that while there is sufficient number of teachers, the main issue is of their
optimum deployment in schools. However, the recruitment, service conditions and
deployment of teachers are primarily in the domain of the State Governments and UT
Administrations. The Central Government has been consistently pursuing the matter of
expeditious recruitment and redeployment of teachers with the States and UTs at
various fora. Advisories on this issue have also been issued to States and UTs from

time to time.
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Principle of equity in primary education in rural areas

1057. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government proposes to implement the principle of equity in primary
education in rural areas;

(b) if so, the details thereof;

(c) whether the Ministry proposes to prepare an action plan to strengthen the
infrastructure and quality of primary education in rural areas;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The Government of India
has launched Samagra Shiksha - An Integrated Scheme for school education, w.e.f.
2018-19, which is an overarching programme for the school education sector extending
from pre-school to class X1l and aims to ensure inclusive and equitable quality education
at all levels of school education. It envisages the 'school’ as a continuum from pre-school,
primary, upper primary, secondary to senior secondary levels and subsumes the three
erstwhile centrally sponsored schemes i.e. Sarva Shiksha Abhiyan (SSA), Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) and Teacher Education(TE).

Bridging gender and social category gaps at all levels of school education is one
of the major objectives of the scheme. The scheme reaches out to girls and children
belonging to Scheduled Caste (SC), Scheduled Tribe (ST), minority communities and
transgender. The scheme also gives attention to urban deprived children, children
affected by periodic migration and children living in remote and scattered habitations.
Under the scheme, provision has been made for giving preference to Special Focus
Districts (SFDs), Educationally Backward Blocks (EEBs), LWE affected districts, and
aspirational districts while planning interventions like setting up of primary schools,
upper primary schools, construction of additional classrooms, toilets, Kasturba Gandhi
Balika Vidyalayas (KGBVS).

(c) to (e) The Samagra Shiksha scheme supports States for strengthening of
school infrastructure including in rural areas. The scheme provides for infrastructural
strengthening of existing government schools based on the gaps determined by Unified
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District Information System for Education (UDISE) and proposals received from
respective States/UTs. The scheme also provides for annual maintenance and repair of
existing school buildings, toilets and other facilities to upkeep the infrastructure in
good condition.

Samagra Shiksha focuses on improvement in quality of education by providing
support for different interventions like in-service training of teachers and school heads,
conduct of achievement surveys at state and national level, composite school grant to
every school for providing a conducive learning environment, grants for library, sports
and physical activities, support for Rashtriya Avishkar Abhiyan, ICT and digital
initiatives, School Leadership development programme, remedial teaching for academically
weaker students, support for Padhe Bharat Badhe Bharat, etc.

Besides, the following are some of the steps taken to improve infrastructure and
the quality of primary education:

(i) Since the inception of the erstwhile Centrally Sponsored Scheme, Sarva
Shiksha Abhiyan, in 2001 till 31.03.2018, construction of 3.12 lakh school
buildings, 18.87 lakh additional classrooms, provision of 2.42 lakh drinking
water facility, construction of 3.95 lakh Boys' toilets, 5.18 lakh separate girls'
toilets and 1.41 lakh CWSN toilets have been sanctioned to States and UTs,
out of which States and UTs have reported construction of 2.94 lakh school
buildings, 18.03 lakh additional classrooms provision of 2.35 lakh drinking
water facility, construction of 3.76 lakh Boys' toilets, 5.07 lakh separate girls'
toilets and 1.21 lakh CWSN toilets.

(i)  The Central rules to the RTE Act, 2009 have been amended on 20th February,
2017 to include reference on class-wise and subject-wise learning outcomes,
which have accordingly been finalised for all subjects upto the elementary
stage and shared with the states and UTs.

(iiiy National Achievement Survey for classes 3, 5 & 8 based on Learning
Outcomes was conducted on 13th November, 2017 to enable States and UTs
to identify gaps in learning outcomes at district level and design strategies
to address these gaps.

(iv) Section 23(2) of the RTE Act has been amended to extend the period of
training of untrained in-service elementary teachers to 31 March, 2019.
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(v) The National Institute of Open Schooling (NIOS) has been entrusted to
conduct this training through Open and Distance Learning (ODL) mode. The
online D.ELEd course has been started from 3 October, 2017. More than 13

lakh teachers have joined these courses.
Literacy rate among women in Rajasthan

1058. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government proposes to make any efforts for improvement in the

literacy rate among women in the country particularly in Rajasthan;
(b) the details of existing schemes for this purpose;

(c) whether funds earmarked for setting up of educational complexes in low
literacy pockets for improvement of literacy among women were sanctioned for projects
in districts which were not part of the identified districts;

(d) if so, the reasons therefor along with the details of identified districts for

which the projects were sanctioned; and

(e) the steps taken by Government to improve literacy among women in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The scheme of Saakshar
Bharat was implemented in the rural areas of 410 districts in 26 States and one UT that
had adult female literacy rate of 50 per cent and below as per Census 2001, and
including left wing extremism affected districts, irrespective of their literacy rates, with
special focus on women and other disadvantaged groups to improve the literacy rate
in the country, including the state of Rajasthan, since October 2009. The scheme was
extended upto 31.03.2018 and ceased to operate from 01.04.2018. On the basis of
evaluation of the scheme of Saakshar Bharat, the scheme is proposed to be replaced

with a new scheme for Adult Education.
(¢) NoSir.

(d) Question does not arise.
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() In order to improve the literacy rate in the country, the scheme of Saakshar
Bharat was implemented in eligible districts with special focus on women and other
disadvantaged groups during 2009-10 to 2017-18.

In addition, Sarva Shiksha Abhiyan (SSA), a Centrally Sponsored Scheme is also
being implemented in conjunction with the Right of Children to Free and Compulsory
Education Act, 2009 for universalisation of elementary education for all children in the
6-14 age group.

Shortcomings in Mid-Day Meal scheme

11059. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ the details of shortcomings observed with regard to quality of Mid-Day
Meals being served in schools across the country, including Delhi during last three
years and the steps taken to address the same;

(b) the details of the number of children falling ill and died after having the Mid-
Day meals cooked carelessly in the country during last three years, State-wise; and

(c) the details of action taken in this regard during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) A total number of 30
complaints from 15 States and UTs including Delhi regarding poor quality of serving
of Mid-Day Meal have been reported during the last three years. To address the issue,
the Government of India has issued guidelines on quality, safety and hygiene in school
level kitchens to all the States and UTs. These guidelines inter alia provide for
instructions to schools to procure Agmark quality and branded items for preparation
of Mid-Day Meals, tasting of meals by 2-3 adult members of |1 School Management
Committee including at least one teacher before serving to children and to put in place
a system of testing of food samples by accredited laboratories. Further, the MDM
Rules, 2015 provide for mandatory testing of food samples by Government recognized
laboratories to ensure that the meals meet nutritional standards and quality. The
Government has also adopted an elaborate monitoring mechanism at Central, State and
District levels to ensure quality food is served to children under the Scheme.

tOriginal notice of the question was received in Hindi.
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A total number of 887 children were reported ill after having Mid-Day Meal in the
country during the last three years. The State and UT-wise details are given in the
Statement (See below). Respective State Governments and UT Administrations were
requested to furnish Action Taken Report (ATR) in the matter. As per Action Taken
Reports (ATRs) received from States and UTs, action such as issuing warning against
the official responsible, terminating the contract of concerned NGOs/Organisations,
initiating criminal proceedings and imposing penalties against the defaulting persons/
organisations have been taken up by the concerned State Governments and UT

Administrations.
Statement

Number of children reported ill after consuming Mid-Day Meal

Sl. No.States and UTs Children reported ill

2016 2017 2018 Total

(As on
20.07.2018)

1 Andhra Pradesh 44 - - 44
2. Bihar 54 - - A
3. Chhattisgarh 60 - - 60
4. Delhi - 9 29 3
5. Gujarat - - 9 9
6. Jammu and Kashmir 25 - - 5
7. Jharkhand 259 - - 259
8. Maharashtra 201 - - 201
9. Odisha 8 - - 8
10.  Tamil Nadu - KS) - K3
11.  Uttar Pradesh 153 1 - 154

ToTtAL 804 45 33 887
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Commercialisation of education

11060. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether giving preference to private institutes in the selection of institutes
of excellence in education sector is a step towards commercialisation of education by

Government;

(b) the steps being taken by Ministry to ensure that higher education is not
completely commercialised so as to protect the interest of poor students;

(c) whether Government would take steps towards fixing fees with respect to
all courses and make it compulsory for all Government institutes including private
educational institutes, not to charge excessive fees from poor students; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) and (b) The Government has not given
preference to Private Institutions over Public Institutions in selection of Institutions of
Eminence. As per the budget announcement, 2016, the University Grants Commission
(UGC) issued/notified the UGC (Declaration of Government Educational Institutions as
Institutions of Eminence) Guidelines, 2017 for public institutions and UGC (Institutions
of Eminence Deemed to be Universities) Regulations, 2017 for private institutions to
enable 10 Public and 10 Private Institutions to emerge as world class teaching and
research institutions called as 'Institutions of Eminence' (I0Es).

Under this scheme, 114 applications - 74 from public sector and 40 from private
sector, including 11 applications in the Greenfield sector were received. These
applications had been entrusted to an Empowered Expert Committee (EEC) constituted
for this purpose. The EEC, after thorough examination of applications and presentations
of the institutions, made its recommendations to UGC. UGC in its meeting held on 9*
July, 2018 considered and approved the report of EEC and recommended for issuance
of Orders to 3 public institutions and issuance of Letter of Intent to 3 Private Institutions/
Sponsoring Organizations.

tOriginal notice of the question was received in Hindi.
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In order to prevent commercialization of education and also to protect the interest

of poor students, the UGC in its UGC (Institutions of Eminence Deemed to be

Universities) Regulations, 2017 has made the following provisions:

0]

(i)

(i)

(iv)

V)

Every Private Institution seeking Institution of Eminence Deemed to be
University status should have an exclusive not-for-profit society or a Public
Trust or a Company constituted under Section 8 of the Companies Act, 2013.
This provision has been made to prevent diversion of funds from the
Institution to any other organization.

There should be a transparent merit based selection in admissions, so that
the focus remains on getting meritorious students.

The admission process should be need-blind - so that once a student gets
admission purely on merit, such a meritorious student should not be turned
away for lack of financial ability.

The Institution of Eminence Deemed to be University would be free to fix
fees, for both domestic and foreign students as per its internal policies, and
would be exempted from any fee regulations which may be there in force.
However, fee should be fixed in a transparent and upfront manner without
any hidden charges to be taken from students. In addition, charging of
capitation fee is prohibited and any incident of such charging shall be
treated as a serious violation necessitating provisions of penalty as per the

law.

The freedom to determine the domestic student fees shall be subject to the
condition that no student who gains admission on merit should be turned
away for lack of financing, for which the Institution of Eminence Deemed
to be University shall create a credible and robust programme of financial
assistance in the form of scholarships and loans to ensure that such students
can pursue higher studies without any financial difficulty.

(c) and (d) Yes, Sir. Pursuant to the Order dated 26.04.2018 of Hon'ble Madras
High Court in Writ Petition Nos. 14232 and 17778 of 2017, UGC has constituted a
Committee to regulate the fees chargeable by self-financed Deemed to be Universities

in Medical and Dental Courses. As regards, State Private Universities, they are regulated

by their respective State Act.
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Suicide in schools/colleges

1061. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the data of student suicides in school and college campuses, State-wise;

(b) whether the Ministry is collecting or recording data regarding the reasons
behind these suicides; and

(c) whether the Ministry is promoting counselling sessions for students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Data on student suicides
in school and college campuses is not maintained by this Ministry. However, as per
the data available on 'Accidental Deaths & Suicides in India 2015 published by
National Crime Records bureau (NCRB), a total of 8934 students had committed suicide
in the year 2015. The State-wise list is given in the Statement. The report mentions that
1360 persons below the age of 18 years and 1183 persons below the age of 30 years
committed suicide during 2015 due to failure in examination.

(c) As education is a subject in the concurrent list of the constitution, a
majority of the schools are under the "control of the respective State Governments. The
States and UTs are advised to frame a special strategy for guidance and counselling
in schools. It is recommended to have teachers qualified on guidance and counselling
services and thereby capable of conducting varied guidance and counselling programmes
in schools. Moreover, the existing teachers are also trained for this purpose and Guest
Lectures by prominent people in different fields are also arranged. Guidance and
counselling is an essential part of in-service training programmes for teachers and
Principals. During 2017-18, an amount of ¥ 465.87 lakh was approved to different States/
UTs for guidance and counseling activities under Rashtriya Madhyamik Shiksha Abhiyan
(RMSA). Under the Integrated scheme for School Education - Samagra Shiksha launched
from 2018-19, there is provision for supporting States and UTs on interventions related
to Guidance and counselling in schools.

The Central Board of Secondary Education (CBSE), vide its circular number 8,
dated March 10, 2008, stated that at least twenty sessions of psychological counselling
are to be provided to every student in an academic session at secondary and senior
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secondary level. The Board vide its circular number 24, dated July 14, 2009 highlighted
the need of a full time Counsellor at each level of schooling. The advisory emphasized
that parents and teachers may also be involved in psychological sessions. Affiliation
Bye-Laws of CBSE since 2010 require that every school shall appoint a full time

counsellor.
Statement
State-wise data of students who committed suicides

SI.No.  States/UTs Total
1 Andhra Pradesh 360
2. Arunachal Pradesh 3
3 Assam 564
4, Bihar 62
5 Chhattisgarh 730
6 Goa 5
7. Gujarat 469
8. Haryana 177
9. Himachal Pradesh 43
10.  Jammu and Kashmir 64
11 Jharkhand 138
12, Karnataka 597
13.  Kerala 374
14.  Madhya Pradesh 625
15.  Maharashtra 1230
16.  Manipur 6
17. Meghalaya 20
18.  Mizoram 18
19.  Nagaland 2
20.  Odisha 330

21.  Punjab 65
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SI.No.  States/UTs Total
22.  Rajasthan 197
23. Sikkim 1
24.  Tamil Nadu 955
25.  Telangana 491
26.  Tripura 74
27.  Uttar Pradesh 229
28.  Utarakhand 53
29.  West Bengal 676
ToTAL (STATES) 8648
30.  Andaman and Nicobar Islands 14
31 Chandigarh 26
32. Dadra and Nagar Haveli 10
33.  Daman and Diu 4
3. Delhi UT 214
35.  Lakshadweep 1
36.  Puducherry 17
TotaL (UTs) 286
TotAL (ALL INDIA) 8934

Reservation in admission

11062. DR. SATYANARAYAN JATIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the existing provision for providing reservation to
students belonging to reserved categories for admission in educational institutions
fully or partially funded by the Central or State Government, and the institutions which
are not providing reservation in admissions to the reserved categories, the details
thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): The Central Educational Institutions (CEIs)
(Reservation in Admission) Act, 2006 Act provides for the reservation of students

tOriginal notice of the question was received in Hindi.
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belonging to the Scheduled Castes (SCs)/Scheduled Tribes (STs) and Other Backward
Classes (OBCs) of citizens to the extent of 15%, 7.5% and 27%, respectively, in Central
Educational Institutions (CEIs) established, maintained or aided by the Central
Government subject to exceptions provided under Section 4 of the Act and subject to
special provisions for regions specified in the amendment to the Act in 2012.

Reservation in admissions in state controlled and state funded institutions are
guided and regulated by respective State Governments.

Credit facilities to educational institutes

11063. DR. SATYANARAYAN JATIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the current status of approval of credit facility to educational institutes
through Higher Education Funding Agency (HEFA), the details thereof, institution-
wise;

(b) the method of functioning of HEFA and the current status of availability of
funds with HEFA; and

(c) the future proposal for fund mobilisation and institutional credit facility and
the targets set for year 2018 in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) The Higher Education Financing Agency
(HEFA) Board has so far given in-principle approval to projects worth ¥ 10,065.37/-
crore. Of these, an amount of ¥ 5260.90/- crore has been approved so far, for release
to 19 educational institutes based on phases of work. Details are given in the Statement
(See below).

(b) and (c) Funds under HEFA would be released as loan to institutions in
accordance with five financing windows as below which have been framed as per the
age profile and financial capacity of the Institutions:

(i)  Technical Institutions more than 10 years old: Repay the whole Principal
Portion from the internally generated budgetary resources.

(i) Technical Institutions started between 2008 and 2014: Repay 25% of the
principal portion from internal resources, and receive grant for the balance
of the Principal portion.

tOriginal notice of the question was received in Hindi.
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(i)  Central Universities started prior to 2014: Repay 10% of the principal portion
from internal resources, and receive grant for the balance of the Principal
portion.

(iv) Newly established Institutions (started after 2014), for funding construction
of permanent campuses: Grant would be provided for complete servicing of
loan through OH-31. Other Institutions of MHRD with no scope for fee
revision or internal resource generation would figure in this category.

(v) Other educational institutions and grant-in-aid institutions of Ministry of
Health: Sponsoring Department/Ministry to give a commitment for complete
servicing of the principal and interest by ensuring adequate funds in the
OH-31 for the institution.

The current equity structure of HEFA is as follows:

Name of the Subscriber Amount (in Crores)
Gol, MHRD, Department of Higher Education 1000
Canara Bank 100
TotaL 1100

An additional Government equity of ¥ 5000/- crore has been approved by
Government, of which ¥ 2000/- crore have been provisioned in the current financial year.
The total authorised capital of HEFA approved by Government is ¥ 10,000/- crore. In
addition, HEFA will leverage resources through debt from financial institution and
Government guaranteed bonds, as per requirement. During 2018-19, it is targeted to
sanction projects upto T 22,000/- crore.

Statement

Institution-wise detail of amount approved for sanction to educational institutions

SI. No.  Name of the Amount approved for sanction
Institution (Rupees in Crore)

1 2 3

1 NIT-Surathkal 72.00

2 1IT-Delhi 183.00

3. IIT - Kanpur 351.90
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1 2 3
4, I1T- Madras 266.00
5. IIT - Kharagpur 500.00
6. T - Guwahati 142,00
7. I1T- Bombay 500.00
8. IIT-Bhillai 275.00
9. I1T-Dharwad 275.00
10. IT-Jammu 275.00
11. IT- Tirupati 275.00
12. NIT-AP 275.00
13. I1T- Palakkad 275.00
14. IIT-Ropar 275.00
15. 11 T-Hyderabad 275.00
16. 11 T-Jodhpur 220.00
17. I1T-Patna 275.00
18. I1T-Bhubaneswar 275.00
19. I1T-Gandhinagar 275.00
ToTAL 5260.90

Entrance exam for engineers

1064. SHRI D. KUPENDRA REDDY: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(@ whether Government plans that 1ITs tone down their entrance exams for

engineers;

(b) if so, the details thereof and the reasons therefor; and
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(c) the response of the IITs in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) JEE (Advanced) Examination for
admission in the Indian Institutes of Technology (I1Ts) is conducted by the Joint
Admission Board (JAB) of 1ITs, which is independent to decide the modalities relating
thereto.

(b) and (c) Do not arise.
Setting up of Central University in Dehra

1065. SHRIMATI VIPLOVE THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether 34 hectares of land has been transferred in the name of Central
University of Himachal Pradesh at Dehra, district Kangra, Himachal Pradesh;

(b) if so, whether this land is not enough for setting up of a Central University;

(c) if so, the details thereof, and whether Government has asked State Government
to transfer more land for establishment of the Central University; and

(d) further steps taken by Government to expedite the process of setting up the
University?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) Yes, Sir.

(b) and (c) As per the policy of the Government of India, State Government has
to transfer the required land, free from all encumbrances, for establishment of Central
University. 34 hectares of land is not enough for setting up of a Central University.
Accordingly, the State Government of Himachal Pradesh has been asked to transfer
more land for establishment of Central University after completing all formalities including
getting final forest clearance.

(d) The State Government of Himachal Pradesh has to obtain the forest clearance
from Ministry of Environment, Forest and Climate Change, Government of India and
transfer the land for establishment of Central University of Himachal Pradesh by
completing all other formalities.
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Survey on inefficiency of bureaucracy

1066. SHRI JAVED ALl KHAN: Will the PRIME MINISTER be pleased to

state:

(@ whether Government has allowed direct lateral entry from private sector
to the posts of Joint Secretary and above in the name of efficiency in the

administration;
(b) if so, the details thereof and the present status thereof;

(c) whether Government has conducted any survey to ascertain the inefficiency

of bureaucracy;
(d) if so, the details thereof; and

(e) if not, in what manner Government concluded that Indian bureaucracy is

inefficient?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Government has
decided to recruit talented and motivated Indian Nationals willing to contribute towards
nation building to join the Government at the level of Joint Secretary, on contract. A
copy of the advertisement issued which contains relevant details of the Ministry/
Department, eligibility criteria, process of selection etc. is given in the Statement
(See below). The individuals working at comparable levels in Private Sector Companies,
Consultancy/Organisations, International/Multinational Organisations are inter alia

eligible to apply.

(c) to (e) No such survey has been undertaken by the Government. The decision
for lateral entry at Joint Secretary level is based on the recommendations of the Sectoral
Group of Secretaries (SGoS) on Governance, in view of the need for bringing in
fresh ideas, new approaches to governance and to augment the availability of
personnel at JS level and not because of any conclusion that Indian bureaucracy is

inefficient.
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Statement

Government of India

Department of Personnel and Training
Lateral Recruitment to Senior Positions in Government of India

The Government of India invites talented and motivated Indian nationals willing
to contribute towards nation building to join the Government at the level of Joint
Secretary.

Joint Secretaries are at a crucial level of senior management in the Government
of India. They lead policy making as well as implementation of various programmes and
schemes of the Department assigned to them. Joint Secretaries report to the Secretary/
Additional Secretary in the Ministry/Department.

l. Government is looking for ten (10) outstanding individuals with expertise in
the areas of (i) Revenue (ii) Financial Services (iii) Economic Affairs
(iv) Agriculture, Cooperation & Farmers' Welfare (v) Road Transport &
Highways (vi) Shipping (vii) Environment, Forests and Climate Change
(viii) New & Renewable Energy (ix) Civil Aviation and (x) Commerce.

Il.  Criteria:
() Age: Minimum of 40 years as on July 1, 2018.

(i) Qualifications: Graduate from a recognized University/Institute. Higher
qualifications would be an added advantage.

(iii) Eligibility: The following are eligible to apply:

(1) Officers of any State/UT Government who are already working at
equivalent level or are eligible for appointment to equivalent level
in their cadre, with relevant experience.

(2 Individuals working at comparable levels in Public, Sector
Undertakings (PSUs), Autonomous Bodies, Statutory
Organisations, Universities, Recognized Research Institutes with
a minimum of 15 years experience.
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(3) Individuals working at comparable levels in Private Sector
Companies, Consultancy Organisations, International/
Multinational Organisations with a minimum of 15 years
experience.

I1l.  Duration of Contract: The period of contract shall be for 3 years from the
date of commencement extendable upto 5 years depending upon performance.

IV Compensation: Selected applicants shall be placed at the beginning of the
pay scale as applicable to Joint Secretary i.e. ¥ 144200-218200 per month
(Level 14 of Pay Matrix). In addition, they shall be eligible for all allowances
and facilities etc as applicable to the equivalent level in the Government of
India.

However, the Government reserves its right to place deserving appointees
at an appropriate level within the scale of pay.

V'  General Conditions of Service: All appointees shall be deemed to be Public
Servants for the purpose of the CCS (Conduct) Rules and such other
Statutes as notified by the Government from time to time. The employment
contract can be terminated by either side with a minimum notice period of
3 months.

VI.  The shortlisted candidates will be called for a personal interaction with the
Selection Committee.

VII.  Submission of applications: The last date for receipt of applications is 30th
July, 2018 till 05:00 PM 1ST. All applications may be submitted online at
http://Lateral.nic.in from 15th June, 2018 to 30th July, 2018 till 05:00 PM 1ST.
No extension of time will be given under any circumstances.

VIII. No physical applications shall be entertained.
Implementation of reservation in promotion for employees

1067. SHRIMATI VIJILA SATHYANANTH: Will the PRIME MINISTER be pleased
to state:

(@ whether it is a fact that Government has asked all its departments and the
State Governments to implement reservation in promotion for employees belonging to
Scheduled Castes and Scheduled Tribes categories;

(b) if so, the details thereof;
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(c) whether it is also a fact that the move comes following a recent verdict by
the Supreme Court in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) The Supreme Court
in Special Leave Petition (Civil) N0.30621/2011 has passed the following order on
17.5.2018:-

"It is directed that the pendency of this Special Leave Petition shall not stand in
the way of Union of India taking steps for the purpose of promotion from
‘reserved to reserved' and 'unreserved to unreserved' and also in the matter of
promotion on merits..".

Further, in the matter related to Special Leave Petition (Civil) N0.31288/2017
connected to Special Leave to Appeal (Civil) N0.28306/2017, the Supreme Court held
as under on 05.06.2018:-

"Heard learned counsel for the parties, Learned ASG has referred to order dated
17.05.2018 in SLP(C) N0.30621/2011. It is made clear that the Union of India is not
debarred from making promotions in accordance with law, subject to further
orders, pending further consideration of the matter. Tag to SLP (C) No.30621 of
2011."

Based on interim Orders/directions of the Supreme Court dated 17.05.2018 and
05.6.2018, Department of Personnel and Training vide Office Memorandum No. 36012/
11/2016-Estt.(Res-1) {Pt-11} dated 15.06.2018 requested all the Ministries/Departments of
the Government of India to carry out promotions in accordance with above directions
of the Supreme Court on existing seniority/select lists subject to further orders which
may be passed by the Supreme Court. The State Governments were advised to take
necessary action in accordance with the above-mentioned orders passed by the Supreme
Court.

Funds released to backward districts under Andhra Pradesh
Reorganisation Act

1068. SHRI V. VIJAYASAI REDDY: Will the Minister of PLANNING be pleased to
state:

(@) the details of funds released to backward districts of Andhra Pradesh since
2014 identified under the Andhra Pradesh Reorganisation Act, year-wise and district-
wise;
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(b) the details of works undertaken in each such district during the last three
years, year-wise and district-wise;

(c) the number of works that have been completed and that which are yet to
be completed,;

(d) whether any social or other audit has been conducted to find out the quality
of work; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) the details of funds released to backward districts identified under Andhra
Pradesh Reorganisation Act in Andhra Pradesh since 2014, year-wise and district-wise
are as follows:

SI. No.  District Funds released (% in crore)
2014-15 2015-16 2016-17
1 Srikakulam 50.00 50.00 50.00
2. Vizianagaram 50.00 50.00 50.00
3 Visakhapatnam 50.00 50.00 50.00
4. Chittoor 50.00 50.00 50.00
5. YSR Kadapa 50.00 50.00 50.00
6. Ananthapuramu 50.00 50.00 50.00
7. Kurnool 50.00 50.00 50.00

(b) List of the works taken up under each of the identified district is given in
the Statement (See below).

(c) So far, 14160 works have been completed and 4606 works are yet to be
completed.

(d) The State Government has laid a stringent monitoring and audit process.
The Local Fund Audit of Special Development Package funds is already under progress.
The pre-payment 100% check measurement are adopted as per the departmental codes
in vogue in Andhra Pradesh. Moreover, the district authorities are checking at least
10% of the work under execution.

(e) Does not arise.
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Statement

The details of works undertaken in each such district,

year-wise and district-wise

SI. No.  District Physical Progress Total
No. of No. of No. of No. of No. of
works works works works works

taken up  taken up  taken up  taken up taken up
during during during during
2014-15 2015-16 2016-17 2017-18

1 2 3 4 5 6 7

L Srikakulam 827 704 596 801 2928

2. Vizianagaram 204 408 241 212 1065

3 Visakhapatnam 1698 647 272 670 3287

4, Chittoor 3928 200 273 73 4474

5. YSR Kadapa 479 1 2616 % 3194

6. Ananthapuramu 1426 480 290 127 2323

7. Kurnool 453 329 530 183 1495

ToTAL 9015 2769 4818 2164 18766

Review of important schemes implemented in the country

1069. SHRI T. G. VENKATESH: Will the Minister of PLANNING be pleased to
state:

(@ whether the Government has evaluated the progress of implementation of
the Central Government schemes of the country;

(b) if so, the details thereof along with the quantum of funds allocated to
various schemes during the last three years and the status thereof;

(c) whether the schemes have been implemented as per the guidelines laid
down or any deviations have been observed and if so, the details thereof; and
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(d) the details of remedial measures taken by Government in case of

deviations?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) The Ministries/Departments of the Government of India conduct evaluation
of the schemes/programmes under their implementation. In States, the State Evaluation
Offices conduct evaluations of prominent schemes/programmes implemented by
them. NITI Aayog conducts concurrent evaluations of the selected programmes/

schemes.

(b) A ist of the programmes evaluated by the Development Monitoring and
Evaluation Office, NITI Aayog during the last three years is given in the Statement
(See below). The overall expenditure profile of the Budget documents of the financial
years 2015-16 (Actual), 2016-17 (Actual) and 2017-18 (RE) are as below:

(In T Crores)

2015-16 (Actual)  2016-17 (Actual) 2017-18 (R.E)

Central Sponsored Scheme 2,03,740.42 2,41,295.55 2,85,581.44

Central Sector Scheme 5,21,373.98 5,89,470.61 6,34,318.08

However, the scheme-wise allocation/utilization of funds for the last three years

are available at the following links of the Government of India website:

https://www.indiabudget.gov.in/budget2017-2018/ub2017-18/eb/stat4a.pdf
https://www.indiabudget.gov.in/budget2017-2018/ub2017-18/eb/stat4b.pdf
https://www.indiabudget.gov.in/ub2018-19/eb/stat4a.pdf
https://www.indiabudget.gov.in/ub2018-19/eb/stat4b.pdf

(c) and (d) The Ministries/Departments monitor implementation of the schemes
according to the scheme specific guidelines. Deviations noticed during the course of
evaluation studies are documented in the Evaluation Reports and brought to the
knowledge of the programme implementing Departments/Ministries for taking necessary
remedial measures. The NITI Aayog also places the Evaluation Reports in the public
domain by uploading them to its website (http://www.niti.gov.in/documents/reports)

and thus, making them accessible to the public.
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Statement

List of Programmes evaluated by Development Monitoring and Evaluation Office,
NITI Aayog during last 3 years (2015-16 to 2017-18)

Sl. No. Studies by DMEO FY Ministries

1 Evaluation Study on Direct Benefits Transfer in Food 2017-18 DFPD
(Resuits from one year of Process Monitoring):
The Evaluation Report was issued on September, 2017

2. Quick Evaluation Study on Indira Gandhi Matritva 2017-18 WCD
Sahyog Yojana (IGMSY):
The Evaluation Report was issued in April, 2017.

3 Quick Evaluation Study on Nai Roshni (The scheme  2016-17 SJE

for leadership development of Minority Women). (Minority

The Evaluation Report was issued in July, 2016. Affairs)
4, Efficacy of Minimum Support Price to Agriculture 2015-16 Agriculture/

Farmers (MSP): CACP

The Evaluation Report was issued in February, 2016.

5. Command Area Development and Water Management  2015-16 Water
Programme (CADWMP): Resource
The Evaluation Report was issued in December, 2015.

6. Border Area Development Programme (BADP): 2015-16 Home
The Evaluation Report was issued in July, 2015.

7. Kasturba Gandhi Balika Vidyalaya (KGBV): 2015-16 School
The Evaluation,Report was issued in July, 2015 Education

8. Rajiv Gandhi Gramin Vidyutikaran Yojana (RGGVY): 2015-16 Power
The Evaluation Report was issued in July, 2015.

9. Backward Region Grant Fund (BRGF): 2015-16 Rural
The Evaluation Report was issued in October, 2015. Development

10.  Quick Evaluation study on Anaganwadis under ICDS: 2015-16 WCD
The Evaluation Report was issued in July, 2015.

11.  Role of Public Distribution System in shaping 2016-17 DFPD
Household and Nutritional Security:
The Evaluation Report was issued in Dec, 2016
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Blue print of National Health Stack
1070. SHRI SANJAY RAUT: Will the Minister of PLANNING be pleased to state:

(@ whether NITI Aayog has come with a blue print of the National Health Stack
(NHS), a shared digital healthcare infrastructure, with a view to implement the Centres
flagship scheme Ayushman Bharat and other public healthcare programmes in the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) Yes, Sir.

(b) The Strategy and Approach paper on the National Health Stack which is a
blueprint for India's futuristic digital health system has been prepared by NITI Aayog.
The National Health Stack will facilitate collection of comprehensive healthcare data,
create a single source of truth for and manage master health data of the nation across
the country.

This Strategy and Approach paper has been placed on the official website of NITI
(http://www.niti.gov.in/writereaddata/files/document-publication/NHS-Strategy-and-
Approach-Document-for-consultation.pdf) for seeking views of public, experts and
other stakeholders.

Controlling drug Addiction among children

11071. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(@ whether it is a fact that drug addiction is increasing among school children;

(b) whether any study has been conducted to find out the number of children
consuming drugs and the reasons responsible for inclination of children towards drug
addiction;

(c) the action plan of Government to curb drug addiction among children; and

tOriginal notice of the question was received in Hindi.
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(d) the details of number of children belonging to poor, medium and upper strata
of the society involved in such addiction?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) No authentic data is available in this
regard.

(b) The Government of NCT Delhi's survey on mapping and estimation of street
children who use drugs in Delhi was financed by this Ministry. The survey was
conducted by AIIMS during the year 2015 and it was estimated that 22.1% of all street
children of NCT of Delhi have used some substance excluding tobacco in the last one
year. Tobacco, alcohol, cannabis and inhalants were commonly used. As per the report
of the survey, the common reasons for substance initiation were peer pressure, curiosity,
to experience high, to be part of the peer group, to deal with various stress and
difficulty in life like anger/sadness, harsh weather, handle hunger or to forget about the
family.

() The Ministry has issued an advisory to all States and Union Territories on
11.8.2016 for taking coordinated action to address the problem of drug abuse which,
inter-alia, includes prevention of substance abuse among children in the country such
as:-

(i) Conducting Sensitization and Preventive education programmes in schools
and colleges throughout the year.

(i)  Establishing separate and specialized de-addiction treatment centres/facilities
for drug dependent children, especially in Government Hospitals/Medical
colleges.

(iii) Providing treatment facilities for those in the Juvenile Justice Systems
including Juvenile Homes and Children Homes.

(iv) Providing appropriate facilities for children including street children.

(v) Creating awareness generation through youth organizations like Nehru Yuva
Kendra, NSS and through print, electronic and social media.

The National Institute of Social Defence (NISD), an autonomous organization
under this Ministry, conducts sensitization and preventive education programmes in

schools and colleges on regular basis. During the year 2017-18, NISD has conducted
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247 awareness generation programmes in various schools and universities/colleges

covering 23006 beneficiaries.

In addition, the Ministry implements a "Central Sector Scheme of Assistance for
Prevention of Alcoholism and Substance (Drug) Abuse" which provides financial
assistance to eligible Non-Governmental Organizations, Panchayati Raj Institution, Urban
Local Bodies, etc. for running Integrated Rehabilitation Centres of Addicts to provide
composite/integrated services for the rehabilitation of addicts including child users.

Ministry of Women and Child Development have informed that the Juvenile
Justice (Care and Protection of Children) Act, 2015 (JJ Act) has come into effect from
15.01.2016 repealing the Juvenile Justice (Care and Protection of Children) Act, 2000.
In the said Act, a separate chapter has been added in which stringent penalty has been
imposed on whoever gives intoxicating liquor or narcotic drug or psychotropic substance
to a child. Section 77 and 78 of the JJ Act, 2015 read as follows:

Section 77- Whoever gives, or causes to be given, to any child any intoxicating
liquor or any narcotic drug or tobacco products or psychotropic substance, except on
the order of a duly qualified medical practitioner, shall be punishable with rigorous
imprisonment for a term which may extend to seven years and shall also be liable to
a fine which may extend up to one lakh rupees.

Section 78- Whoever uses a child, for vending, peddling, carrying, supplying or
smuggling any intoxicating liquor, narcotic drug or psychotropic substance, shall be
liable for rigorous imprisonment for a term which may extend to seven years and shall
also be liable to a fine up to one lakh rupees.

(d) No authentic data is available in this regard.
Jail term for those who abandon their parents

1072. SHRI R. VAITHILINGAM: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government proposes to increase the jail term to six months from
the existing three months for those who abandon or abuse their elderly parents;

(b) if so, the details therof;

(c) whether Government also proposes to widen the definition of children to
include adopted children or step children, son-in-laws and daughter-in-laws, grand
children and minors represented by their legal guardians; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (d) The Maintenance and Welfare of
Parents and Senior Citizens Act, 2007 is being considered for amendments which inte
ralia propose that ‘whoever, having the care or protection of parent(s)/senior citizen(s)
intentionally abuses or abandons such parent(s)/senior citizen(s) shall be punishable
with imprisonment of not less than three months which may be extended to six months
or fine up to Rupees Ten Thousand or both', and that children includes son or daughter
whether biological, adoptive or step, son-in-law, daughter-in-law, grandson,
grand-daughter and also includes a minor through his/her legal Guardian as the case
may be'.

Rise in manual scavengers

1073. SHRI ANAND SHARMA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether it is a fact that there has been four-fold rise in the number of manual
scavengers in 12 States of the country, as reported by an inter-ministerial task force;

(b) if so, the details thereof and the number of cases registered and the number
of workers practicing scavenging during 2015-16 and 2016-17; and

(c) the steps proposed by Government to address the rising cases of manual
scavengers?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) There has been no such
report from the Inter-Ministerial Task Force. Prohibition of Employment as Manual
Scavengers and their Rehabilitation Act, 2013 (MS Act, 2013) mandates survey of
manual scavengers, if any municipality or panchayat has reason to believe that some
persons are engaged in manual scavenging within its jurisdiction. The above Act has
come into effect from 06.12.2013 and since then 13 States have reported identification
of 13,657 manual scavengers upto 30.06.2018.

(c) Employment of any person for manual scavenging is prohibited under sections
5 and 6 of the MS Act, 2013 from the date coming into force of the Act i.e. 06.12.2013.
Whoever contravenes the above provisions is punishable with imprisonment for a term

which may extend to one year or with fine which may extend to fifty thousand rupees
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or with both for the first contravention and for any subsequent contravention with
imprisonment for a term which may extend to two years or with fine which may extend

to one lakh rupees or with both.
Financial assistance to SC/OBC women under MSY

1074. SHRIMATI VIPLOVE THAKUR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the details of financial assistance provided to women belonging to Scheduled
Castes(SCs)/Other Backward Classes (OBCs) under Manila Samridhi Yojana (MSY)
during the last three years and the current year, State/UT-wise, including Himachal
Pradesh;

(b) whether Government has constituted/proposed to constitute any separate
cell to implement the Yojana in hilly States like Himachal Pradesh, Uttarakhand, etc.;

and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Financial assistance is provided to
women under Mahila Samridhi Yojana (MSY) by National Scheduled Castes Finance
and Development Corporation (NSFDC), National Backward Classes Finance and
Development Corporation (NBCFDC) and National Safai Karamcharis Finance and
Development Corporation (NSKFDC) of Ministry of Social Justice and Empowerment
through State Channelizing Agencies and Public Sector Banks/Regional Rural Banks

respectively for scheduled caste target group and OBCs.

The details of financial assistance provided by National Scheduled Castes Finance
and Development Corporation (NSFDC), National Backward Classes Finance and
Development Corporation (NBCFDC) and National Safai Karamcharis Finance and
Development Corporation (NSKFDC) during the last three years and the current year,
State/UT-wise including Himachal Pradesh are given in the Statement-I, Il and Il

respectively (See below).

(b) and (c) Government has not constituted any separate cell to implement the
Yojana in hilly States like Himachal Pradesh, Uttarakhand, etc.
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Statement-1

Details of Financial Assistance provided by National Scheduled Castes Finance
and Development Corporation

(R in Lakh)
Sl.  State/UT 2015-16 2016-17 2017-18 2018-19 (Ason
No. 30.06.2018)

FIN.  PHY. FIN. PHY.  FIN. PHY. FIN. PHY.

1 2 3 4 5 6 7 8 9 10

1 Andhra 22970 1294 0.00 0 000 0 000 0
Pradesh

2. Bihar 45000 1000 49500 1100 81000 1800  0.00 0

3. Guijarat 22500 500 1001.16 3660  0.00 0 000 0

4. Haryana 49950 1110 0.00 0 000 0 000 0

5. Himachal 20.00 50 0.00 0 000 0 000 0
Pradesh

6.  Jharkhand 13000 325 0.00 0 20000 500 000 0

7. Karnataka 90000 2000 101.70 678 000 0 0.00

8  Kerala 95960 2149  79.16 198 9960 239 1960 49
9. Punjab 0.00 0 45853 1036  0.00 0 000 0
10. Rajasthan 15280 382 15280 382 19680 492 000 0
11 Tamil Nadu 0.00 0 229500 5100 0.00 0 000 0
12.  Telangana 54000 1200 45000 1000  0.00 0 000 0
13, Uttar 299250 6650 2250 50 000 0 000 0
Pradesh
14. Uttarakhand ~ 5840 140 0.00 0 780 2% 000 0

15. West Bengal 2600.00 24500 3500.00 35000 5200.00 47000  0.00 0
North East States

16. Assam 0.00 0 5400 120  0.00 0 000 0
17. Manipur 10000 340 10000 345 000 0 000 0
18.  Sikkim 11.25 %5 0.00 0 000 0 000 0
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1 2 3 4 5 6 7 8 9 10

19.  Tripura 2250 5 2250 5 000 0 0.00 0

Union Territories

20. Chandigarh 6.00 23 3.00 2 000 0 000 0

21.  Puducherry 0.00 0 4500 100  0.00 0 000 0
ToTAL 989725 41738 8780.35 48831 651420 50057  19.60 49

Statement-11

Details of Financial Assistance provided by National Backward Classes Finance
and Development Ccorporation

Sl. No. Name of 2015-16 2016-17 2017-18 2018-19 (As on
States/UTs 30.06.2018)
Mahila Mahila Mahila Mahila
Samridhi Samridhi Samridhi Samridhi
Yojana Yojana Yojana Yojana
FIN.  PHY. FIN. PHY. FIN. PHY. FIN. PHY.
1 2 3 4 5 6 7 8 9 10
l. States
1. Assam 500.00 3500 400.00 3000 0.00 0 0.00 0
(Through
NEDFI)
2. Chhattishgarh 0.00 0 0.00 0 25.65 54 0.00 0
3. Gujarat 199.30 1967 79.00 490 388.00 810 0.00 0
4. Haryana 625.00 2250 50.00 250 30.00 110 50.00 200
5. Himachal 200.00 800 5.00 50 0.00 0 0.00 0
Pradesh
6. Jammu and 65.00 650 60.00 520 25.00 50 15.00 32
Kashmir
7. Jharkhand 320.00 1290 2.50 5 52.00 143 0.00 0
8. Karnataka 1574.75 9230 1667.75 11448 1612.00 4964 0.00 0
9. Kerala 1385.00 14948 2648.00 19225 3800.00 26150 1900.00 10900
10. Madhya 0.00 0 28.18 59 0.00 0 0.00 0

Pradesh
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1 2 3 4 5 6 7 8 9 10
11.  Manipur 500.00 3500  400.00 3000 0.00 0 0.00 0
(Through
NEDFI)
12. Maharashtra 250.00 2500 0.00 0 0.00 0 0.00 0
13.  Punjab 100.00 1000  660.00 1740  200.00 2200 0.00 0
14. Rajasthan 0.00 0 0.00 0 28.50 60 0.00 0
15.  Sikkim 80.00 800 0.00 0 0.00 0 0.00 0

16. Tamil Nadu 5646.00 55160 8841.00 57703 5209.00 35803 0.00 0
17.  Tripura 350.00 3500 161.00 1550  496.88 1420 0.00 0

18. Uttar Pradesh  500.00 5000 500.00 2423  245.00 500 0.00 0

19. Uttarakhand 0.00 0 0.00 0 8.50 20 0.00 0
20.  West Bengal 60.00 420 75.00 525 100.00 500 0.00 0
21. Vijaya Bank 0.00 0 30.00 60 0.00 0 0.00 0

Sue ToTAL 12355.05 106515 15607.43 102048 12220.53 72784 1965.00 11132
STATES
(1 to 21)

1. UTs

22.  Puducherry 150.00 1740 100.00 1000 0.00 0 0.00 0

Sus TotaL(22) 150.00 1740 100.00 1000 0.00 0 0.00 0

TotaL (I+ 1) 12505.05 108255 15707.43 103048 12220.53 72784 1965.00 11132

Statement-111

Details of Financial Assistance provided by National Safai Karamcharis
Finance and Development Corporation

Sl. Name of 2015-16 2016-17 2017-18  2018-19 (As on
No.  State/UT 30.06.2018)

FIN.  PHY. FIN. PHY.  FIN. PHY. FIN. PHY.

1 2 3 4 5 6 7 8 9 10
1. Chandigarh 1.80 12 4.50 20 0.00 0 0.00 0
2. Chhattisgarh 0.00 0 0.00 0 495.00 1100 0.00 0

3. Gujarat 0.00 0 135.00 300 0.00 0 0.00 0
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1 2 3 4 5 6 7 8 9 10

4. Haryana 1.80 4 1.35 3 0.00 0 2.25 5

5. Jammu and 0.00 0 0.00 0 45.00 100 0.00 0
Kashmir

6.  Jharkhand 69.00 184  131.25 350 0.000 0 0.00 0

7. Karnataka 135.00 300 0.00 0 0.000 0 0.00 0

8. Nagaland 0.00 0 32.40 72 0.000 0 0.00 0

9.  Rajasthan 8.00 20 67.20 168  249.80 535 0.00 0

10.  Tamil Nadu 0.00 0 0.00 0 160.00 400 0.00 0

11.  West Bengal 135.00 300 0.00 0 50220 2161 0.00 0

12.  Allahbad UP 90.00 200 0.00 0 0.000 0 0.00 0
Gramin Bank

13.  Uttrakhand 45.00 100 0.00 0 0.000 0 0.00 0
Gramin Bank

14.  Vananchal 45.00 100 0.00 0 0.000 0 0.00 0
Gramin Bank

15.  Kashi Gomti 99.00 220 0.00 0 0.000 0 0.00 0

Samyut Gramin

16.  Purvanchal 22.50 50 0.00 0 0.000 0 0.00 0
Gramin Bank

17. Baroda UP 45.00 100 45.00 100 0.000 0 0.00 0
Gramin Bank

18. Madhynchal 22.50 50 0.00 0 0.000 0 0.00 0
Gramin Bank

19. Utkal 45.00 100 45.00 100 0.000 0 0.00 0
Gramin Bank

20. Gramin Bank  236.70 526  180.00 400 0.000 0 0.00 0
of Aryavart

21. Dena Gujarat  180.00 400 90.00 200 0.000 0 0.00 0

Gramin Bank

22.  Pandyan 45.00 100 45.00 100 0.000 0 0.00 0
Grama Bank

23. Kerala Gramin 225.00 500 0.00 0 40.50 90 0.00 0

Bank
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1 2 3 4 5 6 7 8 9 10

24. Narmada Jhabua 45.00 100 0.00 0 0.00 0 0.00 0
Gramin Bank

25.  Prathma Bank 45.00 100 0.00 0 0.00 0 0.00 0

26. Sarva UP 90.00 200 90.00 200 90.00 200 0.00 0
Gramin Bank

27. Telangana 0.00 0 180.00 400 0.00 0 0.00 0
Gramin Bank

28.  Punjab Gramin 0.00 0 90.00 200 15750 350 0.00 0
Bank

29. Saurashtra 0.00 0 180.00 400 0.00 0 0.00 0
Gramin Bank

30. Baroda Gujarat 0.00 0 180.00 400 90.00 200 0.00 0
Gramin Bank

31. Jharkhand 0.00 0 0.00 0 499.95 1111 0.00 0
Gramin Bank

32.  Himachal 0.00 0 0.00 0 31500 700 0.00 0
Gramin Bank

33.  Assam Vikash 0.00 0 0.00 0 450.00 1000 0.00 0
Gramin Bank

34.  \Women 0.00 0 0.00 0 0.00 0 19.125 85
Empowerment
Corporation
(WEC)
ToTAL 1631.30 3666 1496.70 3413 3094.95 7947 21.38 90

Allocations under SC/ST Sub Plan

1075. PROF. MANOJ KUMAR JHA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether the allocations made in the budget is proportionate to their share
in population under the SC/ST Sub Plan for SCs/STs;

(b) the details of such allocations made in the years 2016-17 and 2017-18; and

(c) the quantum of funds that has been utilised so far under this scheme?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) As per recommendations of Dr.
Narendra Jadhav Committee constituted by the erstwhile Planning Commission in 2010,
the earmarking of funds for all the Central Ministries/Departments taken together
should be at least 16.2% of the total plan outlay under SCSP and 8.2% of the total plan
outlay under TSP. The actual earmarking for the year 2017-18 & 2018-19 is as follows:

Year Actual Earmarking

Under SCSP Under TSP
2017-18 20.20% 7.06%
2018-19 19.76% 7.40%

Currently, 29 and 37 Central Ministries/Departments are obligated to earmark
funds under SCSP and TSP respectively.

(b) and (c) The details of funds allocated and utilised under SCSP for 2016-17 &
2017-18 is as follows:

(X in crore)
Year TSP of all Ministries/ Actual % of Actual
Departments Expenditure  Expenditure

of TSP w.rt R.E.

BE. RE.
2016-17 38832.63 40919.70 34333.67 83.90
2017-18 52392.55 52719.00 47361.98* 9040

* Provisional

The details of funds allocated and utilised under TSP for 2016-17 & 2017-18 is as
follows:

(X in crore)
Year TSP of all Ministries/ Actual % of Actual
Departments Expenditure  Expenditure

of TSP w.rt R.E.

B.E. RE.
2016-17 23206.14 24671.58 20956.40 84.94
2017-18 30962.47 31292.20 30020.25* 95.93

* Provisional
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National Overseas Scholarships for SCs

1076. DR. KANWAR DEEP SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that the bulk of National Overseas Scholarships (NOS)
for Scheduled Castes (SCs) is going to one or two States;

(b) if so, whether it is against the SC students from other States; and

(c) if so, whether there could be more rational distribution of NOS, State-wise

by increasing its number?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (c) National Overseas Scholarship is
a Central Sector scheme for SC students. There is no state wise quota of slots under
this Scheme. Advertisements inviting applications under the scheme are published in
leading newspapers and Employment News twice a year, once at the beginning of the
year and then once again later during the financial year. The details of the scheme are
also available on the website of the Department. Apart from this the features of the
scheme are also broadcasted through radio channels of All India Radio in the programme
‘Sawarati Jaye Jeewan ki Rahen'.

The state-wise details of the candidates selected under this Scheme for the last
three selection years are given in the Statement.
Statement

State-wise details of selected candidates under the NOS Scheme

Sl. No. State 2015-16 2016-17 2017-18
1 Andhra Pradesh 5 3 6
2. Arunachal Pradesh 0 1 0
3 Assam 2 1 0
4. Bihar 0 2 0
5 Chhattisgarh 0 4 1
6. Delhi 4 4 10
7. Gujarat 0 4 1
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SI. No. State 2015-16 2016-17 2017-18
8. Haryana 0 1 2
9. Jammu and Kashmir 0 1 0
10.  Jharkhand 0 2 0
11.  Karnataka 3 3 10
12, Kerala 1 4 3
13.  Madhya Pradesh 1 5 9
14, Maharashtra 1 5 9
15.  Manipur 0 0 2
16.  Odisha 1 0 3
17.  Punjab 4 2 7
18.  Rajasthan 1 1 3
19.  Tamil Nadu 4 5 6
20.  Telangana 1 2 6
21, Tripura 0 1 0
22, Uttar Pradesh 6 8 14
23.  West Bengal 1 1 4
TotaL 50 108 183

Technological interventions in lieu of manual scavenging

1077. SHRI ABIR RANJAN BISWAS: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the number of rural households in the country where at least one member

is engaged in manual scavenging;

(b) the number of dry latrines that have been constructed under Government

schemes which still require manual cleaning;

(c) the number and the details of lives that have been lost due to manual

scavenging during the last three years; and
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(d) the details of initiatives and technological interventions adopted in lieu of

manual scavenging?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) Socio-Economic and Caste
Census-2011 has also captured data of number of households & having manual
scavengers in rural areas. As per data uploaded on website http://secc.gov.in 1,68,066

persons declared themselves as manual scavengers in rural areas.
(b) There is no Government scheme for construction of dry latrines.

(c) and (d) Manual scavenging is prohibited under "Prohibition of Employment
as Manual Scavengers and their Rehabilitation Act, 2013 (MS Act, 2013)" from the date
coming into force of the Act i.e. 06.12.2013. There have been no reports of deaths due
to manual scavenging during the last three years. However, some States have reported
death of persons while cleaning septic tanks and sewers and details of the same and
the compensation paid to the families of the victims are given in the Statement
(See below). In order to prevent recurrence of such deaths all the States and Union

Territories have been advised to ensure:

(i) only mechanized cleaning of septic tanks and sewers by municipalities/

municipal Corporations.

(i) that when manual cleaning is unavoidable, the municipalities and other
agencies including contractors who employ the workers comply with the
provisions of “Prohibition of Employment as Manual Scavengers and their
Rehabilitation Rules, 2013 (MS Rules, 2013) regarding safety equipment,

devices and precautions.

(i) to ensure that the worker has insurance policy for T 10 lakhs, the premium

for such policy be paid by the employer.

(iv) in the unfortunate event of death of worker while cleaning septic tank/sewer,
to ensure payment of compensation of ¥ 10 lakh to the family members of
worker as per Supreme Court Judgment dated 27.03.2014 in CWP No. 583/
2003.
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Statement

Details of cases reported by States regarding death of persons while cleaning
septic tanks/sewers and compensation paid

Sl. No.  State Cases of death Compensation paid
of persons while
cleaning septic Full Compensation Partial
tanks/sewers of %10 lakh compensation
reported by each
States
1 Tamil Nadu 144 141 0
2. Telangana 2 2 0
3. Punjab 2 2 0
4, Karnataka 62 16 8
5. Haryana 5 3 0
6. Kerala 12 0 2
7. Rajasthan 7 3 2
8. Uttar Pradesh 52 1 K3
9 Delhi 15 12 0
ToTAL 331 210 47

Launching of campaign against drugabuse in Punjab

1078. DR T. SUBBARAMI REDDY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is aware that Punjab is facing the challenge of drug
abuse amongst millions of youth;

(b) if so, whether Government has initiated any community project to tackle
drug menace and to launch campaign against drug abuse in the State;

(c) whether the National Centre for Drug Abuse and Prevention would be
directed to visit that State for providing training to the staff for counseling and
rehabilitation of drug addicts in the State; and
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(d) if so, the details thereof and if not what other initiatives have been taken
by Government for the State?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIAJY SAMPLA): (a) The last National Survey on the extent,
pattern and trend of drug abuse was sponsored by Ministry of Social Justice and
Empowerment and the United Nations Office on Drugs and Crime (UNODC) in the year
2000-2001 and its report was published in 2004. It was estimated that about 732 lakh
persons in India were users of alcohol and drugs. Of these 87 lakh used Cannabis, 20
lakh used opiates and 625 lakh were users of Alcohol. The sample size of the survey
was 40,697 males within the age group of 12-60 years both in rural and urban areas.
State-wise data was not available in that report.

However, this Ministry has in the month of August, 2016, assigned the work of
conducting the National Survey on Extent and Pattern of Substance Use in India to
National Drug Dependence Treatment Centre (NDDTC), All India Institute of Medical
Sciences (AIIMS), New Delhi. The survey will provide national and State-level estimates
of proportion and absolute number of people who use various substances and people
who are suffering from substance use disorders.

(b) This Ministry implements a "Central Sector Scheme of Assistance for
Prevention of Alcoholism and Substance (Drug) Abuse" which provides financial
assistance to eligible Non-Governmental Organizations, Panchayati Raj Institutions,
Urban Local Bodies, etc. for, inter-alia, running and maintenance of Integrated
Rehabilitation Centres for Addicts (IRCA) to provide composite/integrated services for
the rehabilitation of addicts.

The main objective of the Scheme is to alleviate the consequences of drug and
alcohol dependence amongst the individual, the family and society at large and to
provide for a whole range of community based services for the identification, motivation,
counselling, de-addiction, after care and rehabilitation for Whole Person Recovery
(WPR) of addicts to make a person drug free and gainfully employed. During 2015-186,
37 IRCAs were financially assisted in Punjab, which includes 28 new Government
Centres. In 2016-17, 7 IRCAs, including one new Government Centre and in 2017-18,
5 IRCAs have been financially assisted in the State of Punjab under the above scheme.

(c) and (d) National Centre for Drug Abuse Prevention (NCDAP) in National
Institute of Social Defence (NISD) has been conducting various awareness programmes
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and capacity building programmes in different States/UTs including the State of Punjab

in collaboration with various agencies. 23 programmes have been organised by NISD

for Integrated Rehabilitation Centre for Addicts (IRCA) functionaries, school teachers,

police officials and students of school and colleges in State of Punjab during the last

two years and current year. Total 7153 persons participated in these programmes.

Besides, the Ministry has undertaken the following initiatives:-

0]

(i)

(i)

(iv)

V)

The Ministry has issued an Advisory on 11.08.2016 to all the States/UTs on
combating drug abuse which advises them to prepare an Action Plan which,
inter-alia, includes conducting sensitization and preventive education

programmes in schools and colleges throughout the year.

The Ministry has, in the year 2016, conducted an awareness generation
programme, in collaboration with Society for the Promotion of Indian Classical
Music and Culture Amongst Youth (SPIC MACAY), to create awareness in
children and youth about the harmful effects of substance abuse at schools

in 22 districts of Punjab.

The Ministry also uses print, electronic and social media for creating
awareness. Information regarding ill-effects of alcoholism and drug abuse is
also disseminated irwregional languages through the All India Radio
programme "Sanwarti Jayen Jeevan Ki Rahen" and also through

advertisements in newspapers.

The Ministry celebrates the International Day against Drug Abuse and Illicit
Trafficking on 26th June every year by holding functions and organizing
exhibitions to sensitize the people about the ill effects of drug abuse.
National Awards are also conferred to individuals and institutions in order
to recognize the efforts and encourage excellence in the field of prevention

of substance abuse.

The Ministry has set up a National Toll Free Drug De-addiction Helpline
Number 1800-11-0031 w.e.f. 07.01.2015 to help the victims of Drug abuse,
their family and society at large. The Helpline has been made functional on
24 x 7 basis w.e.f. 01.03.2017.
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Hostels for students of SCs and OBCs

1079. SHRI RAM KUMAR KASHYAP: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ the number of hostels constructed, so far, for the students belonging to
Scheduled Castes and Other Backward Classes along with the number of proposals
pending in this regard, State-wise;

(b) the funds allocated and released for those hostels during the last one year
and the current financial year along with the time-frame for completion of pending
hostel projects, State-wise;

(c) the number of students including girl students enrolled in those hostels
during the last three years; and

(d) whether any additional coaching arrangement is made for the students
studying in those hostels and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) State-wise details of hostels constructed
for the students belonging to Scheduled Castes under the Scheme of '‘Babu Jagjivan
Ram Chhatrawas Yojna (BJRCY)' is given in the Statement-I (See below). Similarly, the
details of hostels constructed for Other Backward Classes under 'Centrally Sponsored
Scheme of Construction of Hostels for OBC Boys and Girls' is given in the
Statement-11 (See below). No complete proposal of the States, is pending with the
Ministry.

(b) State and UT-wise funds are not allocated under the schemes of 'BJRCY" and
‘Centrally Scheme of Construction of Hostels for OBC Boys and Girls'. However,
State-wise details of funds released under these Schemes for construction of SC and
OBC hostels during the last one year and the current financial year are given in the
Statement-111 and IV respectively (See below).

The construction of hostels sanctioned under BJRCY should be completed within
a period of 2 years from date of the sanction of the project. Under the 'Centrally
Sponsored Scheme of Construction of Hostels for OBC Boys and Girls', the hostels
should be completed within the period of 18 months from award of work order or two
years from the release of 1st installment of central assistance, whichever is earlier.
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(c) Responsibility of operationalization and maintenance of the hostels lies on
the implementing agency. Therefore, occupancy status record alongwith details of
students including girls students enrolled in the hostels constructed under these
schemes in States/UTs are not maintained by this Ministry.

(d) There is no provision for additional coaching arrangement under the Schemes
Babu Jagjivan Ram Chhatrawas Yojna and Centrally Sponsored Scheme of Construction
of Hostels for OBC Boys and Girls.

Statement-1

State/UT -wise number of hostels sanctioned/cConstructed under the Scheme,
Babu Jagjivan Ram Chhatrawas Yoina (BJRCY) from 2007-08 onward

SI. No. Name of the No. of hostels sanctioned/
State/UT constructed
1 2 3
1 Andhra Pradesh 5
2. Assam 6
3. Bihar 14
4. Chhattisgarh 45
5. Gujarat 15
6. Haryana u
7. Himachal Pradesh 2
8. Jammu and Kashmir 3
9. Jharkhand 17
10.  Karnataka 24
11.  Kerala 5
12, Madhya Pradesh 60
13.  Maharashtra 4
14, Manipur 0
15, Odisha 165
16.  Punjab 5

17.  Rajasthan 3
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1 2 3
18.  Sikkim 0
19, Tamil Nadu. 30
20.  Tripura 2
21.  Uttar Pradesh 23
22.  Uttarakhand 2
23, West Bengal 4
TotaL 615
Statement-11

State/UT-wise number of hostels sanctioned/constructed under the "Centrally
Sponsored Scheme of Construction of Hostels for OBC Boys

and Girls" from 2007-08 onward

SI. No. Name of State/UT/

No. of hostels

Central University constructed

1 2 3
1 Andhra Pradesh A
2. Assam 10
3. Bihar 7
4, Chhattisgarh 7
5. Gujarat 0
6. Haryana 5
7. Himachal Pradesh 2
8. Jammu and Kashmir 4
9. Jharkhand

10.  Karnataka 153
11.  Kerala 5
12, Madhya Pradesh 83
13, Manipur 9
14, Odisha 13
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1 2 3
15.  Rajasthan 2
16.  Sikkim 6
17.  Tamil Nadu 203
18.  Telangana 65
19.  Tripura 2
20.  Uttar Pradesh 9%
21.  West Bengal 10
22.  Central Universities/Institutes 2
ToTAL 883

Statement-111

State-wise details of funds released for construction of SC hostels during the last

one year and the current financial year under Babu Jagiivan

Ram Chhatrawas Yojna (BJRCY)

(% in lakh)

SI. No. Name of State/UT 2017-18 2018-19
1 Assam 71844 414.02
2. Haryana 404.89 0.00
3. Jammu and Kashmir 160.41 0.00
4, Kerala 300.00 0.00
5. Madhya Pradesh 3787.66 190.00
6. Maharashtra 17055 0.00
7. Manipur 628.37 0.00
8. Odisha 28373 0.00
9. Punjab 300.72 0.00
10.  Rajasthan 126.46 0.00
11.  Tamil Nadu 410.66 0.00
12, Tripura 1575 0.00
13, West Bengal 4125 0.00

TotaL 7490.64 604.02
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Statement-1V

State-wise details of funds released for construction of OBC hostels during the
last one year and the current financial year under 'Centrally Sponsored
Scheme of Construction of Hostels for OBC Boys and Girls'

( in lakh)
SI. No. Name of State/UT 2017-18 2018-19
1 Jammu and Kashmir 536.64 0.00
2. Madhya Pradesh 1434.22 220.77
3 Tamil Nadu 205.39 0.00
4, Uttar Pradesh 273.75 0.00
5. Manipur 1417 0.00
6. Sikkim 608.00 0.00
7. Central Universities 1050.00 246.39
TotaL 4249.75 467.16

Revamping of PoA Act

1080. SHRI DHARMAPURI SRINIVAS: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether it is a fact that Government is proposing to revamp the Scheduled
Castes and Scheduled Tribes (Prevention of Atrocities) Act (PoA Act);

(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that the revamping of the Act would be done by
bringing an ordinance, in case the Supreme Court decides otherwise;

(d) if so, the reasons therefor; and

(e) whether Government has consulted the State Governments in this matter
and if so, the details of response of State Governments on revamping of the Act?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) The Scheduled Castes
and the Scheduled Tribes (Prevention of Atrocities) {PoA} Act 1989 has already been
amended vide its Amendment Act, 2015 enforced on 26.01.2016, with an objective to
deliver greater justice to members of Scheduled Castes and Scheduled Tribes. The
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amendments broadly relate to addition of several new offences of atrocities besides
rephrasing and expansion of some of earlier offences; establishment of Exclusive
Special Courts and provision for Exclusive Special Public Prosecutors for conducting
cases in such Courts; empowerment of Special Courts and Exclusive Special Courts to
take direct cognizance of offences; and addition of a chapter on the 'Right of victims
and Witnesses'.

(c) to (e) In regard to the Judgment dated 20.03.2018 of the Hon'ble Supreme Court
in Criminal Appeal No. 416 of 2018 (Dr. Subhash Kashinath Mahajan Vs the State of
Maharashtra and Another, arising out of Special Leave Petition (Crl.) N0.5661 of 2017),
which has bearing on the vires of the PoA Act, the Union of India has filed a Review
Petition (Crl.) on 02.04.2018 in the Hon'ble Court, praying for reviewing the judgment
and recalling the direction. Since the matter is presently sub-Judised, it may not be
prudent to decide upon any further course of action at this stage.

National Overseas Scholarship Scheme

1081. DR. BANDA PRAKASH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the details of beneficiaries under the National Overseas Scholarship (NOS)
Scheme being implemented for Scheduled Caste students for higher studies abroad, for
Ph.Ds and post-doctoral studies;

(b)  whether the Scholarship provided to students are declining year by year due
to lack of proper guidance and awareness about the Scheme among students;

(c) whether Government proposes to enhance the number of students from 20
to 30 and also the income ceiling of the parents;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) The details of beneficiaries selected for
Award/ Assurance of Scholarship under national Overseas Scholarship (NOS) Scheme
for Scheduled Caste students for higher studies aborad for Ph. Ds during last three
years is as under:

2015-16 2016-17 2017-18

17 36 53




304  Written Answers to [RAJYA SABHA] Unstarred Questions

Post-doctoral studies are not covered under National Overseas Scholarship (NOS)
Scheme.

(b) No. Sir.

(c) to (e) As per the Scheme, there are already 100 slots in each Selection Year
for Maters and Ph. Ds.

The ceiling for total family income from all sources has already been enhanced
from ¥ 3.00 Lakh to ¥ 6.00 Lakh per annum from the Selection Year 2013-14. At present
there is no proposal to further modify either the number of slots or the income
ceiling.

Avoidance of using Dalit for SCs

1082. SHRI R. VAITHILINGAM: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that Government has asked the State and Central
Government departments to avoid using the nomenclature Dalit for the people belonging
to Scheduled Castes in official dealings and transactions;

(b) if so, the details thereof;

(c) whether it is also a fact that a directive was already issued way back in 1982
in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIVIJAY SAMPLA): (a) and (b) The High Court of Madhya
Pradesh, Gwalior Bench in its order dated 15.01.2018 in W.P. No. 20420 of 2017 had
inter-alia directed that the Central Government/State Government and its functionaries
would refrain from using the nomenclature 'Dalit' for members belonging to Scheduled
Castes (SCs). Accordingly, the Ministry of Social Justice and Empowerment vide its
circular dated 15.03.2018 has requested the State Governments/Union Territory
Administrations and Central Ministries and Departments that for all official transactions,
matters, dealings, certificates etc., the Constitutional term, 'Scheduled Caste' in English,
and its appropriate translation in other national languages should alone be used for
denoting the persons belonging to the SCs.
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(c) and (d) No direction with regard to avoid using the nomenclature Dalit was
issued in the year 1982. However, the Ministry of Home Affairs vide their circular dated
10.02.1982 requested the State Governments /Union Territory Administrations not to
insert the word 'Harijan or Girijan' in the Scheduled Caste (SC)/Scheduled Tribe (ST)
certificates, but to mention only the caste/tribe to which the person belongs and which
has been recognised as SC/ST under the Presidential Orders.

Inclusion of PoA Act in Ninth Schedule of the Constitution

1083. SHRIMATI KANIMOZHI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is proposing to bring a legislation to include the
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act (PoA Act) in the
Ninth Schedule of the Constitution; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) No such decision has
been taken in the matter.

Targets set under Accessibility India Campaign

1084. SHRI HUSAIN DALWAI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be please to state:

(@ whether targets and deadline set under the Accessible India Campaign
having been revised;

(b) if, so, details of original targets and deadlines and revised targets and
deadlines, along with reason for revision;

(c) the manner and number of railway stations and Government buildings
proposed to be made accessible and the current status thereof, State-wise, and

(d) whether directions have also been issued for other public buildings like
restaurants to be made accessible and if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Yes, Sir.
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(b) Details of original targets and timelines are given in the Statement-I (See
below). Timelines have been revised by the Central Coordination Committee under the
Chairmanship of Hon'ble Minister (SJE) in its meeting held on 29.11.2016, details of

which are as follows:-

Target 1.1 from July, 2016 to December, 2017
Target 1.2. from July, 2018 to December, 2018
Target 1.3 from July, 2019 to December, 2019

The Committee of Secretaries in its meeting held on 2nd April, 2018 revised the
timelines of Target 4.1 from March, 2018 to March, 2019 with revised targets of 25%
from 10% of public owned transport carriers.

(c) Information relating to accessibility of Railway Stations as provided by the
Ministry of Railways is given in the Statement-11 (See below):

For Government Buildings, the process involves:—

. Identification of public buildings by State Governments in selected cities
and providing the same to the Central Government.

. Conducting of Access Audit. (Access Audit for Central Government Buildings
is conducted by CPWD).

. Submission of Access Audit Reports to concerned State Government/UTs
to submit their proposals for release of funds.

. Release of funds by the Central Government.

State-wise details for the buildings identified by the States/UTs, access audited
by Department of Empowerment of Persons with Disabilities (DEPwD) and the current
status is given in the Statement-111 (See below).

(d) (i) As per Sections 44 & 45 of the Rights of Persons with Disabilities Act, 2016
(RPwD Act,2016) all existing and new public buildings have to follow
accessibility standards notified on 15.06.2017. For existing buildings, the
timeline is 5 years.

(i)  As per the RPwD Act,2016 "public building' means a Government or private
building, used or accessed by the public at large, including a building used
for educational or vocational purposes, workplace, commercial activities,
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public utilities, religious, cultural, leisure or recreational activities, medical or
health services, law enforcement agencies, reformatories or judicial for as,
railway stations or platforms, roadways bus stands or terminus, airports or
waterways.

(i) Central Government has issued letters to States/UTs to implement the
provisions of RPwD Act, 2016.

Statement-1
Details of targets and timelines under Accessible India Campaign

Target 1.1 Conducting accessibility audit of at least 50 most important government
buildings and converting them into fully accessible buildings by July, 2016 in 50
cities

Target 1.2: Converting 50% of all the government buildings of National Capital
and all the State capitals into fully accessible buildings (July, 2018)

Target 1.3: Conducting audit of 50% of government buildings and converting
them into fully accessible buildings in 10 most important cities/towns of all the
States (other than those, which are already covered in Target 1.1 and 1.2 above)
(July, 2019)

Target 2.1: Conducting accessibility audit of all the international airports and
converting them into fully accessibleinternational airports (July, 2016)

Target 2.2: Conducting accessibility audit of all the domestic airports and
converting them into fully accessible airports (March, 2018)

Target 3.1: Ensuring that Al, A & B categories of railway stations in the country
are converted into fully accessible railway stations (July, 2016)

Target 3.2: Ensuring that 50% of railway stations in the country are converted into
fully accessible railway stations (March, 2018)

Target 4.1 Ensuring that 10% of the Government owned public transport carrier
in the country are converted into fully accessible carriers (March, 2018)

Target 5.1 Conducting accessibility audit of 50% of all Government (both Central
and State Governments) websites and converting them into fully accessible
websites (March, 2017)
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Target 5.2 Ensuring that at least 50% of all public documents issued by the Central
and State Governments meet accessibility standards (March, 2018)

Target 6.1 Training and developing of 200 additional sign language interpreters
(March, 2018)

Target 7.1: Developing and adoption of national standards on captioning and
sign-language interpretation in consultation with National media authorities
(July, 2016)

Target 7.2: Ensuring that 25% of all public television programmes aired by
government channels meet these standards (March, 2018)

Statement-11

Details of accessibility in Railway Stations

SI. No. Facility for Persons with Disabilities Approximate number
(Divyangjan) of stations, where
facility provided

1 Standard ramp for barrier free entry 2586
2. Earmarking at least two parking lots 1429
3 Non-slippery walk-way from parking lot to station building 1465
4, Signages of appropriate visibility 1474
5. At least one drinking water tap suitable for use by Persons 1989

with Disabilities (Divyangjan)
6. At least one toilet (on the ground floor) 1908
7. May 1 help you booth 1131

In addition, long term facilities, as detailed below, have been planned at 'A-I', ‘A’
& 'B' category stations:-

8. Engraving on edges of platforms 1816

9. Provision of facility for inter-platform transfer 1288

There are 709 'A-1', 'A' & 'B' category stations catering to the bulk of passenger
traffic on Indian Railways, out of which 670 stations have been provided with all short-

term facilities.
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In order to facilitate easy movement of elderly, sick and Persons with Disabilities
(Divyangjan) and for smooth access to platforms at major railway stations, escalators
have been planned at all 'A-I', ‘A" & 'C category stations with footfall of 25,000 and
above and stations of tourist importance. These escalators shall be provided
progressively at all such stations. So, far, 473 escalators at 171 stations and 333 lifts
at 133 stations have been provided. Further, work is in progress for about 303 Nos. of
escalators at 115 stations and 303 Nos. of lifts at 98 stations. Additionally 372 escalators
have been sanctioned for Mumbai Sub-urban sections in financial year 2017-18 on
Out-of-Turn basis. In addition, proposal to install additional lifts and escalators on
stations covering 'A-1', 'A’" and important 'C' category stations are being planned.

In order to provide better accessibility to Persons with Disabilities (Divyangjan),
short term facilities as detailed below have been planned at all stations, beginning with
'‘A-I', 'A" & 'B' category stations: The details of railway stations provided with facilities
as on 31.05.2018 for Persons with Disabilities (Divyangjan) under all categories of

stations are as under:-
Statement-111

Details of Buildings being made accessible under AIC

Sl. State No. of No. of No. of Cost No. of Amount
No. Buildings Buildings Estimates Buildings Released

Identified  Audited  Received for which  (Lakhs)

Funds have
been
released
1 2 3 4 5 6 7
1. Andaman and 25 o) 2 0 0
Nicobar Islands

2. Andhra Pradesh 42 41 40 33 1436.33
3. Arunachal Pradesh o) 24 0 0 0
4. Assam 25 25 10
5. Bihar 28 28 26 2 925.14
6.  Chhattisgarh 58 58 23 23 688.59
7. Chandigarh 44 44 43 43 41538
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1 2 3 4 5 6 7

8. Dadra and Nagar 50 50 0 0 0

Haveli

9.  Delhi 2% 2 18 18 139377
10. Goa 3 3 3 0 0
11.  Gujarat 52 52 47 26 114.37
12.  Haryana 89 89 71 &4 1394.79
13.  Himachal Pradesh 2 2 4 1 271.28
14.  Jammu and Kashmir 25 25 n 7 42.74
15.  Jharkhand 50 49 A 14 1166.85
16. Karnataka 50 50 24 0 0
17. Kerala 51 51 47 0 0
18. Lakshadweep 58 58 24 0 0
19. Madhya Pradesh 100 100 64 19 341.99
20. Maharashtra 180 180 142 142 1863.34
21.  Manipur 51 47 0 0 0
22.  Meghalaya 23 23 2 2 2014.83
23.  Mizoram 3 3 3 3 815.62
24.  Nagaland ) ] 2 16 510.6
25. Odisha 50 50 %6 26 725.24
26. Puducherry 0 0 2 2 273.15
27.  Punjab 23 23 18 14 837.74
28. Rajasthan 4] 88 88 88 3813
29.  Sikkim % %6 K3 K3 57814
30. Tamil Nadu 49 49 19 16 1103.88
31. Telangana 19 19 18 16 919.24
32.  Tripura 16 14 0 0 0
33, Uttrakhand 26 26 7 4 50.06
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1 2 3 4 5 6 7
34, Uttar Pradesh 142 136 120 25 2695.53
35.  West Bengal 42 37 3 2% 1394.73
38. Daman and Diu 17 0 0 0 0
ToTAL 1707 1862 1199 853 25603.5

Establishment of SVNIRTAR

1085. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(@ whether it is a fact that the Swami Vivekananda National Institute of
Rehabilitation, Training and Research (SVNIRTAR) is having only a few campuses in
the country;

(b) if so, the details thereof;

(c) whether any proposal is pending with Government to establish SVNIRTAR
on pan-India basis including in Tamil Nadu;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) Swami Vivekanand National
Institute of Rehabilitation Training and Research (SVNIRTAR) is having only one
campus in Olatpur, Cuttack, Odisha.

(c) to (e) There is no such proposal to establish SVNIRTAR on pan-India basis,
including in Tamil Nadu, under the consideration of this Department.

Research in Prosthetic Limbs

1086. SHRI PARIMAL NATHWANI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be please to State:

(@ the steps being taken by the Government for research in prosthetic limbs;

(b) whether any advances in prosthetic technology have been made during the
last three years and if so, the details thereof;
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(c) whether these advances have been adopted by persons with disabilities in
the country and if so, the details thereof; and

(d) the measures taken by Government to import prosthetic technology from
other countries?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) The Department implements a Central
Sector Scheme on 'Research on Disability Related Technology, Products and Issues' to
provide financial assistance in research in disability sector. So far no research in
Prosthetic limbs has been funded under the scheme.

Further, under the aegis of this Department, three National Institutes, namely,
Swami Vivekanand National Institute of Rehabilitation Training and Research
(SVNIRTAR), Cuttack, National Institute for Locomotor Disabilities (NILD), Kolkata and
Pt. Deendayal Upadhyaya National Institute for Persons with Physical Disabilities
(PDUNIPPD), New Delhi, are the nodal Institutes for rehabilitation of the persons with
orthopaedic disabilities. These Institutes undertake various projects/ R&D activities in
prosthetic limbs.

(b) SVNIRTAR, Cuttack has designed and developed the Modular/ Endoskeleton
Below Knee Prosthesis Kit and Modular Above Knee Prosthesis. The Above Knee
prosthesis are light in weight, require less time to fabricate, alongwith excellent knee
stability and increased range of flexion.

NILD, Kolkata has developed prototype of following prosthetic limbs:-

(i) Pediatric Prosthesis (ii) Multisensory Myoelectric controlled Intelligent Active
Ankle foot prosthesis (iii) Indian Space Research Organization (ISRO) Smart Limb
in collaboration with Vikram Sarabhai Space Centre, ISRO.

(c) The technology of Modular Below & Above Knee Prosthesis of SVNIRTAR
has been handed over to the Public Sector Undertaking under this Department, Artificial
Limbs Manufacturing Corporation of India (ALIMCO) for mass scale manufacture of
prefabricated components.

(d) A Technology Transfer Agreement has been signed between ALIMCO &
M/s Ottobock Healthcare India Private Limited for transfer of Know-how and Technical
Data from M/s Ottobock for manufacturing and assembly of Lower Extremity Prosthetics
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(Above Knee & Below Knee kits) on 03.12.2015. ALIMCO has started production and
fitment of High end Below Knee and Above Knee Prosthesis. The High end Prosthesis
has been adopted and accepted widely by Divyangjan due to high stability, light weight
and less energy expenditure.

Transparency in selection of students for various scholarships

1087. DR. L. HANUMANTHAIAH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is encouraging students from various sections of the
society to continue education by providing scholarships and if so, the details thereof;

(b) the number and details of students in each class from 1st to 12th standard
who have received scholarships from Government, during the last three years,

year-wise, State-wise and district-wise;

(c) the details of annual income limit of parents required to make the students
eligible for scholarships, category-wise; and

(d) whether Government has put any mechanism in place to ensure transparency
in the selection of students for scholarships and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Yes, Sir. The Department of Social
Justice and Empowerment is implementing the following scholarship schemes for welfare
of Scheduled Caste students to encourage them to continue education by providing
Scholarship:

(i) Pre-Matric Scholarship for SC students studying in classes 1X-X
(i) Post Matric Scholarship for SC students

(i) Pre-Matric Scholarship to the Children of those engaged in occupations
involving cleaning and prone to health hazards

(iv) National Overseas Scholarship Scheme for higher education (NOS)

Scholarships are also provided to SC students for obtaining higher education in
India and abroad, including premier education institutions.
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In addition, the Department also implements the following Scholarship Schemes
for welfare of Other Backward Classes (OBC)/Economically Backward Classes (EBC)/
De-Notified, Nomadic and Semi-Nomadic Tribes (DNT) students to encourage them to
continue education by providing Scholarship:-

(i) Pre-Matric Scholarship for OBC students
(i)  Post-Matric Scholarship for OBC students

(iii) Dr. Ambedkar Post-Matric Scholarship for Economically Backward Class
(EBC) students

(iv) Dr. Ambedkar Pre-Matric and Post-Matric Scholarship for DNT students

2. The Department of Empowerment of Persons with Disabilities (Divyangjan)
is implementing umbrella scheme "Scholarships for Students with Disabilities” to
empower disabled students to study further in order to prepare themselves to earn their
livelihood and to find a dignified place for themselves in the society. The Schemes
being implemented by this Department are:

(i)  Pre-matric (For Class IX & X)

(i) Post-matric (For Class XI to Post-graduate Degree/Diploma)

(iiiy Top Class Education (For Graduate degree/Post-graduate Degree)
(iv) Diploma in notified institutes of excellence)

(v) National Fellowship (For M.Phil/ Ph.D. in Indian Universities

(vi) National Overseas Scholarship (For Master's Degree/Doctorate in
Universities abroad)

(vii) Free Coaching (For appearing in competitive examinations for
Government Jobs and admission to technical and professional courses)

3. The Ministry of Tribal Affairs is implementing the following Scholarship
schemes for Scheduled Tribe students by providing financial assistance with a view
to encourage them to complete their education:

(i) Pre-Matric Scholarship for ST students (9th & 10th Standard)

(i) Post-Matric Scholarship for ST students (Class 11th onwards)

(iii) National Fellowship and Scholarship for Higher Education of ST
students
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(iv) National Overseas Scholarship (NOS) for ST candidates

4. The Department of School Education and Literacy is implementing a Central
Sector Scheme namely "National Means-cum-Merit Scholarship Scheme (NMMSS)" for
award of scholarships to selected meritorious students of economically weaker sections
studying in a State Government, Government aided and local body schools (except
Kendriya Vidayala Sangthan, Navodaya Vidayala Sangthan and boarding schools) to
arrest their drop out at class VIII and encourage them to continue the study at
secondary stage.

5. The Department of Higher Education is administering a Central Sector Scheme
of Post Matric Scholarship for College and University Students with the objective of
providing financial assistance to meritorious students belonging to the economically
backward sections to meet a part of their day-to-day expenses while pursuing higher
studies.

6.  The Ministry of Minority Affairs is implementing the following three schemes
for educational empowerment of six notified minority communities namely Muslim,
Christian, Sikh, Budhist, Jain and Parsi:

(i) Pre-Matric Scholarship Scheme (Class | to X)
(i) Post-Matric Scholarship Scheme (Class XI to Ph. D.)

(iii) Merit-cum-Means based Scholarship Scheme (For Professional and
Technical courses)

(b) State-wise details of beneficiaries during the last three years under each
Scheme are given in the Statement (See below). The district-wise data is not compiled.

(€) The scheme-wise annual income limit of parents of the students, to be
eligible for scholarship are as under:—

SI. No. Scheme name Parental annual
income limit
( in lakh)

1 2 3

1 Pre-Matric Scholarship for OBC students 250

2. Post-Matric Scholarship for OBC students 1.00

3. Dr.Ambedkar Post-Matric Scholarship for EBC students 1.00
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1 2 3

4. Dr.Ambedkar Pre-Matric and Post-Matric Scholarship for 2.00
DNT students

5. Pre-Matric Scholarship for SC students studying in 250
classes IX-X

6. Post Matric Scholarship for SC students 250

7. Pre-Matric Scholarship to the Children of those engaged No Limit
in occupations involving cleaning and prone to health
hazards

8. National Overseas Scholarship Scheme for higher 6.00

education (NOS)
9. Pre-Matric (class IX and X) for students with disabilities 25

10.  Post-Matric (class XI to post graduate Degree/Diploma) 25
for students with disabilities

11.  Pre-Matric Scholarship for ST students (9th & 10th 2.00
Standard)

12.  Post-Matric Scholarship for ST students (Class 11th 250
onwards)

13.  National Fellowship and Scholarship for Higher

Education of ST students (a) No ceiling
(a) "Fellowship" for Higher Education specified
(b) "Scholarship" for Higher education (b) 6.00

(Top Class Education)

14.  National Overseas Scholarship (NOS) for ST candidates 6.00

15.  Pre-Matric Scholarship Scheme for Minority Communities 1.00
(Class | to X)

16.  Post-Matric Scholarship Scheme for Minority Communities 2.00

(Class XI to Ph. D.)




Written Answers to [26 July, 2018] Unstarred Questions 317

1 2 3

17.  National Means-cum-Merit Scholarship scheme (NMMSS) 150
for economically weaker sections (implemented by
Department of School education and Literacy)

18.  Central Sector Scheme of Post Matric Scholarship for 6.00
College and University Students belonging to economically
weaker sections implemented by Department of Higher
Education)

19.  Merit-cum-Means based Scholarship Scheme for Minority 250
Communities (For Professional and Technical courses)

(d) The State Governments and Union Territory Administrations lay down the
detailed procedure for selection of students for the schemes being implemented by the
Department of Social Justice and Empowerment. They are advised to migrate to on-line
portal wherever in operation, for calling of applications/ selection of beneficiaries/
release of scholarship directly to the bank account of beneficiary and use Aadhaar
Number for authentication to achieve greater transparency.

The Scholarship Schemes of other Ministries/ Departments are implemented
through the National Scholarship Portal (NSP). NSP is being used right from receiving
applications from the students, verification, generation of final merit list/ selection of
eligible candidates and disbursement of scholarship directly into the bank account of
the beneficiaries, thereby ensuring transparency.

Statement

(A) State-wise details of number of beneficiaries under the Scheme of Pre-Matric
Scholarship for Other Backward Class Students from 2015-16 to 2017-18

No. of beneficiaries in lakh**

SI. No. States/UTs 2015-16 2016-17 2017-18
No. of No. of No. of
beneficiaries beneficiaries beneficiaries
1 2 3 4 5
1 Andhra Pradesh 0.72 0.49 *

2. Bihar 0 101.44 *
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1 2 3 4 5

3 Chhattisgarh 0 0 0
4, Goa 0.07 0.10 0.10
5. Gujarat 109 109 0.68
6. Haryana 0 0.38 *
7. Himachal Pradesh 0 0 0
8. Jammu and Kashmir 0.46 051 0
9. Jharkhand 891 16.85 *
10. Karnataka 10.86 16.24 18.92
11. Kerala 168 3.06 *
12. Madhya Pradesh 0 * 0
13. Maharashtra 5.85 * *
14. Odisha 0.87 1.00 *
15. Punjab 7.68 * 0
16. Rajasthan 4.56 427 *
17. Tamil Nadu 049 127 *
18. Telangana 0 0 0
19. Uttar Pradesh 0.58 0.93 103
20. Uttarakhand 0.39 0 0
21. West Bengal 353 367 2.95
22. Assam 0.12 * 0
23. Manipur 0 0 0
24, Sikkim 0.02 0.03 *
25. Tripura 0.71 0.68 0.59
26. Andaman and Nicobar 0 0 *

Island

27. Chandigarh 0.01 0.01 0.01
28. Dadra and Nagar Haveli 0 0 *
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1 2 3 4 5
29. Daman and Diu 0 0 *
30. Delhi 0.07 * 0
3L Puducherry 0 0.03 *
TotaL 4867 152.05 24.28

**No. of beneficiaries includes beneficiaries from State fund also.
* Figures not received from State.
(B) State-wise number of beneficiaries under the Scheme of Post-Matric

Scholarship for Other Backward Class Students from 2015-16 to
2017-18

No. of beneficiaries in lakh**

SI. No.  States/UTs 2015-16 2016-17 2017-18
No. of No. of No. of
beneficiaries beneficiaries beneficiaries
1 2 3 4 5
1 Andhra Pradesh 6.22 7.34 $
2. Bihar $ $ 0
3 Chhattisgarh 0 0.00 $
4, Goa 0.03 0.03 $
5. Gujarat 243 093 $
6. Haryana 0.50 0.00 0
7. Himachal Pradesh 0.08 012 $
8. Jammu and Kashmir 013 0.09 $
9. Jharkhand 0.69 121 $
10. Karnataka 411 1640 $
11 Kerala 152 166 $
12. Madhya Pradesh 2.25 0.90 $
13. Maharashtra 330 083 $
14. Odisha 164 158 $
15. Punjab 0.71 $ $




320 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5
16. Rajasthan 053 046 $
17.  Tamil Nadu 142 1.36 $
18. Telangana 6.94 $ $
19. Uttar Pradesh 6.01 2.09 6.10
20. Uttarakhand 011 0.04 $
21.  West Bengal 208 2.33 $
22. Assam 0.00 041 0
23. Manipur 0.05 0.09 $
24. Sikkim 0.01 001 $
25. Tripura 0.19 0.16 0.15
26.  Andaman and Nicobar 0.00 0.00 $
Island
27. Chandigarh 0.01 0.01 $
28. Dadra and Nagar Haveli 0.00 0.00 0
29. Daman and Diu $ $ 0
30. Delhi 0.00 0.01 $
3L Puducherry 0.03 0.01 $
TotAL 40.99 38.07 6.25

** No. of beneficiaries includes beneficiaries from State fund also
$ Figures not received from State.

(C) State-wise number of beneficiaries under the Scheme of Dr. Ambedkar Post-
Matric Scholarship for Economically Backward Class Students
from 2015-16 to 2017-18

SI. No.  States/UTs 2015-16 2016-17 2017-18
No. of No. of No. of
beneficiaries beneficiaries beneficiaries
1 2 3 4 5
1 Andhra Pradesh 267889 181287 $

2. Bihar $ 0 0
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1 2 3 4 5
3. Gujarat 0 0 4819
4, Himachal Pradesh 3577 290 $
5. Jammu and Kashmir 0 $ 0
6. Kerala 0 $ o
7. Odisha 0 $ $
Rajasthan 0 $ 0
9. Uttarakhand 0 $ 0
10. Manipur 0 0 $
11. Sikkim 588 272 938
12. Tripura 0 $ 0
13. Chandigarh 0 158 $
TotaL 272054 182007 5757

$ Figures not received from State.

(D) State wise number of beneficiaries under the Scheme of Dr. Ambedkar

Pre-Matric andPost-Matric Scholarship for DNT Students

from 2015-16 to 2017-18

No. of Beneficiaries in lakh

SI. No.  States/UTs

2015-16

No. of
beneficiaries

2016-17

No. of
beneficiaries

2017-18

No. of
beneficiaries

1 Gujarat 0 0 $

2. Himachal Pradesh 0

3 Jammu and Kashmir 0 $ 0

4. Karnataka 0 0 0

5. Maharashtra 2.56 $ 0

6. Rajasthan $ 0 0
TotaL 2.56 0 0

$ not received
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(E) State-wise number of beneficiaries under the Scheme of Pre-Matric
Scholarship for Scheduled Caste students studying in Class-1X and X

Sl. No. State 2015-16 2016-17 2017-18
1 Andhra Pradesh 157736 139710 -
2. Assam - - -
3 Bihar 453885 - -
4. Chandigarh 1888 2078 2569
5 Chhattisgarh 246715 119014 -
6 Dadra and Nagar Haveli 58 - -
7. Daman and Diu 118 - 119
8. Delhi 0 - 14
9. Goa - - -
10. Gujarat 69045 90949 -
11. Haryana 143537 - 147104
12, Himachal Pradesh 23572 16146 27079
13. Jammu and Kashmir - 5770 -

14. Jharkhand - - -

15. Karnataka - 221674 -
16. Kerala 84250 84210 -
17. Madhya Pradesh 303397 347356 -

18. Maharashtra - - -

19. Manipur 1217 - 1367
20. Meghalya - - -
21. Odisha 230920 139595 209642
22. Punjab 222850 125161 205791
23. Rajasthan 15358 19942 -
24, Sikkim 236 - 230
25. Tamil Nadu 455420 350251 -

26. Tripura 8799 0133 14385
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SlI. No. State 2015-16 2016-17 2017-18

27. Uttar Pradesh - - -

28. Uttarakhand 25719 - 14468
29. West Bengal - 349674 315979
30. Puducherry - - 8735

TotaL 2444760 2020663 947572

(F) State-wise number of beneficiaries under the Scheme of Pre-Matric
Scholarship to the children of those engaged in occupation
involving in cleaning and prone to health hazards

SI. No. Name of State/UT 2015-16 2016-17 2017-18
beneficiaries beneficiaries beneficiaries

1 Gujarat 333629 0.00 0.00
2. Himachal Pradesh 2124 0.00 2265
3 Maharashtra 0.00 94295 0.00
4, Mizoram 355 440 0.00
5. Odisha 1135 0.00 0.00
6. Uttrakhand 1450 0.00 0.00

ToTAL 338693 94735 2265

(G) State-wise number of beneficiaries under the Scheme of Pre-Matric and Post
Matric Scholarship for students with Disabilities

Pre-Matric Post-matric

No. of beneficiary No. of beneficiary

201516 2016-17  2017-18 2015-16  2016-17 2017-18

1 2 3 4 5 6 7 8

1 Andaman and 0 0 3 0 1 1
Nicobar

2. Andhra Pradesh 16 49 24 15 61 a1

3. Arunachal Pradesh

o
w
o
o
&
N

4, Assam 0 21 0 o) A 0
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1 2 3 4 5 6 7 8
5 Bihar 7 51 12 9 355 366.
6. Chandigarh n 2 0 14 1 u
7. Chhattisgarh 1 82 226 4 36 44
8. Dadra and Nagar 0 0 1 1 4 1
Haveli
9. Daman and Diur 0 0 3 0 0 1
10. Delhi 0 3 RS 128 5 19%
11. Goa 0 0 0 0 0 3
12.  Gujarat 12 » 226 R 24 433
13.  Haryana 0 2 7 3 55 46
14.  Himachal Pradesh 36 3 7 0 64 61
15, Jammu and Kashmir 0 37 176 0 110 115
16.  Jharkhand 0 2 1 0 106 42
17.  Karnataka 33 1299 734 40 1232 238
18. Kerala 1067 441 2187 130 376 214
19. Lakshadweep 0 0 0 0 0 0
20. Madhya Pradesh 74 4426 4619 219 2129 1779
21. Maharashtra 0 14 0 44 267 40
22.  Manipur 0 1 3 27 2 27
23.  Meghalaya 0 n 2 3 49 )
24.  Mizoram 0 14 20 0 19 15
25.  Nagaland 0 1 4 0 14 1
26. Odisha 792 572 1240 1098 3l 1038
27.  Puducherry 0 0 14 2 0 3
28. Punjab 0 43 6 45 20 &8
29. Rajasthan 3 2 243 60 78 455
30.  Sikkim 0 40 6 12 15 7
31.  Tamil Nadu 0 23 668 0 136 580
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1 2 3 4 5 6 7 8
32. Telangana 4 23 5 10 57 97
33, Tripura 0 117 64 0 143 126
34.  Uttarakhand 0 0 0 42 3 0
35.  Uttar Pradesh 270 293 1554 1545 251 1032
36. West Bengal 37 186 363 2 535 479
TotaL 2368 7927 12593 3565 6281 7657

(H) State-wise number of beneficiaries under the Scheme of Pre-Matric
Scholarship for Scheduled Tribes students studying in classes IX & X

SI. No. Name of the 2014-15 2015-16 2016-17 2017-18
States/UTs (updated on
19.7.18)*

Beneficiaries Beneficiaries Beneficiaries Beneficiaries

1 2 3 4 5 6
1 Andhra Pradesh 75812 79602 39466

2. Arunachal Pradesh 0 0 2594

3 Assam 0 0 0 2740
4. Bihar 40700 37095 0

5 Chhattisgarh 228626 225705 207956

6 Daman and Diu 0 0 356

7. Goa 0 0 3721

8. Gujarat 179169 138465 188593 151113
9. Himachal Pradesh 3996 5798 1972

10.  Jammu and Kashmir 0 37813 6131 10231
11.  Jharkhand 93533 0 91464 104942
12, Karnataka 0 0 52096

13 Kerala 0 30010 14464

14.  Madhya Pradesh 0 364167 151611 362120
15.  Maharasthra 0 0 0
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1 2 3 4 5 6
16. Manipur 40126 0 22401 2676
17. Meghalaya 0 0 3273 3273
18.  Mizoram 0 0 9843 9783
19.  Nagaland 0 42048 18780
20. Odisha 203301 221243 222837
21.  Rajasthan 187508 0 0
22. Sikkim 408 0 297 270
23.  Tamil Nadu 0 15750 6602 11659
24.  Telangana 105672 0 28966 9951
25.  Tripura 44598 53516 16723 11662
26.  Uttar Pradesh 9869 10856 8760
27.  Uttarakhand 0 0 5687
28.  West Bengal 0 0 29249

TotaL 1213318 1262068 1133842 680420

* Figures not received from State.

(I) State-wise number of beneficiaries under the Scheme of Post Matric
Scholarship for Scheduled Tribes students

SI. No. Name of State/UT 2015-16 2016-17 2017-18 (as on
18.7.18)*
Beneficiaries Beneficiaries Beneficiaries

1 2 3 4 5

1 Andhra Pradesh 49239 65173 *

2. Arunachal Pradesh 0 22564 *

3 Assam 116693 29423 15050

4, Bihar 0 0 *

5 Chhattisgarh 148660 135586 *

6. Daman and Diu 0 328 196

7. Goa 4270 1924 *
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1 2 3 4 5
8. Gujarat 163989 192322 *
9. Himachal Pradesh 8079 3739 *
10. Jammu and Kashmir 21000 13854 16905
11. Jharkhand 0 63029 73385
12, Karnataka 140891 109943 *
13. Kerala 0 15834 *
14. Madhya Pradesh 197176 263176 275281
15. Maharashtra 175000 163321 147262
16. Manipur 66928 59995 10846
17. Meghalaya 74608 54900 54898
18. Mizoram 57330 42072 51983
19. Nagaland 45140 44404 *
20. Odisha 165100 176579 185888
21, Rajasthan 275669 126965 *
22. Sikkim 3053 2605 2605
23. Tamil Nadu 20060 23574 18023
24, Telangana 171329 112236 65532
25. Tripura 28374 21001 21405
26. Uttar Pradesh 0 5322 *
27. Uttar akhand 27796 15401 *
28. West Bengal 73357 85901 *
ToTAL 2033741 1851171 939259

* Beneficiaries details for 2017-18 from other States have not been received
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(J) State-wise number of Scholarships sanctioned under the National Means-cum-
Merit Scholarship Scheme (NMMSS) for Economically Weaker Section.

SI. No. Name of State/UTs Number of Scholarships
2015-16 2016-17 2017-18
1 2 3 4 5
1 Andman and Nicobar - 133 138
Island

2. Andhra Pradesh 15309 4961 9485
3 Telangana 7832 163 10941
4. Arunachal Pradesh - - 14
5 Assam 4067 687 1354
6 Bihar 1945 340 29540
7. Chandigarh 7 266 178
8. Chhattisgarh - - 7
9. Dadra and Nagar Haveli - - 117
10. Daman and Diu - - 25
11. Delhi 4133 41 9556
12. Goa - - 736
13. Gujarat 1117 - 39470
14. Haryana 2149 3054 12724
15. Himachal Pradesh 1877 613 4722
16. Jammu and Kashmir 121 - 1030
17. Jharkhand 236 - 2225
18. Karnataka 10813 7979 29427
19. Kerala 14741 14044 21430
20. Madhya Pradesh 1724 - 31663
21. Maharashtra 63526 13845 66355
22. Manipur 3 240 409

23. Meghalaya 466 495 755
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1 2 3 4 5
24, Mizoram 412 412 120
25. Nagaland 34 109 421
26. Odisha 10469 2765 19571
27. Puducherry 105 385 191
28. Punjab 9331 3485 5158
29. Rajasthan 5615 1 9806
30. Sikkim 311 175 330
3L Tamil Nadu 21857 5710 53278
32 Tripura 360 745 756
33. Uttar Pradesh 6405 1230 14141
34. Uttarakhand 2242 5 4853
35. West Bengal 22435 2543 49329

ToTAL 210012 64426 429955

(K) Status of students awarded scholarships under Pre-matric and Post-matric

Scholarship Schemes for Minority students during the last three years

and the current year

SI. No.  States/UTs 2015-16 2016-17* 2017-18*(as on
12.07.2018)
Pre- Post- Pre- Post- Pre- Post-
matric matric matric ~ matric matric  matric
1 2 3 4 5 6 7 8
1 Andhra Pradesh 155058 10743 126764 12002 119570 13626
2. Telangana 214661 15421 150023 15017 146538 15465
3. Arunachal 0 0 0 0 0 0
Pradesh
4. Assam 61325 20600 137516 28330 169325 29200
5 Bihar 23210 44162 60399 46630 112342 47105
6.  Chhattisgarh 13363 2204 7329 2001 7660 2137
7.  Goa 2127 177 1414 239 0 0
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1 2 3 4 5 6 7 8

8  Gujarat 208176 24017 113690 18257 123638 18823
9. Haryana 1174 2739 2419 3413 4592 5217
10. Himachal Pradesh 2477 510 1665 503 1600 529
11.  Jammu and 0 20602 54137 23676 101080 22439

Kashmir

12. Jharkhand 25797 12173 18976 12946 42965 14751
13.  Karnataka 467890 51775 418552 41720 321073 32220
14.  Kerala 521109 46703 498400 54613 516303 55941

15. Madhya Pradesh 77054 14309 71286 1529 95344 17273

16. Maharashtra 511996 49766 ~ 445635 44085 579795 45604
17.  Manipur 2120 2647 3382 2852 5047 3330
18. Meghalaya 1879 4498 8470 4954 4988 6034
19. Mizoram 52149 586 47427 1331 29721 1331
20. Nagaland 34507 797 16718 3676 23459 5520
21. Odisha 2976 3430 14771 3179 9574 3019
22.  Punjab 428583 63801 379737 58822 407784 51292
23.  Rajasthan 145135 28437 117789 24608 132479 21973
24.  Sikkim 2291 539 1026 207 739 97
25.  Tamil Nadu 406136 41880 330731 38444 308277 32690
26. Tripura 6478 1050 1 909 4892 1021

27.  Uttar Pradesh 515410 98184 422293 74833 531289 86762

28. Uttarakhand 6666 2221 14480 2920 20292 4045

29.  West Bengal 1285719 92122 675373 88387 987562 78171

30. Andaman and 0 0 16 5 0 0
Nicobar

31L.  Chandigarh 1715 257 2394 259 2045 167

32. Dadra and Nagar 78 19 63 26 0 n

Haveli
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1 2 3 4 5 6 7 8
33. Daman and Diu 0 A 0 K] 0 4
34. Delhi 78 1226 3 531 7229 4794
35.  Lakshadweep 0 0 0 0 0 0
36. Puducherry 1442 211 1645 280 1919 382
ToTAL 5178779 666840 4153524 624990 4819121 620973

* Provisional Data.

VDP vis-a-vis living standards of SC concentrated villages

1088. SHRIMATI VIPLOVE THAKUR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has identified institutions for providing technical

resource support for helping in preparation of Village Development Plan (VDP);
(b) if so, the details thereof, State-wise including Himachal Pradesh;

(c) to what extent physical and social infrastructural gaps in Scheduled Caste
concentrated villages has been reduced on the basis of VDP during the last three years

and the current year, district-wise; and

(d) whether Government proposes to introduce any new scheme to improve

living standards of the Scheduled Caste concentrated villages?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) Pradhan Mantri Adarsh Gram
Yojana(PMAGY) aims at overall development of selected SC majority villages so as to
provide them with all the necessary facilities to ensure that the disparity between SC
and non-SC population in terms of common socio-economic indicators is eliminated and
the indicators are raised to at least the level of the national average. The performance
of the scheme is being monitored in terms of achievement of the targets listed out in
the Village Development Plan (VDP) prepared for each village. Under the PMAGY the
National Institute of Rural Development & Panchayati Raj (NIRD&PR) has been identified
to provide technical resource support at the national level. At the State level, the State

Govts, are to identify suitable Institutions for the purpose and the final view has to
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be taken by the concerned State Govts. in consultations with the Ministry. A list of
Institutions selected during the pilot phase including Himachal Pradesh are given
below:

State Institution

Himachal Pradesh  (a) Himachal Institute of Public Administration
(b) Dr. Y.S.Parmar University of Horticulture and Forestry, Solan

Tamil Nadu State Institute of Rural Development, Chennai

Bihar Government Technical Assistance Support Team (GTAST) Patna
Rajasthan Indira Gandhi Panchayati Raj & Gramin Vikas Sansthan, Jaipur
Assam National Institute of Rural Development, North Eastern Regional

Centre, Guwahati

(c) Atotal of 617 villages have so far been declared as 'Adarsh Village' by the
respective State Governments consequent upon reduction of Physical and Social
infrastructural gaps in Scheduled Caste Concentration villages during the last three
years and the current years. The district-wise details as below:

SI. No.  District Year
2015-16 2016-17 2017-18 2018-19

1 Morigaon 50 - - -
2. Nagaon 50 - - -
3. Gaya - - 23

4. Shri Ganganagar - - 160 -
5. Hanumangarh - - 65 -
6. Solan - A - -
7. Sirmaur - 10 - -
8. Thiruvarur - 157 - -
9. Cuddalore - 63 - -

(d) No, Sir.
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Increase in expenditure on social security schemes

1089. SHRI SANJAY SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that only 1.4 per cent of India's GDP is spent on social
security schemes and it is lower than most countries in Asia;

(b) if so, the details of steps Government would take to increase the percentage
of expenditure on social security schemes; and

(c) the allocations made and expenditure incurred towards social security
schemes since 2014, scheme-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) to (c) The information is being collected
and will be laid on the Table of the House.

Classification of backward people

11090. SHRI LAL SINH VADODIA:
SHRI KANAKAMEDALA RAVINDRA KUMAR:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(@ whether it is a fact that Government is giving serious consideration to the
classification of backward, most backward and extremely backward people;

(b) if so, whether Government has taken any step so far in this direction; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c) The Government has constituted
a Commission on 2nd October, 2017 under article 340 of the Constitution to examine
the sub-categorization of Other Backward Classes with the following terms of reference:

. to examine the extent of inequitable distribution of benefits of reservation
among the castes or communities included in the broad category of Other
Backward Classes with reference to such classes included in the Central
List;

tOriginal notice of the question was received in Hindi.
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. to work out the mechanism, criteria, norms and parameters in a scientific

approach for sub-categorisation within such Other Backward Classes; and

. to take up the exercise of identifying the respective castes or communities
or sub-castes or synonyms in the Central List of Other Backward Classes
and classifying them into their respective sub-categories.

The four-member Commission headed by Justice (Retd.) G. Rohini, Chief Justice
(Retd.), Delhi High Court is mandated to submit its report by 31.07.2018.

Launching of rockets and satellites
1091. SHRI C.M. RAMESH: Will the PRIME MINISTER be pleased to state:

(@ the details of rockets and satellites launched by ISRO during the last five
years; and

(b) the details of specific roles assigned to these rockets and satellites launched
and whether ISRO and the country have been benefited from it?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) and (b) During last five years, ISRO has launched 26 launch vehicle
missions, 28 Indian satellites, 7 Technology Demonstrators (4 satellites + 3 launch
vehicle related), 05 student satellites from Indian Universities/Institutions and 202
foreign satellites. The details of these satellites, the launch vehicles (rockets) in which
they were launched and the purpose they serve are given in the Statement.

Statement

Details of Satellites and launch vehicles in which they were launched
and the purpose they serve

Launch Launch Vehicle Satellite Name Purpose

Date

1 2 3 4

01-07-2013  PSLV-C22 IRNSS-1A Navigational & positional services

26-07-2013  Procured Launch  INSAT-3D Weather forecasting

30-08-2013  Procured Launch  GSAT-7 Satellite based communication

05-11-2013  PSLV-C25 Mars Orbiter Space science research and
Mission planetary exploration

05-01-2014  GSL\-D5 GSAT-14 Satellite based communication

04-04-2014  PSLV-C24 IRNSS-1B Navigational & positional services
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1 2 3 4
30-06-2014  PSLV-C23 SPOT-7 Foreign customer satellite
30-06-2014  PSLV-C23 AISAT Foreign customer satellite
30-06-2014  PSLV-C23 NLS-7.1 Foreign customer satellite
(CAN-X4)
30-06-2014  PSLV-C23 NLS-7.2 Foreign customer satellite
(CAN-X5)
30-06-2014  PSLV-C23 VELOX-1 Foreign customer satellite
16-10-2014  PSLV-C26 IRNSS-1C Navigational & positional services
07-12-2014  Procured Launch  GSAT-16 Satellite based communication
18-12-2014  GSLV MK 111-X9 CARE Technology demonstrator
28-03-2015  PSLV-C27 IRNSS-1D Navigational & positional services
10-07-2015  PSLV-C28 DMC3 (3 Nos) Foreign customer satellite
10-07-2015  PSLV-28 CBNT-1 Foreign customer satellite
10-07-2015  PSLV-28 De-OrnitSail Foreign customer satellite
27-08-2015  GSLV-D6 GSAT-6 Satellite based communication
28-09-2015  PSLV-C30 ASTROSAT Space science research and
planetary exploration
28-09-2015  PSLV-C30 LAPAN-A2 Foreign customer satellite
28-09-2015  PSLV-C30 NLS-14 Foreign customer Satellite
28-09-2015  PSLV-C30 LEMUR(4No) Foreign customer satellite
11-11-2015  Procured Launch  GSAT-15 Satellite based communication
16-12-2015  PSLV-C29 TeLEOS-1 Foreign customer satellite
16-12-2015  PSLV-C29 Kent Ridge-1 Foreign customer satellite
16-12-2015  PSLV-C29 VELOX-C1 Foreign customer satellite
16-12-2015  PSLV-C29 VELOX-II Foreign customer satellite
16-12-2015  PSLV-C29 Galassia Foreign customer satellite
16-12-2015  PSLV-C29 Athenoxat-1 Foreign customer satellite
20-01-2016  PSLV-C31 IRNSS-1E Navigational & positional services
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10-03-2016 ~ PSLV-C32 IRNSS-1F Navigational & positional services
28-04-2016  PSLV-C33 IRNSS-1G Navigational & positional services
23-05-2016  RLV-TD - Technology demonstrator
22-06-2016  PSLV-C34 Cartosat-2(C) Remote sensing
22-06-2016  PSLV-C34 SWAYAM Student Satellites from Indian
Universities/Institutions
22-06-2016  PSLV-C34 SATYABHA- Student Satellites from Indian
MASAT Universities/Institutions
22-06-2016  PSLV-C34 LAPAN-A3 Foreign customer satellite
22-06-2016  PSLV-C34 BIROS Foreign customer satellite
22-06-2016  PSLV-C34 M3MSat Foreign customer satellite
22-06-2016  PSLV-C34 SkySat Gen2-1  Foreign customer satellite
22-06-2016  PSLV-C34 DOVE QP Foreign customer satellite
(12Nos)
22-06-2016  PSLV-C34 GHGSat-D Foreign customer satellite
28-08-2016 SCRAMJET - Technology demonstrator
08-09-2016 ~ GSLVW-F05 INSAT-3DR Weather forecasting
26-09-2016  PSLV-C35 SCATS AT-1 Weather forecasting
26-09-2016  PSLV-C35 PRATHAM Student Satellites from Indian
Universities/Institutions
26-09-2016  PSLV-C35 PISAT Student Satellites from Indian
Universities/Institutions
26-09-2016  PSLV-C35 ALSAT-1B Foreign customer satellite
26-09-2016  PSLV-C35 ALSAT-2B Foreign customer satellite
26-09-2016  PSLV-C35 ALSAT-1IN Foreign customer satellite
26-09-2016  PSLV-C35 NLS-19 Foreign customer satellite
26-09-2016  PSLV-C35 Pathfinder-1 Foreign customer satellite
06-Oct-16 ~ Procured Launch ~ GSAT-18 Satellite based communication
07-12-2016  PSLV-C36 Resourcesat-2A  Remote sensing
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1 2 3 4
15-02-2017  PSLV-C37 CARTOSAT-2  Remote sensing
D)

15-02-2017  PSL\V-C37 INS-IA Indian Nano -

Technology demonstrator
15-02-2017  PSL\V-C37 INS-IB Indian Nano -

Technology demonstrator
15-02-2017  PSLV-C37 DOVE(88No) Foreign customer satellite
15-02-2017  PSLV-C37 LEMUR(8No) Foreign customer satellite
15-02-2017  PSLV-C37 PEASS Foreign customer satellite
15-02-2017  PSLV-C37 DIDO-2 Foreign customer satellite
15-02-2017  PSLV-C37 BGUSat Foreign customer satellite
15-02-2017  PSLV-C37 Al-Farabi-1 Foreign customer satellite
15-02-2017  PSLV-C37 Nayif-1 Foreign customer satellite
05-05-2017  GSLV-F09 GSAT-9 Satellite based communication
05-06-2017  GLSV-MKkIlI-D1 GSAT-19
23-06-2017  PSLV-C38 CARTOSAT-2(E) Remote sensing
23-06-2017  PSLV-C38 NIUSat Student Satellites from Indian

Universities/Institutions
23-06-2017  PSLV-C38 CE-SAT-1 Foreign customer satellite
23-06-2017  PSLV-C38 CICERO-6 Foreign customer satellite
23-06-2017  PSLV-C38 Tyvak-53b Foreign customer satellite
23-06-2017  PSLV-C38 LEMUR-2 Foreign customer satellite

(8 Nos)

23-06-2017  PSLV-C38 D-SAT Foreign customer satellite
23-06-2017  PSLV-C38 Max Valier Foreign customer satellite
23-06-2017  PSLV-C38 URSAMAIOR  Foreign customer satellite
23-06-2017  PSLV-C38 Venta-1 Foreign customer satellite
23-06-2017  PSLV-C38 SUCHAI-1 Foreign customer satellite
23-06-2017  PSLV-C38 QB50-BE06 Foreign customer satellite
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1 2 3 4
23-06-2017  PSLV-C38 UCLSat Foreign customer satellite
23-06-2017  PSLV-C38 InflateSail Foreign customer satellite
23-06-2017  PSLV-C38 QB50-DEO4 Foreign customer satellite
23-06-2017  PSLV-C38 Aalto-1 Foreign customer satellite
23-06-2017  PSLV-C38 PEGASUS/AT03 Foreign customer satellite
23-06-2017  PSLV-C38 SkCUBE Foreign customer satellite
23-06-2017  PSLV-C38 LituanicaSAT-2  Foreign customer satellite
23-06-2017  PSLV-C38 ROBUSTA-1B  Foreign customer satellite
23-06-2017  PSLV-C38 VZLUSAT-1 Foreign customer satellite
23-06-2017  PSLV-C38 The3 Diamonds Foreign customer satellite
29-06-2017  Procured Launch  GSAT-17 Satellite based communication
31-08-2017  PSLV-C39 IRNSS-1H Navigational & positional services
12-01-2018  PSLV-C40 CartoSat-2F Remote sensing
12-01-2018  PSLV-C40 MicroSat Remote sensing - Technology

Demonstrator
12-01-2018  PSLV-C40 INS-1C Indian Nano Satellites -

Technology demonstrator
12-01-2018  PSLV-C40 TeleSat phase-1 Foreign customer satellite
12-01-2018  PSLV-C40 POC-1 Foreign customer satellite
12-01-2018  PSLV-C40 PICSAT Foreign customer satellite
12-01-2018  PSLV-C40 CANYVAL-X Foreign customer satellite
12-01-2018  PSLV-C40 CNUSAIL-1 Foreign customer satellite
12-01-2018  PSLV-C40 KAUSAT-5 Foreign customer satellite
12-01-2018  PSLV-C40 SIGMA Foreign customer satellite
12-01-2018  PSLV-C40 STEP CUBE Foreign customer satellite

LAB

12-01-2018  PSLV-C40 CBNT-2 Foreign customer satellite

12-01-201-8  PSLV-C40 Flock-3P (4No)  Foreign customer satellite
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1 2 3 4
12-01-2018  PSLV-C40 LEMUR (4No)  Foreign customer satellite
12-01-2018  PSLV-C40 DemoSat-2 Foreign customer satellite
12-01-2018  PSLV-C40 Micromas-2 Foreign customer satellite
12-01-2018  PSLV-C40 Tyvak-61C Foreign customer satellite
12-01-2018  PSLV-C40 SpaceBEE (4No) Foreign customer satellite
12-01-2018  PSLV-C40 Fox-ID Foreign customer satellite
12-01-2018  PSLV-C40 Corvus BC3 Foreign customer satellite
12-01-2018  PSLV-C40 Arkyd-6 Foreign customer satellite
12-01-2018  PSLV-C40 CICERO-7 Foreign customer satellite
29-03-2018  GSLV-F03 GSAT-6A Satellite based communication

Linking of space research with contemporary needs

1092. DR. VINAY P. SAHASRABUDDHE: Will the PRIME MINISTER be pleased
to state:

(@ whether Government has evolved and laid down any policy about linking
space research related Government establishments to the contemporary development
needs of the lives of the people in general and if so, the details thereof and if not, the
reasons therefor; and

(b) whether there is any practice of appealing Government departments for
promoting use of space technology for governance and public administration and if so.
the details thereof and if not. the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Indian Space Research Organisation (ISRO), since its inception, has been
driven by the objective of harnessing the benefits of space technology for national
development and improving the lives of the people. The satellite enabled data and
services are being used to improve the living standards of people. These include
Television broadcasting, Direct-to-Home, ATM, Mobile communication, Tele-education,
Tele-medicine and advisories on weather, pest infestation, agro-meteorology and potential
fishing zones. Satellite data is also used for crop production estimation, crop
intensification, agricultural drought assessment, wasteland inventory, identifying ground
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water prospect zones, inland aquaculture suitability and disaster risk reduction, which
indirectly benefits the people.

(b) Yes Sir. In order to promote use of space technology for governance and
public administration, Department of Space had formed expert working groups in 1SRO
for proactive interaction with the Government departments and prepared the joint
action plan on "Effective use of Space Technology in Governance & Development".
These action plans were deliberated in One Day National Meet held in New Delhi in
September 2015, with the participation of all the Central Government Ministries/
Departments. 127 projects emerged out of this Meet, are being executed in the areas
of Natural Resources Management, Planning, Monitoring & Decision Making and
Disaster Risk Reduction.

Further, to promote utilisation of space technology in State Government
Departments, State level workshops have also been conducted in 17 states. Other

measures include
(i) institutionalisation of space applications in many Ministries/Departments,

(i) conduct of training sessions on space technology based applications at
LBSNAA (DoPT) and training of Deputy Secretaries as part of ISTM Programs
(DoPT).

Change in base year

1093. SHRI DEREK O'BRIEN:
DR. KANWAR DEEP SINGH:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:

(@ whether Government has decided to change the base year for calculation of
GDP and retail inflation to 2017-18 and 2018 respectively;

(b) if so, the details thereof and the reasons therefor;
(c) by when the above would come into effect;

(d) whether Government would also release comparable data for previous years
and if so, the details thereof and if not, the reasons therefor; and
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(e) the reasons for delay in releasing back-series data following the change in
the methodology for calculating GDP in 2015?

THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): (a) to (c) Yes, Sir. Base
revisions are carried out as per international best practices to take into account structural
changes in the economy. As a part of the base revision exercise, methodological
improvements and new data sources are considered as per relevant international
standards. As most of the data to be used in the exercise may be available during
2019-20, the new series may come into effect during 2020-21.

(d) Yes, Sir. In case of Gross Domestic Product (GDP), back series data from the
previous base year is released as per usual practice. In case of Consumer Price Index
(CPI), used to assess retail inflation, linking factor is provided for facilitating linkage
of the new series with that of previous base year.

(e) Release of back series of GDP with base year 2011-12 has been delayed due
to non-availability of the new data sources for the previous base year.

Revision of norms for preparation of GDP

1094. SHRI K. R. ARJUNAN: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(@ whether Government has set up 13 member panel to revise the norms for
preparation of GDP at States and district level,

(b) if so, the details thereof;

(c) whether Government is considering to revise the base year for the
computation of national income to 2017-18 from the current 2011-12 to better capture

economic realities in fast changing world; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): (a) and (b) Yes, Sir. The
Government has notified the constitution of a Committee for Sub-National Accounts on
27th June, 2018 to suggest, inter alia, measures for improving State Domestic Product
and District Domestic Product.
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(c) and (d) Yes, Sir. The Advisory Committee on National Accounts Statistics is
looking into methodological improvements and new data sources to be considered as

a part of base revision exercise as per relevant international standards.
Monitoring of central schemes

1095. SHRI PARIMAL NATHWANI: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(@) the details of mechanism to monitor the implementation of Central Schemes;

(b) what are the bottlenecks in effective implementation of Central Schemes in
the country; and

(c) the details of steps being taken to remove such bottlenecks and improve the
implementation of Central Schemes?

THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): (a) Implementation and
monitoring of Central Schemes is mainly undertaken by the respective Scheme running
Ministries/Departments. The monitoring mechanisms are Scheme specific and include:

(i)  on-line monitoring mechanisms, such as Direct Benefit Transfer Bharat Portal;
(i)  monitoring implementation of outcome budget; and

(iii) constituting Groups of Secretaries to give recommendations to improve
governance and growth in selected areas.

(b) and (c) Bottlenecks in effective implementation include, poor targeting, leakages
and ineffective service delivery. Measures to remove bottlenecks and improve
implementation include periodic monitoring through established mechanisms and through
Direct Benefit Transfer Mission introduced recently.

Hostels for students in Chhattisgarh

T 1096. SHRI RAM VICHAR NETAM: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ the number of girls' and boys' hostels for students, belonging to Scheduled
Tribes in Chhattisgarh, area-wise;

tOriginal notice of the question was received in Hindi.
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(b) whether Government has implemented any centrally sponsored scheme for
the construction of hostels for such students and if so, the details thereof;

(c) the amount allocated to Chhattisgarh during the last three years and the
current year under this scheme and the amount spent by Government, out of the
amount allocated; and

(d) whether Government has received any proposal from that State for
construction of new hostels and if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
JASWANTSINH SUMANBHAI BHABHOR): (a) As informed by State Government of
Chhattisgarh, Area (district) wise girls and boys hostels for students belonging to
Scheduled Tribes in Chhattisgarh as on 25.07.2018 is given in the Statement
(See below).

(b) Ministry of Tribal Affairs (MoTA) was running a separate scheme "Hostels
for ST Girls and Boys" under which funds were provided to State Governments for
construction of hostels as per following norm:

Funding Pattern

Central Share State Share

() 100% for girls hostel -
(i) 100% for boys hostels in LWE areas -
(iiiy  100% for UTs -
(iv) 50% for Boys hostel in States. 50%

(V) 90% for Central Universities and -
remaining 10% by the Universities.

(vi) 45% for Universities other than Central 45% (In case State does
Universities and 10% by the concerned not contribute, the share
universities. is to be borne by the

concerned Universities.)

However, as a part of rationalization of schemes of the Ministry, it has been
decided to subsume the intervention of ‘construction of boys and girls hostels' under
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the Schemes of 'Special Central Assistance to Tribal Sub-Scheme (SCA to TSS) from
2018-19 onwards, wherein assistance is provided as 100% grant in the form of an
additive to State funds and efforts for tribal development.

(c) The amount allocated to Government of Chhattisgarh under the scheme
'Hostels for ST Girls and Boys' during last three financial years and current year is to
the tune of ¥ 1221.74 lakh for construction of 13 hostels. Out of which a total of ¥ 231.86
lakh has been utilized upto 24.07.2018 as informed by the State Government. Besides
the above mentioned scheme, construction of hostels is also supported under the
MoTA's Scheme of 'SCA to TSS' and under' Grants under Article 275(1) of the
Constitution of India' based on the proposal received from the State Government.
During last three financial years and current year 2018-19,a total of ¥ 28355.971akh has
been allocated to the State of Chhattisgarh for construction of 91 hostels for boys and
girls under above two programme / scheme as detailed below (including ¥ 500.00 lakh
provided in 2015-16 for completion of 13 hostels sanctioned during 2010-11 % and
T 1221.74 lakh provided in 2017-18 for completion of 13 hostels sanctioned during
2015-16 under the scheme 'Hostels for ST Girls and Boys'):

Year Amount (% in Lakhs)
2015-16 4060.00
2016-17 3953.69
2017-18 772174
2018-19 12620.54
TotaL 28355.97

As informed by the State Government, amount released upto 2016-17 under the
above two programme/scheme except ¥ 1561.51 lakh has been utilized.

(d) Receipt of proposal for construction of hostels is supported under the
MoTA'sScheme of 'SCA to TSS' and under 'Grants under Article 275(1) of the Constitution
of India’ based on the proposals received from the State Governments. The proposals
received from State Governments are appraised and approved by the Project Appraisal
Committee (PAC) in the Ministry for funding depending upon the availability of funds
under the relevant scheme(s). There is no proposal pending with the Ministry for
construction of new hostels in Chhattisgarh under these schemes.
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Statement

Area (District) wise girls and boys hostels for ST students in
Chhattisgarh as on 25.07.2018

SI. No.  District No. of ST Hostels
Boys Girls Total
Pre Post Total  Pre Post Total
matric ~ Matric matric Matric

1 2 3 4 5 6 7 8 9
1 Sarguja 37 45 24 8 KYJ 7
2. Surajpur K?) 5 44 21 7 28 72
3. Balrampur 45 8 53 20 7 27 a0
4. Korea 37 6 43 18 6 24 67
5 Bilaspur 43 5 48 36 5 4 89
6 Mungeli 4 0 4 3 1 4 8
7. Korba 76 7 &3 16 7 23 106
8  Janjgir 9 2 n 1 1 2 13
9. Raigarh 62 8 70 24 10 A 104
10.  Jashpur 51 13 &4 % 13 49 113
11. Rajnandgaon 46 9 55 3l 10 41 %
12, Kabeer dham 23 2 5 2 3 15 40
13.  Durg 4 2 6 1 2 3 9
14. Bemetara 0 1 1 1 0 1 2
15. Balod 2 4 46 7 6 13 59
16. Raipur 7 4 n 2 6 8 19
17. Baloda Bazar 28 4 KYJ 10 3 13 45
18. Gariyaband 5 3 28 8 4 12 40
19. Mahasamund 37 4 41 16 4 20 61
20. Dhamtari 21 2 23 5 2 7 0
21. Bastar 61 16 77 26 16 2 119
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1 2 3 4 5 6 7 8 9
22.  Kondagaon 42 7 49 21 6 27 76
23.  Ranker 67 8 75 24 8 32 107
24. Dantewada 5 8 33 10 9 19 52
25.  Sukma 20 3 23 n 5 16 R}
26. Bijapur 24 4 28 V) 4 16 4
27.  Narayanpur 12 4 16 9 2 n 27
TotaL 837 147 1034 405 155 560 1594

Remarriage of widows under TSP

1097. SHRI B.K. HARIPRASAD: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@) whether Government is considering any scheme to encourage remarriage of
widows under Tribal Sub-Plan (TSP) under any plan in socially backward areas;

(b) if so, the details thereof; and
(¢) by when such a scheme is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) to (c) There is no proposal to
formulate any scheme by Ministry of Tribal Affairs to encourage remarriage of widows
under Tribal Sub-Plan (TSP) areas / socially backward areas.

Extension of time-limit of reservation for Scheduled Tribes

11098. DR. KIRODI LAL MEENA: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@) the extent to which the people belonging to Scheduled Tribes, including the
Meena tribe, have been benefitted, as a result of reservation of posts for them as on
date;

(b) by when the benefit of reservation provided to them would come to an end;

(c) whether Government proposes to extend the time-limit of reservation for the
people of Scheduled Tribes for the next ten years;

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof; and

(e) by when the time-limit for reservation is likely to be extended for them by

Government?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) Department of Personnel &
Training, Ministry of Personnel, Public Grievances and Pensions is the nodal agency
for framing policy for reservation of Scheduled Tribes. As per Department of Personnel
& Training, the benefit of reservation for the Central Government posts and services
is provided to the Scheduled Tribes as a composite group and not caste/sub-caste
wise. The representation of Scheduled Tribes in the posts and services of the Central
Government as on 01.01.2016 is 2,76,007 as against the total employee of 32,58,663,
which comes to about 8.4%.

(b) to (e) Reservation to Scheduled Tribes is continuing in Direct Recruitment in
all Grades. In Promotion, reservation for Scheduled Tribes is available up to entry level
of Group 'A'. No Specific time limit was fixed in DOPT's OM dated 13.08.1997 for
continuing reservation in promotion for Scheduled Tribes. However, this OM was
quashed by the Hon'ble Delhi High Court on 23.08.2017 against which Special Leave
Petition has been filed by Union of India in the Hon'ble Supreme Court, which is
pending.

Upliftment of Scheduled Tribes

1099. DR. VIKAS MAHATME: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ the present schemes for economic upliftment of Scheduled Tribes and
whether there is any proposal for introducing new schemes;

(b) the number of people benefited by these schemes;
(c) the long-term effect of these schemes;

(d) whether these schemes improve the quality of life for a short period only;
and

(e) whether any study has been conducted by Government regarding impact of
these schemes in improving the quality of life and if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) to () Government has adopted
a multi-pronged strategy for overall development of tribal people living across the
country, which includes support for education, health, sanitation, water supply, skill
development, livelihood etc. Major part of infrastructure development and provision of
basic amenities in tribal areas/ regions in the country is carried out through various
schemes/programmes of concerned Central Ministries and the State Governments
concerned, while the Ministry of Tribal Affairs provides additive to these initiatives by
way of plugging critical gaps. There is no proposal for introducing new schemes. The
present schemes being implemented by the Ministry for the welfare of Scheduled Tribes
is given in the Statement-1 (See below). Review of existing schemes is a regular
process and areas requiring emphasis are strengthened. The details of beneficiaries
under some schemes of the Ministry, where available, during the last three years is as

under: -

SI. No. Name of the Scheme No. of Beneficiaries
2015-16  2016-17 2017-18

1 Grants-in-Aid to Voluntary Organisations 634119 944281 1812269

working for the Welfare of Scheduled Tribes

2. Strengthening Education among ST girls in 36116 29708 35455
Low Literacy Districts

3. Vocational Training Centre in Tribal Areas - 480 1460
(NGO component)

4, Article 275(1) of the Constitution-Beneficiaries 44691 51959 56708
under EMRSs

5. Special Central Assistance to Tribal Sub 82200 61989 71397
Scheme & Article 275(1) of the Constitution-
Beneficiaries under Skill Development and
Entrepreneurship

6. Supports to National/ State Scheduled Tribes 92824 107026 42369
Finance & Development Corporations

In recent years, no study has been conducted by the Ministry regarding impact
of these schemes in improving the quality of life.
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Statement

List of schemes/programmes of the Ministry of Tribal Affairs

SI. No. Names of Schemes/Programmes

1 Pre Matric Scholarship Scheme for ST students

2. Post Matric Scholarship Scheme for ST students

3. National Overseas Scholarship for ST students

4. National Fellowship and Scholarship for Higher Education of ST students
5. Grants-in-aid to Voluntary Organisations Working for welfare of STs

6. Strengthening Education among ST Girls in Low Literacy Districts

7. Development of Particularly Vulnerable Tribal Groups (PVTGS)

8. Grants under Article 275 (1) of the Constitution of India

9. Special Central Assistance(SCA) to Tribal Sub-Scheme(TSS)*

10. Grants-in-aid to Tribal Research Institutes

11. Institutional Support for Development and Marketing of Tribal Products/Produce

12, Support to National/State Scheduled Tribe Finance and Development
Corporations

13. Minor Forest Produce (MFP) through Minimum Support Price (MSP) and
Development of Value Chain for MFP

14. Research Information & Mass Education, Tribal Festival and Others

Note:- * It has been decided to discontinue the three schemes namely (i) Scheme of Girls & Boys
Hostels in Tribal Areas, (ii) Scheme of Ashram Schools in Tribal Areas and (iii) Scheme of
Vocational Training Centre in Tribal Areas from 2018-19 and the intervention is to be subsumed
under the Scheme, Special Central Assistance to Tribal Sub Scheme (SCA to TSS).

Petitions from tribals displaced by National Water Projects

1100. SHRI DHARMAPURI SRINIVAS: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether Government has received petitions from diverse tribal villagers who
have been displaced by National Water Projects during the last 60 days;

(b) whether the affected and displaced tribals have not received either financial
compensation for their land lost or got replacement of land,;
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(c) whether Government has considered their petitions to redress their problems;
and

(d) if so, the steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI SUDARSHAN BHAGAT): (a) and (b) The Department of Land Resources in the
Ministry of Rural Development is the nodal agency for matters relating to land
acquisition. Acquisition of land for various projects is done by concerned State
Governments/UT Administrations as per provisions laid down in the Land Rehabilitation
Act, 1894 as well as under the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 (RFCTLARR Act, 2013). Further,
the Ministry of Water Resources, River Development and Ganga Rejuvenation is the
nodal Ministry for implementing irrigation and Water Resources Projects in the country.
Representations have been received during the last 60 days in connection with the
displacement of people due to Polavaram Dam Andhra Pradesh.

As per information obtained from the Government of Andhra Pradesh through the
Department of Land Resources, land was acquired for construction of power House of
Polavaram Project as per land Acquisition Act, 1894 and compensation for land and
properties and rehabilitation and resettlement (R&R) benefits were extended to both
tribal and non-tribals prior to 2012 as per Andhra Pradesh Rehabilitation and Resettlement
(AP R&R) Palicy, 2005.

The Government of Andhra Pradesh is committed to extend all benefits as per the
provisions of Land Acquisition Act, 1894 upto 31.12.2013 and as per Right to Fair
Compensation and Transparency in Land //Inquisition, Rehabilitation and Resettlement
Act, 2013 (RFCTLARR Act, 2013) beyond this date.

(c) and (d) To ensure adequate compensation and timely and proper rehabilitation
of displaced tribal people across the country, the Government has made special provisions
in the "Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement (RFCTLARR) Act, 2013". As per the Act, as far as possible, no land
is to be acquired in the scheduled area except as last resort. In case acquisition or
alienation of any land in the Scheduled Areas, prior consent of Gram Sabha or the
panchayat or the Autonomous District Councils, as the case may be, are required to
be obtained. The Act also lays down procedure and manner of rehabilitation and
resettlement (R&R) wherein R&R is an integral part of the land acquisition plan itself.
Chapter-V and VI of the said Act contain detailed provisions for R&R awards and their
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implementation. The provisions of employment under the RFCTLARR Act, 2013 covers
those whose land has been acquired after 31.12.2013.

In accordance with the provisions of Section 48 of the RFCTLARR Act, 2013 a
National Monitoring Committee has been set up under the Chairmanship of Secretary,
Department of Land Resources in the Ministry of Rural Development for reviewing and
monitoring the implementation of Rehabilitation and Resettlement Scheme, looking into
issues related to displacement of people, payment of compensation, rehabilitation and
resettlement, and the status of land acquisition.

Funds for Pre and Post-Matric Scholarship Scheme

1101. DR. BANDA PRAKASH: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ the funds sanctioned, released and utilized under Pre and Post-Matric
Scholarship Schemes for, Scheduled Tribe students during the last three years and the
current year, State/UT-wise and year-wise;

(b) whether Government proposes to enhance the scholarship amount being
provided under these schemes;

(c) whether the funds under these schemes have not been released to certain
States during the last three years and to North Eastern States for two consecutive
years; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) The details of funds sanctioned/
released and utilised under Pre and Post-Matric Scholarship Schemes for Scheduled
Tribe students during the last three years and the current year, State/UT-wise and
year-wise are given in the Statement-1 and Il respectively (See below).

(b) Proposal to increase the scholarship amount under Pre-Matric Scholarship
Scheme for ST students from the existing ¥150/- to ¥225/- per month for Day Scholars,
and from 350/- to ¥525/- per month for Hostellers has been submitted for approval of
the Competent Authority.

(c) and (d) Funds could not be released to certain States/UTs during the previous
years since detailed proposal along with required documents such as utilisation
certificate, statement of expenditure were not furnished by these States/UTs. Details are
given in the above mentioned Statement-I and II.
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Benefits of schemes for Scheduled Tribes

1102. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(@ whether Government has any data to ascertain that the benefits of schemes
implemented for Scheduled Tribes or tribals are reaching them particularly the most
backward among them;

(b) if so, the details thereof; and

(c) if not, the reasons therefor along with the corrective measures taken by
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) to (c) Data pertaining to decennial
census, large scale sample surveys conducted by National Sample Survey Office
(NSSO) and various other surveys conducted by different Ministries/Departments of
Government of India, reveal that over the years there has been vast improvement in
the human development indicators pertaining to Scheduled Tribes (STs), for example,
literacy rate for STs has improved from 47.1 % in 2001 to 59% in 2011. Gross Enrolment
Ratio (GER) for ST students at Senior Secondary (classes XI-XII) level has increased
from 35.4% in 2013-14 to 43.1% in 2015-16. During 2015, 64.1% and 68.9% ST students
have completed Class Xth and XllIth, respectively, through various State and Central
Examination Boards including Open Boards. In respect of Scheduled Tribes, Infant
Mortality Rate has declined from 62.1 (2005-06) to 44.4 (2015-16), Under Five Mortality
Rate has declined from 95.7 (2005-06) to 57.2 (2015-16), and Institutional Delivery has
increased from 17.7% in 2005-06 to 68.0% in 2015-16. However, there are still gaps
between human development indicators of STs and all India population.

The Ministry of Tribal Affairs has launched a number of schemes for the welfare
and development of Scheduled Tribes in the country. Details of the schemes are given
in the Statement.

Statement

Schemes launched by Ministry of Tribal Affairs for the welfare and
development of Scheduled Tribes

1 Special Central Assistance to Tribal Sub-Scheme (SCA to TSS) : Special Central
Assistance to Tribal Sub-Scheme (SCA to TSS) is 100% grant from Government
of India (since 1977-78). It is charged to Consolidated Fund of India (except grants
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for North Eastern States, a voted item) and is an additive to State Plan funds and
efforts for Tribal Development. This grant is utilized for economic development
of Integrated Tribal Development Project (ITDP), Integrated Tribal Development
Agency (ITDA), Modified Area Development Approach (MADA), Clusters,
Particularly Vulnerable Tribal Groups (PVTGs) and dispersed tribal population.
SCA to TSS covers 23 States: Andhra Pradesh, Assam, Bihar, Chhattisgarh, Goa,
Gujarat, Himachal Pradesh, Jammu and Kashmir, Jharkhand, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Manipur, Odisha, Rajasthan, Sikkim, Tamil Nadu,
Telangana, Tripura, Uttarakhand, Uttar Pradesh and West Bengal.

Grants-in-aid under Article 275(1) of the Constitution : Grants-in-aid under
Proviso to Article 275(1) of Constitution of India is 100% annual grant from
Government of India to States. It is charged to Consolidated Fund of India (except
grants for NE States, a voted item) and is an additive to State Plan funds and
efforts for Tribal Development. Grant is provided to 27 States, namely, Andhra
Pradesh, Arunachal Pradesh, Assam, Bihar, Chhattisgarh, Goa, Gujarat, Himachal
Pradesh, Jammu and Kashmir, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Manipur, Maharashtra, Meghalaya, Mizoram, Nagaland, Odisha, Rajasthan, Sikkim,
Tamil Nadu, Telangana, Tripura, Uttar Pradesh, Uttarakhand and West Bengal.
Funds are utilised for the socio economic development of ITDA, MADA, Clusters
and for PVTGs.

Development of Particularly Vulnerable Tribal Groups (PVTGS) : The scheme of
Development of PVTGs covers 75 identified PVTGs in 18 States and UT of
Andaman and Nicobar Islands for the activities like housing, land distribution,
land development, agricultural development, animal husbandry, construction of
link roads, installation of non-conventional sources of energy for lighting purpose,
social security including Janashree Bima Yojana or any other innovative activity
meant for the comprehensive socio-economic development of PVTGs. The scheme
is flexible as it enables the States to focus on areas that they consider is relevant
to PVTGs and their socio-cultural environment.

Institutional Support for Development and Marketing of Tribal Products/Produce
(Central Sector Scheme) : Under the scheme, Grants-in-aid are released to State
Tribal Development Cooperative Corporations (STDCCs) and Tribal Cooperative
Marketing Development Federation of India Ltd. (TRIFED) which is a multi-State
Cooperative under Ministry of Tribal Affairs (MoTA). The scope of this Scheme
is:-

(i)  To give comprehensive support for people belonging to various tribes in the
entire range of production, product development, preservation of traditional
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heritage, support to both forest and agricultural produce of tribal people,
support to Institutions to carry the above activities, provisions of better
infrastructure, development of designs, dissemination of information about
price and the agencies which are buying the products, support to Government
agencies for sustainable marketing and thereby ensure a reasonable price
regime.

(i) Sharing of information with Gram Panchayats and Gram Sabhas.

(iii)  Skill upgradation, development of utilitarian products for increase in value
in market.

The objective of the Scheme is to create institutions for the Scheduled Tribes to
support marketing and development of activities they depend on for their livelihood.
These are sought to be achieved by specific measures like (i) market intervention;
(ii) training and skill up-gradation of tribal Artisans, Craftsmen, Minor Forest
Produce (MFP) gatherers etc.; (iii) R&D/IPR activity; and (iv) Supply chain
infrastructure development.

5. 'Mechanism for Marketing of Minor Forest Produce (MFP) through Minimum
Support Price (MSP) and Development of Value Chain for MFP" as a measure
of social safety for MFP gatherers (Centrally Sponsored Scheme) : This Ministry
has introduced from the year 2013-14, a Centrally Sponsored Scheme of 'Mechanism
for marketing of Minor Forest Produce (MFP) through Minimum Support Price
(MSP) and, Development of Value Chain for MFP' as a measure of social safety
for MFP gatherers who are primarily member of Scheduled Tribes and other
traditional forest dwellers whose very livelihood depends on collection and selling
of MFP.

(i)  The scheme seeks to establish a system to ensure fair monetary returns for
their efforts in collection, primary processing, storage, packaging,
transportation etc. It also seeks to get them a share of revenue from the
sales proceeds with cost deducted. It also aims to address other issues for
sustainability of process.

(i) The scheme envisages fixation and declaration of Minimum Support Price
for the selected MFP. Procurement and Marketing operation at pre fixed
MSP will be undertaken by the designated State Agencies. Simultaneously,
other medium and long term issues like sustainable collection, value addition,
infrastructure development, knowledge base expansion of MFP, market
intelligence development, strengthening the bargaining power of Gram Sabha/
Panchayat will also be addressed.
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(iv) To start with, the scheme had been implemented in States having areas
under Schedule V of the Constitution and covered ten MFP items. Recently,
however, the guidelines of the scheme 'Mechanism for Marketing of Minor
Forest Produce (MFP) through Minimum Support Price (MSP) and
Development of Value Chain for MFP' has been modified after discussion
with various stakeholders and TRIFED, and MSP of the existing MFP items
has been revised as also fourteen more MFP items have been added to the
list.

6.  Support to National Scheduled Tribes Finance and Development Corporation
(NSTFDC) State Scheduled Tribes Finance and Development Corporations
(STFDCs) : NSTFDC a fully owned Public Sector Enterprise of Government of
India, is provided with 100% equity share capital contribution by the Ministry of
Tribal Affairs. The authorized share capital of the Corporation is ¥ 750.00 crore.
The paid up Share capital is ¥ 599.11 crore (as on 31.12.2017). The main objectives
of NSTFDC are:-

. To identify economic activities of importance to the Scheduled Tribes so as
to generate self-employment and raise their income level.

. To upgrade their skills and processes through both institutional and on the
job training.

. To make existing State/UT Scheduled Tribes Finance and Development
Corporations (SCAs) and other developmental agencies engaged in economic
development of the Scheduled Tribes more effective.

. To assist SCAs in project formulation, implementation of NSTFDC assisted
schemes and in imparting training to their personnel.

. To monitor implementation of NSTFDC assisted schemes in order to assess
their impact.

The STFDCs are catering to STs in various States and are provided assistance
in the form of contribution towards share capital by this Ministry. The ratio of
its contribution is in the share of 51:49 between State Government and Central
Government. The main objectives of the scheme are:-

. Identification of eligible ST families and motivating them to undertake
economic development schemes.

. Sponsoring those schemes to financial institutions for credit support.
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Providing financial assistance in form of margin money on low rate of
interest; and

Providing necessary linkage/tie-up with other poverty alleviation
programmes.

Pre-Matric Scholarships to ST Students (Class IX and X)

Applicable to students who are studying in Classes IX-X.

Parental income from all sources should be less than % 2.00 lakhs per annum,
which is proposed to be revised to ¥ 2.50 lakhs per annum.

Scholarships are paid @ ¥150/- per month for Day Scholars and @ %350/
- per month for hostellers, for a period of 10 months in a year. This is
proposed to be revised from existing ¥150/- to ¥225/- p.m. for Day Scholars,
and from ¥350/- to ¥525/- p.m. for hostellers.

Central assistance in the share of 75:25 (90:10 for NER and Hilly States) to
State Governments/UT Administrations is available from the Government of
India.

Scholarship is distributed through the State Government/UT Administration.

Post Matric Scholarships to ST Students (Class XI and above)

Applicable to students who are studying in any recognized course from a
recognized institution for which qualification is Matriculation/Class X or
above.

Parental income from all sources should be less than ¥2.50 lakhs per annum.

Compulsory fees charged by educational institutions are reimbursed subject
to the limit fixed by the concerned State Fee fixation committee and scholarship
amount of 3230 to ¥1200 per month, depending upon the course of study
is paid.

Central assistance in the share of 75:25 (90:10 for NER and Hilly States) to
State Governments/UT Administrations is available from the Government of
India.

Scholarship is distributed through the State Government/UT Administration.

National Overseas Scholarships (NOS) for ST students for studying abroad

Provides financial assistance to selected students to pursue Post Graduation,
Ph.D. & Post-Doctoral study abroad.



362 Written Answers to [RAJYA SABHA] Unstarred Questions

10.

. A total of 20 awards are given every year. Of these, 17 awards are for STs
and 3 awards for students belonging to Particularly Vulnerable Tribal Groups.

. Parental/family income from all sources should not exceed ¥6.00 lakhs per
annum.

. Annual maintenance allowance of £9900/-, annual contingency and equipment
allowance of £1116/-, tuition fees as per actuals and other admissible fees
are provided for candidates in United Kingdom.

. For candidates in USA, annual maintenance allowance of $15400/-, annual
contingency and equipment, allowance of $1532/-, tuition fees as per actuals
and other admissible fees are provided. For candidates in other countries,
US dollar or equivalent rate would be applicable.

. Disbursement of scholarship through the Ministry of External Affairs/
Indian Missions abroad.

National Fellowship and Scholarship for Higher Education of ST Students

(i) Scholarship for Higher Education (earlier known as Top Class Education)
for ST students.

. Scholarship is given to ST students for pursuing studies in prescribed
courses in any of the 246 institutes of excellence across the country
like 1ITs, AIIMS, 1IMs, NIITs, etc. identified by the Ministry.

. Total number of scholarships is 1000 per year.
. Family income from all sources does not exceed 36.00 lakhs per annum.

. Scholarship amount includes tuition fees, living expenses and
allowances for books and computer.

(i)  Fellowship (earlier known as RGNF) Scheme for ST Students.

. 750 fellowships are provided to ST students each year for pursing
higher studies in India for M.Phil. and Ph.D.

. Fellowship is granted as per UGC norms, @ ¥25,000/- for JRF and @
328,000/- for SRF.

. Duration of Fellowship:—

a. Enrolment of M.Phil. 2 years
b. Ph.D. (exclusively) 5 years
¢. Enrolment of Ph.D. after 2 years (M.Phil.) and

completion of M.Phil. 3 years (Ph.D.)
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11.

12,

13.

Scheme of Strengthening Education among ST Girls in Low Literacy Districts:
The primary objective of this Central Sector Scheme is promotion of education
among tribal girls in the identified low literacy districts of the country. The scheme
aims to improve the socio-economic status of the poor and illiterate tribal population
through the education of women. The Scheme has been revised with effect from
1.4.2008. Now it is being implemented in 54 identified low literacy districts where
ST population is 25% or more and ST female literacy rate is below 35% as per
2001 Census. The scheme aims to bridge the gap in literacy levels between the
general female population and tribal women and is meant exclusively for ST Girls.
The educational complexes are established in rural areas of identified districts and
have classes | to V with a provision for upgradation up to class XIllI, provided
there is sufficient accommodation for classrooms, hostel, a kitchen, gardening and
for sports facilities. The educational complexes impart not only formal education
to tribal girls but also train the students in agriculture, animal husbandry, other
vocations and crafts to make them economically strong.

Scheme of Grant-in-aid to voluntary organizations working for the welfare of
Scheduled Tribes : The Scheme was launched in 1953-54 and was last revised
w.e.f. 1st April, 2008. The prime objective of the scheme is to enhance the reach
of welfare schemes of Government and fill the gaps in service deficient tribal
areas, in the sectors such as education, health, drinking water, agro-horticultural
productivity, social security net etc. through the efforts of voluntary organizations,
and to provide favourable environment for socio-economic upliftment and overall
development of the Scheduled Tribes (STs). Any other innovative activity having
direct positive impact on the socio-economic development or livelihood generation
of STs may also be considered through voluntary efforts. The scheme is Central
Sector Scheme. The grants are provided to the non-Governmental organizations
on application, in a prescribed format, duly recommended by the multi-disciplinary
State Level Committee of the concerned State Government/UT Administration.
Funds are generally provided to the extent of 90% by the Government. The
voluntary organization is expected to bear the remaining 10% balance from its own
resources.

Vocational Training in Tribal Areas : The main aim of the scheme is to develop
the skills of the ST youth for a variety of jobs as well as self employment and
to improve their socio-economic condition by enhancing their income. The scheme
covers all the State and Union Territories. It is not an area-specific scheme, the
condition being that free vocational training facilities are extended only to tribal
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youth. 100% grants under the scheme are provided to the State, Union Territories
and other Associations implementing the scheme. Each Vocational Training Centre
(VTC) under the scheme may cater to 5 vocational courses in traditional skills
depending upon the employment potential of the area. Keeping in view the limited
potential of even skilled persons in interiors areas, each ST boy/girl is trained in
two trades of his/her choice, the course in each trade being for duration of three
months. Each trainee is to be attached at the end of six months to a master
craftsman in a semi urban/urban area for a period of six months, to learn his/her
skills by practical experience. The scheme has been revised with effect from
1.4.2009 to provide enhanced financial norms and to ensure linkages of vocational
courses with recognized certificate/diploma through affiliation/accreditation of
courses and institutions under Modular Employable Skills and Craftsman Training
Scheme by National Council of Vocational Training of Ministry of Labour and
Employment

14.  Support to Tribal Research Institutes (TRIs) and Tribal Festivals, Research
Information and Mass Education: In the above schemes, the focus of the Ministry
is to preserve and promote tribal culture and dissemination of information. To
preserve tribal art and culture, financial assistance is provided to TRI's to carry
out various activities to preserve and promote tribal culture and heritage across
the country through research and documentation, maintenance and preservation
of art and artefacts, setting up of tribal museum, exchange visits for the tribals
to other parts of the State, organizing tribal festivals etc. Funding under this
scheme is 100% grant-in-aid by the Ministry of Tribal Affairs to the TRIs on need
basis with the approval of APEX Committee. TRIs would be responsible to
prepare proposal and detailed action plan for the year alongwith budgetary
requirement and submit it to the Ministry through State Tribal Welfare Department.

Per capita annual income of tribals

1103. SHRI SANJAY SETH: Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(@) the details of per capita annual income of tribal in the country, at present,
State/UT-wise;

(b) whether Government has formulated any special scheme/programme for the
upliftment of the tribal people living below poverty line;
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(c) if so, the details thereof and the number of tribals benefited therefrom during

each of the last three years and the current year, State/UT-wise; and

(d) the other steps taken by Government for their upliftment and enhancing

their income?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) The National Sample Survey
Office (NSSO), Ministry of Statistics and Programme Implementation (MoSPI) collects
data on household consumer expenditure and not on per capita income in their household
surveys. The National Sample Survey (NSS) Consumer Expenditure Survey (CES) aims
at generating estimates of average household Monthly Per Capita Consumer Expenditure
(MPCE). The erstwhile Planning Commission had estimated poverty ratios for the years
for which household consumer expenditure surveys had been conducted by NSSO.
Percentages of Scheduled Tribe persons below poverty line, State-wise and at all India
level for the year 2011-12, estimated by the erstwhile Planning Commission as per

Tendulkar Methodology are given in the Statement-1 (See below).

(b) to (d) No special scheme/programme has been formulated by this Ministry
exclusively for the upliftment of tribal people living below poverty line. However, this
Ministry administers two major programmes, namely, Grants under Article 275(1) of the
Constitution and Special Central Assistance to Tribal Sub-Scheme (SCA to TSS),
wherein funds are released to the State Governments for income generation among
tribal people through skill development and various training programmes. Also, the
National Scheduled Tribes Finance and Development Corporation (NSTFDC) under the
Ministry of Tribal Affairs, promotes entrepreneurial development amongst Scheduled
Tribes. This Corporation provides concessional financial assistance to individuals or
groups of STs for undertaking self-employment income generation activities through its
channelizing agencies. Further, the programmes and schemes of the Ministry support
and supplement, through financial assistance, the efforts of other Central Ministries,
the State Governments, and voluntary organizations, and fill critical gaps taking into
account the needs of STs. Details of schemes/programmes of Ministry of Tribal Affairs
are given in the Statement-I1 [Refer to the Statement appended to Answer to USQ No.
1102 Part (a) and (b)]. Scheme-wise, State/UT-wise and year-wise, number of beneficiaries

are given in the Statement-I1I.
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Statement-1

State -wise percentage of Scheduled Tribe persons Below Poverty Line, 2011-12
(Tendulkar Methodology)

(Yoage)

SI. No. States Rural Urban
1 Andhra Pradesh 241 121
2 Assam 334 15.6
3 Bihar 593 10.3
4 Chhattisgarh 52.6 352
5. Gujarat 365 30.1
6 Haryana 33 142
7 Himachal Pradesh 95 4
8 Jammu and Kashmir 16.3 3
9 Jharkhand 516 28.7
10.  Karnataka 308 337
11. Kerala 4 136
12, Madhya Pradesh 55.3 323
13.  Mabharashtra 61.6 233
14.  Odisha 635 397
15.  Punjab 0 72
16.  Rajasthan 414 21.7
17.  Tamil Nadu 36.8 28
18.  Uttar Pradesh 27 16.3
19.  Uttarakhand 119 25.7
20.  West Bengal 501 445

ALL INnDIA 453 24.1

Note:

1. The poverty ratios among the social groups are estimated from the percentage distribution of
persons of the respective social groups as obtained from the large sample survey consumer
expenditure data of the National Sample Survey (NSS) and the poverty line for all population.

2. The poverty ratios are based on MRP (Mixed Recall Period) consumption distribution.

3. All India poverty ratio for the social groups is worked out from the respective NSS distribution
of persons and (implicit) all-India poverty line for all population.

4. The poverty ratio among Scheduled Tribes population at State level may be treated with
caution due to small sample size of household based on which the class distribution of persons
have been obtained. These States are in urban areas, number of sample households is 18 in
Bihar, 18 in Himachal Pradesh and 9 in Kerala.
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Statement-11

(A) Number of beneficiaries covered under the scheme ‘Mechanism for Marketing
of Minor Forest Produce (MFP) through Minimum Support Price (MSP) and
Development of Value Chain for MFP' from 2015-16 to 2016-17

Sl. No. State 2015-16 2016-17
1 Odisha 1556 1499
2. Chhattisgarh 280000 12600
3. Jharkhand 2244 66
4, Maharashtra 1163 0
5. Rajasthan 893 0
6. Gujarat 1025 0
7. Andhra Pradesh 0 1932
ToTAL 2,86,881 12,697

(B) Number of beneficiaries under the scheme of 'National Scheduled Tribes
Finance and Development Corporation' for the Year 2015-16 to 2018-19
(As on 30.06.2018)

SI. No. Name of the 2015-16 2016-17 2017-18 2018-19
State (As on
30.06.18)
1 2 3 4 5 6
1 Andhra Pradesh 1010 155 598
2. Arunachal Pradesh 36546 12306 10410
3 Assam 57 2982 123 10
4, Chhattisgarh 344 307 553 150
5 Gujarat 12192 24883 10812
6 Himachal Pradesh 23 2069 61 4
7. Jammu and Kashmir 169 150 195
8  Jharkhand 606 3908 7

9. Karnataka
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1 2 3 4 5 6

10.  Kerala % 152 8

11. Madhya Pradesh 537 942 2209 154

12, Manipur

13.  Meghalaya 1287 983 2726

14, Mizoram 13330 26935 2347

15, Nagaland 114 2 631 4]

16.  Odisha 9 495 1566

17.  Rajasthan 485 1475 2563 161

18.  Sikkim 230 8

19. Telangana 21168 21000 0

20.  Tripura 3644 3116 n

21.  Uttar Pradesh 847

22.  Uttarakhand 137 18 104

23.  West Bengal 4714 4370 3327 5824
ToTAL 92824 107026 42369 6404

(C) Number of Beneficiaries in Eklavaya Model Residential Schools
funded under Article 275(1)

(As on 24.7.2018)
SI. No. States 2015-16 2016-17 2017-18 2018-19
1 Andhra Pradesh 1620 1620 1803 2800
2. Arunachal Pradesh 120 120 240 240
3 Chhattisgarh 3735 4181 5302 6780
4, Gujarat 7545 9053 9359 10172
5 Himachal Pradesh 210 210 210 210
6 Jammu and Kashmir 0 0 0 120
7. Jharkhand 1200 1920 2280 2829

8. Karnataka 2380 2380 2039 2385
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SI. No. States 2015-16 2016-17 2017-18 2018-19
9. Kerala 833 528 581 600
10. Madhya Pradesh 6872 8026 8634 10270
11. Maharashtra 1810 3600 4020 4103
12, Manipur 300 450 720 1170
13.  Mizoram 320 400 400 400
14, Nagaland 439 438 530 583
15.  Odisha 4555 5340 5340 5340
16.  Rajasthan 2274 3890 4690 5350
17.  Sikkim 349 715 844 915
18.  Tamil Nadu 840 900 1200 1553
19. Telangana 4533 3200 3280 4160
20.  Tripura 1595 1740 1680 1680
21, Uttar Pradesh 450 450 600 630
22, Uttarakhand 404 300 403 279
23, West Bengal 2307 2498 2498 2662
ToTaL 44691 51959 56708 65231

(D) Number of beneficiaries for Skill Development under 'Special Central

Assistance to Tribal Sub-Scheme' and "Article 275(1)" for the

last three years and current year (As on 24.07.2018)

SI. No. Name of State

2015-16

Beneficiaries

2016-17

Beneficiaries

2017-18

Beneficiaries

2018-19

Projected
Beneficiaries

1 2 3 4 5 6

1 Andhra Pradesh 700 125 450 0
2. Arunachal Pradesh 700 390 0 0
3 Assam 6000 1120 0 0
4. Bihar 2500 4620 3600 0
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1 2 3 4 5 6
5. Chhattisgarh 4000 4400 0 0
6. Gujarat 8000 2300 8540 0
7. Himachal Pradesh 400 937 1000 440
8. Jammu and Kashmir 1650 3000 320 0
9. Jharkhand 3500 0 250 1400
10.  Karnataka 6400 0 3028 0
11.  Kerala 1800 290 453 0
12, Madhya Pradesh 10000 6500 7500 0
13, Mabharashtra 6590 1000 0 150
14, Manipur 665 0 131 150
15. Meghalaya 0.00 0 4640 0
16.  Mizoram 500 937 500 400
17.  Nagaland 1000 562 D0 0
18.  Odisha 10640 22165 29378 0
19.  Rajasthan 7800 0 0 0
20.  Sikkim 715 50 100 0
21. Telangana 3800 6000 2500 1500
22.  Tripura 1000 2093 1620 0
23.  Uttar Pradesh 965 0 1487 0
24.  Uttarakhand 0 0 310 0
25.  West Bengal 6875 5500 5500 4500

ToTAL 86200 61989 71397 8540
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(E) Number of beneficiaries covered under the scheme 'Grant-in-aid to voluntary
organizations working for welfare of Scheduled Tribes'

SI. No. Name of State 2015-16 2016-17 2017-18 2018-19
(As on
24.07.2018)
1 2 3 4 5 6
1 Andhra Pradesh 61477 51936 46407 -
2. Arunachal Pradesh 16552 88711 293000 353
3 Assam 53064 73409 85060 100
4. Chhattisgarh 100 1834 22432 8396
5 Gujarat 32671 248545 50648 11524
6 Himachal Pradesh - 1215 2350 -
7. Jharkhand 69003 177506 481132 164338
8. Jammu and Kashmir - - 140 -
9. Karnataka 56803 21544 60821 15433
10. Kerala 137110 82022 85228 61847
11. Madhya Pradesh 23066 15932 1272 100
12, Maharashtra 200 4441 23194 100
13 Manipur 2976 4093 3698 2714
14,  Meghalaya 46385 41904 140869 -
15.  Mizoram - 2411 2650 2668
16.  Nagaland - - - -
17.  Odisha 42185 51867 58248 50709
18.  Rajasthan 200 267 8 162
19.  Sikkim 258 190 647 -
20.  Tamil Nadu 100 53862 269544 -
21.  Telangana 150 2689 2353 -
22.  Tripura 100 200 200 -

23.  Uttarakhand 2614 2839 1440 -
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1 2 3 4 5 6
24.  Uttar Pradesh 150 247 489 -
25.  West Bengal 88955 16525 180202 4878
26.  Delhi - R 160 50
TotaL 634119 944281 1812269 323372

(F) Number of beneficiaries covered under the scheme 'Strengthening education
among scheduled tribe girls in low literacy districts'

SI. No. Name of State 2015-16 2016-17 2017-18 2018-19
(As on
24.07.2018)

1 Andhra Pradesh 14702 3552 - -
2. Arunachal Pradesh - - 200 -
3 Chhattisgarh - 192 192 -
4. Gujarat 7742 11981 12415 -
5 Jharkhand 100 - - -
6 Madhya Pradesh 512 1325 2232 377
7. Maharashtra - 440 911 -
8  Odisha 9601 8204 12734 1316
9. Rajasthan - 535 140 387
10.  Telangana 3459 3479 3151 -
TotaL 36116 29708 31975 2080

(G) Number of beneficiaries under the scheme of'National Overseas Scholarship
(NOS)' during 2015-16 to 2018-19

2015-16 2016-17 2017-18 2018-19 (As on 24.07.2018)

15 16 20 Selection under process

(H) Number of beneficiaries under the scheme 'National Fellowship and
Scholarship for Higher Education for ST Students'

2015-16 2016-17 2017-18 2018-19 (As on 24.7.18)

1408 2197 2078 1480
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(I) Number of beneficiaries under the scheme 'Scholarship for Higher Education
(Top Class Education)’

2015-16 2016-17 2017-18 2018-19 (As on 24.7.18)

1017 492 2395 101

(J) Number of beneficiaries under the Scheme of "Post Matric
Scholarship for ST Students'

SI. No. Name of State/UT 2015-16 2016-17 2017-18*
1 Andhra Pradesh 49239 65173 -
2. Arunachal Pradesh 0 22564 -
3 Assam 116693 29423 15050
4, Bihar 0 0 -
5 Chhattisgarh 148660 135586 -
6 Daman and Diu 0 328 196
7. Goa 4270 1924 -
8. Gujarat 163989 192322 -
9. Himachal Pradesh 8079 3739 -
10. Jammu and Kashmir 21000 13854 16905
11. Jharkhand 0 63029 73385
12, Karnataka 140891 109943 -
13. Kerala 0 15834 -
14. Madhya Pradesh 197176 263176 275281
15. Maharashtra 175000 163321 147262
16. Manipur 66928 59995 10846
17. Meghalaya 74608 54900 54898
18. Mizoram 57330 42072 51983
19. Nagaland 45140 44404 -
20. Odisha 165100 176579 185888
21 Rajasthan 275669 126965 -

22, Sikkim 3053 2605 2605
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SI. No. Name of State/UT 2015-16 2016-17 2017-18*
23. Tamil Nadu 20060 23574 18023
24, Telangana 171329 112236 65532
25. Tripura 28374 21001 21405
26. Uttar Pradesh 0 5322 -
21. Uttarakhand 27796 15401 -
28. West Bengal 73357 85901 -

TotAL 2033741 1851171 939259

(K) Number of beneficiaries under the Scheme of 'Pre-Matric Scholarship for ST
Students studying in classes IX & X'

SI. No. Name of State/UT 2015-16 2016-17 2017-18*
1 Andhra Pradesh 79602 39466 -
2. Arunachal Pradesh 0 2594 -
3 Assam 0 0 2740
4. Bihar 37095 0 -
5 Chhattisgarh 225705 207956 -
6 Daman and Diu 0 356 -
7. Goa 0 3721 -
8. Gujarat 138465 188593 151113
9. Himachal Pradesh 5798 1972 -
10. Jammu and Kashmir 37813 6131" 10231
11. Jharkhand 0 91464 104942
12, Karnataka 0 52096 -
13. Kerala 30010 14464 -
14. Madhya Pradesh 364167 151611 362120
15. Maharashtra 0 0 -
16. Manipur 0 22401 2676
17. Meghalaya 0 3273 3273
18. Mizoram 0 9843 9783
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SI.No. Name of State/UT 2015-16 2016-17 2017-18*
19. Nagaland 42048 18780 -
20. Odisha 221243 222837 -
21 Rajasthan 0 0 -
22. Sikkim 0 297 270
23. Tamil Nadu 15750 6602 11659
24, Telangana 0 28966 9951
25. Tripura 53516 16723 11662
26. Uttar Pradesh 10856 8760 -
27. Uttarakhand 0 5687 -
28. West Bengal 0 29249 -

ToTaL 1262068 1133842 680420

* Details of Beneficiaries for 2017-18 awaited from some States/UTs.

Database of tribes

1104. SHRI P. L. PUNIA: Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(@ whether Government has any database of total number of tribes and their
percentage in the country, State-wise;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) the details of schemes launched by Government for their welfare?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
JASWANTSINH SUMANBHAI BHABHOR): (a) to (c) Based on Census, 2011, the total
population of Scheduled Tribes (STs) in the country is 10.45 crore. State/UT-wise
population of Scheduled Tribes and their percentage in the country are given in the
Statement-1 (See below).

(d) Details of schemes launched by Ministry of Tribal Affairs for the welfare of
Scheduled Tribes are given in the Statement-11 [Refer to the Statement appended to
Answer to USQ No. 1102 part (a) to (c)].
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Statement-1

State/UTs-wise population of Scheduled Tribes and their percentage

SI.No India/State ST Population % STs in India/State % STs in the

(in lakh) to total population State to total

of India/State ST population

in India
1 2 3 4 5

India 1045.46 8.6 -
1 Andhra Pradesh 26.31 53 25
2. Arunachal Pradesh 952 68.8 09
3 Assam 38.84 124 3.7
4. Bihar 13.37 13 13
5 Chhattisgarh 78.23 30.6 75
6 Goa 149 10.2 0.1
7. Gujarat 89.17 148 85
8. Haryana NST NA NA
9. Himachal Pradesh 392 57 04
10.  Jammu and Kashmir 14.93 119 14
11.  Jharkhand 86.45 262 8.3
12, Karnataka 42.49 70 41
13.  Kerala 485 15 05
14.  Madhya Pradesh 153.17 211 14.7
15.  Mabharashtra 1051 94 10.1
16.  Manipur 11.67 409 11
17.  Meghalaya 2556 86.1 24
18.  Mizoram 10.36 94.4 10
19.  Nagaland 1711 86.5 16
20.  Odisha 9591 228 9.2

21.  Punjab NST NA NA
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1 2 3 4 5

22, Rajasthan 92.39 135 88
23, Sikkim 2.06 338 02
24.  Tamil Nadu 7.95 11 08
25. Telangana 32.87 93 31
26.  Tripura 1167 318 11
27.  Uttarakhand 292 29 03
28.  Uttar Pradesh 11.34 0.6 11
29.  West Bengal 52.97 58 51
30. Andaman and Nicobar 0.29 75 0.0

Islands

31l.  Chandigarh NST NA NA
32. Dadra and Nagar Haveli 179 520 0.2
33.  Daman and Diu 0.15 6.3 0.0
34.  Delhi NST NA NA
35. Lakshadweep 0.61 94.8 0.1
36.  Puducherry NST NA NA

NST: No notified Scheduled Tribes (as in 2011).
NA: Not Applicable.
Source: Census 2011, Office of the Registrar General, India.

Transfer of land to Bhilai Steel Plant

11105. SHRIMATI CHHAYA VERMA: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether the titles of land belonging to tribals and Scheduled Castes of
district Kanker, Tehsil Antagarh, village Kalgaon, village Faraskot, Tehsil Bhanupratappur
and district Narayanpur have been exchanged with the land belonging to the people
of general category of district Durg in violation of the Forest Rights Act, 2006 and same
land was illegally allotted to Bhilai Steel Plant; and

(b) if so, the action taken by the Ministry with regard to the irregularities
committed in transfer of the land belonging to tribals and Scheduled Castes to Bhilai
Steel Plant in violation of the Forest Rights Act, 2006?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
SUDARSHAN BHAGAT): (a) and (b) As per information obtained from the State
Government of Chhattisgarh, the land allotted to Bhilai Steel Plant of village Kalgaon
of Tehsil Antagarh, village Faraskot of Tehsil Bhanupratappur in District Kanker and
village Kanera of Tehsil Narayanpur of District Narayanpur is Government land and is
not covered under Forest Rights Act, 2006.

Cases registered under POCSO Act

1106. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state the cases registered under the Protection
of Children from Sexual Offences (POCSO) Act, 2012 during 2016-17 and from 2017 to
this date, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): As per National Crime Records
Bureau(NCRB), a total of 36,022 cases were registered under POCSO Act, 2012 in the
country in 2016. State/UT-wise cases registered, cases charge-sheeted, cases convicted,
persons arrested, persons charge-sheeted and persons convicted is given in the
Statement-I (See below). As per data reported by States/UTs for Monthly Crime Statistics,
State/UT-wise cases reported and persons arrested under POCSO Act, 2012 during 2017
(provisional) is given in the Statement-II.

Statement-1

State/UT-wise Cases Registered (CR), Cases Charge sheeted (CCS), Cases
Pending Investigation at the end of the year (CPIEY), Cases Convicted (CON),
Cases Pending Trial at the end of the year (CPTEY), Persons Arrested (PAR),

Persons Chargesheeted (PCS), Persons Convicted (PCV) under
Protection of Children from Sexual Offences Act, 2012 r/w
related sections of IPC (Total) for Crimes against
Children during 2014-2016

SI. No.  State/UT 2016

CR CCs CON PAR PCS PCV

1 2 3 4 5 6 7 8
1. Andhra Pradesh 830 795 51 855 862 52
2. Arunachal Pradesh 59 30 0 58 42 0
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1 2 3 4 5 6 7 8

3. Assam 821 511 43 824 512 43
4. Bihar 233 157 3 292 199 24
5. Chhattisgarh 1570 1576 B4 1778 1773 378
6. Goa 75 5% 13 & 60 13
7. Gujarat 1408 1302 5 1677 1691 6
8  Haryana 1020 844 AU 1125 1035 130
9. Himachal Pradesh 205 177 5 255 234 3l
10.  Jammu and Kashmir 5 5 1 0 0 1
11, Jharkhand 348 222 17 363 244- 17
12,  Karnataka 1565 1323 5 1641 1451 58
13. Kerala 1848 1717 47 2671 2490 53
14.  Madhya Pradesh 4717 4591 641 5678 5642 792
15. Maharashtra 4815 4291 250 5092 4983 279
16.  Manipur 43 KY) 1 28 23 1
17.  Meghalaya 151 116 28 153 126 28
18.  Mizoram 167 148 5 174 153 5
19. Nagaland 27 5 6 27 27 9
20. Odisha 1928 1566 B 17 1661 48
21.  Punjab 596 401 A 659 441 B
22.  Rajasthan 1479 1196 151 1479 1478 168
23.  Sikkim R 75 9 100 & 9
24.  Tamil Nadu 1583 1249 199 1866 1480 214
25.  Telangana 1158 1023 5 1625 1354 2
26. Tripura 156 129 24 165 133 5
27.  Uttar Pradesh 4954 4245 714 8452 6554 1003
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1 2 3 4 5 6 7 8
28.  Uttarakhand 218 158 3B 238 193 45
29.  West Bengal 2132 1494 48 1209 1303 48
ToTAL STATE(S) 34223 29490 3048 40317 36258 3659
30. Andaman and Nicobar 49 35 1 51 3 0
Islands
31. Chandigarh 51 4 19 61 5 19
32. Dadra and Nagar Haveli n 13 2 14 16 2
33. Daman and Diu 10 6 0 n 8 0
34.  Delhi UT 1620 1258 156 1692 1443 179
35.  Lakshadweep 5 5 0 4 5 0
36. Puducherry 53 43 0 46 49 0
TotaL UT(s) 1799 1401 178 1879 1614 200
ToTaL (ALL INDIA) 36022 30891 3226 4219 37872 3859

Source: Crime in India.
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Mahila Shakti Kendra's in Chhattisgarh

11107. SHRI RAM VICHAR NETAM: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has approved a new scheme called Mahila Shakti
Kendra for empowering rural women through community participation and if so, the
details and the salient features thereof;

(b) the details of Kendras likely to be established in Chhattisgarh under the

scheme; area-wise; and
(c) the amount allocated to that State so far and the amount spent out of this?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) Yes Sir. Government of India has
approved a new scheme namely Mahila Shakti Kendra for implementation during
2017-18 upto 2019-20 to empower rural women through community participation. The
Scheme is implemented with cost sharing ratio of 60:40 between Centre and States
except for North East and Special Category States where the ratio is 90:10. The scheme
is envisaged to work at various levels and at the national level (domain based knowledge
support) and state level (State Resource Centre for Women) technical support to the
respective governments on issues related to women is provided. Community engagement
through College Student Volunteers is envisioned in 115 aspirational districts as part
of the Block Level initiatives. Student volunteers are to play an instrumental role in
awareness generation regarding various important government schemes/programmes as
well as social issues. District Level Centre for Women (DLCW) has also been envisaged
for 640 districts to be covered in phased manner. These centres to serve as a link
between village, block and state level in facilitating women centric schemes and also
give foothold for Beti Bachao Beti Padhao (BBBP) scheme at the district level.

(b) In the State of Chhattisgarh, State Resource Centre for Women is functional
under Department of Women and Child Development, Government of Chhattisgarh.
District level Centre for Women (DLCW) has been approved for 11 districts namely
Raigarh, Korba, Mahasamund, Rajnandgaon, Bastar, Sukma, Ranker, Dantewada,
Kondagaon, Narayanpur and Bijapur. Block level activities have been approved for all
aspirational districts in the State.

tOriginal notice of the question was received in Hindi.
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(c) Central Share amounting to T 9.87 crore has been allocated to the State
Government of Chhattisgarh for implementing the Scheme.

Ujjawala scheme for victims of trafficking

1108. PROF. M.V. RAJEEV GOWDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the number of Non-Government Organisation (NGOs) implementing the
Ujjawala scheme for rehabilitating victims of trafficking since 2014, year-wise and
State-wise;

(b) the number of NGOs that have withdrawn from the scheme since 2014,
year-wise and State-wise;

(c) the quantum of fund released under the scheme since 2014, year-wise and
State-wise; and

(d) the number of beneficiaries covered under the scheme since 2014, year-wise
and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) The State-wise and year-wise details
of Ujjawala rehabilitation projects is given in the Statement-I (See below).

(b) As per information given by Uttar Pradesh Government, 9 NGOs have
withdrawn from Ujjawala Scheme.

(€) The details of funds released under the scheme since year 2014 to current
year 2018-19 is given in the Statement-Il (See below).

(d) The number of beneficiaries covered under the scheme since 2014 to current
year 2018-19 is given in the Statement-111.
Statement-1

State-wise and year-wise details of Ujjawala rehabilitation project

SI. No. Name of State/UT 2014-15 2015-16  2016-17 2017-18 2018-19
1 Andhra Pradesh 12 12 12 9 9
2. Arunachal Pradesh - - - - -

3. Assam 24 24 24 23 23
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SI.No. Name of State/UT 2014-15 201516  2016-17 2017-18 2018-19
4. Bihar 3 3 3 3 3
5. Chhattisgarh 4 4 4 3 3
6. Goa - - - - -
7. Gujarat 4 4 4 5 5
8. Haryana 1 1 1 0 0
9. Himachal Pradesh - - - - -

10. Jammu and Kashmir - - - - -

11. Jharkhand - - - - -

12, Karnataka 27 27 27 20 20
13.  Kerala 3 3 3 3 3
14.  Madhya Pradesh 1 1 1 1 1
15.  Mabharashtra 18 18 18 20 20
16.  Manipur n n n n n
17. Meghalaya - - - - -
18.  Mizoram 2 2 2 1 1
19. Nagaland 1 1 1 1 1
20. Odisha 17 17 17 17 17
21. Punjab 1 1 1 1 1
22.  Rajasthan 9 9 9 7 7
23.  Sikkim - - - - -
24. Tamil Nadu 4 4 4 4 4
25.  Telangana 5 5 5 5 5
26.  Tripura - - - - -
27.  Uttarakhand 4 4 4 4 4
28.  Uttar Pradesh 10 10 10 8 8
29.  West Bengal 2 2 2 2 2

30. Andaman and Nicobar - - - - -
Islands
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SI.No. Name of State/UT 2014-15 201516  2016-17 2017-18 2018-19
31.  Chandigarh - - - - -
32.  Dadra and Nagar Haveli - - - - -
33.  Daman and Diu - - - - -
34.  Delhi - - - - -
35.  Lakshadweep - - - - -
36.  Puducherry - - - - -

ToTaL 162 162 162 148 148

Statement-11
State/UT-wise details of funds released under Ujjawala Scheme since
year 2014 to current year 2018-19
(% in lakh)

SI.No.  State/UT 2014-15  2015-16 2016-17 2017-18  2018-19
1 Andhra Pradesh 34.76 7199 238.05 12227 0
2. Arunachal Pradesh 0 9.75 0 0 0
3 Assam 17779 38522 280.88 365.59 0
4. Bihar 718 0 23.38 2899 0
5. Chhattisgarh 19.71 10.84 46,54 38.75 0
6. Goa 0 0 0 0 0

Gujarat 718 32.88 4396 59.37 0
8. Haryana 0 731 14.78 0 0
9. Himachal Pradesh 0 0 0 0 0
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 0 0 0 0 0
12, Karnataka 14585 26566 23552 329.27 0
13. Kerala 418 3157 2421 3948 0
14.  Madhya Pradesh 10.85 7.06 8.54 10.59 0
15.  Maharasthra 5593  304.75 28741 29445 0
16. Manipur 12243 15223 117.66 253.88 0
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SI.No.  State/UT 2014-15  2015-16 2016-17 2017-18  2018-19
17. Meghalaya 0 0 0 0 0
18. Mizoram 0 925 2167 26.87 0
19. Nagaland 0 2517 12.07 14.96 0
20.  Odisha 10632 23302 307.24 250.62 0
21.  Punjab 0 0 0 0 0
22. Rajasthan 458 107.27 2182 143.86 1.70
23. Sikkim 0 1051 0 24.82 0
24.  Tamil Nadu 17.65 99.39 8843 59.31 0
25.  Telangana 0 98.29 4428 109.89 0
26.  Tripura 0 0 0 0 0
27.  Uttarakhand 0 2292 5356 82.05 0
28.  Uttar Pradesh 35.04 4857 89.53 11118 0
29.  West Bengal 0 50.17 0 84.34 0
30.  Andaman and Nicobar 0 0 0 0 0

Islands
31 Chandigarh 0 0 0 0 0
32.  Dadra and Nagar Haveli 0 0 0 0 0
33.  Daman and Diu 0 0 0 0 0
34.  Delhi 1.89 0 0 0 0
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 0 0 0 0 0

TotaL 792.56 792.56 2031.00 245054 170

Statement-111

State/UT-wise details of number of beneficiaries covered under Ujjawala
Scheme since year 2014 to current year 2018-19

(Number of beneficiaries)

SI. No.  State/UT 2014-15  2015-16 2016-17 2017-18  2018-19
1 Andhra Pradesh 600 700 700 375 375
2. Arunachal Pradesh 0 0 0 0 0




Written Answers to

[26 July, 2018]

Unstarred Questions

389

SI.No.  State/UT 2014-15  2015-16 2016-17 2017-18  2018-19
3 Assam 850 900 900 850 850
Bihar 75 75 7 7 7
5. Chhattisgarh 100 100 100 I6) 16
6. Goa 0 0 0 0 0
7. Gujarat 300 250 250 175 175
Haryana 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 0 0 0 0 0
12, Karnataka 750 700 700 616 616
13, Kerala 50 50 50 100 100
14.  Madhya Pradesh 5 5 5 5 5
15.  Maharashtra 900 1000 1000 925 925
16.  Manipur 500 400 400 400 400
17. Meghalaya 0 0 0 0 0
18.  Mizoram 0 5 5 5 .0
19.  Nagaland 25 5 5 5 5
20.  Odisha 750 700 700 700 700
21.  Punjab 0 0 0 0 0
22.  Rajasthan 450 400 400 250 250
23. Sikkim 0 0 0 u 4
24.  Tamil Nadu 200 200 200 200 200
25.  Telangana 0 0 0 285 285
26.  Tripura 0 0 0 0 0
27. Uttarakhand 250 225 225 175 175
28.  Uttar Pradesh 250 250 250 142 142
29.  West Bengal 100 100 100 100 100
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SI.No.  State/UT 2014-15  2015-16 2016-17 2017-18  2018-19
30.  Andaman and Nicobar 0 0 0 0 0
Islands
31 Chandigarh 0 0 0 0 0
32.  Dadra and Nagar Haveli 0 0 0 0 0
33.  Daman and Diu 0 0 0 0 0
34.  Delhi 0 0 0 0 0
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 0 0 0 0 0
TotaL 6275 6175 6175 5529 5497

Monitoring of Child Care Institutions through Aadhaar data

1109. SHRI RIPUN BORA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@) whether Government has any report on Child Care Institutions with different
NGOs and the children therein;

(b) whether Government has regular monitoring systems on the child data and

protection of child rights;

(c) whether Government has issued directives to link Aadhaar to track child as

integrated database; and

(d) if so, the total number of Child Care Institutions in the country and the

numbers of children registered with Aadhaar in those institutions?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) Yes, Sir. The Government has received
details of Child Care Institutions (CCIs) and the Children therein upto 16.03.2018, from
the State Governments/UTs, run by State themselves or through NGOs. The list of CCls

is given in the Statement (See below).
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(b) Yes, Sir. The Government has an online monitoring system in place where
in data is to be filled-in by States/UTs.

(¢) Unique Identification Authority of India has been mandated by the
Government of India to issue Aadhaar card to the Indian Citizens including children.
The Ministry of Women and Child Development is managing Child Protection Services
under the umbrella scheme of ICDS, to provide safety net to ‘Children in need of care
and Protection' and 'Children in conflict with law' as defined in the Juvenile Justice
(Care and Protection of Children) Act, 2015. The Ministry has asked all the Stakeholders
to ensure Aadhaar registration of the children in all the CCls. Necessary action is been
taken by the State Governments as reported by them at various platforms.
There is already a provision of entering Aadhaar details of a child on the Track Child

Portal.

(d) The details of total number of CCls in the country is Annexed in part (a)
and the number of Children registered with Aadhaar as reported on Track Child portal
is 30835.
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Online harassment of women

1110. M.P. VEERENDRA KUMAR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has taken any steps against the online harassment of

women;

(b) if so, the details thereof and the number of cases taken care of in this regard,;

and

(c) the action taken by Government on the report submitted by the National

Commission for Women in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) to (c) After consultation on Cyber
Crimes in India held on 23.07.2014, National Commission for Women has submitted a
report on "Ways and Means to Safeguard Women from Cyber Crimes in India" which
inter alia recommended for stringent law, Policy to discourage hacking activities,
dedicated helpline numbers, opening of more cyber cells, and imparting of proper legal,
setting up forensic labs and technical training law enforcement agencies like police and
judiciary etc. to combat cyber crime.

The Information Technology Act, 2000 together with Indian Penal Code have
adequate provisions to deal with prevailing Cyber Crimes. It provides punishment in
the form of imprisonment ranging from two years to life imprisonment and fine/penalty
depending on the type of Cyber Crime. However, Government has taken a number of
legal, technical and administrative measures to prevent incidents of cyber-crimes. These

inter alia, include:

(i) Cyber Police Stations and Cyber Crime Cells have been set up in each State

for reporting and investigation of Cyber Crime cases.

(i) Ministry of Electronics and Information Technology(MeitY) has setup Cyber
Forensics Training Labs in North-Eastern States and cities such as Mumbai,
Pune, Kolkata and Bangalore to train State police officials and judiciary in
cyber-crime detection and collection, preservation and seizing of electronic
evidence and dealing with cyber-crime.
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(iii) Various steps have been taken by Ministry of Home Affairs, Meity and State
Government to modernise the setup and equip police personnel with
knowledge and skills for prevention and control of cyber-crime through
various national and State Police academies/judicial academies and other
institutes.

(iv) Ministry of Electronics and Information Technology has issued an advisory
on functioning of Matrimonial website on 6thJune, 2016 under Information
Technology Act, 2000 and Rules made thereunder directing the matrimonial
websites to adopt safeguards to ensure that people using these websites
are not deceived through the means of fake profiles or misuse/wrong
information posted on the website.

(v) The Government has circulated Computer Security Policy and Guidelines to
all the Ministries/Departments on taking steps to prevent, detect and mitigate
cyber attacks.

(vi) A portal namely www.cybercrime.gov.in has been developed by Ministry of
Home Affairs to allow public to report cyber-crime complaints.

Safety of women and children in Karnataka

1111. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the details of funds allocated to Karnataka for carrying out projects relating
to safety of women and children; and

(b) whether the Ministry has a database of money being spent on projects
relating to safety of women and children being implemented in that State?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) and (b) The Ministry of Women and
Child Development is implementing various schemes/programmes for safety of women
and children across the country including Karnataka. The schemes are: (i) One Stop
Centre (ii) Women Helpline (iii) Mahila police volunteer (iv) Nirbhaya scheme (v)
Ujjawala (vi) Swadhar Greh (vii) Scheme for Adolescent Girls (SAG) (viii) Child Protection
Scheme (CPS) and (ix) National Creche Scheme. Funds allocated to these schemes in
Karnataka State are given in the Statement.
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Statement

Scheme-wise fund allotted to Karnataka State for safety of women and children

(X in lakhs)
SI. No. Name of the Scheme Fund Allotteed in the year
2017-18 2018-19 (up to
15th July)
1 One Stop Center 62.74 30
2. Mabhila police volunteer 56.13 -
3 Ujjawala 329.27 -
4, Swadhar Greh 560.73 145
5. Scheme for Adolescent Girls (SAG) 2466.93 26.62
6. Child Protection Services (CPS) 3272.45 605.60
7. National Creche Scheme 206.73 -
8. Women Helpline 62.70 in the year 2015-16
9. Nirbhaya Scheme Bengaluru 5606 was appraised by Empowered
Metropolitan Transport Committee constituted under Nirbhaya
Corporation, Government of fund for B.M.T.C.

Karnataka on Training women

for heavy passenger's vehicles.

Strengthening of POCSO Act

1112. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state the steps the Ministry has taken after
submission of a change.org petition which had 1,85,742 signatures on it requesting the
Ministry to commit to a roadmap to protect our children by strengthening POCSO Act,
drawing guidelines for safety of children in schools and ensuring overall well-being of
children?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): The Ministry is strengthening Protection
of Children from Sexual Offences (POCSQO) Act, 2012 by proposing enhancement of
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punishment in various sexual offences against children. National Commission for
Protection of Child Rights (NCPCR) has developed a Manual in 2017 on Safety and
Security of children in schools and the same is available on the website of

Commission.
Impact of BBBP on sex ratio

11113. MS. SAROJ PANDEY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the amount spent by Government under 'Beti Bachao Beti Padhao' Scheme

across the country during the last three years; and
(b) the change in sex ratio of boy and girl noticed during that period?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) The details of funds spent under the
Beti Bachao Beti Padhao (BBBP) Scheme during the last three years and current year

are as under:—

Sl. No Financial Year Funds spent (% in crore)
1 2015-16 59.37
2. 2016.-17 28.65
3 2017-18 169.10
4, 2018-19 25.40*

* Till 20.07.2018

(b) As per Health Management Information System (HMIS) data of Ministry of
Health and Family Welfare, out of 161 selected districts under BBBP, sex ratio at birth
(SRB) has shown improving trend in 104 districts (1 district stable trend) in the period
between 2015-16 and 2016-17. A list of 161 districts of BBBP on Sex Ratio at Birth as
per HMIS data of MoHFW in the period between 2015-16 and 2016-17 is given in the
Statement.

tOriginal notice of the question was received in Hindi.
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Statement

(A) Sex Ratio at Birth as per HMIS data of MoHFW in the period between
2015-16 and 2016-17 of 100 districts selected under BBBP in Phase-I

SI. No. Name of Number of 2015-16 2016-17
State/UT Districts (Apr.-March)  (Apr.-March)
1 2 3 4 5
India

1 Gujarat (5) Surat 886 872
2. Mahesana 919 910
3 Gandhinagar 883 902
4, Ahmedabad 903 915
5 Rajkot 906 872
6. Haryana (12) Mahendragarh 809 859
7. Jhajjar 872 897
8. Rewari 845 851
9. Sonipat 869 898
10. Ambala 877 915
11. Kurukshetra 864 881
12. Rohtak 881 893
13. Karnal 883 854
14. Yamunanagar 896 912
15. Kaithal 868 899
16. Bhiwani 859 860
17. Panipat 898 A1
18. Himachal Pradesh (1) Una 904 931
19.  Jammu and Kashmir (5) Jammu 886 908
20. Pulwama 949 1018
21. Kathua 873 852

22. Badgam 9838 968
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1 2 3 4 5
23 Anantnag 1000 976
24.  Madhya Pradesh (4)  Morena 909 926
25. Gwalior 918 906
26. Bhind 898 929
27. Datia 880 895
28.  Maharashtra (10) Bid 893 925
29. Jalgaon 898 901
30. Ahmadnagar 906 8%
3L Buldana 954 913
32 Aurangabad 929 927
33 Washim 903 910
34. Kolhapur 903 881
35. Osmanabad 909 912
36. Sangli 889 893
3r. Jalna 887 900
38. NCT of Delhi (5) South West 881 875
39. North West 89 911
40. East 918 900
41. West 881 915
42. North 904 930
43.  Punjab (11) Tarn Taran 880 889
44, Gurdaspur 866 881
45. Amritsar 909 892
46. Muktsar 8% 889
47. Mansa 925 894
48. Patiala 866 890
49. Sangrur 848 879
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1 2 3 4 5
50. Sahibzada Ajit Singh Nagar 936 910
51. Fatehgarh Sahib 889 928
52. Barnala 836 893
53. Firozpur 859 871
54. Rajasthan (10) Jhunjhunun 903 952
55. Sikar 923 963
56. Karauli 927 914
57. Ganganagar 94 952
58. Dhaulpur 924 945
59. Jaipur a4 928
60. Dausa 921 932
61. Alwar 912 931
62. Bharatpur 922 914
63. Sawai Madhopur 913 908
64. Uttar Pradesh (10) Baghpat 903 882
65. Gautam Buddha Nagar 873 875
66. Ghaziabad 977 908
67. Meerut 878 884
68. Bulandshahr 864 902
69. Agra 842 905
70. Muzaffarnagar 909 931
71. Mahamaya Nagar 834 885
72. Jhansi 900 925
73. Mathura 913 876
74.  Uttarakhand (2) Pithoragarh 901 873
75. Champawat 959 973

76. Andaman and Nicobar Nicobars 48 839
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1 2 3 4 5

77. Andhra Pradesh YSR. 900 974
78.  Arunachal Pradesh Dibang Valley 761 1176
79. Assam Kamrup Metropolitan 969 950
80. Bihar Vaishali 887 879
81. Chandigarh Chandigarh 906 921
82. Chhattisgarh Raigarh 928 934
83. Dadra and Nagar Dadra and Nagar Haveli 951 934

Haveli

84. Daman and Diu Daman 919 946
85. Goa North Goa 910 951
86. Jharkhand Dhanbad 890 914
87. Karnataka Bijapur A1 968
88. Kerala Thrissur 965 942
89. Tripura South Tripura 915 978
90. Manipur Senapati 974 980
91. Meghalaya Ribhoi 975 940
92.  Mizoram Saiha 1022 898
93.  Nagaland Longleng 984 A2
94. QOdisha Nayagarh 883 860
95.  Puducherry Yanam 981 976
96.  Sikkim North District 1009 1011
97.  Tamil Nadu Cuddalore 937 931
98. Telengana Hyderabad 938 967
99. Lakshadweep Lakshadweep 832 955
100 West Bengal Kolkata 929 939
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(B) Sex ratio at birth as per HMIS data of MoHFW in the period between
2015-16 and 2016-17 of 61 districts selected under BBBP in Phase II.

Sl Name of Number of 2015-16 2016-17
No State/UT Districts (Apr-March)  (Apr-March)
1 2 3 4 5
India
1. Guijarat (4) Anand 924 931
2. Amreli 916 911
3 Patan 945 936
4. Bhavnagar 902 873
5. Haryana (8) Gurgaon 887 892
6 Jind 866 913
7. Faridabad 890 894
8. Hisar 910 927
9. Fatehabad 8% 927
10. Sirsa A1 911
11. Panchkula 887 929
12, Palwal 921 935
13.  Himachal Pradesh (2) Kangra 887 897
14. Hamirpur 849 943
15.  Jammu and Samba 08 884
Kashmir (10)
16. Baramula 948 994
17. Ganderbal 985 992
18. Rajouri 947 937
19. Srinagar 957 980
20. Shupiyan 1062 959
21. Kupwara 1027 961

22. Kulgam 1057 1087




Written Answers to

[26 July, 2018]

Unstarred Questions

411

1 2 3 4 5
23 Udhampur 880 881
24, Bandipore 964 885
25. Madhya Pradesh (2)  Rewa 913 917
26. Tikamgarh 917 917
27.  Maharastra (6) Hingoli 953 916
28. Solapur 878 910
29. Pune 911 889
30. Parbhani 91 911
3L Nashik 922 913
32 Latur 929 940
33.  NCT of Delhi (2) North East 920 960
3. South 916 899
35. Punjab (9) Faridkot 899 909
36. Bathinda 885 888
3r. Ludhiana 881 935
38. Moga 919 928
39. Rupnagar 920 927
40. Hoshiarpur 905 914
41, Kapurthala 884 905
42. Jalandhar 919 892
43. Shahid Bhagat Singh 918 904
Nagar
44. Rajasthan (4) Jaisalmer 925 914
45, Hanumangarh 971 973
46. Jodhpur 98 949
47. Tonk 926 978
48.  Uttar Pradesh (11) Etawah 902 911
40. Aligarh 814 84
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1 2 3 4 5

50. Etah 897 878
51. Firozabad 890 940
52. Jalaun 884 905
53. Bijnor 894 873
54. Mainpuri 840 871
55. Hamirpur 818 839
56. Saharanpur 906 909
57. Farrukhabad 880 886
58. Mahoba 873 921
59.  Uttarakhand (3) Hardwar 876 917
60. Dehradun 933 923
61. Chamoli 944 8%

Schemes for safety and social development of women

t1114. MS. SAROJ PANDEY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state the details of schemes implemented by the Ministry
for safety and social development of women, the budgetary allocations made for the

schemes and the total expenditure incurred thereon, so far?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): Ministry of Women and Child Development

is implementing various schemes for empowerment and protection for women. During

2017-18, an amount of T 316.63 have been sanctioned against budgetary allocation for

¥ 1365.58 crore under Mission for Empowerment and Protection WWomen.

Details of the major schemes are as under:

(i) Mahila Shakti Kendra Scheme has recently been launched to empower rural

women by community participation through College Student Volunteers.

(i) Swadhar Greh Scheme for relief and rehabilitation of women in difficult

circumstances.

tOriginal notice of the question was received in Hindi.
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(i) Ujjawala Scheme is being implemented for Prevention of trafficking and for
Rescue, Rehabilitation, Re-integration and Repatriation of victims of
trafficking for commercial sexual exploitation.

(iv) Working Women Hostels for ensuring safe accommodation for working

women away from their place of residence.

(v) Beti Bachao Beti Padhao (BBBP) Scheme is being implemented in all 640
district (as per census 2011) to improve Child Sex Ratio (CSR) and address
related issues of empowerment of women on a lifecycle continuum.

(vi) One Stop Centres scheme for facilitating access to an integrated range of
services including police, medical, legal, psychological support and temporary
shelter to women affected by violence.

(vii) Scheme for Universalisation of Women Helpline is intended to provide 24
hours emergency and non-emergency response to women affected by
violence.

(viii) Mahila Police Volunteers is to create public-police interface to facilitate
outreach on issues related to violence against women and children.

Apart from the above the Government of India had set up a dedicated and non-
lapsable fund called Nirbhaya Fund in 2013 for implementation of initiatives aimed at
enhancing the safety and security for women. Under the Nirbhaya Fund an amount of
T 3600 crore has been allocated upto 2018-19. So far, a number of different projects
across the country, for approximately ¥ 6312.46 crore have been appraised which
includes Safe City Project in 8 cities, Central Forensic Science Lab, Chandigarh etc.

Audit of funds for rehabilitation and protection of children

11115. SHRI MAHESH PODDAR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government provides grants/financial assistance to State
Governments for rehabilitation and protection of children like street children, the children
rescued from child labour and the victims of human trafficking, particularly girls;

(b) the detail of funds released under the said items through various schemes
and heads during the last four years, State-wise; and

tOriginal notice of the question was received in Hindi.
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(c) the system in place to audit and monitor the expenditure of funds
allocated under the head and the details of expenditure and utilisation of the funds,

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) to (c) As per Section 2 (14) (ii) and (ix)
of Juvenile Justice (Care and Protection of Children) Act, 2015 (JJ Act), a child who is
found working in contravention of labour laws for the time being in force or is found
begging, or living on the street and who is found vulnerable and is likely to be inducted
into drug abuse or trafficking is included as a "child in need of care and protection™,
among others. Section 41 of the Act also requires that all CCls meant for covering
children in need of care and protection (CNCP) or conflict with law (CCL) and shall be
registered under this Act by the State Government and Section 54 of the JJ Act, all State
Government/UTs appoint Inspection Committee for the State and district. Further, as
per Section 54 (2) such inspection committees shall mandatorily conduct visits to all
facilities housing children in the area allocated, at least once in three months in a team
of not less than three members, of whom at least one shall be a woman and one shall
be a medical officer, and submit reports of the findings of such visits within a week
of their visit, to the District Child Protection Units or State Government, as the case
may be, for further action. And as per Section 54 (3), on the submission of the report
by the inspection committee, appropriate action shall be taken within a month by the
District Child Protection Unit or the State Government and a compliance report shall
be submitted to the State Government. The primary responsibility of execution of the
Act, as such, lies with the State/UTs. However, Central Government is managing "Child
Protection Services" (CPS) (erstwhile Integrated Child Protection Scheme) under umbrella
Integrated Child Development Services, and providing financial assistance, as Grant-
in-Aid, to the States/UTs on sharing pattern for, inter alia, undertaking a situational
analysis of children in difficult circumstances, for setting up and maintenance of
various types of CCls. Further National Commission for Protection of Child Rights
(NCPCR), a statutory organization under this ministry, has developed a Standard
Operating Procedure (SOP) for care and protection of Children in Street Situations to
streamline the processes and interventions regarding children in street situations.

Under the scheme "Child Protection Services" (CPS), institutional care is provided
through CCls, as a rehabilitative measure. In these CCls, children are provided age
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appropriate education either within the institution or outside in a formal education
system through convergence with other schemes and programs of the Government or
civil society. Under the non-institutional care component, support is extended for
adoption, foster care and sponsorship.

The details of fund Released and Utilized by State Government during F.Y.,
2014-15, 2015-16, 2016-17 and 2017-18 of the Grant released to the States/UTs under CPS
is given in the Statement-I (See below). As per Rule 239 of General Financial Rules,
2017, the State/UTs are required to provide Utilisation Certificate in the form GFR 12
C for Grants-in-aid provided to them for implementation of the scheme.

"Ujjawala", a comprehensive scheme to combat trafficking was launched by the
Ministry in 2007 and is being implemented mainly through NGOs. The Scheme has five
components—Prevention, Rescue, Rehabilitation, Re-Integration and Repatriation of
trafficked victims for commercial sexual exploitation. Under Ujjawala Scheme, funds are
released to the State Government/UT Administration for further disbursal to the
implementing agencies. Details of the funds released under the Ujjawala Scheme during
the last four years is given in the Statement-1I
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Statement-11

Details of the funds released under the Ujjawala Scheme
during the last four years

SI.No. Name of State/UT Funds Released (In Lakhs)
2014-15 2015-16 2016-17 2017-18
1 2 3 4 5 6
1 Andhra Pradesh 34.76 71.99 238.05 12227
2. Arunachal Pradesh 0 9.75 0 0
3. Assam 177.79 38522 280.88 365.59
4. Bihar 718 0 23.38 28.99
5. Chhattisgarh 1971 10.84 46.54 38.75
6. Goa 0 0 0 0
7. Gujarat 718 32.88 4396 59.37
8. Haryana 0 731 14.78 0
9. Himachal Pradesh 0 0 0 0
10.  Jammu and Kashmir 0 0 0 0
11.  Jharkhand 0 0 0 0
12, Karnataka 145.85 265.66 23552 329.27
13.  Kerala 418 3157 2421 3948
14.  Madhya Pradesh 10.85 7.06 8.54 10.59
15.  Maharashtra 55.93 304.75 28741 294.45
16.  Manipur 12243 15223 117.66 253.88
17. Meghalaya 0 0 0 0
18.  Mizoram 0 925 2167 26.87
19.  Nagaland 0 2517 1207 14.96

20. Odisha 106.32 23302 307.24 250.62
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1 2 3 4 5 6
21.  Punjab 0 0 0 0
22.  Rajasthan 458 107.27 2182 143.86
23, Sikkim 0 1051 0 24.82
24.  Tamil Nadu 17.65 99.39 8843 59.31
25.  Telangana 0 98.29 44.28 109.89
26.  Tripura 0 0 0 0
27.  Uttarakhand 0 2292 5356 82.05
28.  Uttar Pradesh 35.04 4857 89.53 11118
29.  West Bengal 0 50.17 0. 84.34
30.  Andaman and Nicobar 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0
32. Dadra and Nagar Haveli 0 0 0 0
33.  Daman and Diu 0 0 0 0
34.  Delhi 1.89 0 0 0
35.  Lakshadweep 0 0 0 0
36.  Puducherry - 0 0 0
TotaL 792.56 2067.07 2031 2450.54

National Children's Tribunal

1116. SHRIMATI KANIMOZHI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government proposes to set up a National Children's Tribunal, on
the lines of the National Green Tribunal (NGT), to deal with cases of crime against

children in a time-bound and expeditious manner; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) and (b) No Sir, there is no such
proposal in this Ministry.

Implementation of National Nutrition Mission

1117. SHRIMATI SAROJINI HEMBRAM: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the measures Government has taken so far to boost the Central Government's
"National Nutrition Mission";

(b) whether Government has identified various districts of different States to
implement this Nutrition Mission Plan; and

(c) if so, the details thereof and the names of the districts, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) POSHAN Abhiyaan (National Nutrition
Mission - NNM) approved by Government of India on 30.11.2017 aims to reduce the
level of stunting, under-nutrition, anemia and low birth weight babies. The important
components of the Abhiyaan are: ensuring convergence with various programmes;
incentivizing States/UTs for achieving goals; IT enabled Real Time Monitoring (ICT-
RTM); Evaluation; weighing efficiency and making nutrition visible; Community
mobilization awareness advocacy; IEC, Jan Andolan - to educate the people on nutritional
aspects, on-line Course on Nutrition for Children, Nutrition message from folk songs
and songs on WASH, sending messages on nutrition and also creating ring-tones,
Yoga for children at AWCs; strengthening human resource; measuring height and
length of children below 6 years of age; roll out of NNM - 315 districts in 2017-18, 235
districts in 2018-19 and remaining districts in 2019-20. A total of about 10 crore
beneficiaries are covered under the Mission.

The details of measures the Government has taken so far to boost the "National
Nutrition Mission" include:

Administrative approval for implementation of Phase -1 of POSAHN Abhiyaan in
315 districts in 2017-18 and 235 districts in 2018-19, Guidelines for its implementation,
training material and manuals on various components of the POSHAN Abhiyaan have
been circulated to all States/UTs. Orientation of States/UTs through Video Conferences,
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National Level Workshop, Training of Master Trainers on the software component
across all 36 States/UTs have been undertaken. A sum of ¥ 584.60 crore in 2017-18 and
% 700.04 crore in 2018-19 have been released to States/UTs under NNM.

(b) and (c) Government has identified districts of different States to implement the
Nutrition Mission and all the districts to be covered in a phased manner i.e. 315
districts in 2017-18, 235 districts in 2018-19 and remaining districts in 2019-20. At
present, POSHAN Abhiyan is implemented in 550 districts across the country. The
details of the districts State-wise included under POSHAN Abhiyaan as of now is given
in the Statement.

Statement-1

State-wise details of the districts included under POSHAN Abhiyan

SI. No. State District Name District included
under
1 2 3 4
1 Andaman and Nicobar Islands  Nicobars Phase-11
2. Andaman and Nicobar Islands  North and Middle Andaman Phase-I
3 Andaman and Nicobar Islands  South Andamans Phase-I1
4. Andhra Pradesh Anantapur Phase-I
5 Andhra Pradesh Chittoor Phase-I
6 Andhra Pradesh East Godavari Phase-I
7. Andhra Pradesh Guntur Phase-I1
8. Andhra Pradesh Krishna Phase-I1
9. Andhra Pradesh Kurnool Phase-1
10.  Andhra Pradesh Prakasam Phase-1
11.  Andhra Pradesh SPSR Nellore Phase-I1
12, Andhra Pradesh Srikakulam Phase-1
13.  Andhra Pradesh Visakhapatnam Phase-I
14, Andhra Pradesh Vizianagaram Phase-1
15.  Andhra Pradesh West Godavari Phase-I

16.  Andhra Pradesh Y.S.R. (Cuddapah) Phase-I
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1 2 3 4

17.  Arunachal Pradesh Anjaw Phase-II
18.  Arunachal Pradesh Dibang Valley Phase-II
19.  Arunachal Pradesh East Kameng Phase-I
20.  Arunachal Pradesh Kra Daadi Phase-II
21, Arunachal Pradesh Kurung Kumey Phase-II
22. Arunachal Pradesh Longding Phase-II
23, Arunachal Pradesh Lower Subansiri Phase-II
24.  Arunachal Pradesh Namsai Phase-II
25.  Arunachal Pradesh Tirap Phase-II
26.  Arunachal Pradesh West Siang Phase-II
27.  Assam Baksa Phase-11
28.  Assam Barpeta Phase-I
29.  Assam Bongaigaon Phase-II
30.  Assam Cachar Phase-11
31 Assam Charaideo Phase-11
32.  Assam Chirang Phase-II
33.  Assam Darrang Phase-I
34.  Assam Dhemaji Phase-II
35 Assam Dhubri Phase-I
36.  Assam Dibrugarh Phase-II
37.  Assam Dima Hasao Phase-11
38 Assam Goalpara Phase-I
39.  Assam Golaghat Phase-11
40.  Assam Hailakandi Phase-II
41.  Assam Hojai Phase-II
42.  Assam Kamrup Phase-II

43.  Assam Karimganj Phase-I
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1 2 3 4
44.  Assam Kokrajhar Phase-I1
45.  Assam Marigaon Phase-I1
46.  Assam Nagaon Phase-II
47.  Assam Sivasagar Phase-11
48.  Assam South Salmara Mancachar Phase-11
49.  Assam Tinsukia Phase-II
50.  Assam Udalguri Phase-II
51.  Bihar Araria Phase-1
52.  Bihar Arwal Phase-1
53.  Bihar Aurangabad Phase-1
54.  Bihar Banka Phase-1
55.  Bihar Begusarai Phase-1
56.  Bihar Bhagalpur Phase-I
57.  Bihar Bhojpur Phase-1
58.  Bihar Buxar Phase-1
59.  Bihar Darbhanga Phase-1
60.  Bihar Gaya Phase-1
61.  Bihar Gopalganj Phase-1
62.  Bihar Jamui Phase-I
63.  Bihar Jehanabad Phase-I
64.  Bihar Kaimur Phase-1
65.  Bihar Katihar Phase-1
66.  Bihar Khagaria Phase-1
67.  Bihar Kishanganj Phase-1
68.  Bihar Lakhisarai Phase-1
69.  Bihar Madhepura Phase-1

70. Bihar Madhubani Phase-I
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1 2 3 4

71.  Bihar Munger Phase-I
72.  Bihar Muzaffarpur Phase-I
73.  Bihar Nalanda Phase-I
74.  Bihar Nawada Phase-I
75. Bihar Pashchim Champaran Phase-I
76.  Bihar Patna Phase-I
77.  Bihar Purba Champaran Phase-I
78.  Bihar Purnia Phase-I
79.  Bihar Rohtas Phase-I
80.  Bihar Saharsa Phase-I
8l.  Bihar Samastipur Phase-I
82.  Bihar Saran Phase-I
83.  Bihar Sheikhpura Phase-I
84.  Bihar Sheohar Phase-I
85.  Bihar Sitamarhi Phase-I
86.  Bihar Siwan Phase-II
87.  Bihar Supaul Phase-I
88.  Bihar Vaishali Phase-I
89.  Chandigarh (UT) Chandigarh Phase-I
90.  Chhattisgarh Balod Phase-II
91.  Chhattisgarh Baloda Bazar Phase-11
92.  Chhattisgarh Balrampur Phase-II
93.  Chhattisgarh Bastar Phase-I
94.  Chhattisgarh Bemetara Phase-II
95.  Chhattisgarh Bijapur Phase-I
96.  Chhattisgarh Bilaspur Phase-II
97.  Chhattisgarh Dantewada Phase-I
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1 2 3 4

98.  Chhattisgarh Dhamtari Phase-11
99.  Chhattisgarh Durg Phase-1
100. Chhattisgarh Gariyaband Phase-I1
101.  Chhattisgarh Janjgir-Champa Phase-I1
102.  Chhattisgarh Jashpur Phase-1
103.  Chhattisgarh Kabirdham (Kawardha) Phase-I
104.  Chhattisgarh Kanker Phase-1
105.  Chhattisgarh Kondagaon Phase-I1
106. Chhattisgarh Korba Phase-1
107.  Chhattisgarh Korea Phase-11
108.  Chhattisgarh Mahasamund Phase-1
109.  Chhattisgarh Mungeli Phase-II
110.  Chhattisgarh Narayanpur Phase-I
111.  Chhattisgarh Raigarh Phase-II
112.  Chhattisgarh Raipur Phase-1
113.  Chhattisgarh Rajnandgaon Phase-I
114.  Chhattisgarh Sukma Phase-II
115.  Chhattisgarh Surajpur Phase-I1
116.  Chhattisgarh Surguja Phase-I1
117. Dadra and Nagar Haveli Dadra and Nagar Haveli Phase-I
118.  Daman and Diu (UT) Daman Phase-11
119. Daman and Diu (UT) Diu Phase-I
120. NCT of Delhi Central Phase-I1
121.  NCT of Delhi North East Phase-I1
122.  NCT of Delhi North West Phase-I
123.  NCT of Delhi South Phase-I1
124.  NCT of Delhi South East Phase-11
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125.  NCT of Delhi South West Phase-II
126. NCT of Delhi West Phase-I
127.  Goa North Goa Phase-I
128. Goa South Goa Phase-I
129.  Gujarat Amreli Phase-11
130.  Guijarat Anand Phase-I
131.  Gujarat Arvalli Phase-11
132.  Gujarat Banaskantha Phase-11
133.  Gujarat Bharuch Phase-I1
134.  Guijarat Bhavnagar Phase-I
135.  Guijarat Chhota Udepur Phase-II
136.  Guijarat Dang Phase-I
137.  Gujarat Dahod (Dohad) Phase-I
138.  Guijarat Gandhinagar Phase-II
139.  Gujarat Kachchh Phase-11
140.  Gujarat Kheda Phase-I
141.  Gujarat Mahesana Phase-11
142, Guijarat Mahisagar Phase-II
143, Gujarat Morbi Phase-11
144.  Gujarat Narmada Phase-I
145.  Gujarat Navsari Phase-I1
146.  Gujarat Panchmahal Phase-11
147.  Gujarat Patan Phase-11
148.  Gujarat Rajkot Phase-11
149.  Gujarat Sabarkantha Phase-I
150.  Gujarat Surat Phase-11
151.  Guijarat Surendranagar Phase-I




Written Answers to

428 [RAJYA SABHA] Unstarred Questions
1 2 3 4
152.  Gujarat Tapi Phase-11
153.  Gujarat Vadodara Phase-1
154.  Gujarat Valsad Phase-I
155.  Haryana Bhiwani Phase-11
156. Haryana Charkhi Dadri Phase-I1
157.  Haryana Gurugram Phase-11
158. Haryana Kaithal Phase-11
159. Haryana Karnal Phase-11
160. Haryana Kurukshetra Phase-11
161. Haryana Mewat (Nuh) Phase-I
162.  Haryana Palwal Phase-11
163. Haryana Panipat Phase-1
164. Haryana Rohtak Phase-11
165. Haryana Sirsa Phase-11
166. Haryana Sonipat Phase-II
167. Haryana Yamunanagar Phase-II
168.  Himachal Pradesh Chamba Phase-I
169. Himachal Pradesh Hamirpur Phase-I
170.  Himachal Pradesh Shimla Phase-1
171.  Himachal Pradesh Solan Phase-1
172.  Himachal Pradesh Una Phase-II
173.  Jammu and Kashmir Baramulla Phase-I1
174.  Jammu and Kashmir Doda Phase-I1
175.  Jammu and Kashmir Kargil Phase-I1
176.  Jammu and Kashmir Kathua Phase-I1
177.  Jammu and Kashmir Kishtwar Phase-I1
178.  Jammu and Kashmir Kupwara Phase-I1
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179.  Jammu and Kashmir Rajauri Phase-II
180. Jammu and Kashmir Ramban Phase-II
181.  Jammu and Kashmir Udhampur Phase-I
182.  Jharkhand Godda Phase-I
183.  Jharkhand Bokaro Phase-II
184.  Jharkhand Chatra Phase-I
185.  Jharkhand Deoghar Phase-I
186.  Jharkhand Dhanbad Phase-I
187.  Jharkhand Dumka Phase-I
188.  Jharkhand East Singhbum Phase-II
189.  Jharkhand Garhwa Phase-I
190.  Jharkhand Giridih Phase-I
191.  Jharkhand Gumla Phase-I
192.  Jharkhand Hazaribag Phase-I
193, Jharkhand Jamtara Phase-I
194.  Jharkhand Khunti Phase-II
195.  Jharkhand Koderma Phase-I
196. Jharkhand Latehar Phase-I
197.  Jharkhand Lohardaga Phase-I
198.  Jharkhand Pakur Phase-I
199.  Jharkhand Palamu Phase-I
200. Jharkhand Ramgarh Phase-II
201.  Jharkhand Ranchi Phase-II
202.  Jharkhand Sahibganj Phase-I
203.  Jharkhand Seraikela-Kharsawan Phase-I
204.  Jharkhand Simdega Phase-11
205.  Jharkhand West Singhbhum Phase-I
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1 2 3 4

206. Karnataka Bagalkot Phase-I
207. Karnataka Ballari (Bellary) Phase-I
208. Karnataka Belgaum Phase-11
209. Karnataka Bidar Phase-1
210. Karnataka Chamarajanagar Phase-11
211.  Karnataka Chikballapur Phase-11
212.  Karnataka Davangere Phase-I
213.  Karnataka Dharwad Phase-I1
214.  Karnataka Gadag Phase-11
215.  Karnataka Haveri Phase-1
216. Karnataka Kalaburagi Phase-I
217.  Karnataka Kodagu Phase-11
218.  Karnataka Kolar Phase-II
219. Karnataka Koppal Phase-I
220.  Karnataka Raichur Phase-II
221.  Karnataka Shivamogga Phase-11
222.  Karnataka Uttar Kannad Phase-11
223.  Karnataka Vijayapura Phase-I
224.  Karnataka Yadgir Phase-I
225.  Kerala Kannur Phase-1
226. Kerala Kasaragod Phase-11
227.  Kerala Malappuram Phase-I
228. Kerala Wayanad Phase-I
229.  Lakshadweep Lakshadweep Phase-1
230. Madhya Pradesh Agar Malwa Phase-I1
231.  Madhya Pradesh Alirajpur Phase-I

232.  Madhya Pradesh Anuppur Phase-I1
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1 2 3 4

233.  Madhya Pradesh Ashoknagar Phase-I
234, Madhya Pradesh Balaghat Phase-II
235. Madhya Pradesh Barwani Phase-I
236. Madhya Pradesh Betul Phase-II
237.  Madhya Pradesh Bhind Phase-I
238. Madhya Pradesh Bhopal Phase-I
239. Madhya Pradesh Burhanpur Phase-I
240. Madhya Pradesh Chhatarpur Phase-I
241. Madhya Pradesh Chhindwara Phase-I
242.  Madhya Pradesh Damoh Phase-I
243.  Madhya Pradesh Datia Phase-I
244,  Madhya Pradesh Dewas Phase-I
245.  Madhya Pradesh Dhar Phase-I
246. Madhya Pradesh Dindori Phase-I
247.  Madhya Pradesh East Nimar (Khandwa) Phase-I
248. Madhya Pradesh Guna Phase-I
249. Madhya Pradesh Gwalior Phase-I
250. Madhya Pradesh Harda Phase-11
251.  Madhya Pradesh Hoshangabad Phase-II
252.  Madhya Pradesh Indore Phase-I
253.  Madhya Pradesh Jabalpur Phase-I
254.  Madhya Pradesh Jhabua Phase-I
255.  Madhya Pradesh Katni Phase-I
256. Madhya Pradesh Khargone (West Nimar) Phase-I
257.  Madhya Pradesh Mandla Phase-II
258. Madhya Pradesh Mandsaur Phase-I

259. Madhya Pradesh Morena Phase-I
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260. Madhya Pradesh Narsinghpur Phase-II
261. Madhya Pradesh Neemuch Phase-1
262. Madhya Pradesh Panna Phase-I
263. Madhya Pradesh Raisen Phase-1
264. Madhya Pradesh Rajgarh Phase-I
265. Madhya Pradesh Ratlam Phase-1
266. Madhya Pradesh Rewa Phase-II
267. Madhya Pradesh Sagar Phase-II
268. Madhya Pradesh Satna Phase-I1
269. Madhya Pradesh Sehore Phase-I1
270. Madhya Pradesh Seoni Phase-I1
271.  Madhya Pradesh Shahdol Phase-II
272.  Madhya Pradesh Shajapur Phase-I
273.  Madhya Pradesh Sheopur Phase-1
274.  Madhya Pradesh Shivpuri Phase-1
275.  Madhya Pradesh Sidhi Phase-1
276. Madhya Pradesh Singrauli Phase-1
277.  Madhya Pradesh Tikamgarh Phase-1
278.  Madhya Pradesh Ujjain Phase-I
279. Madhya Pradesh Umaria Phase-1
280. Madhya Pradesh Vidisha Phase-1
281. Maharashtra Ahmednagar Phase-I
282. Maharashtra Akola Phase-I1
283. Maharashtra Amravati Phase-1
284.  Maharashtra Aurangabad Phase-11
285. Maharashtra Beed Phase-1
286. Maharashtra Bhandara Phase-II
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287. Maharashtra Buldhana Phase-I
288. Maharashtra Chandrapur Phase-I
289. Maharashtra Dhule Phase-I
290. Maharashtra Gadchiroli Phase-I
291. Maharashtra Gondia Phase-I
292.  Maharashtra Hingoli Phase-I
293. Maharashtra Jalgaon Phase-I
294.  Maharashtra Jalna Phase-I
295.  Maharashtra Latur Phase-II
296. Maharashtra Mumbai Phase-I
297.  Maharashtra Nagpur Phase-I
298. Maharashtra Nanded Phase-I
299. Maharashtra Nandurbar Phase-I
300. Maharashtra Nashik Phase-I
301. Maharashtra Osmanabad Phase-I
302. Maharashtra Palghar Phase-11
303. Maharashtra Parbhani Phase-I
304. Maharashtra Raigad Phase-II
305. Maharashtra Sangli Phase-I
306. Maharashtra Thane Phase-II
307. Maharashtra Wardha Phase-I
308. Maharashtra Washim Phase-I
309. Maharashtra Yavatmal Phase-I
310.  Manipur Chandel Phase-I
311.  Manipur Churachandpur Phase-II
312, Manipur Imphal West Phase-II
313.  Manipur Kakching Phase-II
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314.  Manipur Kamjong Phase-II
315, Manipur Kangpokpi Phase-I1
316.  Manipur Noney Phase-II
317.  Manipur Prherzawl Phase-I1
318.  Manipur Senapati Phase-II
319.  Manipur Tamenglong Phase-1
320. Manipur Tengnoupal Phase-II
321.  Manipur Thoubal Phase-11
322.  Manipur Ukhrul Phase-I1
323.  Meghalaya East Garo Hills Phase-11
324.  Meghalaya East Jaintia Hills Phase-I
325.  Meghalaya East Khasi Hills Phase-I
326. Meghalaya North Garo Hills Phase-11
327.  Meghalaya RiBhoi Phase-I
328. Meghalaya South Garo Hills Phase-11
329. Meghalaya South West Garo Hills Phase-11
330. Meghalaya South West Khasi Hills Phase-11
331.  Meghalaya West Garo Hills Phase-11
332.  Meghalaya West Jaintia Hills Phase-I
333.  Meghalaya West Khasi Hills Phase-1
334.  Mizoram Aizawl Phase-I1
335, Mizoram Champhai Phase-II
336.  Mizoram Lawngtlai Phase-1
337.  Mizoram Mamit Phase-II
338.  Mizoram Saiha Phase-I
339.  Nagaland Kiphire Phase-1

340. Nagaland Mokokchung Phase-II
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341.  Nagaland Mon Phase-11
342.  Nagaland Peren Phase-11
343.  Nagaland Tuensang Phase-I
344.  Nagaland Zunheboto Phase-11
345, Odisha Anugul Phase-II
346.  Odisha Balangir Phase-I
347.  Odisha Baleshwar Phase-II
348.  Odisha Bargarh Phase-I
349.  Odisha Bhadrak Phase-II
350. Odisha Boudh Phase-I
351. Odisha Cuttack Phase-II
352.  Odisha Deogarh Phase-II
353.  Odisha Dhenkanal Phase-II
354.  Odisha Gajapati Phase-11
355.  Odisha Ganjam Phase-II
356.  Odisha Jajapur Phase-11
357.  Odisha Jharsuguda Phase-11
358. Odisha Kalahandi Phase-II
359. Odisha Kandhamal Phase-II
360. Odisha Kendujhar Phase-I
361. Odisha Koraput Phase-I
362. Odisha Malkangiri Phase-I
363. Odisha Mayurbhanj Phase-I
364. Odisha Nabarangpur Phase-I
365. Odisha Nuapada Phase-11
366. Odisha Rayagada Phase-I
367. Odisha Sambalpur Phase-I
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368. Odisha Subarnapur (Sonepur) Phase-1
369. Odisha Sundargarh Phase-I1
370.  Puducherry Mahe Phase-11
371.  Puducherry Yanam Phase-1
372.  Punjab Faridkot Phase-I
373.  Punjab Firozepur Phase-I1
374.  Punjab Ludhiana Phase-I
375.  Punjab Mansa Phase-I
376.  Punjab Moga Phase-I1
377.  Punjab Sri Muktsar Sahib Phase-I
378.  Punjab Tarn Taran Phase-11
379. Rajasthan Ajmer Phase-1
380. Rajasthan Alwar Phase-I
381. Rajasthan Banswara Phase-I
382. Rajasthan Baran Phase-I
383. Rajasthan Barmer Phase-I
384. Rajasthan Bharatpur Phase-I
385. Rajasthan Bhilwara Phase-11
386. Rajasthan Bikaner Phase-11
387. Rajasthan Bundi Phase-11
388. Rajasthan Chittorgarh Phase-1
389. Rajasthan Churu Phase-I
390. Rajasthan Dausa Phase-I
391. Rajasthan Dholpur Phase-1
392.  Rajasthan Dungarpur Phase-1
393. Rajasthan Ganganagar Phase-I1

394.  Rajasthan Hanumangarh Phase-II
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395. Rajasthan Jaipur Phase-I
396. Rajasthan Jaisalmer Phase-11
397. Rajasthan Jalore Phase-I
398. Rajasthan Jhalawar Phase-11
399. Rajasthan Jhunjhunu Phase-I
400. Rajasthan Jodhpur Phase-I
401. Rajasthan Karauli Phase-I
402. Rajasthan Kota Phase-I
403. Rajasthan Nagaur Phase-II
404. Rajasthan Pali Phase-I
405. Rajasthan Pratapgarh Phase-I
406. Rajasthan Rajsamand Phase-I
407. Rajasthan Sawai Madhopur Phase-I
408. Rajasthan Sikar Phase-11
409. Rajasthan Sirohi Phase-I
410. Rajasthan Tonk Phase-I
411.  Rajasthan Udaipur Phase-I
412, Sikkim East District Phase-II
413, Sikkim North District Phase-II
414.  Sikkim South District Phase-II
415, Sikkim West District Phase-I
416.  Tamil Nadu Ariyalur Phase-I
417.  Tamil Nadu Chennai Phase-I
418.  Tamil Nadu Dindigul Phase-I
419.  Tamil Nadu Kanniyakumari Phase-II
420.  Tamil Nadu Ramanathapuram Phase-II

421, Tamil Nadu Nilgiris Phase-I
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422.  Tamil Nadu Thiruvallur Phase-II
423.  Tamil Nadu Tiruchirappalli Phase-I1
424.  Tamil Nadu Tirunelveli Phase-I1
425.  Tamil Nadu Viluppuram Phase-1
426.  Tamil Nadu Virudhunagar Phase-I1
427. Telangana Adilabad Phase-1
428. Telangana Hyderabad Phase-I
429. Telangana Jayashankar Bhupalapally Phase-II
430. Telangana Jogulamba Gadwal Phase-11
431. Telangana Kamareddy Phase-I1
432.  Telangana Karimnagar Phase-II
433. Telangana Khammam Phase-11
434. Telangana Kumuram Bheem Asifabad Phase-11
435, Telangana Mahabubnagar Phase-1
436. Telangana Mancherial Phase-11
437. Telangana Medak Phase-11
438. Telangana Nagarkurnool Phase-II
439. Telangana Nalgonda Phase-II
440. Telangana Nirmal Phase-11
441.  Telangana Nizamabad Phase-11
442.  Telangana Sangareddy Phase-11
443.  Telangana Siddipet Phase-11
444.  Telangana Wanaparthy Phase-11
445, Telangana Warangal Urban Phase-I1
446.  Tripura Dhalai Phase-I
447.  Tripura West Tripura Phase-I1
448.  Uttar Pradesh Agra Phase-1
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449.  Uttar Pradesh Aligarh Phase-I
450.  Uttar Pradesh Allahabad Phase-I
451.  Uttar Pradesh Ambedkar Nagar Phase-I
452.  Uttar Pradesh Amethi Phase-II
453.  Uttar Pradesh Amroha (Jyotiba Phule Nagar) Phase-I
454.  Uttar Pradesh Auraiya Phase-I
455, Uttar Pradesh Azamgarh Phase-I
456.  Uttar Pradesh Baghpat Phase-I
457.  Uttar Pradesh Bahraich Phase-I
458.  Uttar Pradesh Ballia Phase-II
459.  Uttar Pradesh Balrampur Phase-I
460.  Uttar Pradesh Banda Phase-I
461.  Uttar Pradesh Barabanki Phase-I
462.  Uttar Pradesh Bareilly Phase-I
463.  Uttar Pradesh Basti Phase-I
464.  Uttar Pradesh Bhadohi (Sant Ravidas Nagar) Phase-I
465.  Uttar Pradesh Bijnor Phase-I
466.  Uttar Pradesh Budaun Phase-I
467.  Uttar Pradesh Bulandshahr Phase-I
468.  Uttar Pradesh Chandauli Phase-I
469.  Uttar Pradesh Chitrakoot Phase-I
470.  Uttar Pradesh Deoria Phase-II
471.  Uttar Pradesh Etah Phase-I
472.  Uttar Pradesh Etawah Phase-I
473.  Uttar Pradesh Faizabad Phase-I
474.  Uttar Pradesh Farrukhabad Phase-I
475.  Uttar Pradesh Fatehpur Phase-I
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476.  Uttar Pradesh Firozabad Phase-1
477.  Uttar Pradesh Gautam Buddha Nagar Phase-I1
478.  Uttar Pradesh Ghaziabad Phase-1
479.  Uttar Pradesh Ghazipur Phase-I
480.  Uttar Pradesh Gonda Phase-1
481.  Uttar Pradesh Gorakhpur Phase-1
482.  Uttar Pradesh Hamirpur Phase-1
483.  Uttar Pradesh Hapur Phase-11
484.  Uttar Pradesh Hardoi Phase-1
485.  Uttar Pradesh Hathras (Mahamaya Nagar) Phase-1
486. Uttar Pradesh Jalaun Phase-1
487.  Uttar Pradesh Jaunpur Phase-I
488.  Uttar Pradesh Jhansi Phase-1
489.  Uttar Pradesh Kannauj Phase-I
490. Uttar Pradesh Kanpur Dehat Phase-1
491.  Uttar Pradesh Kanpur Nagar Phase-I
492.  Uttar Pradesh Kasganj (Kanshiram Nagar) Phase-1
493.  Uttar Pradesh Kaushambi Phase-I
494.  Uttar Pradesh Lakhimpur - Kheri Phase-1
495,  Uttar Pradesh Kushinagar Phase-1
496. Uttar Pradesh Lalitpur Phase-II
497.  Uttar Pradesh Lucknow Phase-1
498.  Uttar Pradesh Maharajganj Phase-I
499.  Uttar Pradesh Mahoba Phase-1
500. Uttar Pradesh Mainpuri Phase-1
501.  Uttar Pradesh Mathura Phase-II
502.  Uttar Pradesh Mau Phase-1
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503.  Uttar Pradesh Meerut Phase-I
504.  Uttar Pradesh Mirzapur Phase-I
505.  Uttar Pradesh Moradabad Phase-I
506.  Uttar Pradesh Muzaffarnagar Phase-I
507.  Uttar Pradesh Pilibhit Phase-I
508.  Uttar Pradesh Pratapgarh Phase-11
509.  Uttar Pradesh Raebareli Phase-I
510.  Uttar Pradesh Rampur Phase-I
511.  Uttar Pradesh Saharanpur Phase-II
512.  Uttar Pradesh Sambhal Phase-II
513.  Uttar Pradesh Sant Kabir Nagar Phase-I
514.  Uttar Pradesh Shahjahanpur Phase-I
515.  Uttar Pradesh Shamli Phase-II
516.  Uttar Pradesh Shravasti Phase-I
517.  Uttar Pradesh Siddharth Nagar Phase-I
518.  Uttar Pradesh Sitapur Phase-I
519.  Uttar Pradesh Sonbhadra Phase-I
520.  Uttar Pradesh Sultanpur Phase-I
521.  Uttar Pradesh Unnao Phase-I
522.  Uttar Pradesh Varanasi Phase-I
523.  Uttarakhand Almora Phase-II
524,  Uttarakhand Chamoli Phase-I
525.  Uttarakhand Champawat Phase-I1
526.  Uttarakhand Haridwar Phase-I
527.  Uttarakhand Nainital Phase-II
528.  Uttarakhand Pithoragarh Phase-II
529.  Uttarakhand Rudra Prayag Phase-11
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530.  Uttarakhand Tehri Garhwal Phase-II
531.  Uttarakhand Udham Singh Nagar Phase-I
532.  Uttarakhand Uttarkashi Phase-1
533.  West Bengal Alipurduar Phase-II
534.  West Bengal Bankura Phase-11
535.  West Bengal Birbhum Phase-I
536. West Bengal Cooch Behar Phase-11
537.  West Bengal Darjeeling Phase-I1
538. West Bengal Dinajpur Dakshin Phase-I1
539.  West Bengal Uttar Dinajpur Phase-I
540. West Bengal Hooghly Phase-I1
541.  West Bengal Howrah Phase-I
542, West Bengal Jalpaiguri Phase-II
543.  West Bengal Malda Phase-I
544.  West Bengal Medinipur East Phase-II
545.  West Bengal Medinipur West Phase-II
546. West Bengal Murshidabad Phase-I
547.  West Bengal Nadia Phase-11
548.  West Bengal Paschim Bardhaman Phase-11
549.  West Bengal Purba Bardhaman Phase-11
550.  West Bengal Purulia Phase-I

Honorariums for Anganwadi workers

CHILD DEVELOPMENT be pleased to state:

@)

their honorariums and if so, the details thereof;

1118. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of WOMEN AND

whether there is consistent demand from Anganwadi workers for hike of
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(b) the schemes/programmes being implemented through Anganwadis;

(c) the details of Anganwadi centres functioning and number of Anganwadi

workers/helpers/supervisors employees, State/UT-wise; and
(d) the details of honorarium being paid to these employees?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) Anganwadi workers have been raising
various demands from time to time including enhancement in the monthly honorarium

paid to them through various form.

(b) Anganwadi workers have been appointed to implement the Anganwadi
Services scheme. However, States/UTs are assigning them additional work for which

they are paid additional honorarium.

(c) Statements containing State/UT-wise details of Anganwadi Centres
functioning and number of Anganwadi Workers/Helpers/Supervisors employees are

given in the Statement-1 and Il respectively (See below).

(d) Anganwadi Workers (AWWSs) are honorary workers who are paid monthly
honoraria as decided by the Government from time to time. The present rate of honoraria
paid to the AWWSs by the Government of India in the prescribed cost sharing ratio with
the States/UTs is ¥ 3000/- p.m. The monthly honorarium paid to AWWSs of Mini-AWCs
since 04.07.2013 is ¥ 2250/-.

Besides, most of the State Governments/UT Administrations are also giving
additional honorarium to AWWSs and AWHSs out of their own resources States/UTs-

wise details is given in the Statement-1II.
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Statement-111

Details indicating additional honorarium given by the States/UTs to
AWWSs/AWHSs from their own resources

(Ason 30.06.2018)
SI.No. States/UTs Additional honorarium given by States/UTs (In )
Anganwadi Workers Anganwadi Helper
(AWWs) (AWHs)
1 2 3 4
1 Andaman and Nicobar Islands 3000 2500
2. Andhra Pradesh 1200 700
3. Arunachal Pradesh Nil Nil
4. Assam 2000 1000
5. Bihar 750 375
6. Chandigarh 2000 1000
7. Chhattisgarh 2000 1000
8. Dadra and Nagar Haveli 1000 600
9. Daman and Diu 1000 600
10.  Delhi 6678 3339
11.  Goa 3062-11937* 3000-6000*
12, Gujarat 3300 1700
13.  Haryana 7286-8429* 4215
14.  Himachal Pradesh 1750 900
15, Jammu and Kashmir 600 340
16.  Jharkhand 1400 700
17.  Karnataka 5000 2500
18.  Kerala 2000 2000
19.  Lakshadweep 3000 2000
20. Madhya Pradesh 7000 3500
21.  Maharashtra 2000 1000
22.  Manipur 100 50
23.  Meghalaya Nil Nil
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1 2 3 4

24.  Odisha 1000 500
25.  Puducherry 600 300
26.  Punjab 2600 1300
27.  Rajasthan 1724-1736* 1065
28 Sikkim 2225 1500
29.  Uttarakhand 3000 1500
30. West Bengal 1300 1300
31.  Uttar Pradesh 1000 500
32, Nagaland Nil Nil

33, Mizoram 294-306* 150

34.  Tamil Nadu 6750 (that includes pay-

2500, GP-500, and

4275 (that includes pay-
1500, GP-400,and

DA-3750) DA-2375)
35.  Telangana 10500 6000
36.  Tripura 2865 1924

* Depending on the qualification and/or number of years of service.
Indecent Representation of Women Act

1119. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether Government has taken any fresh initiative to widen the scope of the
Indecent Representation of Women (Prohibition) Act, 1986 to also incorporate new forms
of communicationslike internet, multimediamessaging, cabletelevision, skype, whatsapp,
snapchat, instagram, etc.;

(b) if so, the details thereof;

(c) whether Government proposes to have a relook at the Indecent Representation
of Women (Prohibition) Amendment Bill, 2012 which was introduced in the Rajya Sabha
in 2012; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRAKUMAR): (a) to (d) Yes Sir. Ministry of Women and
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Child Development has decided to withdraw the Indecent Representation of Women
(Prohibition) Amendment Bill, 2012 in the present form and to move fresh bill after taking
into account of the recent technological advancement in the field of communications
such as social media platforms, etc.

Utilisation of Nirbhaya Fund

1120. DR. SANTANU SEN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the percentage of Nirbhaya Funds utilised since 2014, till date;
(b) the details of activities and projects taken up under Nirbhaya fund; and
(c) whether impact evaluation has been conducted on fund utilisation?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) and (b) Government of India has set
up a dedicated fund called "Nirbhaya Fund" in 2013 for implementation of initiatives
aimed at enhancing the safety and security for women in the country. It is a non-lapsable
corpus fund. The year-wise allocation of funds is as follows:

Financial Year 2013-14 2014-15 201516 2016-17 2017-18 2018-19 Total
Amount (in crore) 1000.00 1000.00 - 55000 550.00 500.00 3600

Sinceitsannouncement, details of activitiesand projects taken up under the Nirbhaya
fund and utilisation of Nirbhaya Fund as a percentage of total allocation (¥ 3600 cr.)
is given in the Statement (See below).

(c) Empowered Committee which is an inter-Ministerial Committee, has been
constituted under the Chairmanship of Secretary, WCD reviews and monitors the
implementation of schemes/projects already appraised by it.

Statement

(A) The details of fund appraised and utilized under Nirbhaya
Fund as on 20.07.2018

(X crore)
Ministry Sl. Name of the Proposal Total Total
No. allocated/ utilised/

appraised disbursed

1 2 3 4 5
MHA 1 Emergency Response Support system 321.69 273.36
2. Creation of Central Victim Compensation Fund 200 200

(CVCF)
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1 2 3 4 5
3. Creation of Investigative Units for Crime against 324 0
Women(IlUCAW)
4. Organized Crime Investigative Agency (OCIA) 832 0
5. Cyber Crime Prevention against Women and 195.83 94.55
Children (CCPWC)
5.1 Sub Project under CCPWC 2893 0
6. Proposal for providing facility of Social Workers/ 507 143
Counsellors at the District and Sub-Divisional
Police Station Level in Delhi
7. New building with women centric facilities for 2353 2.35
Special Unit for Women and Children (SPUWAC)
and Special Unit for North East Region (SPUNER)
at Nanakpura
8. Various other activities under Delhi Police 'Safety =~ 10.2 313
of Women' Scheme
9. Proposal for implementing a 'Safe City Project' in ~ 110.35 0
Commissionerate Police, Bhubaneswar-Cuttack,
Government of Odisha
10. Safe City Proposal for 8 Cities- Delhi, Kolkata, 291955 0
Mumbai, Chennai, Hyderabad, Bengaluru,
Ahmedabad and Lucknow.
11. Establishment of a state-of-art DNA Laboratory 99.76 0
at CFSL, Chandigarh
Railways 12. Integrated Emergency Response Management 500 150
System (IERMS)
MeiTY/ 13. Development and Field Testing of panic Switch 35 3.46
nT based safety device for cars and buses for
Delhi aiding women's safety
MoRTH 14. Abhaya Project Proposal for safety of women 13849 58.64
and girl child, Government of Andhra Pradesh
15. Women's safety in public transport, UPSRTC, 835 402

Government of U.P.




454 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5
16. Bengaluru Metropolitan Transport Corporation, 56.06 0
Government of Karnataka on training women
for heavy passengers vehicles
17. Installation of CCTV Cameras in 6655 buses 140 0
(DTC+Cluster) to strengthen the safety of
women in public transport buses
18. Installation of CCTV Cameras through Delhi 187 0
Transport Infrastructure Development Corporation
Ltd. in 100 strategic located modern stainless
steel bus queue shelters to strengthen safety of
women
MWCD 19. One Stop Centre 867.74*  108.73
20. Universalisation of Women Helpline 155.93 2537
21. Mahila Police Wolunteers: In the State of Haryana,  27.76 10.67
Andhra Pradesh, Gujarat, Mizoram, Chhattisgarh,
Karnataka, Madhya Pradesh
Other  22. Chirali Proposal, Women Empowerment 10.2 2.76
projects Directorate
23. Smart and Safe Cities Free from Violence against 174 1.05
Women and Girls' Programme, Government of M.P.
24. Safety and Security of Women, Government of 0.72 0.32
Uttarakhand
25. Nirbhaya Shelter Home, Government of Nagaland  2.84 255
ToTAL 6312.46 978.57

(B) Utilisation of Nirbhaya Fund as a percentage of total
allocation (¥ 3600 crore)

SI. No. Particulars Amount

1 Total Allocation under Nirbhaya Fund ¥ 3600/- cr.
2. Fund utilised/disbursed as on 20.07.2018 T 978.57/-cr.
3 Percentage of utilisation 27.18%

MR. CHAIRMAN: The House is adjourned to meet again at 2.00 p.m.

The House then adjourned for lunch at one of the clock.
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The House reassembled after lunch at two of the clock,

MR. CHAIRMAN in the Chair.
CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

MR. CHAIRMAN: Now, Calling Attention to Matter of Urgent Public Importance,
Shri V. Muraleedharan.

The misuse of social media platforms to spread rumours and fake news

leading to rising incidents of violence and lynching in the country

SHRI V. MURALEEDHARAN (Maharashtra): Sir, I rise to call the attention of the
Minister of Electronics and Information and Technology to the misuse of social media

platforms to spread rumours and fake news leading to rising incidents of violence.

MR. CHAIRMAN: The Minister of Electronics and Information Technology will

now make a statement.

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, at the very outset, I express my apology to my distinguished friends, that
the photocopies are just being readied, but I am reading it slowly and the Hindi version

will follow. I seek your indulgence.

Hon. Chairman, Sir, I rise to make a statement on the misuse of social media
platforms and propagation of fake news causing unrest and violence. Hon. Members of
Parliament Shri Bhubaneswar Kalita, Shri V. Muraleedharan, Shri Mahesh Poddar, Shri
Rajeev Chandrasekhar, Prof. Manoj Kumar Jha and Ms. Saroj Pandey have given notice
for Calling Attention Motion that inter alia seeks to draw attention to the problem of
"Misuse of Social Media Platforms to spread rumours and fake news leading to rising

incidents of violence and lynching in the country".

Regarding nature of cyberspace, the issue raised by my colleagues is extremely
relevant. It is important to appreciate the nature of cyberspace and its present status in
the country for a comprehensive view in this matter. Cyberspace has distinct and unique
characteristics as compared to physical space. It is virtual, borderless and offers anonymity
to an extent. As a result, cyber-attacks can be launched from anywhere in the world with
limited possibility of trace-back and positive attribution. Once anybody is on internet,
he can access any system on internet spread across the globe from anywhere. The cyber

space offers virtual environment where anyone can hide his identity on the network and
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create a pseudo name or even acquire some other identity. The security of the computer

infrastructure acquires greater importance under these conditions.

Mr. Chairman, Sir, with widespread proliferation of new technologies like social
media and mobile apps, etc. there are some miscreants who are misusing these technologies
for committing cybercrimes. Such behaviour is facilitated by virtual and borderless
nature of cyber space, where anyone can open account in any name including fake name
from any part of the world. Most social networking sites do not conduct background

information check and their servers are located abroad.

Mr. Chairman, Sir, social media platforms have become the most prominent media
to facilitate interactions. They have led to growth of digital medium. Popular social
media platforms are Facebook, Twitter, Linked In, Instagram, Youtube, WhatsApp etc.
Any user can post any content (text, image, video, speech, etc.) from anywhere on social
media platform. Typically, users of these platforms are identified by the profiles they
create. Users are required to provide certain amount of personal information to facilitate
connections. These sites facilitate communication between users by means such as fora,
chat rooms, blogs, tweets, email, instant messenger etc. In addition, several customized
features and applications are provided on these websites to share information, photos,

audio and video files.

Mr. Chairman, Sir, India today is emerging as a big digital power with a proactive
people-centric program of creating digital infrastructure focusing on digital delivery
of services and thereby digital empowerment leading to digital inclusion where every
common man is enjoying benefits of digital governance. With a strong base of 118 crore
mobile phones, about 122 crore Aadhaar numbers and 32 crore Jan Dhan accounts being
opened, new milestones in digital delivery of various benefits to the citizens have been
created. Riding on this Jan-dhan, Aadhaar, Mobile (JAM) Trinity, the implementation of
various welfare schemes have been streamlined whereby fictitious duplicate claimants
have been identified and weeded out resulting in savings of over ¥ 90, 000 crores as
a result of such direct benefit transfer to the citizens. Initiatives like e-hospital, Jeevan
Pramanan, e-scholarships, e-soil health cards, digital payments, digital locker, cloud
services and Umang app wherein the citizen can avail the services of over 1,200 schemes
of Central or State Governments in the palms of ordinary Indians, empowering the citizens

in pursuit of digital inclusion.

India is also a globally recognised IT power where Indian IT companies have

displayed their potential on the Global stage and have brought great respect to India. Of
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late, India is becoming a big centre of the startup movement. The digital literacy scheme
namely PMG DISHA that seeks to empower over 6 crore Indians is showing great results.
Today innovation, entrepreneurship and inclination of ordinary Indians to improve the
fruits of technology are being appreciated globally. The Government is taking initiatives
so that in a few years India could become a 1 trillion dollar digital economy. Of late, India

has also become an important country....
MR. CHAIRMAN: Mr. Minister. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: I take your point.

MR. CHAIRMAN: Go steadily. You are proceeding with a much more speed than

SHRI JAIRAM RAMESH (Karnataka): Sir, take it as read.

it rafy: TET-7E, T e gl g

SHRI RAVI SHANKAR PRASAD: Sir, I will complete in a few minutes.
MR. CHAIRMAN: Don't worry. You continue.

SHRI RAVI SHANKAR PRASAD: Of late, India has also become an important
country where social media platforms have spread their wings. The spread of social media
has also in its own way contributed to awareness, connectivity, education, community self-
help, information and updates, and business promotion. All this could happen because the

big digital economy operates beyond geographical borders.

Now, I come to userbase of Social Networking Sites by March, 2018. Facebook has
219 crores user base world-wide and it has 19.4 crores in India, the highest; Twitter has
33 crores user base world-wide and 2.6 crores in India; YouTube has user base of 100
crores world-wide and 4.2 % crores in India, and WhatsApp has 150 crores user base
world-wide and 20 crores in India up to February, 2017, the highest, in the world, in India
footprint. The Source is © Statista 2018.

Hon. Chairman, Sir, now, I come to the Challenges. While acknowledging the
benefits of digital empowerment, it has also brought in challenges and some of its
reckless abuse has posed a serious dilemma of striking the balance between freedom of
speech and expression, awareness, empowerment and the obligation to be responsible,
accountable so that mobile platforms do not become vehicles to commit crime, incite

hatred, provoke terrorism, extremism, promote money-laundering, etc. The Government
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because of its commitment to respect freedom of speech and expression, freedom of
choice and responsibility towards the right to privacy of the citizen is equally cognizant
of the mandate of Article 19(2) of the Constitution of India where the freedom of speech
and expression is subject to reasonable restrictions relating to sovereignty and integrity
of India, the security of the State, friendly relations with foreign States, public order,
decency or morality or in relation to contempt of court, defamation or incitement to an

offence.

Hon. Chairman, Sir, now, I come to fake news. Fake news is a type of propaganda
that consists of deliberate misinformation or hoaxes spread via traditional print and
broadcast news media or online social media. It can include text, visual, audio, data report,
etc. Fake news is written and published with the intent to mislead in order to damage an
agency, entity, or person, and/or gain financially or politically, create disturbance and
unrest, often using sensational, dishonest, or outright fabricated headlines to increase
readership, online sharing, and Internet click revenue. The typical attributes of fake news
are that it spreads fast, is doctored, is incorrect, is mala fide, is intentional, is sensational/

glamorous, is unverified, and goes viral.

The Government is cognizant that social media platforms are being abused as
vehicles for weaponisation of information against India's strategic interest and economic
stability and is committed to taking suitable action to deter such action. Sir, now I come
to the actions taken on misuse of social media and fake news. Recently, it has come to the
attention of the Government of India that a number of disturbing instances causing loss of
innocent lives have taken place in various parts of the country. These are deeply painful,
regrettable, as well as a matter of deep concern for the Government. The Government
has taken prompt action. The first incident was reports of breach of data at Facebook,
wherein it was reported that data of a number of their users had been compromised by
Cambridge Analytica. Immediately, notices were issued to the two companies and their
response sought. Facebook responded that they will streamline their internal processes
regarding handling of personal data. They stated that the case of Cambridge Analytica
was a case of breach of trust. They promised to take various other steps to ensure that such
breaches do not recur. Cambridge Analytica on the other hand gave an initial response that
data of Indians was not breached but this was not in conformity with what was reported
by Facebook. Cambridge Analytica also did not respond to a subsequent notice. Sir,

therefore, it is suspected that Cambridge Analytica may have been involved in illegally
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obtaining data of Indians which could be misused. The Government has entrusted this
issue to be investigated by the CBI for possible violation of Information Technology Act,
2000 and Indian Penal Code. There were also subsequent reports that data of users was
illegally accessed by hardware manufacturers who had tie-ups with Facebook. In regard
to this issue, Facebook has reported that they are not aware of any misuse of Facebook

information, including Indian users' information.

Mr. Chairman Sir, there have been other series of incidents relating to abuse of social
media where mob lynchings were reported in various parts of the country consequent to
circulation of wild rumours on WhatsApp as a result of which innocent people have lost
their lives. The Government swiftly issued notice to WhatsApp since in most incidents
such horrible events were preceded by viral circulation of rumours on this platform. In
response, WhatsApp have taken steps to increase the friction in propagation of content on
the platform by reducing the number of forwards to five and also indicating whether an
incoming message is either forwarded or originally composed by the sender. They have
also planned to remove the forward button that appears adjacent to the video or audio
message. They have also informed that they will be bringing in fact checking and fake
news verification mechanisms to help people check the veracity of content on the platform.
While taking note of such response, Mr. Chairman Sir, it was felt that it was not adequate
to meet the challenges of the situation. Therefore, WhatsApp has been asked to come out
with better technological solutions so that misuse of the platform is avoided. Also, the
Government has issued second notice to WhatsApp and it was conveyed to them at the
highest level that being a technological major company, it is equally their responsibility to
promptly come up with technical solutions when a harmful message is in wide circulation
on the same day in a particular area on a particular issue. It is their obligation to inform

the law enforcement agencies when they notice such virtual messages.

Sir. now I come to the actions taken by the Ministry of Home Affairs. The Ministry
of Home Affairs has issued a number of advisories including one advisory on untoward
incidents in the name of protection of cows dated 9th August, 2016, another advisory on
cyber crime prevention and control, dated 13th January, 2018 and also an advisory on
incidents of lynching by mobs in some States fuelled by rumours of lifting/kidnapping
of children, dated 4th July, 2018. Pursuant to the directions of the Supreme Court's order
dated 17th July, 2018, MHA has issued a directive to the States for implementation of
directions of the apex court on 23rd July, 2018 and has constituted a Group of Ministers

and a High level Committee to make recommendations in this matter.
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Sir, now I come to the legal provisions very briefly. First is the IT Act, 2000;

provisions for blocking and removal of content. (A) Blocking of websites/information.
Section 69A of the Information Technology Act, 2000 provides for blocking of websites/
webpages in specific conditions of (i) Defence of India (ii) Sovereignty and integrity of
India (iii) Security of State (iv) Foreign relations with foreign States (v) Public Order
(vi) or for preventing incitement to the commission of any cognizable offense relating
to above. (B) Disabling or removal of information by intermediaries. Social media site
(Intermediaries) are required to disable or remove any unlawful information as and when
brought to their knowledge through a court order or through appropriate Government or
its agency. Various law enforcement agencies notify the social media sites for removal of

contents/disabling of contents under provisions of Section 79(3)(b) of IT Act, 2000.

The Information Technology (Intermediary Guidelines) Rules, 2011 notified under
Section 79 of the IT Act requires that the Intermediaries shall observe due diligence
while discharging their duties and shall inform the users of computer resources not to
host, display, upload, modify, publish, transmit, update or share any information that is

harmful, objectionable, affect minors and unlawful in any way.

Now, Sir, I will share with this House how many blockings we have done under
Section 69A of the IT Act, 2000.

For Facebook, we have blocked 457; for YouTube, 95; for Twitter, 321; for

Instagram, 41; and others, 51.

(i) The compliance of the intermediaries in the year 2018 (till June, 2018) is as

follows:-

Facebook—499; YouTube-57; Twitter—88; Instagram—25; Tumbir- 28.

URL means, Uniform Resource Locator.

The legal provisions that are currently available with regard to the conduct of
intermediaries, which includes various social media platforms, in order to respond to
such developments are in the IT Act, 2000. Some of such provisions need to be revised
and reinforced so that they can respond to the emerging challenges. This is proposed to be

done by strengthening the implementation aspects of Section 79 of IT Act, 2000.

Hon. Chairman, Sir, now, I come to new measures which the Government is

proposing to take.

It is critical for social media service providers regulated as 'online intermediaries'

under Indian law, to ensure that the lawful provision of their services and platforms in
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India in order to continue to receive access to Indian users, should ensure and demonstrate
their strict compliance with the Information Technology Act as well as all other applicable
laws, as well as submit themselves and their services, platforms and other applications to

the jurisdiction of Indian courts and authorities by having a physical presence In India.

To continue to target Indian users, such intermediaries must implement appropriate
remedial measures and assist in curtailing any use of such services and platforms that
perpetuate harm in Indian society, including loss of life or disruption of public order.
This, at the very minimum, necessarily requires them to ensure that all such malicious
messages circulated through their services or platforms in India can be traced, and their
source of origin be effectively identified by law enforcement agencies or relevant public

authority.

The Government is, therefore, seriously considering that through appropriate rules,
all social media platforms should be required to locate their grievance officer in India who
could act as the point of contact for all communication with regard to such grievances.
The duty of such grievance officer should cover not only to receive grievances on real
time basis, but also to inform law enforcement agencies. It is planned to issue directives in
public interest to such intermediaries that would require all such social media platforms to
ensure that their platforms do not become vehicles for promoting hatred, terrorism, money
laundering, mob violence and rumour mongering. They should provide for technological
solutions so that verified fake news and provocative messages can be filtered by technical
solutions. They should bring in a more effective mechanism for receiving grievances and
they should report to the law enforcement agencies. They should also seek to provide the

facility of verifying fake news on the platform itself.

Further, this Government will strengthen the appropriate legal framework to ensure
that significant social media and instant messaging service providers targeting Indian
users do not deprive Indian users of the right to bring proceedings in India, and of the

protections of Indian law.

The Government wishes to make it very clear that social media platforms run
by any company or entity is an important stakeholder and therefore it cannot evade its
responsibility, accountability and larger commitment to ensure that its platform is not
misused on a large scale to spread incorrect facts projected as news and designed to
instigate people to commit crime. If they do not take adequate and prompt action, then
the law of abetment also applies to them. It is expected that while honouring freedom of

speech and expression and right to inform and educate; the mandate of Article 19 (2) of



462  Calling Attention to ... [RAJYA SABHA] ... Public Importance

[Shri Ravi Shankar Prasad]

the Constitution has to be kept in mind and there has to be a healthy balance in overriding

public interest.

In addition to taking the above reinforcement of legal provisions to make the
platforms more accountable, the Government will also promote initiatives to increase
awareness among the citizens to become adept in noticing fake news and to avoid
becoming a party to viral circulation of fake news. A campaign to educate school
children about the misuse of social media for propagation of false news will be taken
up. The Common Service Centres will also be engaged in the task of promoting this
message among people especially in rural areas. Various stakeholders such as educational
institutions, professional and industrial associations, Chambers of Commerce, etc., would
also be involved in this campaign. The State Governments will also be requested to join in
this effort to make the citizens more aware to prevent the use and abuse of social media.

In this regard, I will be writing to all Chief Ministers.

Conclusion: Mr. Chairman, Sir, the Government is committed to freedom of speech
and expression and privacy of its citizens as enshrined in the Constitution of India.
Government does not regulate content appearing on social network platform. These social
network platforms, though, are required to follow due diligence as provided in Section 79
of the Information Technology Act, 2000 and the Rules notified therein. They have also
to follow Article 19(2) of the Constitution and ensure that their platforms are not used to

commit and provoke terrorism, extremism, violence and crime.

Mr. Chairman, Sir, I have deliberately made the statement a little bigger as
a comprehensive view can be conveyed by this. I will await the feedback from
hon. Members. Sir, let me assure this House that our Government is committed to freedom.
But freedom also comes with responsibility. Therefore, the social media platform, being a
stakeholder, has also to understand the import, integrity and dignity of the larger message

of India's Constitution so as not to promote crime.
Sir, with these words, I conclude awaiting the feedback from hon. Members.

MR. CHAIRMAN: Yes, it is really comprehensive. Shri V. Muraleedharan, you get

seven minutes.

SHRI V. MURALEEDHARAN: Mr. Chairman, Sir, the notice that I had given is
regarding misuse of social media in spreading fake news which leads to violence and

unrest in various parts of the country. The hon. Minister has made a statement. But I
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would like to put forward some of the views that are very important in the present context.
Of course, the Government led by Narendra Modiji has given utmost importance to the IT
sector. Digital India is one of the prime mottos of the Government of India. E-Governance,
through which the citizens get services on demand, and digital empowerment of the citizen
are the main mottos of the Government. But, at the same time, I would like to put on record
that the social media, on the one hand, as utilised for the betterment of the citizens of the
country whether it is the Railway use or for the safety of those who are in a precarious
condition in foreign lands. All these are done by the Government. But, on the other hand,
there are forces in the country which are bent upon creating unrest and violence in the
country. Rumours are being spread; unauthenticated news is being spread. Even such
information which are far from truth are being spread. There was an incident, I can quote,
of recent days. On 16th April, Kerala witnessed a hartal or bandh. Perhaps, the misuse
of social media, the violence that erupted in the whole of Kerala would be the largest that
has been reported in the whole country. On a single day, there were around 400 incidents
of violence. Thousands of youths sprang to the streets of Kerala armed with weapons and
they were obstructing the peace loving common people of the society. This was not done
by any organisation, this was not done on the basis of any verified information, there was
no reason for such an incident to happen, and, of course, the Government was caught
unaware, and ultimately those who suffered, they were the common people of the society.
There are incidents reported from various parts of the country wherein some information,
some news, some rumour is spread by some irresponsible people on the one hand, and
on the other hand, the sinister designs of some people have led to large scale violence.
These incidents, on the one hand, which lead to violence, are there and, on the other hand,
there are also instances of social media being utilised or used deliberately to defame the
political opponents. Recently the Karnataka elections were held. I would like to quote that
the principal opposition party utilised or rather in a way doctored the advertisement given
by Bharatiya Janata Party in a very prominent newspaper, 7he Hindu. That advertisement
was doctored and used by the head of the IT Wing of the principal opposition party to

spread facts which are far away from truth. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): That is not correct.

...(Interruptions)...

SHRI V. MURALEEDHARAN: I have the material ...(Interruptions)... The banner
headline in the top corner of The Hindu which gave the advertisement of BJP as 'for a

corruption-free State', that was the slogan of the BJP, but the principal opposition party
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made a poster which said 'for a corruption State'. The word 'free' was omitted or in a way
erased. It was tweeted by the IT head of the principal opposition party. ...(Interruptions)...
I have records of so many leaders, so-called respectable leaders. The Chief Minister of
Delhi tweets or re-tweets one or the other fake news and later on he withdraws that.

...(Interruptions)... My colleague *

MR. CHAIRMAN: 'Other House', you cannot quote. ...(Interruptions)... You cannot

quote the other House, please. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I have a point of order. ...(Interruptions)...
He is a Member of the other House. ...(Interruptions)... That should be expunged.

...(Interruptions)...

MR. CHAIRMAN: Okay, 1 have said it. ...(Interruptions)... Go ahead.

...(Interruptions)...

SHRI V. MURALEEDHARAN: The so-called respectable leaders of every political

party in the opposition use this opportunity or use such fake news.
MR. CHAIRMAN: Your time is coming to an end. ...(Interruptions)...

SHRI V. MURALEEDHARAN: They use such fake news to spread rumours. Even
there was an incident and I have the pictures wherein a photo of Rawalpindi was used to
show that the photo is of Bhopal. A respectable Member of this House, he used this, he
did this. So, this is not an issue of political one-upmanship, every political party needs to
adhere to the rules of the country. I would request that political parties and respectable

leaders cutting-across party lines, will have to show restraint so that people of the country

also follow the rules of the country. With these words, I conclude.

e & = (ft o 7t eTE): AR TRAT W), U8 Ve eyl vy g,
S uig-A1d e § a1 &1 fee d @ 781 81 [ahdT 81 89 $9e A1 81 Short Duration
Discussion & folg U& ga=T Aifes ft faam 81 39+ &9 9gd 9 dio fevad a1 e €,
S security of citizens, BICI-BIE! gfeadl & KIPACESI] & A1 ST TAhR BT I&T %,
IrIeiN 81 T8 8, NIt a918 9 ST 8, @I g1 H Tu (98 T fh SHa! 311 Tave
dYep 3 oMY, 1 g1 ke | S UR =l 81 Wb | 3791 B 2| bl fawy AifAa g1 A
T ST 7 social media and fake news WH@HWW%W%IWWW%%

*Expunged as ordered by the Chair.
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I g4 T DI 914 21 SHH g9 AT UIET BT [aTd T8l 2, T8 92 BT 9aTd 5 399 9T &
3fex 1 3R T & q1ex W, ARSIl IERT 7, 98 Bl 81 a7 f amRex &4 fovy ave
F ArT B fUoe Ardt W g 981 59 vy wR gaf gs off 3R o ¥ U% 91 & d18,
O3 & gt fowe o= == €1 7281 B, <Afd 39 A1l A1 arell &l ] o 81 & 9919 99
TS T1 39 A1 13 IISA1 H, 3THATEl Bl oI ¥ AT SIHEeT HY, 40 lynching kilings 81 718 21
HI-HHT BH ATHATE BT U I811 I 1 &, Bars A Ga g1 & 3R Fa &1 Hidb W
g Al ST ©1 3T I8 TS AT b TG P& fake news I I Y81 & AT IATSC! A 9
YT B BN I8l U o ff €, S U e Bl Wt € 5 g srhare et ik 'w
AR & olg g8l U8l &1 #I5[E 81| I8 94 SMeRI 84 5 Ifd I9Y 98d 4 8, Sl
H 9 WHR U IE Yol TSl g (b fake news ATl 3ATUd 81 &1 37 V81 &, social
media TR SH®T misuse B ITAT TP BT a1 31T X&T &, <ifeh+T 31} e SiT 3Meh BT
GTI'Q%, T I T fHAT? AFRT T2t S 7 314} abetment B g1 DI, Abetment BT
S ¢ b 3R el BT Peet a1 SITQ, A1 IH AR dTell, AT B dTel, AiSE
BIM GTeTT 3R encourage ®R dTeT, AF aRT6R & e &1

HeIed, 39 9a &b Aedd | § A W3 Sff 9 U a1 Qo Aredn §, I8t § T
1 SN B Ae &b U g 1T, FTTehT 89 |d 3MT&R R &, Soold PR , d fold B
aTel AT AT S AT AT Hhefld &, 39 dRl & A1, I7h FHRIE H o 8,
ST TR B B, STBT G H &1 TE SR o1 T 377 STl B

AT TIRA 189, O 3R] Ul ARAQTIDH &1 el & ¥ H TdTaT oid,
SRS § B AN 41 I
pl S e e Bl 1 (A e a3 i) dBEA) e it T
P e e e
ar e el oL e a3 | puga c Syl 3l __S Shprt Duration Discussion
e s Gl J S e o B S (el (e 5 ke T
G ol v e SIT e et S i cagTle S mee s

S el WS 8 S D el e R o S e S e 6

L R S RU ey SRRV IPLL VT LS (PR PR )

fTransliteration in Urdu script.
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TS A e Td1eT fIeR 4 8
7} T 7t SMeTE: SN 21 ST B Ul * b 9gd AR associated wings B

a5 B AL S e sl A e quaf

- associated wings
it AT : T T4 ST, QA A A1hT ART WY G UTETST BT A1 ofdl|
7} AT Tt SSTS: d UIET BT 9 o g 8, <ifb1 Igi H i) &1 71 78] ol BT g

R OV RE P SRR SU IRE RTINS TIPS P U

o Lo o
it gTafer: S fodl ardh &1 e 7ET foran &, SR foran & <1 § e gl

SHRI ANAND SHARMA: He said that 'Principal Opposition Party'.
oY TruTafey: 3y o T & Aiferg)

S} T[T T AT A =AY b7 T 72T fora, b 3R Uy <119 &1 A% T H3i1
BT A W 8, fifs N &1 ... (=au ). ..

o o pl il o ae S ol L AUIS S et AT e aDE Gl T
(i) e s et P 1S 5 e il

MR. CHAIRMAN: My only appeal is, if one party takes the name of the other party,
they will take another name and then the entire purpose is lost. He did not take the name.

If it is there, it will be removed.

SHRI GHULAM NABI AZAD: Sir, I am taking all the precautions. I have the
name of the Ministers. I have the name of the organisation that has been telecast widely

across the country and printed across the country, but yet I am not taking the name.

AfpT 3 AR, S S H 9, 9 eIl el & 9H § g8i 9, U1 81 P J are} W)
S B MY | T AT 31 79 e oied # 911d € o 98 ores1 &1 fhan

AR, AR Union Minister, fTTeT § 98 fTex xal §, d faeer # ue gy €1 § 78
Feere o faeen 3 frdt giaf&et 7 fafam @t ¢fFm < okl 81 9IRS & <R, # &T
T AT g1 XET §, ARG S ¥ foIferT & fory Sl 8 Sfre#l uebs MY &, d i A €, B 7ol |
S # 1 59 ST 9 e St 2, @ @ W Sy w3 6 R W 9 2 SR A
P HA I IR Gl STl BR 3] HoTs Raad 2

*Expunged as ordered by the Chair.

FTransliteration in Urdu script.
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iy W s oy o T e Jin s o Bl oy oS 1Al 0 AN Gl
—aile Sal L8 1 830 J;-‘J!-.' 2y S Ll gD s e o e —
S alS el Su A5 U Tl e i Sl e O 5 e
e g ey o VLS 3 S e 1S e i flade Ui o s ¢
S Banl e e g anigr o8 e 3y A8 Ugman gy e g e o8
TS e cm L AL S Sl e el S NS e - Sla s B
R N T IS g P e P S s . 8- ™
4
HS S 5 e g )2E abny § il i S O o e i e
S e S 00 S I sy g O e moaS i sl g Tl
=
it \mafa: <18 &1 e IRIT

37 [T T SIS : TR, S 419 H disturbance 81 TR o1 ....(@@EH). ..
(o) o g st 1 e g e e 3T g D linT
sft uTafer: 89 M1 & dierd 99 disturbance g8 211 ... (@ET). ..

i} T[T T ITTSTIE: WY, I RS, 79 2015 H Uil [ raelieh &1 gs off, 7@
I T * b AT ded I b H e Je1 [SATST ST I X9 & FHI I 3{IDh]
Ao 81 & b I gad B wier urd] & R F3Al ol IR SR 1 I AR A Al
AREE ¥ U 3MR oIl g8, 1 AT 3R 3ih UIferITT Id] HEd o (b gaqdl Sl
qPI BT @ &, 98 qd H G
oS A Saadl Lo e D015 s ik el o 130 o aBE lia

o B BV e et e A gt RS o) bl pgd S B o S
=S Pk Sl S Sy ol AS o aslee oSl ol S, Sad
o) Sl e NSl gl e b T e 0 g USSR 2
1€ U8y g S Gl S L S S ) il T e e 55 g Sl
.'Igjﬁhg.al__nuaja:f%_}i

it |uTafer: o™ =4 S, i |
37t T[T At STISTIE: A AT S, 579 A9 {9 A 1R 3R 379 A 1R
Ve TE o Wehd €, GI M9 HEt B AN I §9 a1 fholal $F 9 &1 97 39 g7

FTransliteration in Urdu script.

*Expunged as ordered by the Chair.
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fafed, TS 3R THTaUST IR UaRM o7 S9d1 $ BIOY, S9b HUR BT

BRATS HINY, TR &7 H I8 forfer 4 81 S, 9ga-9gd g=dia|

D pdl ) g e flde Bl s a6 T il 1311 L aDME tiaf

S Jpemad g g Tl 8 ke Gles LS e B L e SBS

SS O T Gl S Ly el i sl D et o ede O LS o o

A Bhadl e 08 e i eSSl IS (Sl S ) o sl S
. - gl Sa g R ey

it FHTafy: O1. /IS PR ST 37T U™ Ui e 2

1. A AR S (fS8R): [9aRT Held, 31 dlef Bl 3a9R o & Ty gfshaTl
...(F9YT).... Sir, at the outset, hon. Minister, this intent, the purpose is very good,

provided we also touch base with some of the crude realities which actually doesn't

figure out. I shall come out with important suggestions in the process.

TR P H | A B SR B o H 39 GeT &1 TP 791 9 g, G Il 181 © f
9 e 1 i ay qd i IR forfert w =i &1 81 31 781 uan fb g9 usel fafdm,
H1q ferfermT gHRT vocabulary P ISTART BT . (FAYT). ..

AU B HAT & g WAt N1 Wil SR BRishH I #ATAd |
o w3t (3ht fasra Mer): v g9t Arera Hifew w® g a1 fafimm w22 L. ccaaum)....

it P TS (T dren): WX, .. (@@au)... fafem = oft grft ... craem). ..
Arerel Mfear iR At ... (@Em). .

sft wHTafey: ST, S9! ater IR ... (aen). .. 31 3= fawg IRgT

. A PR A AEIG, § 7o vy g raeoifafy # LHS=RHS 1T &1
Left Hand Side is equal to Right Hand Side. S9% & afely 31 1 | afery, ¥ a8f U= am
RETEl

AR, § 3fTah AT A T U M8 BT ATed] § & Arerel HISAT BT use, mob
lynching, violence, dg FART ERT B Rt &1 = 81 &7 B H'T§ IR
AT & o5 31T e S = 7 2, afes ofie fsht & o § 78 excfi 2, e &
forRI=roT 4§ of i RoTTep! 31Tt U8 T\t ¥ 371 R8T © b e IR ST [ IS &, H I
f&amaT € f% Le Bon & T8 ¥ Zimbardo T, ddiids aTe it i T&T &, s ¥ awyareit
B oite fora 7, 1 aafad oiR diferfedme ardtst @am st 772 99 T ik @ 8 S
{1 b AEgH | W1 R b 31muE 2 b afifeed el R 49 gU afad 3R 31U g &l
TR T 9 @ § — 3N AFG S BT Sl &, BHRT TYHT ST fORTE 8 AT

fTransliteration in Urdu script.
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2, b B9 Gob-gaR &b RISTIcI GeHT T8l &1 AR, T8 GIAI Bl ST AT WITSAT §
TEIC BT 81§ HIB! P A1 HEAT dTedl § [ IRfSd Ual U= 9 §Y N S| aeiaid
PR Bl TRIfESd Ug] R 98 TN SHD! TS HRd 7, S forward B &, 9 TR tweet
P Bl IR YIUTS 291 WX o1 81 TS TS, 4 S Wifcre 24 gt 2, ST physical
violence BIdT &, 98 HINTS &1 o1 gRoIfy Bl 81 310 &R TgTdell TR IR BRI 4
TN qd 45-46 AT BT T, ARG ga-11 &A1 SAR TS 7 e 2| S+ 9% 9Ja 9 &4
Teh-gaR ¥ &1 81 bR | /G {3l Heled B8 W2 U fb social media TR BIS tweet
JTAT & - T &1 fR IS FAST forward BB 1T 8, IE television channels IR Y TefaT
81 519 I8 television channels TR Fefdl & 1 28X o IER STel Iod o, el Hdl § SR
< B S B 99 WY A S, SIS ST STE &, <Afh PR T $AdhT DI
TS &l 81 fFabrerr, A1 § 9a71 8T g & 98 a7 g 7281, Sy # 89 <1 o1, §AR 81
TSI BT AT §, 3T 98 §HRI vocabulary H 31T T &1 519 3T ATferd dlerd & ol
ID HIG 37T Bl ST & BRI b ¥ I9T T8l 811 A112Y, e ILR MY §6 AT &H
931 5afeTT 89 IIhT U QTSI Hebod o1 BT

I3 F8t e SR HIS FEl 8, SAET 999 7 od gY, § d§ o1 @ gl
..(FAYT)... 1 U1 T % 31fl 9 B ...(aee)... 89 99 U aR (U1 fe=raat &l
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AT 17 319 A1 FHAT TP troll BT KT &1 I8 DI4-AT SR AT AT 82 MU A< Pg fadr dl
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qe A dg b Fad T TM-Refd qeTeHT el A, fTdb1 1954 H Ueb fbelTa publish g 2t
- "How to serve the cow." ...(Ra@eT)... o™ IR T B o 370 IR 3 2
39! g8 fobeiid YR Ae H THM ANN Bl dearil a1yl A Ul ge &b fowg a9 3k
T1-I&TT BT T ATe]d o) ST I8 e © [P IR T B &7 39 aRIb A BRAT Al 98
AR & Bl M H TeEId R SN TS &A1 91 DI Pel Yol fadq1? ... (Fag). .
HeIed, 931 it ga fiee ofik ¢ difvral
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MR. CHAIRMAN: I have a list of 13 Members to speak and then we have reply by

the Minister and all this has to be completed in one hour.

SHRI D. RAJA (Tamil Nadu): Sir, at the outset, I take this opportunity to appreciate
the hon. Minister for making such a comprehensive statement. But, it also lacks in certain
respects. Sir, social media has become a great forum. It has brought people close. But,
at the same time, it is being used to create strains among human and social relations. In
a country like ours, we are witnessing a situation which is unprecedented. Sir, social
tensions and social conflicts have increased by many fold and hatred and intolerance
has become the order of the day. Social media contributes to this. In fact, social media
can play a positive role in building public opinion, in questioning the Government, in
criticising the Government, in exposing the failures of the Government and, at the same
time, mobilizing people for common good of the society and nation. Here, Sir, I would
like to give one small example and after that I shall conclude. I live in Vitthalbhai Patel
House. There is one Mavalanker Hall. One national political party organized a national
meet of social activists. They called it 'Social Media Warriors Meet'. It forced me to think
as to what they meant by 'Social Media Warriors'. Who are these warriors? Against whom
are they fighting? That is where the problem lies. There are extremist organizations, the
Right Wing Extremist Organization for that matter. They spread falsehood. They indulge
in character assassination. They spread. ...(Interruptions)... They intimidate political
opponents by spreading falsehood and hatred. This is what the Government should touch
upon. The parties, in power, should be very responsible and sensitive to such issues. I
am telling you, Sir, that the hon. Minister is a sensitive person. You know, whom I mean.
All this is happening. I don't want to get personal. But, I am also one of the victims.

...(Interruptions)...
MR. CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI D. RAJA: I am also one of the victims of fake news, falsehood, and character
assassination. ...(Interruptions)... This is precisely run by ...(Interruptions)... This is

where the Minister will have to address this question.

SHRI DEREK O'BRIEN: Sir, since this is a Calling Attention Motion, I have four
specific questions to the Minister. And, I hope, he will answer those. But, before that, I

Have got three sentences.

It is the party which came to power in 2014 which created the culture of digital

mobs. We have to understand this. It is the party which came to power in 2014 which used
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the social media to condition minds. It is the party which came to power in 2014 which

has made fake news their master hobby. We have to understand this.

I have four specific questions. I hope, these will be answered at tne end of this
debate. One, what the Minister did not tell you, in his so-called comprehensive review,
which the largest Facebook account is that was brought down by Facebook. That was
called 'Postcard News'. The Postcard News was brought down. Look at the contents of the

Postcard News. It is one hundred per cent Right Wing * contents. ...(Interruptions)...
MR. CHAIRMAN: No; no. * will not go on record. ...(Interruptions)...

SHRI DEREK O'BRIEN: Has * become an unparliamentary expression, Sir?

...(Interruptions)...

MR. CHAIRMAN: If you name parties and organizations here, then, they will say
something else. ...(Interruptions)... B.K. Hariprasadji, please do not spread rumours here
in the House. ...(Interruptions)... Nothing shall go on record. ...(Interruptions)... Nothing
shall go on record. ...(Interruptions)... Nothing shall go on record.

SHRI DEREK O'BRIEN: Sir, I did not mean to hurt anyone. In my book, it means

'Rumour Spreading Society'. ...(Interruptions)...

MR. CHAIRMAN: He may be having his own book, why are you worried?

...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, my first question is if the Postcard News was brought
down, we know the contents, why are the MLAs, MPs and Ministers of the BJP are
demanding to Facebook that it should be brought back? Why?

My second question is, if we know India's most bilious and hatred-spreading
twitter handle '@Ippatel' — India's most bilious and hatred-spreading monger — why
was he called to the BJP President's social media network ...(Interruptions)... last week?

...(Interruptions)...

MR. CHAIRMAN: Shall we really discuss all these things in the Parliament?
...(Interruptions)... Which party is meeting whom, shall we discuss all these things?

...(Interruptions)... You have to conclude, please. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, I want to make just two more points. A lot of India
lives in villages, a lot of India lives in cities and towns. But, I live a lot on internet.

...(Interruptions)... Just two more points, Sir.

*Expunged as ordered by the Chair.
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Mr. Minister, if you think that WhatsApp groups are creating all these problems —
yes, you are right they are creating all these problems — please get WhatsApp to disclose
to you, at least, one thousand such groups, and that will be very useful to you to find out
who they are. ...(Interruptions)... Sir, my fourth point is on Facebook. Facebook's largest
advertiser in India today, with 19 sponsored ads for the last six months, is 'Nation with

NaMo'. My question is: Who is paying for this?
MR. CHAIRMAN: Now, Shri Javed Ali Khan.
SHRI DEREK O'BRIEN: Sir, let me finish.
MR. CHAIRMAN: Shri Javed Ali Khan.
SHRI DEREK O'BRIEN: No, Sir. Let me conclude.
MR. CHAIRMAN: You have no speciality. All are equal.
SHRI DEREK O'BRIEN: Sir, I have asked four questions. Let me finish.
MR. CHAIRMAN: That has nothing to do with this.

SHRI DEREK O'BRIEN: Sir, I have asked relevant questions. I have asked four

questions.

MR. CHAIRMAN: You have the capacity to conclude in two minutes, but you went
beyond that.

SHRI DEREK O'BRIEN: Sir, I am concluding with only one sentence. Please allow

MR. CHAIRMAN: Please.

SHRI DEREK O'BRIEN: Sir, if I am not making a relevant point, I can sit down
immediately. I have asked four questions. I want those answers, because I believe, the

Trinamool Congress believes that 'digital India' is really 'divisive India'. Thank you.

MR. CHAIRMAN: Thank you. Now, Shri Javed Ali Khan. ...(Interruptions)... Please

don't make allegations against each other; the debate will get diluted and diverted.

sft ST 3rell WM (STR USe): AT Furafa off, § fUoe o9 aui § g8l )
T 3 e § fb A7) St o1 gater Rids sidrsht # e w5, Ry g1 v 4 781 wHs
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EISICEERIRCIE!
IRITI I ST & o 3T I8 W eHe difgd fawel & forg 9gd d8av 81 9ol &, aifd
3MMIeRT SRENT TRTITH, ST conclusion & T ¥ fora gaT &, S § St ave A |t urn

fg\"l g8 U8 8 fF "The Government does not regulate content appeating on social network
platform." T A YT Teell SIS TTI 31T $H ele &1 B, Al RIS MY
3@ b ; o Y TEf B Db g9 Calling Attention Eil aNZI-ER?j # violence 31X lynching T
A f57% 21 § Fe1 aredn § & d8dr I 8Id1 % 39 f49a-a%g &7 Calling Attention T

TR YT YT SR §19 H & AT b A1 Feld B 37Tl

[YTYRT ARIG, STET dd AT HIRSAT % misuse BT AT 7, TE 3N HfTad w9 |
e &1 fawy 21§ s1rae! garn @redr § b Arere Hifsan | srware barrs S €, 30
FAER T &, S[O! WX Toldll 21 THH DI QT I T8 8, A 98 TR Hat b gAR
RISTHRT & S BT 9T BRe ©, BHR IST1TD Siide Bl JHIfAd Bl 8, 8HR TS
& AIITRIS HIETe PI IHIAT BRI &, H Del aTadl § (5 STd SHHT [Tu-id g7 g8
g, 79 a8 ford1 &1 fawy 99 S 21 S9H ff Ge ST aRATd 91 I8 © b aefed Wy
A ISHIRTE g AT IoTfad [aRYRT & IRT W69 3rwdre ha™ &1 &TH B &,
IR ARG HigTe B fITre BT B B &, I I8 D fordT &1 fawg 59 Sirar 2
A ATETeA H..

ohoum ofe 08 e ook e e Sl (GRRpdl) B e uda Gad
T T S Y R T LI P
St Sy Sl g gl S g B e L e gl 7 b
g W e S IR el B sl B S By
The Government does not A& o~ sy gp UL goes — f:_,rL Syt e e

W = @ A - regulate content appearing on sccial network platfors.”

ISR ST QRPN Y- e [ [T P Qg e Gt T i PR
s UGS e oz S i 8 Sl g uidely g gy iy S ol SIS
g oo hep A S0p 4 ol SIS duy by Wl S Uy oo e S e
LSy ol fle € i o f

G e gy Gl gl e 8 Gy S L B S0 Ul e ope Gl
S e o ol e Ble Jhge S gy e UG 8 O g g 0y S
ey i e S P A8 g ol o b ous G o S Jhles
Fae £ g SEERN ok wm S8 e B e S Jp s SULS
el oy Bla WS s e P8 Ale S 3 Slipede S oples o ja o A5
PR e PP Ty Py i S RLI. S I e P L e T
S R e m i 5 S 818 58 83 g Salas g 5SS 1S Bl ) B
—ta Dol (g ot Vil (i

FTransliteration in Urdu script.
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MR. CHAIRMAN: Please. conclude.

st ST 3relt WME: JuIfT 981y, Ugd 399 i e el o)d 9, 3w <
e ® U1 Zero Hour § WY N9 fise |9 fireta o, 3mow S+ ot & fire &< el
. - 5 LI ' R 40 L + T
i S g gl B8 e g el gy Bl 1 B B s
A S g el Sl gt e g Qe Bour
Y FUTafeY: 399 § oo TE B Fha1 g Y TE 8, IHI-GT U HeT € E, o
IRIT & aleady 55 fFCH & Y Bl ...(HAYM)... il 3@ T FATA HRTI

...(TALT).... 379 37T TG HRY| Y TR ARN & Sl S $S T2l STl ... (FGETH). ..
H ool 20 AT 4 Y81 UR §, FAT BN I8 G311 AT 81 ... (aLH)...

it SIS 3Tl @M: W), H I8 Pl a8dl g (& ... (AHM)... -1 ARG H gl
IR ABATS AT BT HM ay 2013 H 3T AT, Td IR J<9T & gfegH] 234 7 <31 gy
T R Ugell IR ARTd HIfSAT & STRY thdTe et aiegHl IR U2 Bl &30 61 1T
H ST AT ... (AgT).... TR 9 ST Bl 984 g Hd TR TST HRP TG T
T ... (FGHT). ..
ellady (g e (o Tldlon) . AS e Udla LLE 0 e 0 e 1 DA e S gla '—"ﬂj
eeS e Al s dlgt Ve (e 2013 Jew plS S T Oaaled Ll (e
JEEPEISCR -S I TR 1 VP P NI T RN P SRS S, PP L LI TR C N eI
(Sl LS S s e ST S (5805 S s s 91 ke S Sliey onl i

i datae) LE LS cailae S 8 1548 L omie o 5r T € il ) e

MR. CHAIRMAN: Thank you. Now, Shri Vijaysai Reddy. ...(Sd9q)... 39 il
f 911 2 €, I8 RaTS # &1 Q| ... (@ae ). .. I8 RaTs # 781 Sy

s} SITde 3rett @M : *

* .t
PO e A gla s

7} TUTRY: &7 ST Sfell W1, 319 Foor SATeH 81 wilst 3y

MR. CHAIRMAN: Shri Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the social media is a

phenomenon world-wide and it has come to stay in India. ...(Interruptions)...
I Bl wATerd A g w5 (3 faor Maen: + L (@aum)...
it rrafar: 51 SN, ey aifery, amg Sifery

fTransliteration in Urdu script.

*Not recorded.
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st s It *
it wumafay: wiot, oMY 95 SR ...(@@agT)... 98 S1SUI ...(GH)... Time is

running out. ...(FIYM)... Time is running out. ...(Interruptions)...

st e o *

sft |uTafa: e vt SN, ong 9fSul ... (aaum)... I8 Rals # 78 o =T &,
unnecessary 39 ...(AdYT)...

st s It *
it guTafr: et 19 § 81 oI €, a8 Rl # 781 Sl ... (ae). ..
sft s1HI=g ¥l *

sft swamafer: s . faoaars X8 L (@aum)... S S e, Rers ) 98 T8
SITQAT, g HY 81 SATQT .. (T .

st 3= I *

MR. CHAIRMAN: Shri Vijayasai Reddy. ...(Interruptions)... If you people don't
want the discussion, thank you. 39 @RTi DI 989 8| A2y, dl g=Iarg | ...(ggYT ).

SHRI V. VIJAYASAI REDDY: Sir, social media is a phenomenon world-wide and
it has come to stay in India and it enables the people to be connected on real-time basis
and the information is flown as it happens and keeping them connected and engaged like

people never-before.

Sir, there are several issues in social media, be it WhatsApp, be it Instagram or
Facebook or Twitter, whatever it is. The first danger is the danger of mass hysteria and
our communal reactions. The second is, the Government has to draw a line between
the freedom of speech and the content what comprises of derogatory and seditious. In
fact, the real news or information is increasingly getting buried in the avalanche of false

information.

Sir, studies show that there are about 3.55 million users. It means approximately 35
crores of people in India are using this Internet, roughly about 27 per cent of the Indian

population. So, it is very difficult to do away with the social media.

Therefore, firstly, I suggest the Government of India and the hon. Minister in this

regard that there has to be a continuous, constant vigilance and monitoring without affecting
the right of speech and without getting any allegation that we are encroaching upon the

individual freedom because they can't tap the telephones or they can't intervene.

*Not recorded.
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3.00 r.m.

The second point is, it is imperative for the Government of India to get together all

stakeholders, the civil society and try to address this issue.
The third suggestion that I would like to make in this regard is ...
MR. CHAIRMAN: Please conclude.
SHRI V. VIJAYASAI REDDY: Yes, Sir.

Sir, all these applications and service provides depend upon the advertisements.
That is the only revenue that they have got. So, if the Government of India can work out
and wherever the applicant-owner or promoter crosses the line, they can think of imposing
some curbs on Indian companies giving advertisement lease to these applications.

Thanking you very much.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I am very glad that the Minister
started his address by referring to the IT industry. It is important to note that the IT industry
grew in India not because of the Government but despite the Government. And it is also
important to note that social media has arisen not because of any Government, not because
of any political parties but by itself. The reasons why it has grown is because people use
technology to form communities. Ninety-five per cent of social media is used for most
innocuous things like using for family exchanges, for family photographs, sharing dog

photographs, exchanging news about stamp collections and things like that.

The reason why it is now on the verge of eclipsing the mainstream media is partly
because the mainstream media had developed a certain arrogance which made sure that
certain perspectives were kept out, and those perspectives are now sought to be filled in
by social media. It is very, very important to realise that it has democratized the voice of
the people. It has enabled alternative voices to creep in and that is because these voices
were not being heard earlier. It is interesting to note also, Sir, that the term 'fake news'
came into vogue only during the American Presidential Elections, when the social media
was used because most of the mainstream media did not endorse one particular candidate,
who ended up winning. So, here again, Sir, it is important and we must keep in mind that
any attempt to regulate social media amounts to actually curtailing a facet of democracy.
Now, because these are new voices, because these are alternative voices, there is a degree
of insolence and sometimes there is also an absence of vocabulary, which has resulted in

some of the articulation being certainly crude, etc. We must keep that in mind.
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MR. CHAIRMAN: Please conclude.

SHRI SWAPAN DASGUPTA: Therefore, while we are talking about threats to law
and order, I think enough propagations exist, as they have said, which would enable us
to do this, but we cannot take into account certain things because any attempt to monitor
social media becomes an infringement on civil liberties. At the same time, we want a
complete crackdown on that. Both of these cannot happen together. There are enough

laws. Let the Minister and the Ministry of Home Affairs use these intelligently.

SHRI K.K. RAGESH (Kerala): Hon. Chairman, Sir, at the outset, I would like to
say that it is mot social media that is responsible for the incidents of mass lynching
taking place in our country, but it is the politics of hate that has resulted in the increasing
incidents of mass lynching in our country. That is the issue to be addressed. It is a fact that
the social media is being misused mainly by communal outfits. If you look at the fake IDs
created by certain sections, mainly communal propaganda is being unleashed by these
IDs. It could be in favour of the majority community, the saffron brigade or in favour of
minority fundamentalists. So, social media is mainly being used and misused by these

forces. I think this is a very serious issue that needs to be addressed.

Sir, the hon. Member here was referring to a certain hartal that happened in Kerala.
The Member must also be aware of the fact that recently the Facebook has removed a fake
ID of the saffron brigade, which is called post-cargills. Please let us know who created
that ID. That ID was propagating a malicious campaign which, in fact, intended to affect
the secular fabric of the State of Kerala and divide the people on communal lines. Again,
who had initiated that call for a hartal? The call for hartal was initiated by the Right Wing
forces through their IDs and it was carried forward by the minority communal forces in

the State of Kerala.
MR. CHAIRMAN: Mr. Ragesh, please conclude.

SHRI K.K. RAGESH: Sir, they had initiated it and their counterpart had taken that
forward. That has happened. Another thing is that cyber crimes are increasing day-by-
day in our country. It needs to be addressed separately. I would demand from the hon.
Minister to set up special courts manned with trained Judges — that is very important—
to deal with cyber crimes because that is a separate issue that needs to be dealt with
separately. Of course, social media plays a very important role in ensuring democracy of

our country. Freedom of speech and expression is extremely important. So, we have to
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hail the importance of social media. At the same time, we should come up with certain
stringent provisions in IT Act for preventing the misuse of social media by the communal

forces. Thank you.

it IM =% uwTe faR (MER): |l A8igy, 999 Ugdl -id1 fque 7 [98R &
FaTeT & 9N | =9 B Ffh § [ER $1 Rusic HRa1 §, safog § 9 W a1 arg
S gardT o T H30 Siel # e Y1 57! a1 8141 AT o 9 St 3 fes a1 g, §
§IP] I8 AT BHRAT g, Slfh [ ANl IR BRATS Bl 1Tg, FIT I A1 fhdl TR
BT TR IR g 82 H W BR A1 ATET § [ [GBR H Pl A Sfey b A W, o b
A UR 3R AT USRS 919 457 HRd &, O IRGR Sd A1l &t 3 U9 31Tl &
anft farfemt & aR # ==t 81 & oY ag | 91d ® 5 &9 99 AT IS AR $Rd
oifepe H ST 2T o BHRT Teel IR 81 & R WRTqR srg e &1 At gar ol a8
P 7T H gaT A2 B9 |F NN Bl 59 AISil | el o1 ARy, olfd g9 w31
RIS 7 T ThR & 39 A B Fax B & o7 919 X1 7, &H AT 0BT 9T
S B QRS & IR # S11 91 B 7, SHBT WRT fhdm ST a1fey| 89K S |rerel
HIfEAT 2, SAD! <1 3BT & B! BIIST o1 A1 IR AR RIE 7 A1 /9 RN Bl
I g1 A1, Igd-98 IS |

SHRI K.T.S. TULSI (Nominated): Thank you, Sir, for giving me an opportunity
of placing my views. Sir, I believe that social media, in fact, is most valuable piece of
evidence by which the perpetrators can be brought to book. It is the greatest friend of the
Police, the prosecutor and the Court; it is irrefutable evidence. I don't understand when
it is used in 90 per cent cases for solving the crime and used as most valuable evidence,
why the Police are not using this in these cases. I believe that fake news and social media
are poor-alibi. This only exposes that the police are hand in glove with the perpetrators
of crime-instead of doing their duty. I don't know whether there is a direction not to take
action, or there is a design or there is an assurance also to perpetrators that no action will
be taken against them. All this shows that when such valuable evidence is not being used,
there is something fishy. I also want to submit that I don't know how many people have
been arrested when they can be identified on the videos that are available. How many
people have been prosecuted on the basis of contemporaneous audio-visual record? Also,
I want to submit, Sir, that this is a special kind of violence, not just like any violence.
What is this special violence? There is no personal motive in these crimes; there is no
personal enmity in these crimes. Therefore, all that we can assume is that it is done to
strike terror in the minds of the society, and if it is to strike terror, it is not only terrorism, it

is terrorism with a difference. Terrorism only uses secretive methods for killing but, here,
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[Shri K.T.S. Tulsi]
it is being done in front of everybody in broad daylight and yet no action is being taken.
...(Interruptions)... 1 believe, Sir, that it is one hundred times more brutal and dangerous

than terrorism. Thank you.

DR. NARENDRA JADHAV (Nominated): For the first time in the history of our
country, we are experiencing an age of information overload which has given rise to the
phenomenon of fake news. To an extent, the increased use of social media has led to what
sociologists and psychologists refer to as an 'Echo Chamber'. Sir, an Echo Chamber is a
metaphorical description of a situation in which beliefs are amplified or reinforced by
communication and repetition inside a closed system. By visiting an echo chamber as an
online forum of similarly prejudiced groups of people, for instance, individuals are able to
seek out information which reinforces their existing views, potentially as an unconscious
exercise of confirmation bias. This may increase political and social polarization and
extremism. The inherent prejudices that people have against dalits, adivasis and the
religious minorities are further reinforced by their online friend circles who ascribe to
the same set of predispositions. This further leads to strengthening of existing biases.
Therefore, the oppression of the already oppressed class has now been instilled with a
reinvigorated sense of resentment and hatred towards the oppressed. Since May, 2018, at
least 22 people have been lynched, and numerous others have been critically injured in

mob lynchings.
MR. CHAIRMAN: Jadhavji, please conclude. Time is over.
DR. NARENDRA JADHAV: Sir, I will take just 30 seconds.
MR. CHAIRMAN: No, no. Nominated Members were given only limited time.
DR. NARENDRA JADHAV: As an Indian, I hang my head in shame to admit...
MR. CHAIRMAN: It is already three o'clock. Your time is over.

DR. NARENDRA JADHAV: As an Indian, [ hang my head in shame to admit that
mob lynchings are a new kind of hate crime in our country. I appeal to this august House,
let us put our heads together and evolve a code of conduct. Let us work out a framework

that removes this ugly blot on our great civilisation. Thank you, Sir.

MR. CHAIRMAN: Hon. Members, the time was from two o'clock to three o'clock.
Now, it is ten past three o'clock, so the hon. Minister will respond briefly. From each
party, one name is given, that is, whoever has given notice. ...(Interruptions)... You have

not given on time. ...(Interruptions)...
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SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I need only one minute.

MR. CHAIRMAN: You can take one minute only. ...(Interruptions)... You know the
position of rules. ...(Interruptions)... Members should follow it. They should give notice

before time. Then, I could have adjusted everybody. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, ‘epporul yaar, yaar vaai ketpinum,
apporul maiporul kaanbadhu arivu'. It means, duty is cast upon the citizens to find out
the truth of any statement available in any media. So, I thank the hon. Chairman and the

hon. Minister. Thank you.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): I have only one point to make, Sir. Sir,
people holding high offices should not resort to making opinions in the social media.
That will include the hon. President, the Governor, the Chief Ministers and people who
are responsible to the entire population. Social media covers only about 20 to 25 per
cent of the population. That leads to various comments. So, my request is that such steps
should be taken, where people holding high offices make opinions through mass media

and social media because that leads to various discussions. I have seen *

MR. CHAIRMAN: Please don't quote Governor here. ...(Interruptions)...
Mr. Elangovanji, Please. No reference to Governor will go on record. Now, Hon.
Minister please, Shri Ravi Shankar Prasad.... 379 ot dferT § & SU...(TTH)...

# M eI yTe: TR FRi, § uiE-Ad e § 9Hre ) g
st wwrafa: <, dem #§ @Ry ...(g94Y19)... Don't get into arguments.

...(Interruptions)...
SHRI BHUBANESWAR KALITA (Assam): Mr. Chairman, Sir, this is my motion.

MR. CHAIRMAN: You came and told me that the other name is of Shri Ghulam
Nabi Azad. The BJP has also given only one name. Only one name from each party is
allowed. ...(Interruptions)... Anand Sharmaji, please. ...(Interruptions)... You know the
rules about Calling Attention Motion. ...(Interruptions)... I have been here for twenty
years. The time allotted to Calling Attention Motion is one hour. It is already past one
hour-and-fifteen minutes. Then, the hon. Minister also has to reply, as per the rules. You
cannot have different rules for different tenures. Anand Sharmaji, please bear with me.
Please, let him complete. ...(Interruptions)... Let us discuss and then change the rules. I

have no problem afterwards.

*Expunged as ordered by the Chair.
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SHRI ANAND SHARMA: Then, Sir, you please accept the Short Duration Notice
that we have given. It does not refer to social media. Let us have a full discussion.

...(Interruptions)...

MR. CHAIRMAN: He has already mentioned it. You cannot expect answer here

now. You already made your suggestion. ...(Interruptions)... Please sit down. #3T I,

3y 9ifervl

it A TTHR TG : AR FUTART Sfl, §9 49T R 9gd 81 IR iR @9 a4
g o1 H 99 A 9wl Bl g3 9 gIaIE <l § b S8 (U 9gd 81 |iefd g
fau €1 Jwrafy SiY, U Ak og © SR I gl & AT H, 89 social media b
I P FHAIG &1 DHYl| T8 HIRA DT YD 954 g1 71 SR (SRS YTaR &7 A1 8,
STet g & M ATEH! & 1 H 1 &I d1ehd & iR Fare g @ fewid 21 8d
S 141 Ul B TSI AR ATST $9 AT HIFSAT BT JAN PRSP 98 I 92 UG I8
2, P! TE-T I firet &) 21 98 A N7 0 SIS $ AR N R @ A
H% S8 IR ST g, A1 <@l g [ $s BIC-BIC YW ATSThd exchange of information
PR YE &1 TSI HAT ¥ AT 5 ©ISHT BT GgUINT PR & & H g1 arg b g9 <21
H $T 1T SUINT AT SY, A FRBR ITh! Ia1 JE! &1 ALl ST Bl Afeball IR
3R MY 9 TRE W FaTd A1, 1 $9 IR Y Al DY SaTIDhT 2

A 91, I 1S 5 At Sit & 9 T o1 7, s IR S WRdg dafedl
DI TR &, S B! g oAf, T I8! Sfy <1, 7 g9 <@, T 59119 <@ § G9R w435 o,
IR fEUTSHE | #AR U U HST 3771

oY uTafa: i, @rifer 990 YRaul

# MY 2T TRATE: U AR BT BT SR S8 IR AT AT AT, I HeT b H3ll
STt Fel AR ST 8, FT 31T A 7EE B2 U [ H SHBT B IS oGS J HdTel
IS AT T, M1 98 SSATg 7 [ B

AR, T 1 3R 81 37T fR=gAT T dAlebeial 70 AT bl 81 AT &, Al AN bl FaTel
B BT ATBR 21 [T 79 Wl 8, FaTdl GHIeD| 9 Al B B IR FaTdl I8+ U= 3M7afd
BT 81 3R BIg FaTel IoT &, 1 FH1 Bl IFPh IR H T AT HX AT X
1Y - G qaTe (61 &, § IHDT IR G| oAb P& AN Pl Ble A YRR Bl
21§ H&1 I1EdT § % fun, pun, cartoon WIdHca BT &1 BT 21 SHY $B ART Bl
oartoon@Wﬁﬁﬂ@?lﬂ%’ﬁ@ﬂﬁﬁ%lﬁé@%@cartoonaWb"ITUT
Wﬁ@ﬂﬁéﬁm%ﬁmlW%Wﬁwgﬁ@%\,ﬁcounternarrativeiﬁ
39 TNE ¥ fOaRyRT & Wi § qiem Sia 781 81 98 98l w8l f {6l 31 Right Wing &
IR 8, a1 Bl B Left Wing & B1 3FR 3191 AR faoRERT R ST 61 ga+t gs!
HER TIH &, Al SHBT JHe W g1 81T 379 IHD! warrior ST T IHD] MY activist
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BEY I T H U b Albad H 9 T BT IR AT Ad TIdb I DR a1
TS, FAIfh AT HIfSAT 7 I BT empower BT § AGE I 8, B I§ <G TSI
AT AT ST, 31197 6T fa il JMaga s g1 31T a1 fos iy Javs & fob AT
HIFEAT & TP aspect BT GHUANT S P (24T B IG1AT ST I&T 1 $ATGY {7 W@ Fal fb
%"?Q‘Fﬁéﬂﬂ*ﬁ?ﬁ'ﬂﬂ@ﬁﬁﬁ%l We take congnisance of all these mischievous designs
to provike violence. TR, {1 U I1d 984 AI-THS PR Pbal & 3R 7 39 IR GG $HI (H
YHR J AFEe WY =7ET g1 IRIT, TEH 91 BT RN HEl W violence BT 8, AT SP
active 81 &, DM active BId 8, local action oI &, Badl 1.1, Bl 9 B 8, Sex-Ic Bl
§T B B 37 TP phenomena SHTTT relevant 3T &, FiTds dS1 TeeT H HIeTel Hifsar
WWW@ unsubstantiated news 3TTET & 37X fake news I9THX circulate ﬁ%ﬂ%‘, IRl
Bl provoke WT‘?[%*, T law and order 79T BTH BT Elgﬁﬁ?ﬁﬂﬁ?[w%, conviction
f g2 B, IIRES # @ convicted W §Y B WG Arerer MfeAT &1 I8 Fe ® {6 &9
QETFI"{[%,WWWW?Wﬁmlﬁwwﬁmprovmative
oI 3TY, AT AGIR I 8| HE bl 8 (b BRI THIRI T8 B, I YR | A
m%wmﬁwiﬁfake unconfirmed newsﬁ?ﬁ"TW%Wﬁ?ﬁ%%{Q
instigate B &, A1 3Maa! W RTAERI 81 3 93 waTdt 21 SHifoy &7 g3 w9 4 st
7o foram &1 SuRgTafs Sft, &9 smue! amT g fF 7 wwede = # ff 9doe &
TS 2, SO ATS] faera gatT, 9 oy H TR &1 =Ted g olfd ! a1 I8 8 fb ¥
BHY BT P WX H a1 TS| H 319 9Iv1 # I 91 dal ot fh T balance BIFT

1=, balance between freedom of speech, right to inform, right to awaken and right to

enlighten. That is what the right of expression under Article 19(1) of the Constitution is.
And, secondly, there has to be balance between sovereignty of India, public order,
decency, morality and other part of the security of the State. I8 I HIRT BT Hfqe 2,
IAP! balance FRAT Igd SR g1 STET A lynching BT a1 &, I TR 7T F 71 B
arell &, § I IR AT e 11, R g8 819 AR &1 w7 81 Lynching H81 1R
A1 81, I8 gHIFIYY &, S IR BRATS BIH1 AMEYI I ARBRI Bl 3T BIH BT A1y,
Y.EIST. DI AYAT BT BRAT AT IR ARDR - 59 R ORI AU I & 2
HeIed, ﬂ?ﬂ? DY specific ATl ‘{@ Y 81 A P TN H T particular instance & IR H
PIRDIR

I will have to enquire into those things, as to what has happened. My very

distinguished friend, Mr. Derek O' Brien has raised many questions.
SHRI DEREK O'BRIEN: I have raised four questions.

SHRI RAVI SHANKAR PRASAD: Those fours questions are illustrative of the

profound knowledge of your vocabulary and understanding of social media.
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SHRI DEREK O'BRIEN: But answer my four questions.

SHRI RAVI SHANKAR PRASAD: Sir, I have checked up. This postcard was
removed by the Facebook. But there is no evidence to suggest that it was propagating a

particular ideology which was the reason for that. ...(Interruptions)...
MR. CHAIRMAN: You please go ahead.

SHRI RAVI SHANKAR PRASAD: He has got the right to laugh. Yes, we are
popular. We are ruling 20 States of India and the entire country and we have got large
support base. That should not unnerve you. Go to the people and get the support. My point
is, in this case, they have downloaded without any reason. ...(Interruptions)...

it FHTAf: S¥F $ B 91T © 1?2

SHRI RAVI SHANKAR PRASAD: Sir the second question which he has asked is
about certain particular gentleman as to why he attended a meeting. I think, India is free

Mr. Derek O'Brien. Now, you will ask question as to why someone attends a meeting.
SHRI ANAND SHARMA: He should be prosecuted.
SHRI RAVI SHANKAR PRASAD: I am not yielding.
MR. CHAIRMAN: Let him complete.

SHRI DEREK O'BRIEN: Sir, you please see the content what the person has written.

Of course, India is a free country but you see the content.*

MR. CHAIRMAN: Please. ...(Interruptions)... It is not going on record.
...(Interruptions)... Mr. Derek, you are a very senior leader of a party. ...(Interruptions)...
Anand Sharma ji, please. ...(Interruptions)... Please confine to the issues, Mr. Minister.

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I am only saying that if Mr. Derek O' Brien
is offended against any particular observation or comments of any individual, there is a
provision in law, you take action, and, if that is the case then a lot of entries are emanating
from West Bengal would also be subject to great scrutiny. I have got them in abundance.
But I do not want to make it a political issue. I am sorry to say that. Sir, regarding the third
issue about a particular application, I do not know what name we have given to that. If

you could please repeat the name of the application, I was not able to hear the name.

SHRI DEREK O'BRIEN: Sir, it is not an application. An application is something
different. ...(Interruptions)...

MR. CHAIRMAN: I would request the Minister, do not refer to any individuals,

whatever you want to say, say.

*Expunged as ordered by the Chair.
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SHRI DEREK O'BRIEN: With due respect, I want to say that I have asked four

questions, he has answered only two of them. Answer the other two questions.
MR. CHAIRMAN: I am telling you to focus on the issue itself.

SHRI B.K. HARIPRASAD: Sir, the Member wants clarification from the

Minister.

SHRI RAVI SHANKAR PRASAD: Sir, about Nation with Namo part, I will make
my enquiry and then revert to him separately. Sir, what is important? If India's digital

profile is rising. ...(Interruptions)...
SHRI DEREK O'BRIEN: But I have raised four questions.

SHRI RAVI SHANKAR PRASAD: Whatever I have understood, I have replied.
Now, with regard to the other point, we can have a political debate on this point ad
nauseam. 1 will have one view, you will have one view that is what democracy is all
about and if we can have this debate on the floor of the House, why should we deny
Indians to have this debate on social media. That is the larger question involved. That
freedom we need to acknowledge. Sir, the other measures, which I have already
outlined in my speech, and it is there. Sir, one last question which Shri Ghulam Nabi ji
raised. I take your point. The concerned Minister has explained. It is also a public
statement. I think, let us leave it these because if that is the question to be considered, |
also remember the late Prime Minister as saying "STd ST Us fiRar g, @ exeh fEerh

21" in the case of 1984 riots. No one condemns that.
MR. CHAIRMAN: Let us close it now.

SHRI RAVI SHANKAR PRASAD: Let us not do like that. It is a serious debate.
Let us acknowledge that.

GOVERNMENT BILLS

The National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental
Retardation and Multiple Disabilities (Amendment) Bill, 2018

MR. CHAIRMAN: Now, let us take up The National Trust for Welfare of Persons
with Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities (Amendment)
Bill, 2018. Shri Thaawarchand Gehlot to move a motion for consideration of the National
Trust for the Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation and
Multiple Disabilities (Amendment) Bill, 2018.
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A M MU Fed (IR Y<30): AU ST, G #4301 St § U 91 goHl ol
...(FFETH)....

sft spTafer: et el 91 ¥ L. (@aE). ..
ArIRTe T 3R frEIRar w30t (3ft ameaR ave TEea): wvafa wEled, § wdaa
IRAT g

"fe TS ORI OTAT, YHRTSS T, ARI® HadT 3R a8 [ TaRId i Qi
BT AT (L) fa8gd, 2018 IR S 9 1999 & STfAFaH 3§ wHened & forg
T, W far faar sy

[SuTeas (31 YavaR Hiferarn) o717 g9]

SHRI ANAND SHARMA (Himachal Pradesh): Mr. Vice-Chairman, Sir, before the

Minister moves the Bill, there is an issue, which. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, let him introduce
the Bill first.

SHRI ANAND SHARMA: All right.

ﬁwwm:qﬁ—rﬂﬂﬂwﬁw,ﬁrl:lcategoriesiﬂﬁﬁmm%\',
I IRV, THRRTD °T4, ARI® HadT 3R 98- :2ramanr< afaqal & forg 1999
H U I 91T T 3R 9 <IN | UG fhU Y| 98 <IN 39 category o Heford
AT & HeATOT DI AR ITh FRIBRUT B ATSTAISN DI HIATIT B BT HTH Bl Bl
T I8 ded gV g 2 % 39 9 7 39 a9 9§ GEfdd | & R A 9ga 9
BRI, fANTHR T TISHTY IS IR DT el &7 | IR BRUT B Bl {2 d
PRIR HSH Io1T &

JHTART FEIG, 37eel b G Bl bR U8 Sl 199 I 8, PIIS-PIA a7 8,
I S T 2, I 3D BOR f| gD IR BT STIRT g AT FAT AT h eI Bl
HIAT HRAT AT, 3A: S BIRYT I AL BT FA1d T8l 81 UIT ATl 2006 H AT TR
SADT 3TET g1 5 T P YT BT BRIBIA IR THT BT BIRIBIA - ATl & oIy
BT B1 SHD! TRT 4 AR 5 7 I8 T ol {6 519 T 3reel 1 FaRER T8l g1 SeT,
IHB] STRMABRI 1 AT ST, T T d UG IR I 2311 59 HROT Y ... (FGLTH)....

JuRrHTene (sft YamgaR Hiferar): 39 g B STy, S # ST @l STexd T8l B,
RIIP 39 IR G AR B dIe dTel 81 MU introductory ST dTdl AT 8, I TR &1
S CERKII I NG CEAH NI
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it AR T8 TEAN: T S BISARAl B G T & oY g9 gRT4 3R 5 H
HeNE YT fhY &1 HRT JIRIY & fob S OR faaR fpa Sy 3fiR S uiRe foham S|

The question was proposed.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Yes, Mr. Anand

Sharma, what do you wish to say?

SHRIANAND SHARMA: Hon. Vice-Chairman, Sir, the National Trust for Welfare
of Persons with Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities
(Amendment) Bill, which has been brought by the Minister, seeks to amend the Act which
was first passed in the year 1999.

Sir, in our country, there is a very large number of people, in millions, who are
suffering either from autism or cerebral palsy or mental retardation or multiple disabilities,
and, that is why, the Parliament enacted this Act to set up a National Trust. The Parliament
also signed the CRPD, and, this House, in fact, took the initiative in passing the Right of

Persons with Disabilities Act in December, 2016.

When the Minister brought this amendment, we initially thought that this Bill would
further strengthen the National Trust to ensure that it functions in a manner that those who
need care, attention, compassion and support of the society, receive so. Unfortunately, it

does not do that.

Sir, here, I would like to place something on record. Sir, I have consulted various
institutions, the national institutes, right from Bangalore to Mumbai to Delhi, which
deal with these issues, and I have been informed that no one has been consulted. There
have been no consultations with stakeholders. What the Minister says is that only two
sections have to be amended. For the benefit of the House, let me read it out. Sub-
Section 4 of Section 4 of the existing Act says, "The Chairperson and Members of the
Board of National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental
Retardation and Multiple Disabilities shall hold office for a term of three years from the
date of his appointment or until his successor, — it should be gender neutral though —
shall have been duly appointed, whichever is longer." Similarly, sub-Section 1 of
Section 5, which they seek to amend, relating to the resignation of the Chairperson and
the members, provides that the Chairperson shall continue until the appointment of the
successor is made by the Central Government. This is the existing provision so that it is
not headless, the Members are there and the Chairperson is there. Now, what does the

Statement of Objects and Reasons say? I am seeing this for the first time. I have been in
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Parliament for long. The House must take note of what has been drafted and presented
before this august House. It says, "In the past, it has been witnessed that despite
repeated efforts to fill up the post of the Chairperson within the stipulated period, no
suitable candidate could be found to propose for appointment.” Sir, we are a country of
130 crores. And now what does it propose to do? It proposes that the Central
Government may, in case of a casual vacancy, that is, if nobody is selected — I will
come to that, because in this country no suitable person has been found for four years
— in the office of the Chairperson, by order, in writing, direct an officer of appropriate
level to perform the functions of the Chairperson. Now, can the officials, who have not
been trained, who have no specialisation, no comprehension, no sensitivity, deal with
children or persons who are suffering from Autism, Spectrum Disorder, Asperger
Syndrome, Cerebral Palsy, Mental Retardation? We thought fr e s 9eT &
AT B QAT AT, R I8’ 811 I8 A1 3170 d8d™] &l S8 faudld faen & ave
ST @1 91 DR <11 WIS I8 a1 31 Sl &b G H el aTs TS [ 394 Ul I8 AT fb
RT! g4 81, IT! foTaT SITQN| 98 | =Sl 319 8T8 Sff X6l ©| |1 3 M9 Sl Hel
T R ST A ot Ug Y AT, I =araifed e 21 H muds Aregd § wA "eley b
SIHBRI & %I'E’ EGIRE E o T& QI 7TeTd §1 31U Statement of Object and Reasons ]
I 1Y & fb 4 7T H IS suitable candidate a1 el #=11 Sft, # amaep! ferfRaa # wsjm|
P, GO P, FTTh 94 M 2, NiTd1 TM RIS &R R 2, N2 7 &3l § &M
fPaT 1 S=IH 4 AT B apply BT o1, dfpT SHaT Sefipl= d& =81 fhar
Appointment @1 AT I BIFST, interview T b Ty TEl JeATAT 111 SAIY ST fHaT
BT § AST ST T IRBR S9D] 199 ol T3 7177 & {6 sqah! aras foram el § sqa1
Ry R g

sft rchter =g fIsm (SR U<w): ISy, 39 a)E &I [9el o1, [ I8 &g <1 fh
g9 I8 9 gafely @1 7= € f& 849 appointment &1 &% Fad &, Sfad 81 gl 31T I8 A4
T € 5 39 4 AT | appointment T8l & AT 1 319 I8 et gaferg o1 <= €, amfes sy
agmwgaésﬁvmexpertaﬁwwwaﬁéaam%ﬁsﬂﬁaaﬁ
consideration & ﬁ*l(’ ﬁﬁf(’l 39 3@ Select Committee T Standing Committee 7 ﬁﬁrm
IR SGD! RUIE 31 & 91 31T 3BT discuss BRU| TR AT 33 4 ATeT TP -] T,
T 3T 37T el AT 3R AT BT gATSTI $AH ST concerned TART B, SiT $9H appoint
B obdl &, 3T ITP! appointment BRTI TP d1E 3T 51 U HRTI

SurTeae (3t YauvaR Fiferan): IF AT 16T Sff, RIT AT 59 fd F IR A
EREIREIRCI ER R
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i} frora Maret: I59-TIRAT OR, R I8 i iR e g1 e 872
9. XM MYT ATed: T8 {9 & introduction & RIeTh 91d 81 &1 B
7t frora rrer: W=, RTeiM M QY &, 39 ST 919 g1 P Hi|

SRR ] (8ﬂ ﬂ?ﬁ?ﬂ'\' EI"TI'%IT‘H): Business Advisory Committee T Sl AT 2T,
37 B SN 99 R fIaR 9 3@ B

i} frora et 9=, U1 1 Beft A2 BIaT Bl

o AR T TI%FﬁT-I: X, introduction Gl stage SIRRETS Tli g 1 IRGT introduce
BT

Y. I YT ATed: TS a1 (el I8 1 81 AT B, MU 379+ eI | & a1
=il

Y TR g TEAI: 39 A1 39 W AR A @t 919 Tl sl § ugd € $5
IS =TT T, AT SR RRART ATIb FHT AT 1Y, AT 3779 =<1 3§ Sl B g I31 8
, d 31U 31T T B STV, YR~ o1 AT | el T % 3179 |/ ART Bl G Aoy,
SHS 915 9181 H $HG I18 MUY A B Al

Y. I MU ATed: IR AR, § AU A7 F AHG H3A S | HEAT A
o o 9ga &1 AR\ 9 2, < el St 9 S ®81 fb sa--ga s9ice arm A
39 foTU TweTs fopar 7, oifeh STl Solihie dab 81 b 17 3R Pl I8 131 f& Bis
JUYART JATGHT TE| ATl BAR 125 BRI SR b < H, IR AT H ATYD] Yo IMGHT
ff T21 fietr? 121 e, O $81 oMdT diRE I $HIC B ofd, 981 Y o8 & 9gd 4
TN Y& &, 981 dis dieal Afa et STTa1, S &1 Yuise &R <d| A7 TS ATD] DIy
suitable IAS &1 el 8T 81T, AT ®Is 1AS ReRR 81 X8T 81T, T 319 vuige &=l
ATEd 81T, ¥ 3Tl df Bl 3R HIT T1 ®, T8 AT 81 BRI I8 He-1 & [& 39 I8
JeNYT T B IR &, Afh 38 Dig Wl RIS Megued e T8 8F1 a1zl S
e STTaT | [T 83N 81 3M1R Sil §9 &5 H B < I&1 81, Ie! AGH! S ST A1
3TTaa! HeMT 31 SIeh a1 el &, SAfTY H ST faR1e - &1 gl

SHRI D. RAJA (Tamil Nadu): Sir, I question the very intent and the very content
of this Bill. I endorse what Mr. Anand Sharma has said because in the last four years the
Government could not find anyone suitable to head this Trust. India is a vast country.
We have a large number of people suffering from multiple disabilities. In fact, one-third
of Indians, I am told, are having some kind of mental illness. In such a situation, the
Government should have been more sensitive, more sincere in taking up these issues.

They waited for four years and they could not find one. Now they say that no suitable
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candidate was available. It is shameful. You ask any public sector institution and they will
say that no suitable candidate is available. Isn't it a shame for a country like ours? Can't
we find a suitable person to head this Trust? Mr. Nadda has gone away. He is the Health
Minister. The Minister of Social Justice and Empowerment is here. I am sincerely asking

them to defer this Bill and refer it to a Select Committee which will scrutinise it.

SHRI T. K. RANGARAIJAN (Tamil Nadu): Sir, I am sorry to say that this Bill is
not a correct one. They have wasted four years. Shri Anand Sharma has felt it. Prof. Ram
Gopal Yadav, Shri Satish Chandra Misra, Shri D. Raja and all of us feel one thing. It
shows the inefficiency of the Ministry. The Minister is a very good man. I know him. But
it shows the inefficiency of the Government. The Government has failed here. Over and
above that, you wanted to bring a Bill. I request the Chair to defer it and let them send it

to a Select Committee.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Let me hear the

Government.

sft oo Maer: IuRA= R, a8 i et A w30, ot oreR g et o | v
2, IR MY §9 e 3§ SN, A1 <& {6 S309 o 1T JsHed el &, fo IR 9gd
RITGT 989 B I Aelde HHS! H 9ol S B SIoxd &l ... (FaHM)... Udh e, g
TS 3T A1 YR PR o QIYI ... (FALT).... 31T 31T 9 AT I8 il FSTper e 33
2, TE 379 MY H W) U Helde HHS! &1 21 B8 H Rod #74 €, 9 99 39 9 &1 gt
f fS¥Hd T Fdhd Tl VA IR U8l WY 32 &, T U7 garl 21 7R 818y I18dl 2
IR BTN B! WAl a9l 8, T I8 STodl el ® % &% f9a a1 Aeolae HAct # &) A
QI 39H A7 fth 3T &1 dE © 6 Aty #4301 S 39 f9a &1 yaiwed il iR
3R 39 ¥ 91 DI convinced &1 T &1, 39 9t &1 I&i IR fovan <1 |ahar &, ar
A § [ SH®T Helde HHST § &1 Aol ST 1oyl 599 R o+ 4 €1 97 © &
U IR DI <H et &1 ST &1 2, §99 SI1GT $9H $B 8] 5l ... (aHT). ..

frger & war (ft o w1t s1roTE): ANl AT FET, BFR wWEAR B, oifdhe wEEfd
TE 1 ... (FFE).... 319 IFTeAT [ STl ... (aen). ..

ot e 5 e KT S Gl 2 3 o S lia
B (A EN P W PENP [P T |- (L EA KPY
ft forora M W), A7 I8 fFde B f gga o v giar eman & o e 9 &
Jelde HHST | Tl Aol I Bl

FTransliteration in Urdu script.
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1. &. HIG G (Sl FI?'?T): TR, AT TE B, NI Business Advisory Committee
EAIG] EF&, ifhT Business Advisory Committee T immediately ST NN EEE S Sq?
WWGﬁﬁﬂTW?ﬁWﬁ,Waﬁmg%ﬂga@%nsitive issue %,a%aﬁg
ordinary issue T2l 81 I8 one-hour § A BIF dTell fede 8! %, 3?@5 %I'Q B g HH
three-hours T TTZH BT ATRY| S7aI- YT T Glal? S Rith 7 efieHed & fory
e SIeATl S EW Eﬁ?ﬂ, because the very character of the Bill is such. It is a
sensitive and emotive issue. Sv8IM Db hIRU ATl MY e AT 4 AT IF BH
candidate &I gl el %, I has this nation become insensitive? Has this great country

gone dead? There are regional level and national level institutions. 39 ST § T

SSRGS ¥ 2 institutes &, which are nationally and internationally recognized institutes. i

I 1T WX AT &1 ST <181 & Let me go into this. 3T introduce @R @1 HIFRTET Bl
AR, H urferamies) b MAfReR |18 ! a1 d18dl § & introduction & level TR we
have a right before we give leave to that. 39 CIgH g4 dg Ml dlg T I fh Udh
sensitive issue %IW@W%,WWﬁWﬁW@%W&EW@@
SR 3R IRer 81 ]8T 81 /iy, H 98 die ared g [ $94 |1 disi 8l 8, 3R I8
39T base of the Bill %‘, 3 ST g4 fea %‘, Statement of Objects and Reasons, 317X
I8 ST 99 %, ar sﬂ’c}ﬁ immediately Select Committee CARE NI éﬂ\lﬂ’ Yl please take

some more time to come out with something in respect of the Bill so that introduction Cg

level TR &H Y 3MTURT agree Bl

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): This is not
introduction. It is consideration and passing, but before that I am allowing Shrimati

Jharna Das Baidya and then the Minister. ...(Interruptions)...

SRl SRAT 919 9= (%FBT): /R, Sl Standing Committee on Social Justice and
Empowerment &, SHH &H 94 Sl HRI¥ &, S14 9 980 9N J81 IR &1 89 AT 41 9 91
ﬁﬁmﬁ,%ﬂﬁwﬁmdiscussionﬁﬁgﬁ,ﬁwwmﬁwmg?
...(TGHT).... B9 AN 39D IR 3 81 STl &1 S99 BT JAT offt 4R 8, faforett waamid
St AR € 3R H ot AR E) A AR W 21 89 AT 59 IR # S o 781 € el U
a1 It o a1l 39 R A1 Ugd WS HHSI W f$¥meE 81 Ay, s¥fery 3myd
Helge HHST H Hll 91T

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Okay. Thank you.
...(Interruptions)... Now, Mr. Minister.

it TR T eI : SUAHTE He 153, H ST 8ol O dlel BT JATd IR &l
o7, TR 31U Pal o ugel G <l 3R 918 4 qredl|

TR, ST AFTIH 1999 97 3R ISP ®eoxd 9, I wed 3 HoR I b 3} I& 4
IR HHCS A sy SR B Mg Harg, offhd Brs ff A9 candidate 81 fHra|
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[5T} oITeR =5 TEalid ]

.(FAU)... TR, ¥} I G AN ...(FEHH).... G AT .. (FGEH)... 2006 H
..(FA).... | AT T I ...(FAIM)... X, IE Al fGATIoH & a1l iR g9 a9 &
T AT BRI 3R 3BT Aolde HHST & UTF Joidl, d 599 AR faora 8N iR
IR B FGfeRT B H faepd RN, SR 3T Y 91 A | ... (). AT
I G <l ...(FAL).... 3T 3 I G o 3R IHF 915 511 (1077 Ham, a8 RRremd
& ....(FGHT).... AT T8l A d1d G of, IAb q18 977 81 ST ... (). ..
Feq S ot e, B9 S A S| L (FGEH).... 3T FAH Bl IR T8
..(AI).... AR, ST W 94 91, d 99 95d $oR Y| ... (FadH)....

7t Aege Fredt (ORI AR . (ag). ..
it TR Tve TEAIA: TR, TE FATR? ... (AIU).... () ATEq, wiiot| ... (4 ). ..
JuRrTeer (St Ya=eaR diferdn): H3i1 Sl Bl dler Q1T

i AR =T TEA: WX, 2006 H SN LTH RS B Y 59 U8 W gs Al
SEF@TSWEﬁQﬁIWﬁwﬁa’s’ﬂﬁ@ﬁ?mﬂfﬁwmsuccessmﬁﬁﬂ,Fl’s[
P T8 U UR 1 RS 2012 H, ST AT IS §U AR A AR MMER0NY GERII Bl
WHR ol R d WHR 4 A, 39 99 fa=fad o g8 ol fagfer o &+ 4 8k
Selection Committee & Planning Commission ® ﬁ—é T TIRAT BId 812012 § Th
HHT! ST g5 1 SO ARG SR &Y, WA BIg AT candidate &1 ATl

& wumafa 7EIed 71577 §v)

I 918 2013 ﬁﬁv_\’, JMSTdh e AT TR ‘:I}I?(p[\_rﬁ\_rﬁg, | Planning Commission
P IS ¥, ID! ALTeTdT H 5 ANN D HAST g1 Tl S| g+ ufehan o oft, fagwy
SIRY &Y &Y, IR BIs A candidate e 1HeT AT BT Y 2015 H ST, Yeoiel, Chancellor
DI e H Y BHST IATHR (ISl SR a18 iR TN fhar ofs s arg
candidate B4 &I @l a9 2016 W I HHST 918 T3, =@ SIRY g8 Afdh R @18
Candidate &1 el $9% Y@ HROT H Iaf e R Sff ¥&T §, A9 G of | 89 I
PBROT BT XA fHAT T U8l T § 51 BoRaT off, ST 319 ARaAdT o™ BT B [har Bl
319 3R fagfay SR 8RN o I8 & 81 S| e # e $RA1 WRBR & AMfIBR
&3 ¥ 7, gafely g9 U foran U= o el W9 &) WeAfd & fam1 e 81 davdl,

f51ep foTT aoaT fagae 89 e & ATH- o 2

gl frm o1 o fonsdt Ao uTw fargafaenera & qarerems A frer &1 A=ifasmT
T FASTHTY H FdH R UMY BT A112Q A1 F=iferRad srgdieli # 4 fodl fovg &
T AT favafaened | foad) o fawg # 98 Hideiar 841 a1l U AT S99
P fABANTRT, HEdT, T, RIS &TaTd, ARIe dad 3R 98- fasgiarai

H HIAHIR BI91 AT U AT S99 1 faaaivramatt, Hadr, e dr, 3 97 & e+ 9
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foret 9§ Fae g1 TRyl R U a1 Saw 1ftre feeaivrdr, T, waeiiar onfe # o
ST e =nfevl fawara aradriRie af3reraii § Neg=ii & Tb1 Bl 3edl & g &
HET TG .. (GET). .

MR. CHAIRMAN: Please. ...(Interruptions)... Gi-Tq| 37 U =T BT

#} AR T TEAI: THT AT S GRET PR (A7 21 G IS AN S i
H ga T, ueel g o1 1 fa=givman & 3 =gAa¥ 15 9ui &1 3rgwa eI+ anfey, foraH
I WA, AT UelTeTd, A6 Hadl, Ig-TSeIiTar & &3 H 10 a9 J & BT
3TIHd &1 Bl 31d B SHH HeET $HR (&1 3R fagivrar & &3 3 15 ¥ &l go1rd, 10 a9
BT AU B &A1, R IelIaT, THRTSH I verrerd, A el 9g-feairdmsil &
& § 7 99 P T Ut 3H Ps B o A, fTh BRI 8H IT candidate T8l
ATl 21 IR gAY & ARPR 1 Al =@ SR @11 s gt A1 &8 a1 {6 4 |1 3§ g9
PB TTEl R UIY, oIfh 31T U FHY H T T2 B UTT? 2006 A oHR 2014 TP AT
i e fora, STafes 8 AT BT WHY AS UTH ATl BAR U A1 3 AT B rafy off
...(FGET).... g1 I3 1 e ST

sft 3=g el FR1 U 1S €1 ... (au). ..

it [uTafa: 531 S @1 g8l gRT B SN ... (AL, § 3TqD! HidT Gl
...(TIET)....

37} TR T8 TEAIa: Y31 U8l GXI 91 HE QoY) ... (). .

SHRI ANAND SHARMA: Amending the Rule and amending the Act are two

different issues. ...(Interruptions)...

MR. CHAIRMAN: 3= i Sfl, S9! YL 91 Hed Qg ...(Tad ). ..
Anand Sharmaji, please. ...(Interruptions)... He has to yield. ...(Interruptions)... Please.

..(Interruptions)... T & 98 ¥ WA | ...(@AUM)... § TTDI HIDBT M
...(FGHT).... O 19 3 T2 .. (caaeT ). ..

ol AR TV TR T8 W IR H BET TN (AL, 3a FeH A,
...(GHT).... 4 ATA TP T BT 2?2

SHRI ANAND SHARMA: He has to yield but he cannot say that.

...(Interruptions)...

MR. CHAIRMAN: I am just coming to you. ...(Interruptions)... We will patiently

hear and then sort out the issue not itself. ...(Interruptions)...

2 AR TS TEA: H gol =medl § 6 2006 ¥ 2014 T M0 FAT fHaAr?
...(FAYT).... IS T TBR &b I1&-[qaTs T A1 Gt BT & Tl
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MR. CHAIRMAN: I am here. We will sort out the issue. ...(Interruptions)...

sft TR T TEA: §9 WK F AN & &F H ..(@FHF)... Th world
record ST &1 311U~ G a1 [T AT| ... (FQALT). ..

SHRI ANAND SHARMA: Sir, there is a ...(Interruptions)...

2} AR T8 MEAI: AR § I FID! AFHRI ST Yo b Al AT T8] Al
g H fda BT ATedl § & I8 9gd decaqul A8y 81 530wl A 9T Rl
IR

TIH TP GINYH B9 3R fhaT 8 - Faoi=dl, YHIRRISH I Y&, HTHRIS JadT,
Tg-fe=aiTar & &3 § BH A HH 10 9 TP SRR W&d gU, IR-WRBR] 6T & I
BHRIBR] ARG, Aege], THTILT, FET-Aled &b WY H I TLMATD AT 3 9l 4 HH 7
Bl IR IHa H DIs TRIAT 89 IR 81 (5T 5l ...(FaLH).... U Y
I ¥t o1 {5 ISP Y 45 AT 3R 65 AT & 9 S AV TH F-GIDY IR &1
Q| 319 AT 8 AT b T8l & UTY| SR TH 4 ATl H YA fbar 3R qhera el firedl,
S QU B g8 sl § eie e § S ran g 6 gae # deigd 8 $ 91e
S ugd T ot 3 3 |1l 1 Hrafafdy gt 819 WR A, SR SHS SIRIABR] BT 991 89
&I B UTY, I 9 Y U IR G & AT 519 T d SRIBT el <cil; I a1 890 I g7
2| IEH U 3IR fGaand off fh 3R 98 SRITGT W1 § § 3R 89 SKIhT WIHR 1 P of
Iftr STRIIGRY BT Ta= = & ol ft I & g+t T30 a1 27 3 U=t ot off o o
B9 TI Te] HR UTY| 37 S QM1 Ul Bl 89 Sl B BT HTH DR I2 &) 9 S Q1 eral
DI SIh B B BTH PR T ©, SAIIY H A& DI YA BR Dl g b 37T §H Tl
HHCT 1 PR AR TRY B 3R IR qAT G D1 FYfad B § Aheran o
BN, ST 3T I8 T & fob o119 S99 fdel bl U1 el bl Ul i |

Y AUl T TS § T G o, R § arered & forg wam om <Rag, I
T 39 &1 H 18 TRIG B 31T T, T 18 ARG DI 31T ATI 519 I vy g9 9 H
AT AT, 9 IH FHY 3+ I St 1 FaT, 'l just want to make a request to the

Government that this is a very, very important Amendment Bill. There are large number
of people who are affected with Autism, Cerebral Palsy, Mental Retardation and
Multiple Disabilities. I am sure that the House will have one view and will be together
if this is taken up in this Session. If the Government is agreeable since this is only an
Amendment Bill to National Trust Act which is already in existence, then, we should
pass it and we seek your nod, Mr. Chairman." I was there and I too agree. "I hope the
Government is also serious. ST Jeg | EXS) St @1 oI BT 81" BRT BEIEE gfp
JNTST B D! SHY BT 3R MY AART T H 98 B sort out BIFY| ... (TILH)... H
|ID! G SHBT solution &1 =1 3MMAD ST H T8 AT, A STHI H I8 a1 gall, 59
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TRE | B W 3 H AN b T Tl ST S| G HaeTeiiet iR Ageaqot Ar7el § 4
T 39T H 31TS X2 8, A AT 81 ST 1R, SAfeTT AT I8 heT 2| THINTN =¥ 37191
gz A1 I8 $9g IO, 59 Iz Ay vl 3 3, 99 WY Aae WieR fhar, adl a8
3IATI 31! T 1Y @IS H 3MMY & ... (L), ..

it farora Maret: e+ I8 w8l & 3P 7R Th IR o <y

S} FUTIRT: FaT I8 BB 3R B AN 1 I8 W1 BBl (b SATET FHY P SR T8
21 ¥RT e I8 © [ 59 Sl f4a1s &, 912 98 o ol dRoT 9 81, a1 e J e i
AT HYh SDI sort out B fHY ITIT 31T Fhd B Yes, Shri Derek O'Brien. What do

you want to say?

SHRI DEREK O'BRIEN (West Bengal): Sir, actually-while you took a little break-
all the Opposition Members spoke, and I haven't spoken. So, everyone has expressed
themselves. There is an issue here about the quality of the person who will be appointed.
That is the issue. I don't think that anyone in the Opposition here is suggesting that the
post be left vacant. Nobody is suggesting that. The issue is, do we have a professional

who understands this issue? That is all. I don't think anyone here...
MR. CHAIRMAN: Now, Satishji. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, one second. What has caused concern is that if the
Minister has changed the rules of the Bill then he should be congratulated that he changed
the rules of the Bill, but, the rules and not the Act itself. And, what causea a little concern,
since I was sitting here, is that we are doing legislation not for one person or two persons

because the name of some person who was sitting....
MR. CHAIRMAN: Right, I got your point. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, in the spirit of what you have suggested may I,
with you permission, through you, suggest to the House that this is an issue which can
be resolved? There are just those two issues that we all want a qualified professional
who is there and after that we can sit together and pass this Bill after through a Select

Committee.

MR. CHAIRMAN: Now, Shri Satish Chandra Misra. g Jg& TSl Hagelier
AT &, SAfTg iy & A1 8

SHRI SATISH CHANDRA MISRA: This issue with respect to handicaps is a
personal issue for me as I have been working with them for the last thirty years. And,

there is this only university in the world now in Lucknow, and which is in my mother's
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name, Late Dr. Shakuntala Misra, for handicaps. I am a regular visitor, whenever I am in
Lucknow I visit that university also and work with them. My only anxiety is that if it goes
to some Babu or some officer or someone else, then, they will not be able to function and
look after them. So, if you have amended the rules, I congratulate you for that that you
have eased the rules and, now, you are saying, on the floor of the House, that you will be
able to make selection. Then, I would like to say to you to make the selection and why
you are making an amendment which says that if the selection is not done then it will go

to some officer and he will take over. Therefore, the hon. Minister should consider this.
MR. CHAIRMAN: Now, Prof. Ram Gopal Yadav.

Y. YT MYTS Ted: X, 39 314} ST H8T fb S99 Terd <31 ST, 929 S
ST & forg # 91 & wide 7 721 &g 381 €, Afd 59 ol AT+ #371 off 91 32 9, AR
I8l Y WU &, 'SR ggaad’, 3fax & [ &9 9gda &l AN &R ©, JAA1 Sff aR-
D! el HRarsyl ga &A1 g+ & B ST 3o &A1 & <@, dE ey, g9
SENEIEEACIGIE!

it qurafar: S 1 87 e 2l SN, 31y §d1ST fh SHdT way out RITE?

st s ot IOy AEley, gy frdl | Gened o fogr T 21§ ¥ ugd €1
W PR 1 T8 § [ I8 vy el &, S H ok 31 St 7 9 et ik a8
AN §G P ST B9 &1 HAT ST, H U] TRIAT B AR 3711 W ARPR & IR 3 DIy
AT TET BTl I THT | 19 3T I 'Right of Persons with Disabilities' BT el oldx
3IY &, ATYD! ITe BN fob IH FHY AR H& 1 Ueb ATATS] 4 1 bl 21| H AT er=dTe
HRAT E b N 4l | Gar (BT, fT 19! IR Bl g1 4, died & w4
T H ST 8RN H 179 I8 PHe1 aredi § fob 31l 31rd ST eiier oTg €, 98 Wihr
Tl 2, 3feT HUAT HP 31T 3 A of | &9 Tal ared fh e H...

Y rafer: 920 Sh

i} 3 ¥MT: TR, § MU T 3MER F A1 1 d18d] § (b AT HUAT $qD
Statement of Objects Tf¢TI S781 ®aT fh 39 <97 § BlIs W suitable MEHT T8 et 3
TR S H9 yge fosT wer ...

7t FHTAR: 3T AIege sy

2} 37 T W), H e fHe SR o, aife e I adrn P 34 usd T
FIT BT AP a8 SIF {1 99 AT | S DI, 991 gag 73 off 9§ o 919 g8, AW
U SR 31Ts &, H 39! 7 94 T/ ¢ 71, T2 39 foy vears fam oik 9 9ra
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& IS H B1 H 3MID] A1 =ATEd § [ ITd! STABIT Bict dab 81 TS, interview T
&1 foram 3T, 9 qualified T A1 3FR I HEd & foh 199 M Y €, H 39 IR 9849 # 781
ST ST 39+ a8 IR &) QU 8, 1 31 390 ISy 31 FeAfd g1 o, ol f&
3N BT &1 IHF 918 39 el B oA1Y |

oY AR T TR : TUTIRT 9B, e Sl ol B, H S TR we|

st Tl 3T TR-TR BIs S|

il AR T8 TEAN: TR, A AAE 1 Sl $B Pal 2, § I Feqd g, TR 1N
IR H PaT o1 {6 IR ATt H & T2 (6T ....(Taem). ..

sft wuTafar: 98 81 TR gl L (@EYTH). .

St aeR TV TEa: H Aoy SaH STMGRT < 8iR STare &, a’Ar § gl
SR 3R STad & B AaLIHAT W AeGd a1 Hall § U 3R g R THHRI
ST ATEdT §, S fb I8 311 ¥a1 © 1% foet 9 wenes &7 3= €, S9H Bl appropriate faT
I Frga foham ST | ST9e! a1 aredn g fb Mg+l 3 W gragM 2 & TaeHe
3T SFSTT AT Ashedl Tael BT equivalent AfdT BT 9 UG .. (QET)... I8 a9 4
21 g8 W RIS 781, Id H Ashex! 81 99 UTQl| .. (AaET).... 39 g1 61 T8l drad
gl ...(aa)....

sft |uTafT: 39 Wit YTl ... (FGEM)... Be fair. Let him explain. We are not
deciding.

#i} TR =T e J TSR a1 ST 31T F8 32 © 6 5 &1 0 e
PR | H IR AT TS g b IHb IR 3 11 3§ g8 wraer g {6 Ashe] oad a1
JAABRT BT 3R I8 A U< BRI T4 ST YA TS ..(ag). ..

oY GUTTf: TR details T ST BT STHR 81 B

it TR T8 T H HEAT A8 g P 47 IH TexToid od 59 U 4 USHad
gS, I18 9 #1 O, = Sft, S Sreell «rge 9, T o, T gy Hahs Ashe ) |

it UTIRT: 3T SART U AT MU H I8 AIegeT MHbIfey 3R F& H oSyl
D] temporary pending G B AR ﬂjﬂﬁ B 319 31 9f¢TI Out of all the Ministers,
he is the most patient Minister, to my Knowledge. I do not know what happened today.
He is very knowledgeable and very committed for social welfare also.

...(Interruptions)...

SHRI SATISH CHANDRA MISRA: So much of stress that he may not be patient

to ...(Interruptions)...
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4.00 p.Mm.

MR. CHAIRMAN: That may be the reason. You all made him impatient.
...(Interruptions)... Now, the Negotiable Instruments (Amendment) Bill, 2018.

The Negotiable Instrument (Amendment) Bill, 2018

fort w=Tera 7 Irog w3t (st Ra yaTg ) : Fuf wEiey, § IdTd S g

"% TP FHT §RT UTRT 'Negotiable Instruments (Amendment) Bill', 2018, TR faaR
BT 1Tl

qEICd, § ST a1 ATedl g b SuRmell &l R ars & foy waa-wwg )
'Negotiable Instruments Act, 1881 H 3[h FeNE %Q g 1 R Y I 3[R & dfad
HAHE! & IRUTRERY 96 UTcdhdl & A1 Sl 3R 8Idl 8, 39 31 & A &
%I'Q IRBN DI AR P dAT FTIRT I3 B representations UT&d BB Bl

MR. CHAIRMAN: Please. ...(Interruptions)... If you want to sit with your leader,

you can sit. No problem. ...(Interruptions)...

i} Rra yaT9 g H IP! AT A8 § B VA representations T W a159
B 9B $ ARG gRT 3T o1 PRI B FRIRT F SRIAEIN BT WA U< B &

AT UThTRAT & BIROT YT ST aTell S 3T Jferrdi off, @b & UTqhel| bl ST

oI Tl e uren o1, Il &) SriaiEdl § gar 99 iR T o e ued 9

IR [I8e 1 He 3 ST AT -1 2, AT =dh UTAdhd | bl DISAIgAl A 7 JoIRHA]

TS, STeal ¥ STea] UGB! I B IHH UK 81 Fb 3R db & faeaa=-adr o1H 33|

ATIAR, Negotiable Instrument Act, 1881 ¥ Udh TS &TRT 143A T FHIITT fohar T 8,
T €1RT 138 & I JAURTY BT FAdTg B dTel FRATAA] Dl Ab SARIbd! Bl 2
SHBT 20 URYT IFARH YA (AT ST Feb | ARIAR, b STRIDBAT D ATGL DI TR P
60 &1 & 3feR 3R Jarmast &1 Y &1, fR 30 fa7 T iR D TIrAT 1 Aepell
T, IO Afe SfSd e o ST aahdl 51 IS 95 STRIddT BT Sa $R A1 S 2,
Al 3TaTeld RIrIdal Bl SARH FaTdol & wd H 6T TG YA Bl AR RoTd §& &
Ml & AR, ARGIRMS §RT USRI faxi gy & 31w # wafod o &% wR =&re
RIESESKEIRRERERIE]

HT-IdX, Negotiable Instrument Act, 1881 H Qiﬁﬂg gIRT, 148 bl HH Jer T
oT| THE AT YTl ATITAIT BT FYTABAIRN BT T Dic gRT HuiRa < 3rerar
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HIATIS! BT HH F B 20 HfIRId IR ST B BT 3TeHR fd7 147 81 I M GRT 143
& TEd YA fry 1Y foredt oft sfalRe Famast & rfaRed grfi 9 SRiedt &1, it 3
qd 7 PET I Y 60 3T B, IUP 15 30 A MR IR ST Fhell 2, I & JJAR
ID] FHETT B TdTell =T sdieiebdl gR1 SR Il Ry 4 o g7: T IR
143A H AfFHfer @R <, A1 Refd 9 & sl & Srgar &1 S9! <1 URd fage 4
TP STRIBAT DI T TS BT, TP $ IRAIGd B el A § Faid faew @t
RT3 &b T B (oY 50 fAgyd & o] B & Aaegs fqarel 3 fAuer Sy aen
THY 3R g9 BT YIS g9 81, 399 I DI [Aeaa-II<] 9¢, S99 v § 39 F=1~a
S P AEAT H IRIY BRAT g [ 59 {87 $I T < §Y UTRT B B HUT |

The question was proposed.

MR. CHAIRMAN: Any Member desiring to speak, may do so, after which the
Minister will reply. Now, Shri Madhusudan Mistry. S5 &1 ¢ &1 T HHT AT TAT R,
D] LT § IHR 3 71 B

SHRI MADHUSUDAN MISTRY: At the outset, I welcome the Bill, and my party
supports this Bill. The passing of this amendment specially will help the trading
community, and specially those, who are involved in trade and business, and sold their
goods and services to the third party. Besides that, Sir, it will also check, to some extent,
the fraudulent person, who tries to buy time, by issuing the cheque, and either he does
not have enough or sufficient amount in his account or he tries to see to it that goods
which are being sold to him, are not paid, or, the amount is not being paid, and tries to
cheat the trader or the first party. The amendment gives more power to the court where
the cheque is being issued, and amount not paid, either because there is not sufficient
amount in his bank account or instruction is given by the person to the bank to stop the
payment. In that case, the first party or a payee to whom the drawer has made a cheque

on his or her name, it can approach the court, and the court can pass an order. 4 Ud

Sﬁ‘rﬁiﬁﬁﬂ—é%%\_flﬂpayeeiﬁdrawee%éﬁ%@?wa—s’ﬁwﬁﬂﬂﬂﬂwﬁ
P T ST & A7 6 § Ib 9199 81 ST 8, 3R payee DI ST &€, A 969 T8l
drawer BT SH 20 URAC UAT STHT HRIAT TS 3R S9& 918 < Y i g, o afe
BIC U T BT 3MST BT & Al 60 &7 & 3= qrast YT STHT BT BRT 3R IFDT 30
& #Y gea Frerfl oFR drawer 39 3iTER | dg T8l § SR 98 ordial # e &,
IFPT IR 20 TRT TSITTcT STATIVES STHT BRIT TS| 519 T BIg-Tol ity 7 31T,
9 T T&T U7 T2 3R IS SER 3 TR M TR IHBT YRT FATSUC ST BT
Q@Tﬂlaﬁv_ﬁin casedrawee%favourﬁﬁé%@ﬁﬁ%ﬁwmﬁg,Fﬁ
IAD] I8 IAT AT & A1 ! FHI FITGT o AR I A7 TS|
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WRBR 7 JHSHS F 3P 3SR TP Hd 1 DI BIRL Bl 8, WIABR S ddb AT
el 1 HAI & folg S & I1 I8 HE1 & folg I <dl & f6 AW g U1 8, § 9% qa1 g,
fpT a8 I 9199 B 11 21 U 1 39 R RRed § 9 1R faward o, U | b
SR TSI TP ATYT ST U T AT WIHART Al TIRE Sl 81 Farel Rt g1 ® foh iy
qTHS S U T84 T3 I IR 9 6RE S SIS B A Ahi1? § el X1l T UG V&7 I,
AT T T o ST ) SHF 3SR ARG BASl BIcH & 3iex UfST €1 STd! Sid BT I8
qfedHd B Tl 39 aoie A [9d 3§ srieHe o A1 21 $Ha! oig ¥ dril § 96 & Ui
faear U7 81, I8 W) 39 0w WIS ©1 399 o1 U1y fhU 8, SUH SaTeT & STl
IAPT Y] I, |1 ATl BT TSl 7 O S AR U198 51 3R ST | A a8 ¥
ﬂﬁ%\"?ﬂ?ﬁsﬂﬁdeterrentﬂﬁ%%mﬁ@fraudulent person I BT ST Feb AT STDT
P fHar SUI fhds Hoe & 3fex VAT 81dT 8§ & if you issue a cheque which gets

bounced, then you are forbidden to issue a cheque for the next two years, three years or

five years, as the case may be. Besides that, you have also been punished for issuing

suchacheque.ﬁﬁﬁﬁ%ﬁﬂ%%%@ﬁ@@ﬁ?%,ﬁww
B I B b GRT ST ST AT © Al b a1 BHRaT Bl, Ui f[$ol PRam anfe &
IR ATST IF MY, fotfeer W & 81, Ui $ divi Fgoie &, IaT Jrae™ 81 a1y

AT T 31 [Tl YT BT & 6 98 A S8 W IsdcT oifSH Fordt 8, wigae
WWW#WW@W@WW%, a@%aMoney Laundering
Act & 3iex INRES 81 B IT I W Bl IVREX F8] BT © 97T Money
Laundering Act & 3f&R Sl XIST¥ER &1 BN, d N 3R fhefl gar @l 441 <l €,
SH HUR B AL G THI, QI THT AT URAC H TS ofd &1 Sl AT I o€ - &, S
RIFoR a1 BRT I o od &1 39 SR 99 3FRIRES gRT S9d! SR I97 faam
ST & A1 S U OR g1t foran el &, fiRkiaet smrsve ot foram S 8, S 915 #s
el & 3R 1! Sl RIFER aTell BIRT A &I 74T T, I8 9194 THISUE & foly
¥ 3w feurivre Hard € 3R SUH ¥ 919 98 UNT ofd 81 9 AR AiSil &l B T
S, 9P 3R U 984 991 FaTd &, T Bl ST SHDT IRACST 20-25 THT ATl
BT BIAT & 3R 36 THI 7ol BT Bl UA-U¥ SIS A MY € fh 100 TUY & U &
HEM 10 BT ITST <A1 Tl 21 W1 U1gde AAfST ae 94} S8l W by and large el
&1 81 S &l fIegd fradulent T <<l € AT ST A I1S9 B 6, 99 335 P HUR §6 AR
meﬁ?mmﬁﬁmﬁmwm?Thatisthemajor

reason. | don't think this would be a strong deterrent for all those people who are issuing

the cheques which are bound to bounce simply because they don't have enough money

in their own accounts or they want to buy time, as a result, to pay to the payee at later

stage. WX, I Sl AR-UTE ATl &, H A § b AIDT STb1 SIel HRAT AMTYI YD
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e 8, 3afeTT g SHh IR F AT 1T 3T g S FNEH oI dhR T &, T8
TE 3T B AT TR HeT & T rar) iy, S gasl S8 UR €T BRd &, WD
TAY TT P 3fEX U1 B &, T81 A Sl AP A &, SAP d 9 1S9 7 Bl IR ITDh]
Y IR YT e SITY, 9 OR EHRT FUIC 81 377 I8 Sl [ <R 31T 8, B9 g9HT JuIc
PR B

MR. CHAIRMAN: Shri Mahesh Poddar. You have one more speaker from your
party, keep that in mind.

3t AR UER SIRES): W, MU 31 59 [I97 R Jie &1 Hia faar 8, s96
foIg SMueT aga-9gd g=yaIe| I8 HIh! Heaqul Ay & 3R 39 fawy # 3 iR
WY 01 81 H 59 f3eT &1 qHT B gY < § b a8 gy, et v |l 99 3 gR1
BT 91 g7 2, Ifa 59b Io 89 X1 dfh T Se&T & Sirerd 3 1Y, A1 $8 Terd 8]
BT HEIGY, § o9 39 vy W) die & foy Gt ) I8 o1, 99 {9 g8 S @t
IR BI fh "Negotiable Instruments Act" BT 37 T 82 91 R I ggel, ¥ g Wl
% 1o &9 w9 ST € 1 afees A1 1 81 89N 81 a1 &1 Wl o7 3R ¥ of=-a a1
YR & dR-AIbI & T SYART fhar ST 211 9815y, 39 98y H Udh 8! SN
el 5 "Sug” wreg @t 3o off wur wree 9 € gs oft, et aref g1 g =i Epa §
"ERIHT" BT 37 B, AT BT RIawT, S 1540-1545 H IR MR G B gRT SIRT {6y 7Y
Tt & Ridp! & IYANT & R TR I 7T AT 9 91 89 WA & b 1770 H ot
P I 3fTh G 1 Ugell aR BTSN ol are], b ofl, F5T R text Y foram sIam 2l
ISP I1§ BRTSI &1 AT ADBIT g5 b 59 99 b A1Y-91 I8 41 U 427 8
TR $¥gHe Tae H STgl &9 I% &l a1d &< I8 &, 981 39 B J g1 TR gl
AT BT W 914 BT TS Tl 89 [ S © b IR DI ggell GaT ST 37 9 1928 #
TR | g1 1, b g9 g Usd, HIG-BRIE Aedl-erd] gef 3R b Bl
SIYRYT T H 3T TS 21| AP BTl H BT T BT Aol aTeil 3R STAT AR IR AT o
aTell YOIl 3R ¥l aRE @ S¥erall &1 i Sooid 21 91 | I, Sadl 4 $ae
THE S BT Scord Al Fedm g, S &9 &1 a8 Bl ATl F816d, AR Blel 30l-3ATd
I §fhTT BT B PR @ M1 8.9, 185 ANI-37TT gTaT T3 BT Jael= AN 81 T, Sl
fefeer AraTsy & WRd § AR ST b STRT 8T Y71l Ble | g1 BT T Y gall 3R
AR &I-< BT &A1 9 7141

[SuauTeast (3l dewen uRdN) Jor¥lT g5/

SRIAFA, G&T Pl Ueh ER A GO B b of ST DI ATAIRAT = SRIRIAT A9 PR
S UG DI TR AR $HF YT individual AR &1 AR gRT FRIG &1 75 g
BT <IF-3 BIT AT 3R Th-TAR DI SHBT ZIAHR Al BIT 8T 1S &6 TUD AP ARES H
T8 1 ATIR BB BIT AT IR DHereb<l Hol AN Heaeb<ll $I HS! H Sl g IR &, §
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[t w&e1 UER]

BfSTT issue B U, NTAA BIC ATIRT T AT H -3 fBa1 Bl 1 S8t I fa<ig
-39 H db b ST BT AT ©, IS gRT AT 9Tt §b b gIRT Us el 1R 1784
H g ReeH SR forn T o1 wEian, g9 9 S € {6 89N 98! AT 9@ & 38 )
ATy RIS G9a 81 g1 AR IRBR S H Held ShHH & fog ufeg 2,
SIfeh=1 1T BT 1 & 911 I P B2l SHIFH! B BT ol B Fhd &l 5d HIed
SHMH! B I 31t &, AT AP 3R WRed 74, fhg! aI disil Bl g1 WIHR B &l
Hl 2017-18 & goIc HIYOT H, A Sicell S §RT del d1d I8 3l g & e
SR H dishonoured cheque & ¥TATE ®I YHAITRET PHRAT 3TaID & MR g e
JE AYMYT Negotiable Instrument Act,2017 § <TIT T §1 HEIGAT, 3R 2017 H,
TS -3 I IfS IQTERN A, AN Ueh HE I+ D1 A H BRI 6 ARI BRIS b ol -
ST A% & ARIH | B &, IS BAG-BG 74 ART BRIS BUYY BT -9 I |
HelST, a1a1 U= 81 1 g1 AT I, faxir fafra &1 avt yonfordi § ve it 19 2 3R
qE & MR A -7 &1 @1 A9 | 3 {4l ff Bl § 3R Ig WRIT < SI1g, A1 -1
TUTet! B Tl & TR H 31 el 81 U EXCTd 91 /131 § AT 31T B S IoTg o 31
& 39 fAgrd o) =l B TS Yl g1 UH.STS. TaT ol 1881 A Tt el T, foras 39 IR
instruments @1 9T @1 TS &, I A STSRIT &1 THRAT -1 g1 81 TS fh 31T PrI4-
PN 60 ARG, ST BRIG-PRIG Fel bad! bl 20 TTerd 2, Rith I ISR & Bt I
S A 8 3R 5T b RSN A e AaerT 138 BT BT M7 AT, AN AR ST §
IAPT g WHIA 3Tl AT 3R IFH $6 discipline Wl 3TAT AT, AfbT AN 7 TRE-TARE B
TP FrHTer-FdTe R 39 HaeH B 0 Uh ave A et o e o iR 9! dvan
Fecil TS| 319 FHY AT AT & 5 8H U b BT 8, 3UD (oY 8H B Y IUR B
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39 UN charges T B ?ﬂ'-ﬁ CERS Ehﬁ'g JMSHT ERl AT A U™AT transfer :TW, cheque
<1 2, dIfh IHBT T 99 S| H TRBR A AR B b TN cheques ITH I BT,
T 31EHY cheque T ISR bank draft & IT NEFT 312/@T RTGS I payment ® | 399
immediately payment ¥ 81 SITYIT 3R SHH @I H YRT U1 Ug9 S| § g9 Ay il
P I W B TRBR A RY HH (5 I8 59 G4 141 Dl W | ST 81 Hedr H 59 4
BT FHAT B §U STA ITd FATK BT g

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Madam, the Negotiable
Instruments (Amendment) Bill, 2018, brings two new provisions to the Negotiable
Instruments Act. The one is Section 143A and the other is Section 148. These are two
new provisions. According to these provisions, if an accused is not admitting the guilt
before the trial court, then, he is liable to make payment to the tune of 20 per cent. Like
that, after conviction, if the convicted person wants to prefer an appeal, 20 per cent fine or
compensation is to be paid to the complainant. My humble submission would be that the
first provision, that is, Section 143 A, is against the principle of presumption of innocence.
The accused is presumed to be innocent until he is proved guilty. Now, the burden is only
on the complainant or the prosecution to prove that the accused has committed an offence.
I humbly feel that Section 143 A, which contemplates a payment of 20 per cent of the
cheque amount may not be sustainable. As regards the second provision, that is, Section
148, 20 per cent of the fine or the compensation is to be deposited at the time of preferring
an appeal. According, to me, this is also not sustainable, because an appeal is continuation
of the trial proceedings. Of course, the principle of presumption of innocence may not be
available to the convicted person, but the discretion given to the court to admit an appeal
even without making the payment of fine amount, has been taken away. Anyhow, the
Government has moved this Bill with good intention, that is, to expedite the transactions

taking place through cheques. So, I welcome this Bill. Thank you.

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Shukriya.
Shri Manish Gupta.

SHRIMANISH GUPTA (West Bengal): Madam Vice-Chairperson, I stand to support
this Bill. I think in the milieu of what is happening in the country today, we need to gauge
and understand new laws, so that the future of our economic activity is not endangered
by persons who have mala fide intentions. In this respect, I think this particular Bill will
serve the purpose to a certain extent. I don’t think that this Bill will have any great impact
on the present situation except as a step towards further improving or taking care of the

problems. Clause 2 of the Bill introduces Section 143A. But it identifies two situations.
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One is the summary trial and the other is the summons case. Now, Section 143 also
gives power to the courts to provide for 20 per cent to the complainant while the case is
in progress. A question has been raised as to how the Government arrives at this 20 per
cent. Twenty per cent is a very arbitrary figure and is a very cautious approach. What
we need here is a bold approach. I don’t think 20 per cent will have the desired effect. A
much higher amount, like 30 or 40 per cent would have been a disincentive to people who
issue cheques which bounce in the banks. It is very important to identify the causes of
delay in the courts. We make laws, we bring up new legislation. But the general situation
of cheque bounced cases of delay in the courts has not been substantially solved. Today,
there are more than 30 lakh cases pending in the subordinate courts, and about 35,000
cases are pending in the higher courts. Nobody has calculated that when the decisions of
these courts or convictions are handed down, they could be appealed against in the higher
courts. So, that means, more time will elapse before justice is done. However, a silver
lining is that recently in the Economic Survey, there is a Chapter on 'Justice Delivery and
Courts'. There is a thinking in this regard that our laws on dispute resolution can only
be as effective as the dispute resolution processes themselves. Therefore, it is of utmost
importance that any legislation that we bring, the parties who are involved in a dispute
must, one way or the other, be assured that their rights will be enforced by the courts in

a reasonable time.

I think that in this particular issue, the role of banks is important. The RBI, as
Central Bank, has a very important role to play although they are not directly involved in
the court processes. The RBI's recent track record indicates that they have said that they
don't have adequate powers to deal with public sector banks. They have issued a new
guideline across the board for stressed assets in all sectors, like, cement, power, export,
etc. But the Central Bank cannot absolve itself of not being more proactive because the
people of India look up to the Reserve Bank, It is a very old institution. The Reserve
Bank promulgates banking regulations. The banks charge ¥300 for every re-presentation
of any bounced cheque. So, there is a rate fixed. But the Reserve Bank needs to get
more involved with this process. They have recently issued, as I said, new guidelines.
These guidelines are unimaginative. The same guidelines have been recommended for
many sectors across the board but each sector in the economy has its own problems just
as the bounced cheque problem. ...(Time-bell rings)... Therefore this situation needs to
be looked at more closely. Even application of Section 421 of the Cr.PC. is a very slow
process of recovery of dues where fines have been imposed by the courts. Section 357 of
the Cr.PC. is also there.
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So, all this will come into play when this Act is applied, and I feel that we need
to look at these situations more closely. This Act will willy-nilly also face, a test in the
higher courts and therefore although we support this legislation, -- the Government must

keep on thinking as to what more they can do for the future. Thank you, Madam.
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SHRI K. SOMAPRASAD (Kerala): Madam, I don't support this Amendment
because it would not fulfil the aims and objectives of the Bill. The new clause that is
supposed to be incorporated could be misused very widely and it is also against the

principles of natural justice and jurisprudence.

What is the intention of the Government? I believe that a speedy disposal of the cases
related to offences of dishonour of cheques is a better way. Currently, a cheque-bounce
case takes more than four years for completion of all the formalities. Hon. Minister, Shri
Arun Jaitley, had made an announcement in the Budget Speech, 2017-18, that we need
to ensure that the payees of the dishonoured cheques are able to realize the payment. The
Government is, therefore, considering the option of amending the Negotiable Instruments
Act suitably.

Sir, it is a fact that about 18 lakh cheque-bounce cases are pending in various courts.
A speedy disposal of these cases is very essential. There is no doubt about that, but it
not just cases of cheque-bounce that are pending in courts; crores and crores of civil
and criminal cases are pending in various courts across the country. All the courts, from
the bottom to the top, from the munsif courts to the Supreme Court, are overloaded.
If the Government wants a speedy disposal of the cases, then it should strengthen the
existing courts and open new courts. What is the present situation? A sizeable number of
posts of Judicial Officers are lying vacant. The Government is not ready to recruit even
Judicial Officers against the existing vacancies. As per the record of the Department of
Justice, as on 1.7.2018, there are 8 vacancies in the Supreme Court and 411 vacancies
in High Courts. Apart from this, more than 4,000 vacancies are existing in District and
Subordinate Courts all over India. Madam, how could there be speedy disposal of cheque
bouncing cases without even Judicial Officers in the Courts? To what extent, would this
Amendment help to solve this problem? Madam, when we go through the Bill, Clause 2
deals with the payment of interim compensation, not exceeding 20 per cent of the amount
of the cheque, to the complainant without examination of the genuineness of the cheque.
Whether that cheque is fake or original, it is not examined, (7ime-bell rings) That is not

fair. The money is given to the opposite party, that is, the complainant.

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Please

conclude.

SHRI K. SOMAPRASAD: Instead of this, let the defaulter deposit 20 per cent or
30 per cent money in the Court. Let the money be in the custody of the Court. Otherwise,

if there is acquittal, sometimes it would be very difficult to get back the money from the
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complainant. That itself would be the reason for another litigation. That is why I oppose

this Amendment Bill. Thank you.
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Madam, in case of a complaint
from the complainant, it means that the cheque has already been dishonoured and most
likely, it is not the fault of the default drawer. Ideally, in such a situation, according to me,
a payee should issue another negotiable instrument and settle the matter at that stage. In
case of a complaint from a drawee, most likely it means that the payee has not taken into
consideration the issues that drawee would be facing due to cheque being dishonoured.
My second point is, fixing an interim compensation with a maximum of 20 per cent of
the amount of the cheque will not serve any purpose. After all, it is difficult to imagine
that under all circumstances, this compensation would serve the needs of the drawee
when he intended to realize full value of the cheque. Therefore, I would request the hon.
Minister to vest the power in the court rather than fixing 20 per cent straight away in
the Act itself. Madam, my third point is that a minimum of 60 days to a maximum of 90
days is still considerable time, considering that it is 16 and 25 per cent of 365 days per
year. Therefore, any interruption in the business on account of such long period is an
interruption to the productivity of the economy. Therefore, I suggest to the hon. Minister
that it can be reduced to a minimum of 45 days and maximum of 60 days. With this, I

support the Bill. Thank you, Madam.
SuRrHTedet (SThich wEd e aRd): 9g4-98d YAt Now, K.C. Ramamurthyji.

SHRI K.C. RAMAMURTHY (Karnataka): Madam, while supporting the Bill, I
would like to highlight a few points for consideration of the Government. In the Statement
of Objects and Reasons, it has been very clearly mentioned that the Bill aims to address

(1) - unduly delay; (ii) - relief for payers and (iii) discouraging frivolous and unnecessary
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litigations. Madam, the main object of the Government is to reduce pendency of the
cheque bouncing cases. But, will the hon. Minister clarify whether through the proposed
amendment, the cheque bounce cases would come down? I doubt very much. Unless and
until, you nave stronger deterrents, it is not possible. I will give an example of France. In
France, if anyone defaults on cheque payments, he will be added to the Central Cheque
Register, known as FCC and once, a person's name is included in this, he is barred from
issuing cheques for five years. This kind of stringent provision could have been included
in the amendment, which would have worked as deterrent to the people. Madam, as per
one estimate, there are as many as 16 lakhs cheque bounce cases pending in subordinate
courts and more than 35,000 cases in higher courts. In Karnataka alone, out of 7 lakh
criminal cases, 3 lakh cases are under the Negotiable Instrument Act. This amendment
will not solve the problem in any manner since the number of pending cases is mounting
and the time taken for disposal of these cases is increasing day by day. It is mandated that
cases or summary trials be completed in six months but in practice it is not happening.
There is a need for the Government to have an impact assessment of pendency and devise
ways and means for faster disposal of cases, which is not happening now. So, whatever is
proposed to be done with this Amendment is only a piecemeal solution to benefit mainly
the complainant. Madam, the proposed Amendment provides for depositing the amount
within two months. If the deposit is not made within the prescribed period of two months,
the complainant has to request the court to initiate coercive measures to deposit the said
amount, which would result in a tedious and time-consuming process. The courts, after
having awarded the interim compensation, would have to direct the complainant to refund
the said amount in the case of an acquittal. If the complainant does not repay the said
amount, the accused will have to move for recovery of the said amount, perhaps, by
moving recovery proceedings, which is again a cumbersome process. Therefore, it will

put the accused into hardship and inconvenience.

Madam, the proposed Amendment would amount to multiplicity of proceedings,
particularly given the fact that most of the cheque dishonour cases have been false
prosecutions, majority resulting in acquittals in recent times and hence would complicate
the process and drag the court proceedings for a considerable amount of time and would

also increase the pendency of cases in the courts, much against the objective of the Bill.

Most importantly, Madam, all of us are aware that the Amendment is, and will
prove to be, more beneficial to the financial institutions, money lenders and traders. But
the people, who borrow money, are generally economically weak and poor people. Their

payment capacity will also be limited. Most of the times, the lenders will obtain blank
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cheques or post-dated cheques beforehand only, and since under Section 17 of the Act,
it is the holder who, in due course, has to proceed, but in reality, anybody can fill up the
cheque and claim the cheque which would already have the signatures of borrower. Since
this is going to be a blank cheque, the amount that is going to be entered may be totally
different from the agreed amount. Unless we make possession of blank cheques, with
signatures of unconnected persons, an offence, there will be no protection for the person

who issues the cheque.

Madam, I would like to bring one incident to the notice of the House. Recently, in
Bengaluru, in one of the Bengaluru social clubs' locker, authorities have seized hundreds
of blank cheques along with huge cash. So, that is an indication that the money lenders
and the financial institutions are using this provision to their advantage. Madam, the Bill
is silent on a situation when a drawer commits offence repeatedly. As per the provisions,
the same procedure will be followed which, I think, is not appropriate. So, I suggest for
the consideration of the hon. Minister that if the drawer commits offences repeatedly, the
deposit amount can be increased from 20 per cent to 30 per cent, 40 per cent or 50 per cent.
Then, there will be some sort of a deterrence. Otherwise, this will create a lot of agony in
spite of getting himself acquitted. I am talking about the persons, who deposit the money.
If the accused does not get the money, he will have to face a lot of inconvenience. So, care
should be taken in this regard and, at least, bank guarantee must be taken from the person.
The 20 per cent money, which he gives, and in case he gets acquitted, then to recover
that money, this person will have to suffer a lot. So, at least, the bank guarantee should
be taken from the person on this 20 per cent amount, so that the recovery becomes much
easier. I suggest for the consideration of the hon. Minister to fix a time period also, within
which cases have to be disposed of. It can be a period of three months, six months or nine
months. For this, we need to constitute Fast Track Courts, arrange for alternative dispute

redressal forums, without which it is not possible to get justice at all.

More importantly, Madam, I also feel that the conflicting interests must be properly
balanced and fine-tuned to protect the innocent borrowers also, who generally belong
to. as I told earlier, middle-class, lower middle-class or economically weaker sections
of the society. However, I would also like to mention that this Amendment has very
many positive outcomes also. The relevant provisions of the Income-Tax mandate, where
payment exceeds ¥ 20,000, should be brought in so that the cash transaction is totally
reduced. The presumptions available under Section 138 of the Negotiable Instruments Act

cannot be blown out of proportion if we don't invoke this because ¥ 20,000 ceiling has
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been fixed by the Income-Tax Department. It is a fact that if such interim compensation
is to be awarded at the very initial stage, the drawer of the cheque would be careful and

conscious before issuing such cheques randomly to the payee.

The provisions of the Interim compensation and condition in making appeals will
not only act as a deterrent against the drawer of the cheque but will also give some
relaxation to the payees in terms of realizing his money. But the Bill has made a provision
to deposit 20 per cent of the amount of the cheque immediately, without considering
the case, where the dishonoured cheque might not have been caused deliberately.

(Time-bell rings). Only one more minute, Madam.

Apart from this, sufficient infrastructure will have to be created, in the courts to
deal with these cases. As the Government pushes for a cashless economy, it is very, very
important to deal with the menace in a comprehensive manner, not in a piecemeal manner,

as [ have said already.

T1. 3PN FIOTUY (STR USTN): SUAHTEIE I8, H AT &Iarg Rl g b
SIRE] ﬂ?{ g ‘ﬁﬁﬂ{fﬁ e o= e @1 HiT {11 HEISAT, ‘Negotiable Instruments
Act', ST &lIds T 3 ST ST 2018 1 YT fohaT I11T 01, 98 a8l | UIRd ga7l 21 Heladl,
Negotiable Instruments Act, 1881 H SiI Heie fhaT <1 38T 7, H S =redl § & a8
9gd &1 MRS 21 SRR A 91 H Al giaas) <1 F IR $-1 & 916 59 )8 Bl
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compensation JARIRET STHT HRAT BTN SHP 1 &1 BIC H SHD! MUt Bl Fd1g 8l
THM| TSN, 3HH I8 W IRyl B 75 © & ofR a8 I &t Repad) i <ar ©, @t
Revenue Act & i e 3ferdy &IXT recovery certificate SR W, Raleniikeal
IFPT immovable AT movable propertyﬁWWWlWW%WWW@ﬁ%
HUR ST I 3R STDI U 3MARe 9 81T fh & 9 & Id SIRI BN, 99 gAR
THTISC ¥ U1 21, P U ST 11 © 6 95 AR AN Bl o -3 & geld 9 ST
PR I &, ITe I UHISC H U1 81 AT 7 81, T9Y IR AR R IRIHpel 9919 ol
S ORI IS Bl eI I 8Y, 9 [A99d Bl A BT B fhar 11 g1 He i, §
FHSIT & [ 39 A9 & I 9 Yo g1 ol 81Tl 89K I8i <IrTerdi 9 gail aof
AT H AP IS & AT a1 H AHIA § b ARGl Bl AT § QW JbR0T &, Sl
BT H a1 FrEdr g b SR ST 91sT IRl & SR AH a1 BT 81 37 AT 7, Al
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ITETeTd] BT T3+ fhaT ST, T 39 I&RT & JHl BT out of court Y JcHic &1 Adh
IR b reTeral § WY 37T THIETH 81 Tb, FTAT Ib 159 & YBRON Bl HHF fhar S
Hp AR DTAR H YR TS ST Ah| S ART I b AT Teld I SIRT R &, 39 IR
3G AT ST b1 § FHE1 18l g b PR il I8 "edqyl A % 8, 39
Heqqu! fadre BT § TR PR g AR 31T IRT Faq sHbT FHT PR 8T 81 [ AT
9 {38 & uer 3 & T 30 qTiRa 5 Sel & @1 aredn § fab Negotiable Instruments
Act ¥ ST 3TTaedds ITae fhy TIY & I 980 STod! &1 395 A1 &1 § 9 Jened fa &1
FHIT BT gl

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Shri Tiruchi

Siva; not present. Shrimati Vandana Chavan.

SHRIMATI VANDANA CHAVAN (Maharashtra): Thank you, Madam, for giving
me the opportunity to speak on the Negotiable Instruments (Amendment) Bill, 2018.
Since I have very little time, just two minutes, I will make my points in bullet form,

without going into the nitty-gritty of the provisions.

My first point is that it is a settled principle in criminal law that an accused is
deemed to be innocent till proved guilty. Insertion of the power to the court to award
interim compensation would mean deciding the case before the final hearing, and, it
would be against the principle of natural justice. And, Madam, in this regard, I would
like to draw the attention of the hon. Minister to the Supreme Court judgement in Mardia

Chemicals Limited v. Union of India (2004) 4 SCC 311, where a similar provision under



Government [26 July, 2018] Bills 515

the banking laws, the Sarfaesi Act of 2002, was held to be unconstitutional, arbitrary
and in violation of Article 14. The Supreme Court observed that deposit of such a heavy
amount on the basis of one-sided claim alone cannot be said to be a reasonable condition
in the first instance before the start of the adjudication of the dispute. So, though this
provision seems to be very open and inviting, still the Supreme Court earlier has held it as

unconstitutional, and, therefore, I wanted to bring this to the notice of the august House.

Madam, my second point is that in 2002, the principal Act was amended, and, Section
143 was inserted which provided for summary trial. Section 143 also provides for cases to
be decided within a period of six months. In spite of these amendments, Madam, we see
that the cases are not being decided in six months. Now, who is to be blamed for this? It
is said that there are lesser courts, and, therefore, these cases cannot be adjudicated. So, if
we are bringing an amendment just to circumvent a failure of the Government to provide
the courts, which have been demanded, time and again, by sections of the judiciary and

the Bar, I think, it is not justified.

Madam, my third and the last point is that many times, on getting a notice from the
drawee, the drawer pays a part of the amount against the said cheque, it could be even
more than 20 per cent. However, the proposed amendment for interim compensation has

not made any provisions for the court to take cognizance of these kinds of situations.
With these three points, I conclude my submissions. Thank you.

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Now, Shri P.
Bhattacharya; not present. Shri Veer Singh.

it I Rie (SR u<wn): wEIan, § e forad (&enes) fada®, 2018 TR S+
TS Bl TR® A qler b [Ty TSl gam &l

ARIGY], Id IS99 Bl FHRIT 9 H U 980 q9l FHRIT 21 $H 3741 T Sil B
TTaET T, 98 3fdiel # S & 91 dgd da< oidl AT 3R 59 W] § QST AR Bl
DT o9 e et a1 8T 271 31 S <1 e 1Y 7Y § - Ueb RT 143 () 3R gART
148 &1 YTGET 2|

HRIST, 3191 <9 H AP TS b I 20 ARG I SITST HAsT =1l § offdd 8,
78 981 99 e a9 A SR 81 Y &1 AN Bl =41 B SIS ge T o, AN garer o
3R T FTEd I 1 TRPR B W BRIR YL B, 890 9T IR AN B A9 He
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BT, Ig fASTd TP 9199 B9 3R 3T WRIHH folgd Bl gRISH BT Socie
B IR For  [féte w=ar g, Q1 21 ofaRe armast graegm &l W enfie dxal 51 596
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CREIC

SHRI BINOY VISWAM (Kerala): Madam, in a general way, people would like to
welcome and appreciate this Bill. But I doubt whether this Bill alone can serve the purpose.
The frauds and fraudulent transactions have become a common practice in all parts of the
world. Every day, we come to know about such kind of ills from different countries of the

world. It has affected the health of the economy in many countries, including India.
(MR. CHAIRMAN in the Chair)

Sir, the health of the economy, the health of the banking system is very important.

Recently, our Government has come up with a Bill, namely, the Financial Resolution
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and Deposit Insurance Bill, with great claims. We know the plight that has come for that
Bill. The Government was forced to withdraw it. In the same way, in this Bill also, the
Government believes that by this Bill they can prevent all the practices which are not
advisable for a growing economy. Sir, the question is that this panacea is too small, too
helpless to solve the problems. The point is that this Bill is talking about a 20 per cent sum
to be given to the complainant by the drawer. It works with a presumption that the drawer
is always the man who has done wrong and it believes that the payee is always right. I
think that presumption may not always be right. In the Bill itself we can say that if it is
put otherwise, the payee has to pay back the money to the drawer with the interest rate.
That shows that it can happen both ways. In some cases, drawer can be the culprit and in
some cases, the payee can be the accused. That is why the Bill says that the money has to
be given to the payee. For that, why can't the money be given to the court itself? The court

is the place where they can decide this.

One more important issue is there, Sir. We all know the saying, 'justice delayed is
justice denied'. In all the courts in the country, from lower courts up to the Supreme Court,
they are not having enough people to handle the cases. In such cases, the settlements take

a long time.
MR. CHAIRMAN: Alright. Please conclude.

SHRI BINOY VISWAM: So, these facts have to be taken into account. These are
all my points. Thank you.

it JpuTafcr: H Ara 81 § 6 o aTet A1 3 ve R a e i Y AR et
et U= e A, S QST Td A1 B, I ST T e
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ST 81 981 IR 98 BR AP IR A1 BRI B 19l 21 o afdt o IReR & IRE A
JYR W G4 B BT Bls MMTBR T8l 2, IS9P ddl IR 9 A8 B Yag el a1
Y| QAT T2l E1 =1y 5 5,000 39T, 10,000 YT IT 50,000 TUY BT AN o Tl
TN 3R 3T UG JMSH! ERATEST H Y ST AT Udh FfT bl Tl § B STV |

MR. CHAIRMAN: Please conclude.

N el AR T[n: [Ty Heley, § U8 HE1 a18dl § (& 59 <2 H IR T6|
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d, 9 o1 &, f6ef) 7 H SfR 81 S« 2, el 71g H1 sqp1 AT U] 31 &, aifep
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it AUTafa: g=gaTe Ht S

MR. CHAIRMAN: The question is:

That the Bill further to amend the Negotiable Instruments Act, 1881, as passed

by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill, in Clause 2, there are two Amendments, Amendments (Nos.1 and 2) by Shri K.K.

Ragesh and Shri Elamaram Kareem.

SHRI ELAMARAM KAREEM (Kerala): Sir, there is one clarification. Before
finalizing a case, an accused is not guilty. Imposing a 20 per cent payment of the cheque

amount is unfair.
MR. CHAIRMAN: Right.

SHRI ELAMARAM KAREEM: in commercial transactions, it may be done because

cheques are issued against invoice. ...(Interruptions)...

MR. CHAIRMAN: Right; there is no scope for speaking. You may move your

Amendments.
Clause 2—Insertion of New Section 143A
SHRI ELAMARAM KAREEM: Sir, I move:
(1) That at page 2, line 11, for the word "sixty", the word "thirty" be substituted.
(2) That at page 2, after line 18, the following be inserted, namely

"(7) Theprovisions of sub-sections (1) to (6) shall be applicable to commercial
transactions only, where the cheque is issued against valid invoices and bills,
and where the consideration in question is for transfer of money from one

Bank to another Bank."
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The question was put and the motion was negatived.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, Mr. Minister.

N Rra wrara et A8 1S d, § URTd BRI g
fop fer aiRa fbar s

The question was put and the motion was adopted.

MR. CHAIRMAN: Now, we will take up the Bill further to amend the National
Council for Teacher Education Act, 1993. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, we can take it up on Monday.

...(Interruptions)...

MR. CHAIRMAN: No, no. Let it be taken up. At 6 o' clock, we will stop it and then

will continue it on Monday. Mr. Minister, please. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, there was an understanding that it would be

taken up on Monday. So we have not given the names of our speakers.
MR. CHAIRMAN: No, no. They do not need to. ...(Interruptions)...
SHRI BHUBANESWAR KALITA: Sir, all our speakers will speak on Monday.
MR. CHAIRMAN: Yes; no problem.
The National Council for Teacher Education (Amendment) Bill, 2018

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I move:

That the Bill further to amend the National Council for Teacher Education Act,
1993, as passed by Lok Sabha, be taken into consideration.

AR, I8 [ [ap! AR 8NN, Rifdp RPN fAeafdeney, we Hrafes is
Heet frafacior, STel uR B.Ed. UGN ST XET AT, b B.Ed. 1 AT B.P.Ed. &I TR
IR FHI W TEI ol I8+ WA TF-9R ATt & 91 off 3R IHD BRI Il I8l
TI-TH S99 9, T illegal Y€ Y1 TE 10,000 BTAT BT problem ¥, Ten thousand students are

suffering because their degrees are not recognized as those courses at that time were not
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recognized because they had not applied properly. I8 HE! SCEt BISEH 5 Tg’?ﬂg,
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The question was proposed.
MR. CHAIRMAN: Now, Dr. D.P. Vats.

DR. DP. VATS (Haryana): Hon. Chairman, Sir, it is my proud privilege to speak
on the quality control of teachers' education. I support this Bill because it is doing
retrospective correction for clearing the debris left, so that prospectively, we don't land up
in such a situation. The quality control of teachers' education is a very important issue and
I would like to discuss in my maiden speech in this august House where many eminent

teachers are the Members, whom I know, and with the rest, I will get conversant.

Historically, India has been the Jagatguru of the world and Guru-Shishya Parampara
in the Gurukuls made the position of Gurus very eminent. Even if they used to go to
Darbars, the King used to get up and touch their feet. But, they were Tyagi, Tapasvi and
Balidani Gurus. Then came the risks on the Gurus with the invasions because they were
intellectuals and libraries were destroyed. Changez Khan was the biggest destroyer of
libraries in Baghdad and killed the Ulemas.
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When the crackdown of the University of Dhaka took place, before the Bangladesh
War, the butcher of Bangladesh and the butcher of Baluchistan, Late General Tikka Khan
killed the faculty of Dhaka University and all such issues discourage the people becoming
teachers because they are intellectuals and they run a risk to their lives and to the lives of

their families.

I, myself, was the Chairman of the Haryana Public Service Commission, and did a
lot of recruitment of teachers. To my surprise here, I find that in our country where
there are 17,649 Teachers Training Institutes and around 30 lakh students are studying,
there is a deficiency of around one million teachers in the nation. Not only that, the
regulatory body for quality control of teachers' education, that is, NCTE itself is under
fire at times. In the morning, I rang up the Vice-Chancellor of a very famous university
and asked him, when I had selected teachers in thousands, then why there is shortage of
teachers in the universities, colleges and teacher training institutes. The answer was, as
their first option, they do not like to become teachers. If they are capable teachers, they
go abroad or join other services like Civil Services. Not only that, the Teachers'
Eligibility Test is so tough that less than five per cent of them qualify. Even in NET and
State Teachers' Eligibility Test, only two or three per cent of them qualify. I will put it
this way. There are many factors. The teachers in Government institutes are very well
paid,—as I was mentioning, I was the Chairman—and the salary of a Professor or an
Assistant Professor of a college is more than that of a PCS officer or HCS officer. But
they opt to be an administrative officer in the State because the importance to teachers'
status is not that much as what is there for an administrative officer. Another factor
which I was told by the teaching authority was, the correspondence course, which was
making the teachers en masse, has been discontinued with. Why? It was because fake
degrees and fake teaching institutions came up in the country. There were admissions,
the institutes were happy that the students don't come and they do not need to have
hostels. The faculty was also of guest-faculty type, which were on records only,
students also used to come only to appear in exams or to fill-up the forms and the
degrees were also questionable. Under such a situation, when the shops became quite
infamous, correspondence courses have to be stopped. Not only that, of the recruitment
agencies, especially, the State recruitment agencies which recruit the teachers—though
there are recruitment agencies like UPSC, which are unquestionable—most of the
results are challenged in the court of law. I will not say that the courts give wrong
judgements but the judgements are delayed. We were discussing it in the morning and

the hon. Minister was saying that there is some judgment from the Allahabad High
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Court and we will not fill up those vacancies. Justice is being delayed for a very long
time, vacancies remain as such and further recruitment also cannot be done. Under such
situations, we are surplus with teachers but exams are very tough. Not only that,
whomsoever we recruit, the recruitment procedures are faulty. Then they are challenged
and then, the courts also become an instrument for delay to the extent of many, many
years, and institutions and students suffer. The destiny of a nation is shaped in the
classrooms and the classrooms are supposed to produce physically fit, mentally alert
and morally upright citizens for planet Earth, ready to accept the challenges, of course,
cherishing the ideals of sanskriti, sanskaar with scientific outlook. But such people are
picked up by the foreign universities. And we all know it very well that teachers, whom
I was mentioning here, were also teaching in foreign universities. Many of us are
famous teachers, and universities in US, in Europe, their base is Indian doctors and
Indian teachers. The people remaining here don't qualify the examination, and our
students, our universities, suffer. We, in Armed Forces, also are running institutions, and
our selection criteria are also that tough for officers because our officers are teachers in
the schools of instructions. Though we are running the schools of instructions, we are
very standard ones, and even recognised by the foreign countries, including the Armed
Forces Medical College, which I was heading. But, by and large, except a few
universities, like the hon. Minister was mentioning that we are struggling to come in top
hundred universities of the world, our quality control really needs to look into it, and I
quote one incident. Somebody mentioned about me, of course, off the record, that this
General does not listen to the politicians, but, he listens to the army officers, and one
brigadier sent a boy and a girl to be recruited. I recruited the girl, but, the boy was
rejected, and I was asked by my friend, this boy was from my place. Why did you reject
him? I told him, Sir, I just asked him who has sent you. He said, 'Brigadier such and
such.' I told him, go and write the spelling of brigadier on the black board in front of
me. Twice I gave him the chance and he could not write the spelling of brigadier. The
boy was M.A. English, 1st Class, M.Phil English, 1st Class. He said, "What to speak of
writing spellings of brigadier,— I have interviewed M.A. English 1st Class; at times, I
have examined them; they cannot make a single sentence of English correctly. Now, my
State may take pride in that. But, the brigadier himself said that you did a very right
thing by rejecting him. A service officer will do like that. Same was the case with many,
and many examples came of fake degrees, and all that. So, I would like to say here that
"Hed © GH LD D STOH SRR, AT TR 8, Tdh bl WT%ITI@’ 11" It means there is

mass deterioration, and I will say again, we have to introspect, and we have to change.
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T YRR A HET 8, "GaT 1 I B Bl 8lald HHI e dadll, T I @aret 7 81 370
MY g BI1" AR 37U A G & foTT we have to be honest, we have to be upright,

and we have to be straight forward.

As 1 was mentioning, the Anti Corruption Bill was being discussed, and a point
came that even Supreme Court judges were blamed to be of doubtful integrity by
Supreme Court Chief Justices, retired ones'. In the same way, a provision in the Anti
Corruption Bill was brought. Earlier, for a Joint Secretary, Government permission had
to be taken before he was trapped. But now, it has come down to all officers; all
government servants, and the reason given was that the enforcement agencies and
investigating agencies will not let the bureaucracy work if we give them a free hand.
Directly or indirectly our integrity was questioned. With these situations, how we can
produce standard teachers. To produce standard teachers, we can say that our false
pretensions will not work. What we speak, what we say, we have to practice. To
improve the quality of teachers, we have to have faculty, facilities and material. In
facilities, I would say, NCTE is a body which regulates, which accredits and which
controls the teaching facilities, standard of faculty and methodology in our country.
Therefore, the facility of electronic devices, facility of standard classrooms, facility of
language labs and facility of excellent curricula have to be there. The builders of the
nation have to opt for this career. Once Chancellor of Germany, Angela Markel, was
questioned that rest of the services asked for the parity of pay with teachers, and she
said, "How can you match with your builders?" Now such builders have to come
voluntarily and we have to grade them like our IIMs, our IITs, our AIIMS or AFMCs.
They are class apart at least in our country. That is the class one gradation of teachers.
Those are export-material, I will say. Then they are 'good' type, they are 'satisfactory’'
type and 'poor' type. For good teachers to be oroduced, they have to be well-paid, very
well-paid at par with the ces: in the world so that we stop the brain drain. Though I
myself am in favour of brain drain because they are a part of Indian diaspora and
cenainly whensoever our Prime Minister goes abroad, they come m a big crowd
whether it is London or New York or Toronto. Let there be bran drain, but let us
produce more. Now we say that they will not pass because the exam is tough. They
don't volunteer for this provision because there is an apprehension. In such a situation,
I will say extremes are always wrong, the truth lies in between and that truth is THIRT
M Fad & fag &\ average Wl accept %N, so that our students don't remain
unattended. In the end, I will say, let us inspect our teachers, let us look after them, let
teachers take pride in themselves. I am from a village school where I sat on the ground.
Of course, I am a teacher's son. I was an Advisor to UPSC on Civil Services also.

Though teachers themselves are not very well looked after, but maximum of our
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Officers in Armed Forces and maximum Civil Servants also are teachers' sons. Of
course, in Armed Forces, there are the sons of JCOs and other ranks, also, who take
pride to be Armed Forces Officers. Certainly we have to keep doing continued
assessments, mid-course corrections of the teaching faculty and with these measures, of
course, as on today the situation is that in a UNESCO survey, out of 128 countries we
stand at 105th rank, which is a very low rank. But it should not discourage us from
improving. Out of around 17,649 teaching institutions, 90 per cent are private. Now,
hon. Minister, the Amendment to this Bill is for State Government-aided institutions or,
we can say, we are pulling up the Government institutions. I hope it stands the scrutiny
of law when non-Government institutions knock at the doors of courts because in the
case of Medical Council of India, this has happened. It is because when we asked for an
affidavit from private institutions, only 300 came forward to give that affidavit, 800
promised that they are giving, but degrees are still being given and those degrees, of
course, they will be accepting from Government institutions, but from private

institutions we have not yet sought a remedy. In the end, I will say with these measures

"FeTfRTT, AT BT 3fAB8 <l B R,
YR P MRT AT BT 5 AT ST

And, for that matter, I would say:

"YhTRI SITIShN QIExIYII" I gl

it |HTTRT: JATST 3TTDBT maiden speech T, /Y H S # 21 AT AT T84
3BT 3R T D GoATd |

MESSAGE FROM LOK SABHA
The Trafficking of Persons (Prevention, Protection and Rehabilitation) Bill, 2018

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business of Lok Sabha, I am directed to enclose the Trafficking of Persons
(Prevention, Protection and Rehabilitation) Bill, 2018, as passed by Lok Sabha at
its sitting held on the 26th July, 2018.

Sir, I lay a copy of the Bill on the Table.
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CANCELLATION OF SITTING OF RAJYA SABHA

MR. CHAIRMAN: Hon. Members, tomorrow is Guru Purnima. "% E'R}I'HT cg
3AER TR WY AT A Bl YHBTAAG| JHBHATSA b 1, Pl Faq H el 21| g3
BRI el fb ol 94T = Bl B 21 H31 Sif A1 1, d 971 ]2 A1 A1 44 HeT & Al
J97 ¥ Ry Sa1eT €, SIS 6 & U SR YOIl BT 7, offdh g8t o 7% 99, 39
SR BT GE1 IR 9T BT 872 R Y, H11 A1 f Sia ol a1 4 ggl &l 741 7, 1 Jsi
A1 <1 =13Y .. (au™)... $AfY & I8l W el B H Ue e | 59 A &l
approve W, sﬂ?ﬁ announcement BT and then | will adjourn the House.

GOVERNMENT BILLS — Contd.

The Ancient Monuments and Archaeological Sites and Remains
(Amendment) Bill, 2018

MR. CHAIRMAN: Now, we will take up Motion for reference of the Bill to a
Select Committee, The Ancient Monuments and Archaeological Sites and Remains
(Amendment) Bill, 2018. Shri Vijay Goel to move that the Bill be referred to a Select

Committee.
SHRI VIJAY GOEL: Sir, with your permission I move the following motion:-

"That the Bill further to amend the Ancient Monuments and Archaeological Sites
and Remains Act, 1958, as passed by Lok Sabha, be referred to a Select a Committee
of the Rajya Sabha consisting of the following Members:—

1. Dr. Vinay P. Sahasrabuddhe
2. Shrimati Ambika Soni

3. Dr. Banda Prakash

4.  Shri Binoy Viswam

5. Shri Biswajit Daimary

6.  Shri Hishey Lachungpa

7. Shri Jairam Ramesh

8. Shrimati Jaya Bachchan

9.  Shrimati Kahkashan Perween
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10. Shri Kanakamedala Ravindra Kumar
11. Shri K. K. Ragesh

12.  Shri Madhusudan Mistry
13.  Shri Manish Gupta

14.  Shri Narain Dass Gupta
15. Dr. Narendra Jadhav

16.  Shri Naresh Gujral

17.  Shri N. Gokulakrishnan
18.  Shri Parimal Nathwani

19. Shri Prasanna Acharya

20. Shri Prem Chand Gupta
21. Shri Ram Kumar Kashyap
22. Shri Sambhaji Chhatrapati
23. Shri Sanjay Raut

24. Ms. Saroj Pandey

25.  Shri Satish Chandra Misra
26. Dr. Subramanian Swamy
27. Shri Swapan Dasgupta

28.  Shri Tiruchi Siva.

The Committee shall fulfil its task and report to the Rajya Sabha before the 8th of

August, 2018 and if needed, extension of time be granted".
The question was put and the motion was adopted.

MR. CHAIRMAN: The House stands adjourned till 1100 hours on Monday, 30th
July, 2018.

The House then adjourned at fifty-six minutes past
five of the clock till eleven of the clock on
Monday, the 30th July, 2018.
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